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Report of the Andhra Pradesh Pollution Control Board (APPCB) in
Compliance to the Hon’ble NGT order dt.17.01.2025 in Execution
Application No.12 of 2023 (SZ) in Original Application No.175 of 2020 (SZ).

1. It is to submit that the Hon’ble NGT heard the matter on 17.01.2025 and
issued the orders in E.A. No.12 of 2023 (SZ) in O.A No.175 of 2020 (SZ). The
extract of the order is as follows:

“1. The learned counsel appearing for the Andhra Pradesh Pollution
Control Board (APPCB) would seek further time to file the report.

2. It is now stated by the learned counsel Mr. R. Sankaranarayanan that
the review application [R.A. No.01 of 2025 (SZ) in O.A. No.175 of 2020

(SZ)] has been filed and is pending consideration before this Tribunal.

3. Let this matter be listed on 21.02.2025 along with R.A. No.01 of 2025
(S2)".

A copy of the NGT order dated 17.01.2025 is herewith submitted as

Annexure-l.

2. The APPCB, Regional office, Kakinada submitted detailed report vide ref. 5th
cited above and also communicated the MS approved report to the standing
council on 19.02.2025 in compliance to the Hon’ble NGT Order dated
17.01.2025.

3. The Hon’ble NGT has heard the matter on 04.04.2025 and the extract of the

order is as follows:

“1. The report of the Andhra Pradesh Pollution Control Board (APPCB) is
yet to be filed.

2. Post the matter on 16.07.2025.”

A copy of the NGT order dated 04.04.2025 is herewith submitted as

Annexure-Il.
4. In this regard, the following is submitted for kind perusal:

a) It is submitted that O.A No. 175 of 2020 was filed before the Hon'ble NGT
(Southern Bench) on alleged pollution by M/s ONGC (Oil & Natural Gas
Corporation Ltd) units in the State of Andhra Pradesh along the Krishna-
Godavari Basin located in East Godavari and West Godavari District of
Andhra Pradesh regarding oil leakage in the pipe lines thereby damaging

agricultural land and water bodies.



b)

In order to ascertain the impact of the activities of M/s GAIL and M/s
ONGC, the Hon'ble NGT vide order dated 08.09.2020 has appointed a
Joint Committee comprising of 1) a Senior Officer from Regional Office,
Ministry of Environment Climate Change (MoEF&CC), Chennai, 2) a
Senior Officer from Regional Office, Central Pollution Control Board
(CPCB), Chennai, 3) a Senior Officer as deputed by the Chairman the
Andhra Pradesh Pollution Control Board (APPCB), 4) the District Collector,
East Godavari and West Godavari Districts or a Senior Officer not below
the rank of Assistant Collector/Sub Divisional Magistrate designated by the
respective District Collectors and 5) an Expert from Petroleum Engineering
from Andhra University College of Engineering, Visakhapatnam to inspect
the area in question and submit a factual as well as action taken report.
The Joint Committee observed the non-compliances in 4 nos. of ONGC

facilities and submitted their report to the Hon’ble NGT.

The Hon’ble NGT vide order dated 02.08.2022 in OA No.175 of 2020,
allowed the Original Application in part and disposed of with certain
directions. The APPCB addressed letter on 06.09.2022 to M/s ONGC
directing them to pay Environmental Compensation of Rs.22,76,62,500/-
(Total for Four facilities) within a period of six months abiding to the

instructions of the Hon’ble NGT.

In response to the above, M/s.ONGC vide letter dt.14.09.2022 paid
Environmental Compensation of Rs.7,52,10,000/- pertains to two facilities
i.e. Kesanapalli GGS & Gopavaram GGS. As per the directions of the
Hon’ble NGT in E.A. No.12 0f 2023(SZ) in OA No175 of 2020(SZ) dated
20.11.2023, M/s ONGC vide letter dated 22.12.2023 has paid the total EC
of Rs. 15,24,52,500/-, thereby, M/s ONGC has paid total Environmental
Compensation of Rs.22,76,62,500/- as per the order of the Hon’ble NGT.

The status of compliance of the facilities was reviewed in the External
Advisory Committee (EAC) meeting at Board office, Vijayawada held on
26.02.2024 and directions were issued to the facilities located at
Odalarevu, Tatipaka, Gopavaram and Showcause Notice issued to

Kesanapalli. The copies of same are submitted as Annexure-lll.

The officials of APPCB, Regional Office, Kakinada inspected the ONGC
facilities and submitted report to the Hon’ble NGT on 11.09.2024 along
with status on the non-compliances observed by the Joint Committee at

specific locations and also to the directions issued by the Board to the



facilities vide order dated 19.03.2024. A copy of the report filed by APPCB

in the Hon’ble NGT is attached as Annexure-IV.

In the report submitted to the Hon’ble NGT by APPCB on 11.09.2024,

certain non-compliances were reported and extract is as follows:

‘It was observed that the ETP outlet values of the ONGC facility at
Odalarevu, Kesanapalli and Tatipaka are not complying with standards.
The ONGC Tatipaka facility against their commitment to revamp ETP
facility by 31 .05.2024, but the same has revamped ETP facility by
10.09.2024 also at Odalarevu, ETP was not revamped. ONGC is liable
Environmental Compensation for not meeting the discharge standards at
Odalarevu, Tatipaka, Kesanapalli facilities. The Board will review and levy

Environmental Compensation as applicable.”

The APPCB, Regional Office, Kakinada have calculated Environmental
Compensation to the ONGC facilities for their non-compliances to the
standards as reported to the Hon’ble NGT on 11.09.2024. The details are

as follows:

Earlier, the ETP outlet values of the ONGC facilities at Odalarevu,
Kesanapalli and Tatipaka were not complied with standards. In this
regard, the ONGC committed to revamp their ETP facilities at
Odalarevu by 31.07.2024, Kesanapalli and Tatipaka by 31.05.2024 and
submitted that they have completed revamping of the ETPs of
Odalarevu facility, Kesanapalli facility and Tatipaka facility on
30.11.2024, 30.09.2024 and 31.08.2024 respectively.

The ONGC is liable for Environmental Compensation for not meeting
the discharge standards at Odalarevu, Kesanapalli and Tatipaka,
facilities for the period from 01.08.2024 to 30.11.2024 (122 days),
01.06.2024 to 30.09.2024 (122 days) and 01.06.2024 to 31.08.2024 (92
days) respectively. Accordingly, the EC amounts are calculated as

below:
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Odalarevu
(Onshore

Terminal)

80

122

250

1.5

36,60,000

Kesanapalli
GGS

80

122

250

1.5

36,60,000

Tatipaka

80

92

250

1.5

27,60,000

GCS

i)

j)

The APPCB officials inspected the above ONGC facilities on 07.01.2025 to
verify the compliance of the Board directions and also on the non-
compliances observed by the Joint Committee. The APPCB, RO, Kakinada
has submitted detailed report to Board Office, Vijayawada on 10.01.2025
along with the status of non-compliance observed by the Joint Committee at
specific installations, analysis results of the samples collected from inlet &
outlet of ETP of the above facilities requesting to review the above facilities

before External Advisory committee (EAC) for taking suitable decision.

Accordingly, the facilities were reviewed by External Advisory Committee
(EAC),

recommendations of the committee, the Board vide Order dated 15.02.2025

at Head office, Vijayawada on 03.02.2025 and as per the

directed i) M/s. ONGC, Odalarevu Onshore Terminal Facility, Allavaram
Mandal, ii) Kesanaplli-GGS, Turpupalem (V), Malkipuram (M), iii) Tatipaka
GCS & Mini (V), Razole (M), Dr.B.R. Ambedkar

Konaseema District to pay the Environmental Compensation as levied by the

Refinery, Tatipaka
Board and also issued directions to comply with. Copies of the Directions
issued to the above 3 nos.of Facilities vide Order dated 15.02.2025 are
attached as Annexure - V.

Also, EE, RO, Kakinada was directed to issue notice to the facilities for
payment of Environmental Compensation. Accordingly, the APPCB, RO,
Kakinada has issued a notice dated 18.04.2025 to the i) M/s. ONGC,
Odalarevu Facility, Allavaram Mandal, pay
Rs.36,60,000/-. ii) Kesanaplli-GGS,
Turpupalem (V), Malkipuram (M), to pay Environmental Compensation of
Rs.36,60,000/-. iii) Tatipaka GCS & Mini Refinery, Tatipaka (V), Razole (M),

Onshore Terminal to

Environmental Compensation of




Dr.B.R. Ambedkar Konaseema District to pay Environmental Compensation of
Rs.27,60,000/-. The above M/s. ONGC Facilities informed that they will pay
the levied Environmental Compensation within a week time. The copies of the
Notices dated 18.04.2025 and the reply by the facilities stating they will pay
the levied EC within a week time are herewith is submitted as Annexure — VI
A and VI B.

The APPCB officials inspected the above ONGC facilities on 25.06.2025 to
verify the compliance of the Board directions dated 15.02.2025 and also on
the non-compliances observed by the Joint Committee. Qut of 4 facilities,
Gopavaram GGS facility is complying the non-compliances observed by the
Joint Committee and the remaining 3 facilities viz., Odalarevu Onshore
Terminal Facility, Kesanaplli-GGS and Tatipaka GCS are complied with most
of the non-compliances observed by the joint committee & APPCB directions
and are taking steps to comply with the remaining non-compliances /
directions. These 3 facilities will be reviewed in the ensuing Expert Advisory
Committee (Task Force) meeting at Head Office, Vijayawada for taking further
necessary action. The compliance status of the said facilities to the non-
compliances observed by the joint committee and to the directions issued by
the APPCB is submitted as Annexure-Vil A & Annexure-VlI B.

This report is submitted for kind consideration. The APPCB will abide by all

such directions as the Hon'ble Tribunal may deem fit and appropriate.

MRS Graxkatofan

Date.10.07.2025. Environmental Engineer,
Place: Kakinada. A.P. Pollution Control Board,

Regional Office, Kakinada.

ENVIRONMENTAL ENGINEER
A.P.POLLUTION CONTROL BOARD
Reglonal Office, KAKINADA
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Item No.(01:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Execution Application No.12 of 2023 (SZ) in
Original Application No.175 of 2020 (SZ)
IN THE MATTER OF

Venkatapathi Raja Yenumula,

Andhra Pradesh.
...Applicant (s)
Versus
Union of India
Through its Secretary
MoEF&CC, New Delhi and Ors.
...Respondent(s)

Date of hearing: 17.01.2025.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. VIJAY KULKARNI, EXPERT MEMBER

For Applicant (s): Mr. P. Santhosh Kumar.

For Respondent(s): Mr. L. Suryaprabhu represented
Mr. G.M. Syed Nurullah Sheriff for R1.
Mr. R. Sankaranarayanan
For M/s. Giridhar & Sai, Y. Kavitha for R3.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.
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ORDER

1. The learned counsel appearing for the Andhra
Pradesh Pollution Control Board (APPCB) would seek further

time to file the report.

2. It is now stated by the learned counsel Mr. R.
Sankaranarayanan that the review application [R.A. No.01 of

2025 (SZ) in O.A. No.175 of 2020 (SZ)] has been filed and is

pending consideration before this Tribunal.

3. Let this matter be listed on 21.02.2025 along with
R.A. No.01 of 2025 (SZ).

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Vijay Kulkarni, EM
E.A. N0.12/2023 (SZ) in
0.A. No.175/2020 (SZ)
17t January, 2025. Mn.
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Item No.11:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
[Through Physical Hearing (Hybrid Option)]
Execution Application No.12 of 2023 (SZ) in
Original Application No.175 of 2020 (SZ)
IN THE MATTER OF

Venkatapathi Raja Yenumula,

Andhra Pradesh.
...Applicant (s)
Versus
Union of India
Through its Secretary,
MoEF&CC, New Delhi and Ors.
...Respondent(s)

Date of hearing: 04.04.2025.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. VIJAY KULKARNI, EXPERT MEMBER

For Applicant (s): Mr. Sravan Kumar.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
Mr. A.R. Sakthivel for R2.
M/s. Giridhar & Sai, Y. Kavitha for R3.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.
Mrs. P. Jayalakshmi for R6.
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ORDER

1. The report of the Andhra Pradesh Pollution Control
Board (APPCB) is yet to be filed.

2. Post the matter on 16.07.2025.

Sdy/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Vijay Kulkarni, EM

E.A. No0.12/2023 (SZ) in
0.A. No0.175/2020 (SZ)
04th April, 2025. Mn.

Page 2 of 2



Annexure-lli
— ANDHRA PRADESH POLLUTION CONTROL BOARD \"
P T Dr. YSR Paryavaran Bhavan, APIIC Colony Road, I_|FE
\M’m’ Gurunanak Colony, Autonagar, Vijayawada- 520007 \/ﬂ Lifestvle ror
\r Phone. No.0866-2463200, Website : https://pcb.ap.gov.in/ Environment
Order No. 126/APPCB/HO/ECSIKKD/2023- Date:19/03/2024.

DIRECTIONS

Sub:APPCB — HO - ECS — M/s. Oil & Natural Gas Corporation Ltd., Gopavaram GGS,
Jaggarajupeta (V), Uppalaguptam (M), Dr.B.R. Ambedkar Konaseema District -
Hon’ble NGT order dt. 02.08.2022 in OA No. 175 of 2020 (SZ) — Non-compliance of
consent conditions - Monitoring (TF) Committee Meeting held on 26.02.2024 -
Directions — Issued — Reg.

Ref: 1. Auto renewal of CTO & HWA dt: 12.10.2018 valid up to 30.09.2023.
2. Inspection of your industry by the Board officials.
3. Monitoring (TF) Committee meeting held on 26.02.2024.

* * %

WHEREAS you are operating industry in the name & style of M/s. Oil & Natural Gas
Corporation Ltd., located at Gopavaram GGS, Jaggarajupeta (V), Uppalaguptam (M),
Dr.B.R. Ambedkar Konaseema District and engaged in Oil and Gas Extraction.

WHEREAS the Board vide ref. 15! cited issued auto renewal of CTO & HWA Order for Oil &

Gas Extraction with a total capacity of Natural Gas 0.1 MMSCMD & Crude Oil of 350 M3/day
valid upto 30.09.2023.

WHEREAS a complaint was filed by Sri Venkatapathi Raja Yenumula before the Hon’ble
NGT (SZ), Chennai through O.A No. 175 of 2020, stating that allegations have arisen
concerning significant air, sound, soil, and water pollution in East and West Godavari District
attributed to the operations of an Oil & Gas exploration facility.

WHEREAS the Hon’ble NGT appointed a Joint Committee and they said committee
submitted its reports (09.04.2021 & 23.03.2022) to Hon'ble NGT. The Hon’ble NGT in its
Order dt. 02.08.2022 allowed the Original Application in part and disposed of with the
following directions -

i. We accept the reports submitted by the Joint Committee on two occasions, one filed
on the basis of the directions issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the parties.

ii. We reject the contention of the 3™ respondent /ONGC that they are fully compliant
unit and they are not liable to pay any compensation for the violations committed.

.We direct the 3" respondent/ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty-Two Crore Seventy-Six Lakh Sixty-Two Thousand
and Five Hundred only) assessed by the Joint Committee as per their second report
dated 23.03.2022 to the Andhra Pradesh Pollution Control Board within a period of 6
(Six) months, failing which, the Andhra Pradesh Pollution Control Board is directed to
take steps to recover the amount from the 3rdrespondent in accordance with law.

iv. The Andhra Pradesh Pollution Control Board is also directed to take further action (if

any) required against the 3 respondent for non-compliance of the conditions or

operating the unit against environmental laws after following the due process of law
and if further violations are noticed, they are at liberty to impose further Environmental
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Compensation apart from initiating further action as provided under the
respective statutes in accordance with law.

The Andhra Pradesh Pollution Control Board is also directed to monitor the operation
of Respondent Nos.3 & 4 periodically and if there is any violation noticed, then they
are directed to take appropriate action against them, including imposition of
environmental compensation apart from taking further coercive action as provided
under the respective statutes in accordance with law. The details of EC levied and
reasons re tabulated below —

Gopavaram GGS

EC amount assessed --
during 15t visit of the
committee
EC amount assessed |1,13,70,000[Oily sludge is lying beside settling tank in the ETP area. Un-
during ond yisit of the /- treated effluent discharged through storm water drains.
committee Sediment contains high concentration of sludge indicating
dumping of oily sludge.
\VViolation period 25.02.2021 to 11.03.2022.
Total EC amount 1,13,70,000
/-

WHEREAS M/s. Oil and Natural Gas Corporation Ltd., Gopavaram Onshore Terminal, Dr.
B.R. Ambedkar Konaseema District paid EC amount to the Board.

WHEREAS the Board officials inspected the facility and reported the following observations
(vide ref. 2" cited) —

1.

M/s. Oil & Natural Gas Corporation Ltd., Gopavaram GGS, Jaggarajupeta (V),
Uppalaguptam (M), Dr.B.R.Ambedkar Konaseema District and engaged in the

production of Natural Gas of 0.1 MMSCMD & Crude Oil of 350 m3/ day.

. The facility obtained latest CFO order dated 27.02.2015 valid upto 30.09.2018 and

auto renewed upto 30.09.2023.

. The facility was consented vide order dated 27.02.2015 for generation of 6 KLD of

waste water with consented disposal of “Re-injected into Abandoned wells with depth
of not less than 1000 mts after treatment in ETP at Tatipaka GCS complex and
meeting the standards”.

. The industry applied for CFO (Renewal) on 22.09.2022 for production of Natural Gas

- 1,50,000 m3/day & Crude Oil - 300 m3/day for a period of five years, for a total
project cost of Rs. 30.20 Cr, with total area of 30 acres and same was rejected for the
following reasons:

The issue of the CFO (Renewal) to the industry was placed in the CFO committee
meeting held on 22.09.2022 and the committee recommended to reject the issue of
CFO & HWA (Renewal) order to the industry and approach the Board after obtaining
CFE.

Existing ETPs capacity is 600 KLD. The industry awarded works to M/s. Hubert
Enviro Care Systems Pvt Ltd, Chennai to construct new ETP of capacity 1000 KLD.
High water producing well has been closed. As per contract, the ETP works are
proposed to complete by the end of March, 2024.

This office collected samples on 23.01.2024 and the analysis results are as follows:

Sampling Location Inlet of ETP |Out|et of ETP |Eff|uent Storage Tank

Parameter Values (mg/l) Except pH




1. pH 7.31 7.36 7.45
2. Total Suspended Solids at 105°C B4 13 22

3. Total Dissolved Solids at 105° C 29836 29508 28584
4. Chemical Oxygen Demand 100 304 196

5. Biochemical Oxygen Demand 120 75 150

6. Oil & Grease 16 5.8

« The facility is having ETP of 600 KL capacity consisting of untreated produced water
storage tanks of 2X400 m3, Corrugated Plate Interceptor (CPI), Integrated Gas
Floatation system (IGF), Thickener, Nut Shell Filter (NSF) are installed to separate oil
from water and treated water is injected into AF & DI abandoned wells.

* The average effluent generation is 1107 KL since October, 2023. The ETP capacity
is 600 KLD. The ETP treated water is disposed to the ED well. The remaining
wastewater is taken into the settling tanks and injected into the separate ED wells.
The industry awarded works to M/s. Hubert Enviro Care Systems Pvt. Ltd., Chennai
to construct new ETP of capacity 1000 KLD. High water producing well has been
closed. As per contract, the ETP works are proposed to complete by the end of May,
2024.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board held on 26.02.2024. The representative of the industry
attended the meeting in person and informed that construction of new ETP of 1000 KLD
capacity is under progress in addition to existing ETP of 600 KLD capacity. The EE, RO,
Kakinada attended the meeting through VC and informed that the Hon’ble NGT vide order dt.
02.08.2022 in O.A No. 175 of 2020 (SZ) levied Environmental Compensation of Rs.
1,13,70,000/-for violation of consent conditions and the industry paid the EC. Further
informed that the facility was inspected for periodical monitoring in accordance to Hon’ble
NGT directions and reported that construction of new ETP for 1000 KLD is under progress
and the industry is operating without valid CTO & HWA of the Board.

After detailed review, the Committee recommended to issue specific directions to your

industry to implement the rectification measures within 2 months.
Accordingly, the Board hereby issues following directions to M/s. Oil & Natural Gas
Corporation Ltd., Gopavaram GGS, Dr.B.R. Ambedkar Konaseema District to implement the
rectification measures under Sec.33(A) of the Water (Prevention & Control of Pollution) Act,
1974 and under Sec.31(A) of Air (Prevention & Control of Pollution) Act, 1981 and
amendments thereof -

1. The industry shall immediately obtain valid CTO & HWA from the Board to
further operate the GGS at Gopavaram, East Godavari District.

2. The industry shall expeditiously complete the construction of the new ETP of
1000 KLD capacity within 2 months.

3. The industry shall ensure continuous operation of the ETP to cater adequate
treatment to the waste water to achieve compliance of the prescribed discharge
standards.

4. The industry shall provide flow meter with totalizer within 2 months at inlet and
outlet of ETP to quantify the waste water generated, treated and disposed.

5. The industry shall provide separate energy meter with totalizer within 2 months
to quantify the energy consumption for operation to the ETP.

6. The industry shall complete installation of online VOC meters at representative
locations for continuous monitoring of VOC levels and network with web portal

12



13

of APPCB & CPCB within 2 months.
7. The industry shall ensure that there shall not be any pollution problems in the
surroundings.

The implementation progress of the above directions shall be reported to RO, Kakinada
regularly.

You are hereby directed to note that, should you violate any one of the directions mentioned
above, action will be initiated under Sec.41(2) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of safe guarding Public Health and
Environment.

This Order comes into effect from today i.e., 19/03/2024.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. Oil & Natural Gas Corporation Ltd.,
Gopavaram GGS, Jaggarajupeta (V),
Uppalaguptam (M),
Dr.B.R.Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information.

2. The Environmental Engineer, Regional Office, Kakinada for information and
necessary action. He is directed to periodically monitor the industry on
implementation progress of the above directions and to furnish report.
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Order No. 126/APPCB/HO/ECS/KKDI2023- Date: 19/03/2024.

DIRECTIONS

Sub:APPCB — HO - ECS — M/s. Oil and Natural Gas Corporation Ltd., KG Basin Project,
Odalarevu Onshore Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R.
Ambedkar Konaseema District - Hon’ble NGT order dt. 02.08.2022 in OA No. 175 of
2020 (SZ) — Monitoring (TF) Committee Meeting held on 26.02.2024 — Reviewed
- Directions — Issued — Reg.

Ref: 1. CFO Order No. APPCB/VSP/RJY/458/HO/CFO/2020 Dt.29.02.2020 and valid
upto 31.01.2021.
2. Inspection of your industry by the Board officials.
3. Monitoring (TF) Committee meeting held on 26.02.2024.
* % %

WHEREAS you are operating onshore gas terminal in the name & style of M/s. Qil and
Natural Gas Corporation Ltd, KG Basin Project, Odalarevu Onshore Terminal, located at
Odalarevu Facility, Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District and engaged
in Oil & Gas Extraction

WHEREAS the Board vide ref. 1st cited, issued CTO & HWA Order Dt.29.02.2020 to your
industry for Oil & Gas Extraction with a total capacity of 7.25 MMSCMD, valid upto
31.01.2021.

WHEREAS a complaint was filed by Sri Venkatapathi Raja Yenumula before the Hon'ble
NGT (SZ), Chennai, through O.A No. 175 of 2020, stating that Accusations have arisen
concerning significant air, sound, soil, and water pollution in East and West Godavari
Districts attributed to the operations of an Oil & Gas exploration facility.

WHEREAS the Hon’ble NGT appointed a Joint Committee and the said committee submitted
its reports (09.04.2021 & 23.03.2022) to Hon’ble NGT. The Hon'ble NGT in its Order dt.
02.08.2022 allowed the Original Application in part and disposed of with the following
directions:

i. We accept the reports submitted by the Joint Committee on two occasions, one filed
on the basis of the directions issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the parties.

ii. We reject the contention of the 3 respondent /ONGC that they are fully compliant
unit and they are not liable to pay any compensation for the violations committed.

.We direct the 3™ respondent/ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty-Two Crore Seventy-Six Lakh Sixty-Two Thousand
and Five Hundred only) assessed by the Joint Committee as per their second report
dated 23.03.2022 to the Andhra Pradesh Pollution Control Board within a period of 6
(Six) months, failing which, the Andhra Pradesh Pollution Control Board is directed to
take steps to recover the amount from the 3rdrespondent in accordance with law.

iv. The Andhra Pradesh Pollution Control Board is also directed to take further action (if

any) required against the 3 respondent for non-compliance of the conditions or

operating the unit against environmental laws after following the due process of law
and if further violations are noticed, they are at liberty to impose further Environmental
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Compensation apart from initiating further action as provided under the
respective statutes in accordance with law.

v. The Andhra Pradesh Pollution Control Board is also directed to monitor the operation
of Respondent Nos.3 & 4 periodically and if there is any violation noticed, then they
are directed to take appropriate action against them, including imposition of
environmental compensation apart from taking further coercive action as provided
under the respective statutes in accordance with law. The details of EC levied and
reasons re tabulated below —

Odalarevu GCS

EC amount assessed during [5,68,50,000/[The ETP is working not properly since January 2017.
15t visit of the committee - Violation period Jan 2017 to 25.02.2021.

EC amount assessed during [1,13,70,000/[Treated effluent not complying with ED well disposal
ond yisit of the committee - limits. Qily sludge is lying beside settling tank in the ETP
area.

Violation period 25.02.2021 to 11.03.2022.

Total EC amount 6,82,20,000/

WHEREAS M/s. Oil and Natural Gas Corporation Ltd., Odalarevu Onshore Terminal, Dr.
B.R. Ambedkar Konaseema District paid EC amount with the Board.

WHEREAS the Board officials inspected the facility and reported the following observations
(vide ref. 2" cited) -

1. M/s. Oil and Natural Gas Corporation Limited, has been operating the onshore
terminals (GCS-Odalarevu) Allavaram Mandal, Dr. B.R. Ambedkar Konaseema
District. The facility has obtained CTE dated 19.06.2001 for Natural Gas-0.3
MMSCMD and Condensate-100 TPD.

2. The facility has obtained EC dated 09.09.2005 for integrated development of GS-15
and G1 offshore fields in Godavari Basin for enhancing the production upto 2.7
MMSCMD NG and 1500 m3 Crude Oil.

3. The facility has obtained CFE dated 17.05.2005 for expansion capacity of NG from

2.0 lakh m® /day to 2.7 lakh m3 /day and Crude Oil from 105 m3/day to 1500 m3/day.
The facility has been extending the validity of the CFE. (dated 15.09.2012 CFE
Extended upto dated 16.05.2015).

4. The facility has obtained CFO dated 26.12.2009 & 06.03.2012 for existing GCS with

capacity of 1.26 Lakhs m3 / day of Natural Gas, Crude Oil-40 m3 /day valid upto July,
2014 and further extended to 31.07.2017.
5. The facility has obtained CFO dated 23.04.2016 valid upto 31.01.2017 for 2.7

MMSCMD of Natural Gas and Crude Oil-40 m? /day. Auto renewed upto 31.01.2018
(dated 29.01.2017). The facility obtained CTO order dated 29.02.2020 valid upto
31.01.2021 for Natural Gas-2.7 MMSCMD and Crude Oil-1500 m3/day.The facility
has applied for CFO (Renewal) on 02.02.2022 for a period of one year, for a total
project cost of Rs. 510.0 Cr, with total area of 13,23,328 Sg. mtrs., and same was
rejected for non-compliances.

6. The facility has obtained EC dated 12.11.2015 and obtained CFE dated 01.02.2016
for development of drilling wells in Vasistha and S1 Deep block of East-Coast
expansion of G14 and G1 onshore terminal at Odalarevu.

7. The facility has applied for the CFO for enhanced production capacity dated
22.12.2017 valid upto 31.10.2018 for production of Natural Gas:7.25 MMSCMD
Crude Oil — 1500 m3/day, Produced Water: 65 m3/day and condensate — 160 m3/day
and obtained auto renewal dated 17.10.2019 valid upto 31.10.2020. Further renewed



upto 31.10.2021. The industry has applied for the CFO renewal 02.11.2022. The
issue of CTO (Renewal) to the industry was placed in the CFO committee meeting
held on 22.11.2022 and the committee recommended to issue CTO & HWA
(Renewal) order to the industry for a period upto 31.10.2023, subject of submission of
an undertaking on Rs. 100 stamp paper stating that the industry will pay difference
fee as per revised fee structure and timelines for the following non-compliances:

a. Not installed online emission analyzers for monitoring of NOx generated from Hot Oil
Heaters and Gas Generators.

b. Not installed VOC meters with real-time data transmission facility through the internet
of things (loT) near the production blocks and near the chemical storage tanks and
link to the servers of APPCB and CPCB.

c. Not provided flow meters of wastewater and water consumption to verify actual

guantities.

Oily sludge is lying beside settling tank in the ETP area.

e. Considering violations, the Committee has assessed EC and levied Environmental
Compensation of Rs.1,13,70,000/- to this facility and not yet paid Environmental
Compensation till today.

o

The facility has obtained EC dated 22.01.2016, the following facilities have been
proposed:

a. Development drilling of 45 offshore wells; b) Floating production storage offloading; c)
Fixed offshore platform; d) Subsea pipeline; €) Subsea equipment f) Onland terminal.

8. The facility has filed CFE application for the production of Natural Gas:
5.75 MMSCMD and obtained the CFE Expansion order dated 23.08.2019 for the
production of Natural Gas: 5.75 MMSCMD. In the CFE expansion order, the facility
was permitted to generate 893 KL and permitted for marine disposal.

9. The samples of ETP inlet & outlet collected on 23.01.2024 are complying with the
consent limits (pH, Oil & Grease). The facility has provided ETP of 160 KL capacity.
The facility is receiving 1000 KL on average per month. The tertiary treatment is not in
proper operation. It was observed that few pipes are in dilapidated condition. The
facility was committed in the CTO for the disposal of treated effluent to Re-injection to
the abandoned wells. The facility has provided flow meters at the ETP. The facility
has not provided VOC meters. Not installed online emission analysers for monitoring
of NOx.

10.The industry has awarded the works for revamping of the entire ETP to M/s. ACE
Dynamics, Visakhapatnam dated 12.01.2024. As per the, work order same shall be
completed within 6 months. The facility has paid the compensation levied by the
Hon’ble NGT in O.A.No0.175 of 2020.

11.It is to submit that the installed capacity of the existing onshore terminal at Odalarevu
is 7.25 MMSCMD of Natural Gas for which the facility has consent upto 31.10.2021.
Now, the facility is operating without valid consent.

12.0Operating without having valid CFO.

13.Not having valid EC for the marine disposal (proposed & obtained CFE dated
23.08.2019).

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board held on 26.02.2024. The representative of the industry
attended the meeting in person and informed that they have obtained EC dt. 22.01.2016 for
development of 45 offshore wells, fixed offshore platform, subsea pipeline and onland
terminal etc., Further informed that the industry awarded work contract for revamping of
entire ETP and expected to complete within 6 months. Also informed that they were in the
process to obtain renewal of CTO & HWA from the Board. The EE, RO, Kakinada attended
the meeting through VC and informed that the Hon’ble NGT vide order dt. 02.08.2022 in O.A
No. 175 of 2020 (SZ) levied Environmental Compensation of Rs. 6,82,20,000/-for violation of
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consent conditions and the industry paid the EC. Further informed that the facility was
inspected for periodical monitoring in accordance to Hon’ble NGT directions and reported
that the industry is not having valid EC for marine disposal and operating the unit without
having valid CTO.

After detailed review, the Committee recommended to issue specific directions to your
industry to implement the rectification measure within 2 months. Accordingly, the Board
herby issues following directions to the M/s. Oil and Natural Gas Corporation Ltd., Odalarevu
Onshore Terminal at Odalarevu Facility, Dr. B.R. Ambedkar Konaseema District to
implement the rectification measures within 2 months under Sec.33(A) of the Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.31(A) of Air (Prevention &
Control of Pollution) Act, 1981 and amendments thereof —

1. The industry shall immediately obtain valid CTO & HWA from the Board to
further operate the Odalarevu Onshore Terminal, East Godavari District.

2. The industry shall immediately obtain Environmental clearance to further
operate marine disposal facility for the treated waste water disposal.

3. The industry shall expeditiously complete revamping of the ETP to cater
adequate treatment to the waste water to achieve compliance of the prescribed
discharge standards.

4. The industry shall immediately retrofit the pipelines observed in dilapated
condition within 2 months.

5. The industry shall complete installation of online emissions monitoring system
for continuous monitoring of pollutants at point sources and network with web
portal of APPCB & CPCB within 2 months.

6. The industry shall complete installation of online VOC meters at representative
locations for continuous monitoring of VOC levels and network with web portal
of APPCB & CPCB within 2 months.

7. The industry shall complete installation of digital flow meter with totalizer at
intake of raw water, inlet & outlet of ETP to ascertain the actual water
consumption and waste water generated, treated and disposed within 2
months.

8. The oily sludge beside the settling tank at ETP shall be removed immediately
and adequate measures shall be implemented to prevent any re-occurrence of
indiscriminate storage of waste. Good housekeeping shall be maintained at the
premises.

9. The industry shall ensure that there shall not be any pollution problems in the
surroundings

The implementation progress of the above directions shall be reported to RO, Kakinada
periodically.

You are hereby directed to note that, should you violate any one of the directions mentioned
above, action will be initiated under Sec.41(2) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of safe guarding Public Health and
Environment.

This Order comes into effect from today i.e.,19/03/2024.
B Sreedhar las
MEMBER SECRETARY
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To

The Occupier,

M/s. Oil and Natural Gas Corporation Ltd.,

KG Basin Project,

Odalarevu Onshore Terminal at Odalarevu Facility,
Allavaram Mandal,

Dr. B.R. Ambedkar Konaseema District.

Copy to:
1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information.
2. The Environmental Engineer, Regional Office, Kakinada for information and
necessary action. He is directed to periodically monitor the industry on
implementation progress of the above directions and to furnish report.
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ANDHRA PRADESH POLLUTION CONTROL BOARD

& Dr. YSR Paryavaran Bhavan, APIIC Colony Road, \" I_'FE
NNy Gurunanak Colony, Autonagar, Vijayawada- 520007 \/é// Lifestyle for
N Phone. No0.0866-2463200, Website : https://pcb.ap.gov.in/ Environment
Order No. 126/APPCB/HO/ECS/KKD/2023- Date:19/03/2024.
DIRECTIONS

Sub:APPCB — HO - ECS — M/s. Qil & Natural Gas Corporation Ltd., Tatipaka GCS & Mini
Refinery, Tatipaka (V), Razole (M), Dr.B.R.Ambedkar Konaseema District - Hon’ble
NGT order dt. 02.08.2022 in OA No. 175 of 2020 (SZ) — Non-compliance of consent
conditions - Monitoring (TF) Committee Meeting held on 26.02.2024 — Reviewed -
Directions — Issued — Reg.

Ref: 1. Auto renewal of CTO & HWA order dt.06.08.2018 valid upto 31.07.2023.
2. Inspection of your industry by the Board officials.
3. Monitoring (TF) Committee meeting held on 26.02.2024.

* * %

WHEREAS you are operating a industry in the name & style of M/s. Oil & Natural Gas
Corporation Ltd., located at Tatipaka GCS & Mini Refinery at Tatipaka (V), Razole (M),
Dr.B.R.Ambedkar Konaseema District and engaged in oil and gas exploration.

WHEREAS the Boad vide ref. 15! cited issued auto renewal of CTO & HWA, which is expired
by 31.07.2023.

WHEREAS a complaint was filed Sri Venkatapathi Raja Yenumula before the Hon'ble NGT
(S2), Chennai through O.A No. 175 of 2020, stating that allegations have arisen concerning
significant air, sound, soil, and water pollution in East and West Godavari District, attributed
to the operations of an Oil & Gas exploration facility.

WHEREAS the Hon’ble NGT appointed a Joint Committee and the said committee submitted
its reports (09.04.2021 & 23.03.2022) to Hon’ble NGT. The Hon'ble NGT in its Order dt.
02.08.2022 allowed the Original Application in part and disposed of with the following
directions:

i. We accept the reports submitted by the Joint Committee on two occasions, one filed
on the basis of the directions issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the parties.

ii. We reject the contention of the 3rd respondent /ONGC that they are fully compliant
unit and they are not liable to pay any compensation for the violations committed.

iii.We direct the 3" respondent/ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty-Two Crore Seventy-Six Lakh Sixty-Two Thousand
and Five Hundred only) assessed by the Joint Committee as per their second report
dated 23.03.2022 to the Andhra Pradesh Pollution Control Board within a period of 6
(Six) months, failing which, the Andhra Pradesh Pollution Control Board is directed to
take steps to recover the amount from the 3rdrespondent in accordance with law.

iv. The Andhra Pradesh Pollution Control Board is also directed to take further action (if
any) required against the 3™ respondent for non-compliance of the conditions or
operating the unit against environmental laws after following the due process of law



and if further violations are noticed, they are at liberty to impose further Environmental
Compensation apart from initiating further action as provided under the
respective statutes in accordance with law.

. The Andhra Pradesh Pollution Control Board is also directed to monitor the operation
of Respondent Nos.3 & 4 periodically and if there is any violation noticed, then they
are directed to take appropriate action against them, including imposition of
environmental compensation apart from taking further coercive action as provided

under the respective statutes in accordance with law.

The details of EC levied and reasons re tabulated below —

Tatipaka GCS

EC amount
assessed during

15t visit of the

7,28,62,500
/-

The unit has installed TEG dehydration system without recovering
glycol vapours and moisture was knocked out which was one of the
Imajor source benzene. Present ETP is not adequate in terms of

assessed during

2nd yisit of the
committee

/-

committee capacity to treat the actual effluent generated. Industry not
Imaintained records of hazardous waste disposed and benzene values
n ambient air are exceeding the standards.
Violation period 01.11.2015 to 25.02.2021.

EC amount 1,13,70,000(Tilted plate interceptor (ETP Unit) not working properly. Effluents

Seeping into soil, oil sludge lying in open tank. Effluent oil sludge
present in old ETP not in use.

Violation period 25.02.2021 to 11.03.2022.

Sub Total EC
amount

8,42,32,500
/-

WHEREAS M/s. Oil and Natural Gas Corporation Ltd., Tatipaka Onshore Terminal, Dr. B.R.
Ambedkar Konaseema District paid EC amount to the Board.

WHEREAS the Board officials

inspected your facility and

observations (vide ref. ond cited) —

reported the following

. M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS is located at Tatipaka (V),
Razole (M), Dr.B.R.Ambedkar Konaseema District and engaged in the production of

Natural Gas of 18,52,000 m3/day & Condensate Oil of 56 m3 per day.

. The facility was commissioned in the year, 2000 and obtained latest CFO order dated
27.02.2015 valid upto 30.09.2018 and further auto renewed upto 31.07.2023.

. The facility was consented vide order dated 27.02.2015 for generation of 225 KLD of
waste water with consented disposal of “Re-injected into Abandoned wells KSP-7 & 3
with depth of not less than 1000 mts after treatment in ETP at Tatipaka GCS complex
and meeting the standards”.

. The Board reviewed the status of M/s. ONGC, Tatipaka GCS, in the EAC (TF meeting
held on 07.09.2021 and the Board issued letter to the facility to communicate NGT
committee findings to the ONGC to submit specific time bound action plan to the
Board with a month. The issue will be examined upon receipt of the action plan from
ONGC for the facility.

. The industry applied for CFO (Renewal) on 04.08.2022 for production Natural Gas -
2,01,000 standard m3/day and condensate oil - 11 m3/day for a period upto
31.07.2027, for a total project cost of Rs.72.70 Cr, with total area of 40 acres by
increase in the wastewater generation.

20



21

S.No Source Consented quantity as per CFO dated Applied as per application
28.02.2015
1) |Produced 225.0 KLD 300.0 KLD
\Water
2) [Domestic 3.0KLD 3.6 KLD
Total 228.0 KLD 303.6 KLD

6. The issue of the CFO (renewal) to the industry was placed in the CFO committee
meeting held on 22.09.2022 and the committee recommended to reject the issue of
CFO & HWA (Renewal) order to the industry and approach the Board after obtaining
CFE.

7. The M/s. ONGC, Tatipaka GCS has not renewed its consent after 31.07.2023. The
facility has ETP of capacity 500 KLD consisting of oil water separator, TPI (Tilted
Plate Interceptor), flash mixer, flocculator, DAF and polishing pond. The treated water
is being injected into the ED wells. However, the treated effluent storage capacity is
only 180 KLD. The average wastewater treated in the ETP is about 207 KLD and the
same is being pumped to ED wells. (150 KLD at the site and about 60 KLD received
from the other installations Endamuru GGS and Mandapeta GGS).

8. The tilted plate interceptor is not in working condition. The industry has awarded the
project of revamping the entire ETP facility to M/s. Hubert Enviro Care Systems Pvt.
Ltd, Chennai. The works are proposed to be completed by May, 2024.

9. The industry has awarded works of oil recovery from the sludge followed by
bioremediation. At present, the 1st phase of work at Gopavaram completed and
proposed to complete bioremediation works by 31.05.2024. M/s. ONGC intends to
complete the bioremediation at Tatipaka in the 2" phase i.e., by 31.03.2025.
Wastewater analysis results of Tatipaka GGS (Collected on 23.01.2024)

S.No.| Sampling Location Inlet of | Outlet of ETP which is being reinjection As per CFO
ETP into abandoned wells standards
Parameter
Values (mg/l) Except pH
1. |pH 7.36 7.74 --
Total Suspended Solids 100
2. L 080G 312 72
Total Dissolved Solids at -
3. 1050 C 12600 2428
4 Chemical Oxygen 2000 212 --
Demand
5 Biochemical Oxygen 580 46 --
Demand
6. [Oil & Grease 128 7.6 10

10.M/s. ONGC, Tatipaka refinery is also located in the same premises. The effluent

generated from the refinery of about 15 KL is also treated in the ETP of the Tatipaka,
GCS. The facility has provided online emission monitoring system to measure CO,
NOx, PM, SO,

11.The facility shall provide the minimum 3 days storage capacity of treated water i.e.,

about 1000 KL. The facility shall develop the protocol of storing the treated effluent in
the tanks and disposal to the ED wells only after meeting the parameters.



WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee Meeting
of A.P. Pollution Control Board held on 26.02.2024. The representative of the industry
attended the meeting in person and informed that bio remediation for recovery of oil from the
sludge are completed at Gopavaram facility and targeted to complete at Tatipaka facility

under 2" phase by 31.03.2025. The EE, RO, Kakinada attended the meeting through VC
and informed that the Hon'ble NGT vide order dt. 02.08.2022 in O.A No. 175 of 2020 (S2)
levied Environmental Compensation of Rs. 8,42,32,500/- for violation of consent conditions
and the industry paid the EC. Further informed that the facility was inspected for periodical
monitoring in accordance to Hon'ble NGT directions and reported that the industry has
provided 3 days storage capacity for the treated water i.e., 1000 KL.

After detailed review, the Committee recommended to issue specific directions to the
industry to implement the rectifications measures within 2 months. Accordingly, the Board
hereby issues following directions to M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS
Dr.B.R.Ambedkar Konaseema District to implement the rectification measures under
Sec.33(A) of the Water (Prevention & Control of Pollution) Act, 1974 and under Sec.31(A) of
Air (Prevention & Control of Pollution) Act, 1981 and amendments thereof -

1. The industry shall immediately obtain valid CTO & HWA from the Board to
further operate the GCS station and Mini-refinery at Tatipaka, East Godavari
District.

2. The industry shall immediately rectify the Tilted Plate Interceptor (TPI) and
other units of the ETP by May, 2024 to ensure adequate treatment to the waste
water to comply with prescribed discharge standards.

3. The industry shall expedite bio-remediation process for recovery of oil from the
sludge and the same shall be completed by March, 2025.Adequate measures
shall be implemented to prevent any contamination of runoff.

4. The industry shall provide flow meter with totalizer within a month at inlet and
outlet of ETP to quantify the waste water generated, treated and disposed.

5. The industry shall provide separate energy meter with totalizer within a month
to quantify the energy consumption for operation to the ETP.

6. The industry shall maintain the online emission monitoring system intact CO,
NOx, PM & SO, and they shall ensure compliance to the CPCB guidelines

dated. 05.02.2014, 02.03.2015 and further notification issued for periodical
calibration of online pollution monitoring systems from time to time.

7. The industry shall ensure that there shall not be any pollution problems in the
surroundings.

The implementation progress of the above directions shall be reported to RO, Kakinada
regularly.

You are hereby directed to note that, should you violate any one of the directions mentioned
above, action will be initiated under Sec.41(2) of Water (Prevention & Control of Pollution)
Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of Pollution) Amendment
Act, 1987 without any further notice, in the interest of safe guarding Public Health and
Environment.

This Order comes into effect from today i.e., 19/03/2024.

B Sreedhar las
MEMBER SECRETARY
To
The Occupier,
M/s. Oil & Natural Gas Corporation Ltd.,
Tatipaka GCS Tatipaka (V), Razole (M),
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Dr.B.R.Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information.

2. The Environmental Engineer, Regional Office, Kakinada for information and
necessary action. He is directed to periodically monitor the industry on
implementation progress of the above directions and to furnish report.



ANDHRA PRADESH POLLUTION CONTROL BOARD

YTy Dr. YSR Paryavaran Bhavan, APIIC Colony Road, \" I_lFE
N Gurunanak Colony, Autonagar, Vijayawada- 520007 \\/ﬂ Lifestyle for
N Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/ Environment

SCN No.126/APPCB/HO/ECSIKKDI/2023- Date:19/03/2024.

SHOW CAUSE NOTICE

Sub APPCB — ERM - TF - M/s. Oil & Natural Gas Corporation Ltd., Kesanapalli-GGS,

: Turpupalem (V), Malkipuram (M), Dr.B.R. Ambedkar Konaseema District — Hon’ble
NGT order dt. 02.08.2022 in OA No. 175 of 2020 (SZ) — Inspected — Non-compliance
- Monitoring (TF) Committee Meeting held on 26.02.2024 — Show Cause Notice -
Issued - Reg.

Ref.: 1. CFO Order No. APPCB/VSP/KKD/5056/CF0/HO/2015-1772, 28.02.2015 valid
up to 31.07.2018 and Auto renewal of CFO dt: 06.08.2018 valid up to
31.07.2023.

2. The Board has levied EC to your industry for Rs.6,38,40,000/-for operating your
industry in violation of Board directions.
3. Monitoring (TF) Committee meeting held on 26.02.2024.

* * %

WHEREAS you are operating Oil and gas exploration unit in the name & style of M/s. Oil &
Natural Gas Corporation Ltd., Kesanapalli-GGS, located at Turpupalem (V), Malkipuram (M),
Dr.B.R. Ambedkar Konaseema District and engaged in Oil & Gas exploration.

WHEREAS the Board vide ref. 1st cited, issued CTO & HWA Order vide order Dt.06.08.2018
to your industry to Oil & Gas exploration with a total capacity of Natural Gas 0.1 MMSCMD &

Crude Oil of 350 m3 / day, valid upto 30.09.2023.

WHEREAS a complaint was filed by Sri Venkatapathi Raja Yenumula before the Hon'ble
NGT (SZ), Chennai, through O.A No. 175 of 2020. stating that Accusations have arisen
concerning significant air, sound, soil, and water pollution in East and West Godavari
Districts, attributed to the operations of an Oil & Gas exploration facility.

WHEREAS the Hon'ble NGT appointed a Joint Committee and the said committee submitted
its reports (09.04.2021 & 23.03.2022) to Hon’ble NGT. The Hon’ble NGT in its Order dt.
02.08.2022 allowed the Original Application in part and disposed of with the following
directions -

i. We accept the reports submitted by the Joint Committee on two occasions, one filed
on the basis of the directions issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the parties.

ii. We reject the contention of the 3" respondent /ONGC that they are fully compliant

unit and they are not liable to pay any compensation for the violations committed.

.We direct the 3 respondent/ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty-Two Crore Seventy-Six Lakh Sixty-Two Thousand
and Five Hundred only) assessed by the Joint Committee as per their second report
dated 23.03.2022 to the Andhra Pradesh Pollution Control Board within a period of 6
(Six) months, failing which, the Andhra Pradesh Pollution Control Board is directed to
take steps to recover the amount from the 3rdrespondent in accordance with law.

iv. The Andhra Pradesh Pollution Control Board is also directed to take further action (if
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any) required against the 3rd respondent for non-compliance of the conditions or
operating the unit against environmental laws after following the due process of law
and if further violations are noticed, they are at liberty to impose further Environmental
Compensation apart from initiating further action as provided under the
respective statutes in accordance with law.

v. The Andhra Pradesh Pollution Control Board is also directed to monitor the operation
of Respondent Nos.3 & 4 periodically and if there is any violation noticed, then they
are directed to take appropriate action against them, including imposition of
environmental compensation apart from taking further coercive action as provided
under the respective statutes in accordance with law.

The details of EC levied and reasons are tabulated below —

Kesanapalli GGS

EC amount assessedi,11,00,000 JAPPCB permitted the industry for disposal of treated effluents by
during 15! visit of thel- deep well injection but, the industry disposed effluents into Sea
committee since February 2018.

Violation period 25.02.2018 to 25.02.2021.

EC amount assessed|2,27,40,000 [Old ETP not properly operated. Generating higher quantity of
during ond yisit of thel- effluents. Oil sludge is stored in open sludge tank for 5 years.
committee Disposing effluents through marine outfall against deep well
njection. Marine outfall broken and effluent disposed at 60 M.

Violation period 25.02.2021 to 11.03.2022.

Sub Total EC amount 6,38,40,000

WHEREAS M/s. Oil and Natural Gas Corporation Ltd., Kesanapalli unit, Dr. B.R. Ambedkar
Konaseema District paid EC amount to the Board.

WHEREAS the Board officials inspected your facility and reported the following observations

1. M/s. Oil & Natural Gas Corporation Ltd., Kesanapalli- GGS is operating the Group
Gathering Station at Turpupalem (V), Malkipuram (M), Dr.B.R. Ambedkar Konaseema
District for production of Natural Gas of 2,69,000m3/day & Condensate Oil of 530
m3/day.

2. The facility was established in 2000 and has obtained the CFO. Obtained latest CFO
order dated 28.02.2015 valid upto 31.07.2018 and auto renewed upto 31.07.2023.

3. The facility was consented vide order dt. 28.02.2015 for generation of 600 KLD of
waste water with consented disposal of “Re-injected into Abandoned wells with a
depth of not less than 1000 mts after treatment in ETP at Kesanapalli GGS complex
and meeting the standards”.

4. The Board reviewed the status of M/s. ONGC, Kesanapalli- GGS, in the EAC (TF
meeting held on 07.09.2021 and the Board issued letter to the facility to communicate
NGT committee findings to the ONGC to submit specific time bound action plan to the
Board with a month. The issue will be examined upon receipt of the action plan from
ONGC for the facility.

5. The industry applied for CFO (Renewal) on 04.08.2022 for production of Natural Gas
of 1,00,000 m3/day & Condensate Oil of 300 m3/day, for a period up to 31.07.2027,
for a total project cost of Rs.590.0 Cr, with total area of 40 Acres by increasing the
wastewater generation and water consumption and same was rejected directing to
apply for the CFO after obtaining CFE. In the CFO renewal application dated
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04.08.2022, the facility applied for increase in water consumption form 5 KLD to 60
KLD and wastewater generation from 603 KLD to 2203 KLD.

. The unit has proposed to treat 600 KLD in old ETP of 750 KLD capacity and proposed

for disposal to ED well and proposed to treat additional water in new ETP of 1500
KLD.

. The unit has obtained CRZ clearance from MoEF&CC, dated 11.08.2016 for the

marine disposal of treated effluent from ETP. M/s. ONGC has executed the sub-sea
pipe line with diffuser to dispose the treated effluent of 3000 m3 / day.

The facility obtained CFE on 13.08.2015 for marine pipeline for disposal of effluent
1500 m3/day and applied for the CTO dt 03.12.2020 for disposal of effluent 1500
m3/day for a period upto 28.02.2023.

. The issue of CFO&HWA to the facility was placed in the CFO Committee meeting

held on 19.02.2021 and the committee observed the following -

Not constructed guard pond of 8 days storage capacity of effluent generation.

Not provided magnetic flow meter with digital totalizer with recording facility for the
purpose of quantification of treated effluent discharged through marine outfall.

Not been complying with Qil Spill Contingency Plan.

Has to improve the housekeeping.

. The industry has not provided separate energy meter to the ETP.

O O.A No0.175/2020 was filed before Hon’ble NGT by Sri Venkatapathi Raja Yenumula

R/o Kesavadasupalem, East Godavari District against the operations of M/s ONGC &
M/s GAIL in East Godavari & West Godavari Districts. The Hon’ble NGT vide Order
dt. 02.08.2022 directed the ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty-Two Crore Seventy-Six Lakh Sixty-Two Thousand
and Five Hundred only) assessed by the Joint Committee as per the Joint committee
report dated 23.03.2022.

11.The old ETP of 750 KLD capacity consisting of Raw effluent storage tanks (2 X 1000

m3), Tilted Plate Interceptor, Flash Mixer, Flocculation Tank, DAF, Filter Feed Sump,
DMF and Polishing Pond. Treated effluent from Old ETP is being Re-injected into
Abandoned wells.

12.New ETP of 1500 KLD capacity consisting of Raw effluent storage tanks (2 x 1000

mS), Corrugated Plate interceptor, Induced Gas Floatation (IGF) and Nutch Shell
Filter (NSF-3 Nos), Sequential Batch Reactor (4 Nos), Media Filter followed by
Treated water storage tank of 2 X 1000 m3 capacity. Treated effluent from new ETP
is being disposed into sea through marine outfall. RO, Kakinada collected samples
on 23.01.2024 and the analysis results are as follows:

S.No. [Sampling Location Inlet of ETP (New[Outlet offnlet of ETP (Old[Outlet of
ETP) ETP ETP) ETP
(New ETP) (Old ETP)

Parameter Values (mgll) Except pH

1. pH 7.35 7.31 7.12 7.45

2. Total Suspended Solids at[36 11 093 D5
1050 C

3. Total Dissolved Solids at[18896 7332 19004 13436
105° C

4. Chemical Oxygen Demand [1024 288 1312 296

5. Biochemical Oxygen70 65 310 70
Demand

6. Oil & Grease 38 6.8 28 6.2

13.During the inspection, it was observed that the unit has been discharging the treated
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water into Sea through marine disposal. As per the CRZ clearance, the offshore
pipeline shall be at 1.5 kms from the Sea shore to disposal point in the Sea.

* However, since there was minor deviation in the alignment of the pipeline, the facility
Carried out EIA studies for obtaining CRZ clearance.As per the CRZ clearance dt
11.08.2016, there shall be online monitoring of effluent at the diffuser points at the
two extreme points of plume during ne monsoon and SW monsoon. There shall also
be online pollution monitoring at the corresponding landing points of the waves on the
shoreline during this season.

* A continuous and comprehensive post project marine quality monitoring programme
shall be taken up. This shall include monitoring of water quality, sediment quality and
biological characteristics covered in EIA studies.

» The produced water from the installations is being transported to ETPs at Tatipaka
GCS and Kesanapalli GCS. At Kesanapalli, the facility has provided electromagnetic
flow meters at the ETP inlet and outlet both for old ETP and new ETP for
guantification of waste water generation.

* The ETP treated water in the old ETP on average from October, 2023 is 570 KLD,
which is disposed to ED well and new ETP is 1450 KLD, to marine disposal. The
produced water from Mori, Adavipalem and Ponnamanda comes through pipeline to
Kesanapalli, to the new ETP and the excess water to the old ETP.

* The treated water from the ETPs is meeting the criteria of disposal to ED wells but not
to the marine discharge standards. The industry shall operate the SBR with desired
efficiency, shall provide aeration for the designed duration the to meet the standards
with respect to the COD & BOD.

14.The Board has issued Standard Operating Procedures (SOPs) for Monitoring Marine
Outfalls in the state and has been permitting the marine discharges only during the
day time in the presence of Board officials with lock and key system.

a. The facility has treated water storage tank of 2 X 1000 m3 capacity at the new ETP.
The facility shall provide sufficient storage capacities for treated water (guard ponds).
The facility shall provide guard ponds of minimum 8 days storage capacity (as per the
CFE order dt 13.08.2015).

b. This office issued notice to the facility for operating without CFO dated 22.11.2023.

C. The treated effluent in the new ETP is not meeting marine discharge standards with
respect to COD. The facility shall regularly monitor the treated effluent for marine
discharge standards and allow discharge only after meeting the standards.

d. The facility shall immediately provide online CEQMS for monitoring of marine
discharges within two months and shall connect to the APPCB website.

e. The facility shall obtain the valid CFO, however the facility shall be directed not to
discharge the treated effluent to sea without meeting the standards of marine
disposal.

f. The facility shall submit the action plan for storage and treatment of treated water
from new ETP (incase of not meeting the standards, the facility shall submit the
designated storage facilities for effluent storage and pumping back arrangements for
further storage)

g. After NGT Committee visit the facility provided the oil catchers at storm water drain
network near new ETP.

h. The facility shall be directed to provide Bio assay test.

i. The facility has to re-route of over flow from treated water tank near new ETP into
Sequential Batch Reactor (SBR).

WHEREAS the status of your industry was reviewed in the Monitoring (Task Force)
Committee Meeting of A.P. Pollution Control Board held on 26.02.2024. The representative
of the industry attended the meeting in person and informed that old ETP of 750 KLD



capacity was rectified and placed into operation. Further informed that they have provided
new ETP to cater treatment to 1500 KLD capacity. The EE, RO, Kakinada attended the
meeting through VC and informed that the Hon’ble NGT vide order dt. 02.08.2022 in O.A No.
175 of 2020 (SZ) levied Environmental Compensation of Rs. 6,38,40,000/- for violation of
consent conditions and the industry paid the EC. Further informed that the facility was
inspected for periodical monitoring in accordance to Hon’ble NGT directions and informed
that the industry is discharging the treated waste water into sea through Marine disposal and
deviation in alignment of the pipeline. Further informed that the industry not complied the
marine discharge standards and operating without valid CTO. Also informed that the industry
has provided oil catchers at storm water drain network near new ETP.

After detailed review, the Committee recommended to issue show cause notice to the
industry to rectify the lapses for non-compliance of discharge standards for marine disposal
of treated waste water and operating without valid CTO of the Board.

In view of the above, it is hereby directed to show cause notice to why action shall not be
taken against your facility to issue stop production / closure order to your unit and to levy EC
for operating the facility in violation of consent conditions, under the powers vested with
Board under section 33 (A) of the Water (Prevention and control of pollution) Act, 1974 and
under section 31 (A) of the Air (Prevention and control of pollution) Act, 1981 and
Amendments thereof. Further, it is directed to rectify the lapses and to furnish plan of action
to prevent re-occurrence of such violations within 15 days.

Should you fail to rectify the lapses and failed to furnish reply within time, the Board will be
constrained to initiate further action against your industry to issue closure/ stop production
order to your industry under Section 33(A) of the Water (Prevention & Control of Pollution)
Amendment Act, 1988 and under Section 31(A) of the Air (Prevention & Control of Pollution)
Amendment Act, 1987 in the interest of safe guarding public health and Environment, without
further notice.

B Sreedhar las

MEMBER SECRETARY
To
Occupier,
Mis. Oil & Natural Gas Corporation Ltd.,
Kesanapalli-GGS,
Turpupalem (V), Malkipuram (M),
Dr. B.R. Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for information
and necessary action.

2. The Environmental Engineer, Regional Office, Kakinada for  information
and necessary action. He is directed to monitor the industry and to furnish report.

Digitally Signed by B

Sreedhar las

Date: 19-03-2024 19:12:59
Reason: Approved
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Item No.5: Annexure-l

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.175 of 2020 (SZ)
(Through Video Conference)

IN THE MATTER OF:

Venkatapathi Raja Yenumula,

East Godavari District,

Andhra Pradesh. ...Applicant(s)
Versus

Union of India and Ors.
...Respondent(s)

Date of hearing: 08.09.2020.

CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): M/s. Sravan Kumar.

For Respondent(s): M/s. Madhuri Donti Reddy for RS,
R7 to R9, R11 to R13.

ORDER

1. The grievance in this application is regarding the pollution
namely air, sound, soil and water caused on account of the
activities of the 3rd & 4th respondents units in the State of

Andhra Pradesh along the Krishna-Godavari Basin located in
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East Godavari and West Godavari District of Andhra Pradesh.

. According to the applicant, there used to be normal phenomena

of oil leakage being caused in the pipe lines established by these
units causing damage to the agricultural land and also affecting

the water bodies.

. The units are not following the pollution control mechanism

which is intended to prevent such activities and there is no
proper maintenance of the pipe lines that is being carried out by
them which caused in frequent oil / gas leakage resulting in

such incidents causing death of the people.

. Certain such incidents were pointed out by the applicant in the

application. The District Collector, East Godavari had conducted
the review meeting regarding the frequent gas leakage occured in
the district and certain directions were given to ONGC as well
GAIL authorities to take proper precautionary measures to avoid
such things in future but no action has been taken by them and
inspite of that, similar incidents had occurred on 18.05.2020

and 21.08.2020 respectively.

. It is also alleged in the application that they are discharging

untreated effluents into the nearby water bodies and seashore
causing water pollution as well as marine pollution affecting the
marine ecology. Instead of discharging the treated effluents into

the deep sea as per the conditions of Environmental Clearance,



they are discharging the same into the seashore and shallow sea
causing pollution to the sea water which affects the marine life
and indirectly affects the livelihood of the local fishermen
community who are doing traditional fishing for their livelihood.

. Though they are bound to carry out certain activities under the
Corporate Social Responsibility (CSR), the same were not being
done by them in an effective manner. They are also not following
the procedure for safe transportation of the gas/oil produced by
them by providing necessary safety measures which also causes
damage to the environment.

. Though, this was brought to the notice of the authorities and
certain directions have been issued after studying the matter by
the committee constituted by the authorities, the same were not
implemented by the respondents 3 & 4 in their units in this
area.

. In respect of an earlier incident, the Hon’ble High Court of
Andhra Pradesh had constituted a committee and directed the
MoEF&CC to issue necessary precautionary guidelines to such
industries to avoid recurrence of such incidents in future but
inspite of that nothing has been done. All illegal activities
carried out by the respondents 3 & 4 are in violation of the
Environment (Protection) Act, Disaster Management Act, Coastal

Regulation Zone Notification, 2011 & 2019 and Biological
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Diversity Act, 2002 apart from violating the provisions of the
Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981.

9. So, the applicant filed this application seeking the following
relief:-

(1) Appoint a committee similar to O.A. No.43 & 44 of
2020 (SZ) or O.A. No.66 of 2020 to find the loss
caused to environment by the respondent No.3 & 4
in Krishna Godavari Basin of Andhra Pradesh by
conducting comprehensive survey by taking the
representations from the affected villagers,
aggrieved persons etc.

(i)  Directed the respondents No.1, 2 & 5 to take action
on the persons responsible for continuous
environmental disaster such as -accidents, gas
leakages due to lack of effective monitoring in the
KG Basin region.

(iii) Direct respondent 1,5, 8, 10, 11, 12 to conduct
cumulative study on damage caused to ecology,
agriculture lands, Bay of Bengal, ground water,
water bodies etc due to the activities of ONGC and
GAIL in East Godavari and West Godavari districts
of Andhra Pradesh.

(iv) Impose exemplary fine on respondents No.3 & 4 for
the continuous irreparable damage caused to
environment, sea, loss of health to the people,
fertility of agriculture land, biodiversity etc. in East
Godavari and West Godavari districts.

(v) Direct respondent No.4 to pay compensation to the
people/victims who were denied justice in Nagaram

fire tragedy and implement the assurances made at



(vi)

(vii)

(viii)

(ix)

the time of massive fire accident due to GAIL gas
pipeline leakage.

Direct respondent No.3, 4, 8 & 9 to record all the
incidents of gas leakages/environmental disasters
and register an FIR immediately in future.

Direct Respondent No.3, 4 & 8 to provide fire safety
measures to save ecology by setting up of Fire
Stations at all Gas Collection stations and important
places as the large scale oil and gas activities are
taking place in East Godavari and West Godavari
districts of Andhra Pradesh as the Environmental
Clearance issued by Union Environment, Forest and
CC and Consent for Operation orders issued by
Andhra Pradesh Pollution Control Board mandates
the project proponent to provide safety measures in
the plant and the place of operation.

Direct the respondent No.l1 to 5 implement the
Corporate Social Responsibility funds transparently
and complete all the pending works initiated under
CSR programs by respondent No.3 & 4 in
accordance with Office Memorandum
No.3-11013/25/2014-IA.1, dated 11.08.2014 of
MOoEF.

Punish the responsible negligent persons who have
caused death of 23 persons and injury 17 persons,
damaging the houses, agriculture, horticulture etc.
and illegal beach sand mining by the contractors of
ONGC for the construction of Odarevu Gas Collection
Station for the past 5 years.

Direct the respondent No.2 to 5 to take appropriate
measures to control erosion, rising of sea in East
Godavari district of Andhra Pradesh due to the
activities of ONGC and GAIL in Krishna Godavari
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Basin.
(xi)  Pass any such order, as this Hon’ble Tribunal may
deem fit and proper in the facts and circumstances

of the case.”

10. On going through the allegations made in the application,
we are satisfied that there arises a substantial question of
environment which requires the interference of this Tribunal for
resolving the issue. So, the matter is admitted.

11. When the matter came for hearing today through Video
Conference, Sri. Sravan Kumar entered appearance for the
applicant. Smt. Madhuri Donti Reddy represented respondents
S5,7t09, 11 to 13.

12. We are of the opinion that 10t respondent is unnecessary
party to this proceeding, so the 10th respondent is deleted from
the party array and respondents 11 to 13 as mentioned in the
application are re-arrayed as respondents 10 to 12 respectively.

13. Issue notice to the respondents 1 to 4, 6 by registered post,
e-mail and Dusthi if possible.

14. The applicant is directed to serve the copy of the
application to the standing counsel appearing for the
respondents 5, 7 to 12 within a week.

15. The applicant is also directed to produce necessary

requisite before this Tribunal within a week along with necessary



postal cover and postal stamps so as to enable this Tribunal to
send notice to the respondents through this Tribunal as well.

16. In order to ascertain the impact of the activities of the
respondents 3 & 4 in the area in question namely Krishna
Godavari River bed in East Godavari and West Godavari District,
we feel it appropriate to appoint a Joint Committee comprising of
1) a Senior Officer from Regional Office, Ministry of Environment
& Climate Change (MoEF&CC), Chennai, 2) a Senior Officer from
Regional Office, Central Pollution Control Board (CPCB),
Chennai, 3) a Senior Officer as deputed by the Chairman of the
Andhra Pradesh Pollution Control Board (APPCB), 4) the District
Collector, East Godavari and West Godavari Districts or a Senior
Officer not below the rank of Assistant Collector/Sub Divisional
Magistrate designated by the respective District Collectors and 5)
an Expert on Petroleum Engineering from Andhra University
College of Engineering, Visakhapatnam to inspect the area in
question and submit a factual as well as action taken report, if
there is any violation found.

17. The committee is at liberty to co-opt any other expert to
assist them in preparing the report in the field of Petroleum
Engineering in respect of the safety measures to be taken to
avoid such things in future.

18. The committee is directed to go into the question as to



whether there was any air, water, sound and soil pollution
caused on account of the activities to the respondents 3 & 4 in
these areas, whether they have committed any violation of
Environment Clearance and CRZ Clearance granted and if so
what is the impact of those on environment and the nature of
damage caused to the environment and assess environmental
compensation accordingly.

19. The committee is also directed to ascertain as to whether
the pollution control mechanism provided by the respondents 3
& 4 are adequate to meet the situation and if not, what are the
upgradation and improvement required to minimize or avoid
such incidents in future and also to prevent causing of pollution
to the people in the locality. They are also directed to conduct
Ambient Air Quality test, Ground water quality and quality of
water test in water bodies and sea and if there is any
contamination caused, the nature of remediation to be taken to
restore the same to its original position.

20. The committee is also directed to ascertain as to whether
there was any damage caused to the resident of the locality on
account of any of the violation committed by the units of
respondents 3 & 4 and that may also be taken into consideration
while assessing the environmental compensation to be recovered

from them.



21. The Central Pollution Control Board (CPCB), Regional
Office, Chennai will be the nodal agency for co-ordination and for
providing necessary logistics for that purpose.

22. The applicant is directed to submit the set of papers to the
members of the committee within a week.

23. The committee is directed to submit the report to this
Tribunal by e-filing on or before 17.11.2020.

24. The Registry is directed to communicate this order to the
members of the committee through e-mail immediately so as to
enable them to comply with the direction.

25. For appearance of parties, submission of responses and

also for consideration of report, post on 17.11.2020.

.................................... J.M.

(Justice K. Ramakrishnan)

................................. E.M.

(Shri. Saibal Dasgupta

O.A. No.175/2020,
08th September, 2020. Mn.
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Annexure-ll
Item No.1:- Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.175 of 2020 (SZ)

IN THE MATTER OF:

Venkatapathi Raja Yenumula
H.No.2-232, Kesavadasupalem
Razolu Taluk, Sakhinetipalli Mandal
East Godavari District,
Andhra Pradesh - 533 252
...Applicant(s)

Versus
Union of India
Through its Secretary
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhavan,
Jorbagh, New Delhi and Ors.

...Respondent(s)

For Applicant(s): Mr. Sravan Kumar along with
Ms. Kothai Muthu Meenal S.M.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
Mr. A.R. Sakthivel for R2.
Mr. R. Sankaranarayanan, ASGI for R3.
Mr. P.V.S. Giridhar along with
Mr. Muraleedaran for R4.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.
Mrs. P. Jayalakshmi along with
Mr. D.S. Ekambaram for Ré6.

Judgment Pronounced on: 0274 August 2022.

CORAM:
HON'BLE Mr. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE Mr. SAIBAL DASGUPTA, EXPERT MEMBER
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ORDER

Judgment pronounced through Video Conference. The original
application is disposed of with directions vide separate Judgment.

Pending interlocutory application, if any, shall stand disposed of.

Sd/-
Justice K. Ramakrishnan, J.M.

Sd/-
Shri. Saibal Dasgupta, E.M.

O.A. No.175/2020 (SZ),
02nd August 2022. Mn.



43

Item No.1:- Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No.175 of 2020 (SZ)

IN THE MATTER OF:

1)

2)

3)

4)

5)

6)

Venkatapathi Raja Yenumula
H.No.2-232, Kesavadasupalem
Razolu Taluk, Sakhinetipalli Mandal
East Godavari District,
Andhra Pradesh - 533 252
...Applicant(s)

Versus
Union of India
Through its Secretary
Ministry of Environment, Forest & Climate Change
Indira Paryavaran Bhavan,
Jorbagh, New Delhi - 110 003.

Union of India

Represented by its Secretary
Ministry of Petroleum & Natural Gas
Sastry Bhavan, New Delhi -1.

Oil and Natural Gas Corporation Limited
Represented its Chairman

Ministry of Petroleum and Natural Gases
Deendayal Urja Bhavan

5A, Nelsan Mandela Marg

VasanthKunj, New Delhi - 110 070.

GAIL (India) Limited

Represented by its Chairman & Managing Director
GAIL Bhavan, 16, Bikajikama Place

R.K. Puram, New Delhi - 100 066.

State of Andhra Pradesh
Represented by its Chief Secretary

Secretariat, Velagapudi
Guntur District, Andhra Pradesh - 522 503.

Central Pollution Control Board

Through Member Secretary

Parivesh Bhawan, CBD Cum Office Complex
East Arjun Nagar, Delhi - 110 032.



7) Andhra Pradesh Pollution Control Board
Represented by its Member Secretary
D.No. 33-26-14/D2, Pushpa Hotel Centre

Chalamvari Street, Kasturibaipet
Vijayawada, Andhra Pradesh - 520 010.

8) Director General Fire Services
Office of the Director General,
State Disaster Response & Fire Service Department,
Near Police Control Room,
Governorpet, Vijayawada - 534 006.

9) Andhra Pradesh Police Department
Represented by its Deputy Inspector General of Police
Eluru Range, Eluru, Andhra Pradesh - 522 501.
...Respondents No.1 to 9
10) Directorate General of Mine Safety
Represented by its CIM & Director General
Dhanbad, Jharkhan - 826 016.

(Deleted as per order of the Tribunal dated 08.09.2020)

11) The District Collector and Magistrate
East Godavari at Kakinada
Andhra Pradesh - 533 001.

12) District Collector and Magistrate
West Godavari District

Ammenapaeta, Eluru,
Andhra Pradesh - 534 006.

13) Andhra Pradesh Coastal Zone Managing Authority
Represented by its Chairman
Chalamvari Street, Kasturibaipeta
Vijayawada - 520 010.
...Rearrayed Respondents No.10 to 12/
Original Respondent No.11 to 13

For Applicant(s): Mr. Sravan Kumar along with
Ms. Kothai Muthu Meenal S.M.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
Mr. A.R. Sakthivel for R2.
Mr. R. Sankaranarayanan, ASGI for R3.
Mr. P.V.S. Giridhar along with
Mr. Muraleedaran for R4.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.
Mrs. P. Jayalakshmi along with
Mr. D.S. Ekambaram for R6.
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Judgment Reserved on: 27th May 2022.

Judgment Pronounced on: 0274 August 2022.

CORAM:
HON’'BLE Mr. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE Mr. SAIBAL DASGUPTA, EXPERT MEMBER

Whether the Judgment is allowed to be published on the Internet - Yes.

Whether the Judgment is to be published in the All India NGT Reporter - Yes.

JUDGMENT

Delivered by Justice K. Ramakrishnan, Judicial Member

1. The above application was filed by the applicant on the allegation that on
account of the operation of Respondents No.3 & 4 units, large scale air,
sound, soil and water pollution are being caused in East and West

Godavari Districts.

2. The units are engaged in natural gas manufacturing and distribution of
the same. They have not provided necessary pollution control
mechanism to check the probable pollution that is likely to be caused on
account of their activities. The units are involved in lot of environmental
degradation activities like discharging polluted water into the sea, water
bodies and open land, causing gas leakage due to not providing
necessary leakage detection system and conducting blasting in
Kesavadasupalem, Kesanapally, Antarvedi, Nagaram, Nagicheruvu,
Uppudi and about 100 villages of East Godavari District and West
Godavari districts of Andhra Pradesh. Their activities amount to
violation of Water (Prevention and Control of Pollution) Act, 1974, Air
(Prevention and Control of Pollution) Act, 1981, Environment
(Protection) Act, 1986, Disaster Management Act, 2005, CRZ Notification
and Biological Diversity Act, 2002. Their activities are broadly divided

into the following categories:

(i) Releasing of huge black smoke into air at Kesanipalli Gas collection
station.
(i) Damaging sea coast in East Godavari for conducting exploration

activities.



(iii)  Releasing polluted oil mixed black water into Bay of Bengal, nearby
ponds/water bodies, agricultural lands.

(iv)  Regular leakage of gas and causing damage to agriculture, accidents in
villages of East Godavari and West Godavari districts.

() Odour/foul smell coming from ONGC, GAIL plants/pipes.

(vi)  Lack of supervision on Oil and Gas pipelines

(vii)  Misuse of funds which are supposed to spend for providing drinking
water, restoring environment etc. in the activity area.

3. The constant drilling, supplying of gas, releasing of effluents so

mentioned is causing severe impact and causing irreparable loss to the
sea coast region, agriculture lands, water bodies, flora and fauna and
also affecting the health of the residents and farmers in that area. It also
posed a threat to the safety of the villagers in both districts. They were
also not having proper Consent to Operate and Consent to Establish and
were committing violation of the conditions of permissions and
clearance granted thereby causing huge health impact in that locality.
There were lot of oil and gas leak incidents which occurred resulting in
disaster and in respect of one such incident that happened in 2017 led to
public protest and due to intervention of the member of Parliament and
other political leaders, it was resolved that Respondent Nos.3 & 4 will
take necessary remedial measures to avoid such things in future.
Respondent Nos.3 & 4 were conducting massive gas and oil exploration
and supply activities in Andhra Pradesh and their activities are being
carried on in onshore of Bay of Bengal and offshore of East Godavari,
West Godavari and Krishna Districts of Andhra Pradesh. The details of
activities were mentioned in the ONGC Disaster Management Plan, 2015.
They were doing activities in Adavipalem field which is having GCS -1,
Endamuru - GCS. Further, they have explained their activity in
Amalapuram field, Kesanapalli field, Pasaralapudi field, Ponnamonda
tield, Tatipaka field, Narasapur field, Lingala field, Kaikaluru field,
Nandigama field in the gap of various years as part of their expansion.
There were frequent gas and oil leaks which occurred in that area
resulting in accident causing loss of life and health hazards. On
31.01.2020, gas leak developed in ONGC pipeline at Antarvedi and on
03.02.2020 high pressure gas leakage occurred on Uppudi Village of East
Godavari District which was published in ‘The Hindu” newspaper where

it was mentioned that evacuation of 2,500 people from that area took
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place to avoid further disaster on 04.02.2020, due to the failure on the
part of Respondents Nos.3 & 4 in arresting leak. There were further
leaks which occurred in that area on 16.05.2020 where another ONGC
pipe leakage incident occurred at Kesanipalli Village of Malikipuram
Mandal of East Godavari District; similarly on 27.05.2020 another gas
leak incident occurred in Achanta Vemavaram Village in which fire
broke out from the bore well and on 20.08.2020 another gas leak incident
occurred in Pasarlapudi Kaikalapeta Village, Mamidikuduru Mandal of
East Godavari District. All these incidences were reported in the
newspaper and visual media. The District Collector had conducted a
review meeting with the officials and directed them to take all
precautions to control leakage in the district and this was published in
‘The Hans English Newspaper’ dated 10.05.2020. They were releasing
untreated effluents into the Bay of Bengal and they are doing the same
against the Consent to Establish/Operate granted on 13.08.2015. The
ONGC pipelines are discharging untreated effluents on beach instead of
carrying out to the deep sea disposal and this resulted in marine
pollution. They also produced certain photographs to show the nature
of damage caused to the water bodies on account of their activities of the
Respondent Nos.3 & 4. They further alleged that they have not paid
compensation to the farmers for acquisition of lands for this project and
they were not following the directions issued by the District Collector -
East Godavari vide Ref. No.G5/4311/2013 dated 29.01.2015. No action
was taken by the Police and GAIL on Nagaram explosion till date, in
which 15 persons died. The applicant had produced several newspaper
reports regarding various incidents reporting of gas leak explosions from
the plant and pipelines maintained by Respondent Nos.3 & 4. There
were some writ petitions filed earlier as W.P. No.13341 of 2008 and in
respect of environmental impact on drilling for oil explosion in Krishna
and KG Basin by ONGC, an Expert Committee was appointed to study
these aspects by the Hon'ble High Court of Andhra Pradesh and the
Expert Committee had submitted the report dated 23.10.2009, where they

have given the following conclusion and recommendations:-

“6. Conclusions and Recommendations:

(i) There is no direct evidence available to the Committee to indicate any land
subsidence in the gas field or the adjoining areas in the KG Basin. From geological
considerations also, this region does not appear to be prone to significant land
subsidence. It is, however, suggested that an expert organization like the Indian School of




Mines may be entrusted with a detailed study on existing or likely land subsidence in this
region.

(ii) The problem of underground water getting saline in certain locations has been
observed. The exact reason needs to be studied. Some studies have suggested that
extensive aquaculture in the region could be a factor. This could also be due to
construction of dams in the upstream and erosion of part of the delta. A survey of the
entire delta region needs to be carried out.

(iii) Since land subsidence has been reported & observed in the areas where
extensive extraction of underground water, oil & gas or mining in various parts of the
world including India (coal mines) has been carried out, this aspect needs to be taken
into consideration while taking up any project on underground extraction.

(iv) Measurement of ground level as baseline data has therefore to be included in
the EIA study and periodic monitoring of the level needs to be carried out, during the
operational phase.

(v) In case, geological factors indicate likelihood of land subsidence and
consequential impacts, remedial measures need to be planned by the project
proponent. Provision of such measures needs to be taken into consideration while
evaluating the projects for environmental clearance.

(vi) A study on likely impact of Offshore extraction of Oil / Gas, if any, on land
close to the coast in respect of land subsidence or movement or ground water quality,
should be taken up.”

4. The applicant had produced the report of the Expert Committee
submitted in W.P. No.13341 of 2008 as Annexure - A3. They are not
strictly following the conditions imposed in the Environmental
Clearance (EC) and the MoEF&CC guidelines in this regard. They were
not properly utilizing the CSR fund. They are not providing proper
maintenance and replacing the old pipes with new pipes which results in
frequent disaster. When certain incidents occurred earlier, an Original
Application was filed before this Bench as O.A. No.66 of 2020 (SZ) and
this Tribunal appointed a Joint Committee and the Joint Committee
submitted the report on 20.07.2020 and they made certain suggestions

which reads as follows:-

“5. Suggestions:-

Committee felt that the steps/ measures taken by ONGC for the control of pipeline
leakage are not sufficient, because the leakages and its locations are being identified after
physical appearance of oil on the soil surface. Pipelines are being laid 2mt. below the
ground level. After deliberate discussions, the following measures are suggested by the
committee to avoid oil pipeline leak and to maintain the soil fertility.

1) Present method of flow based measurement at receiving end to identify the
leakage of oil is not effective, because exact location of oil leak point is not able to be
identified until its physical appearance in the top soil. The flow based measurement shall be
carried out by providing flow meters in all pipelines with certain distance from well to
receiving point, so that the area of pipeline leak shall be identified easily at initial stage
itself. These flow meters shall be connected to any system like SCADA, PLC etc.

2) The periodic assessment of Pipe Integrity (including internal crack, corrosion
& erosion) shall be made at least once in five years, so that the status of the pipeline shall be
known and accordingly replacement period for the pipe shall be decided.

3) Pigging operation shall be carried out to reduce water accumulation and
subsequent scaling & corrosion inside the pipeline.

4) External Corrosion Protection of pipeline shall be provided in all underground
pipelines such as sacrificial anode method, impulse current method, poly ethylene coating
etc. to avoid external corrosion of pipe.

5) Revalidating of appropriate inhibitors and rate of feeding based on well fluid
characteristics (crude oil), can be done by frequent sampling and analysis of well fluid.

6) ONGC has informed that old pipelines are flushed once if it is not going to be
used further in future. Evidence shall be provided to the committee during field visit to
ensure that old unused pipelines are flushed properly.

7) ONGC shall also submit evidence of mothballing of pipeline which is
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temporarily not in use.

8) ONGC informed that the oil spilled soil (contaminated soil) is removed upto
affected depth from the farmland and taken for in-house bioremediation. The contaminated
soil excavated area is re-filled with soil taken from other location. It was informed that the
refilled soil is also having good fertility. However, during this course of action the refill soil
quality should be tested as well as it should possess similar characteristics of the existing
natural farm soil so as to avoid yield loss.

9) ONGC is advised to carry out the assessment of soil quality in all locations,
wherever the soil is refilled due to oil spillage/leakage and accordingly corrective measures
needs to be taken.

10) An action plan for continuous monitoring of affected areas periodically by
ONGC shall be submitted to avoid long term issues.”

5. There was another case as O.A. No.43 of 2020 (EZ) and O.A. No.44 of
2020 (EZ) field before the Eastern Zonal Bench which was considered by
the Principal Bench in respect of oil and gas leakage that occurred in
Assam State and accepting the report of the Joint Committee, Rs.151
Crores (Rupees One Hundred and Fifty One Crore only) was ordered as
interim compensation. = They also committed violation of CRZ
Notification by discharging untreated effluent into the beach instead of
exploring the possibility of discharging the same in deep sea method as
permitted in permission granted. Since the authorities have not taken

any proper steps, they filed the application seeking the following reliefs:-

(i)  Appoint a committee similar to O.A. No.43 & 44 of 2020 (SZ) or O.A. No.66 of 2020
to find the loss caused to environment by the respondent No.3 & 4 in Krishna
Godavari Basin of Andhra Pradesh by conducting comprehensive survey by taking the
representations from the affected villagers, aggrieved persons etc.

(i)  Directed the respondents No.1, 2 & 5 to take action on the persons responsible for
continuous environmental disaster such as accidents, gas leakages due to lack of
effective monitoring in the KG Basin region.

(iii)  Direct respondent 1,5, 8, 10, 11, 12 to conduct cumulative study on damage caused to
ecology, agriculture lands, Bay of Bengal, ground water, water bodies etc due to the
activities of ONGC and GAIL in East Godavari and West Godavari districts of
Andhra Pradesh.

(iv) Impose exemplary fine on respondents No.3 & 4 for the continuous irreparable
damage caused to environment, sea, loss of health to the people, fertility of agriculture
land, biodiversity etc. in East Godavari and West Godavari districts.

(v)  Direct respondent No.4 to pay compensation to the people/victims who were denied
justice in Nagaram fire tragedy and implement the assurances made at the time of
massive fire accident due to GAIL gas pipeline leakage.

(vi)  Direct respondent No.3, 4, 8 & 9 to record all the incidents of gas
leakages/environmental disasters and register an FIR immediately in future.

(vii) Direct Respondent No.3, 4 & 8 to provide fire safety measures to save ecology by
setting up of Fire Stations at all Gas Collection stations and important places as the
large scale oil and gas activities are taking place in East Godavari and West Godavari
districts of Andhra Pradesh as the Environmental Clearance issued by Union
Environment, Forest and CC and Consent for Operation orders issued by Andhra
Pradesh Pollution Control Board mandates the project proponent to provide safety
measures in the plant and the place of operation.

(viii) Direct the respondent No.1 to 5 implement the Corporate Social Responsibility funds
transparently and complete all the pending works initiated under CSR programs by
respondent No.3 & 4 in accordance with Office Memorandum No.3-11013/25/2014-
IA.1, dated 11.08.2014 of MoEF.

(ix)  Punish the responsible negligent persons who have caused death of 23 persons and
injury 17 persons, damaging the houses, agriculture, horticulture etc. and illegal



beach sand mining by the contractors of ONGC for the construction of Odarevu Gas
Collection Station for the past 5 years.

(x)  Direct the respondent No.2 to 5 to take appropriate measures to control erosion, rising
of sea in East Godavari district of Andhra Pradesh due to the activities of ONGC and
GAIL in Krishna Godavari Basin.

(xi)  Pass any such order, as this Hon’ble Tribunal may deem fit and proper in the facts
and circumstances of the case.”

6. As per order dated 08.09.2020, this Tribunal admitted the matter as it
was satisfied that there arose a substantial question of environment
which required interference of this Tribunal and appointed a Joint
Committee comprising (i) a Senior Officer from Regional Office, Ministry
of Environment & Climate Change (MoEF&CC), Chennai, (ii) a Senior
Officer from Regional Office, Central Pollution Control Board (CPCB),
Chennai, (iii) a Senior Officer from Andhra Pradesh Pollution Control
Board (APPCB) as deputed by the Chairman, (iv) the District Collector,
East Godavari and West Godavari Districts or a Senior Officer not below
the rank of Assistant Collector/Sub Divisional Magistrate designated by
the respective District Collectors and (v) an Expert on Petroleum
Engineering from Andhra University College of Engineering,
Visakhapatnam to inspect the area in question and submit a factual as
well as action taken report, if there is any violation found. The Joint
Committee was given liberty to co-opt any other expert to assist them in
preparing the report in the field of Petroleum Engineering in respect of

the safety measures to be taken to avoid such things in future.

7. The Joint Committee was directed to go into the following aspects:-

a. Whether there was any air, water, soil and sound pollution
caused on account of the activities of the Respondent Nos.3 &
4 in these areas;

b. Whether they have committed any violation of
Environmental Clearance and CRZ Clearance granted and if
so, what was the impact of those on environment and the
nature of damage caused to the environment and assess
environmental compensation accordingly;

c. Whether the pollution control mechanism provided by

Respondent Nos.3 & 4 are adequate to meet the situation and
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if not, what are the up gradation and improvement required
to minimize or to avoid such incidents in future and also to
prevent causing of pollution in that locality;

d. Conduct Ambient Air Quality test, Ground water quality and
quality of water test in water bodies and sea and if there is
any contamination caused, the nature of remediation to be
taken to restore the same to its original position;

e. Whether there was any damage caused to the residence of
the locality on account of any of the violation committed by
the units of Respondent Nos.3 & 4 and that may also be taken
into consideration while assessing the environmental

compensation to be recovered from them;

8. The Central Pollution Control Board (CPCB), Regional Office, Chennai
was designated as nodal agency for co-ordination and for providing

necessary logistics for that purpose.

9. The 12t Respondent/Andhra Pradesh Coastal Zone Management

Authority filed counter affidavit contending that as per record, M/s.
ONGC had obtained the following CRZ Clearance from the MoEF&CC,

Government of India, New Delhi:-

“(i) Laying of pipeline for Integrated Development of GS-15 and G-1
offshore fields in Godavari Basin and expansion of onshore terminal facilities at
Odalarevu in K.G. Offshore, East Godavari District, Andhra Pradesh, vide order
dated 22.12.2000.

(i) Development of Vashishta and S-1 fields of K.G. Offshore, Eastern
Offshore Asset at Kakinada, Andhra Pradesh and expansion of Odalarevu Onshore
Terminal, A.P. vide order dated 12.11.2015.

(iii) Development drilling of 45 wells at block KG-DWN-98/2, KG offshore,
Tehsil Allavaraam, District East Godavari, Andhra Pradesh by M/s ONGC Ltd. ,
vide order dated 22.01.2016.

(iv) Marine disposal of treated effluent of 1500 Cu m/day into sea at 1500
mts offshore in water depth of 6.7 mts C.D, vide order dated 11.08.2016.

(v) Laying of 20 Inch pipeline of 31 Km length from Offshore platform,
through mouth of Gauthami& Godavari River, Part of Yanam (Puducherry) and
terminating at ONGC Onshore plant at Mallavaram Village, TallarevuMandal,
East Godavari District, vide order dated 15.10.2020.”

10. It is further contended that as per the CRZ Clearance, the project
proponent shall follow all the guidelines prescribed for carrying out the
activities and also take necessary safety measures. The Project Proponent
shall also ensure that the ecologically sensitive areas in the project area

are not disturbed due to their activities being carried out. As far as the
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enforcement of the recommendations of CRZ Notification and Clearance,
the monitoring agency to monitor the compliance with the terms and
conditions of the CRZ Clearance is Regional Office, MoOEF&CC. As per
the Office Memorandum dated: 05.08.2011. M/s. ONGC had obtained
CRZ clearance from the MoEF&CC, GOI, New Delhi for Marine disposal
of treated effluent of 1500 Cu.m./day into sea at 1500 mts offshore in
water depth of 6.7 mts C.D., vide order dated 11.08.2016. Any violation of
CRZ condition has to be monitored by the Regional Office, MoEF&CC.
So, they prayed for accepting their contentions and passing appropriate

orders.

The 4th Respondent filed counter affidavit denying the allegations made
against them. They have detailed the background of formation of their
company which was originally incorporated as Maharatna 'Central Public
Sector Undertaking” in August 1984 in the name of Gas Authority of India
Limited, Government of India with 52.1% share capital with Government
of India. Thereafter, the name was changed from 'Gas Authority of India
Ltd. to 'GAIL (India) Limited in November, 2002. They were engaged in
pipeline transportation of gas and supply. They had contributed to the
growth and development of natural gas pipeline infrastructure and
natural gas market. They are having an existing 13,718 kilometres of gas
pipeline network with a capacity of 204 MMSCMD. They are having
network connection over 20 States including State of Andhra Pradesh and
two Union Territories. They are promoting the policy of the government
to provide clean fuel not only for domestic but also for commercial
purposes. It was later extended to transport facilities as well. They are
functioning in three segments - 'Upstream' 'Midstream' and
'Downstream'. The 'Upstream' activities include exploration, drilling,
and extraction, ‘Midstream' businesses are those that are focused on
transportation and they are the one responsible for moving the extracted
raw materials to refineries to process the oil and gas. The Midstream
companies are characterized by shipping, trucking, pipelines, and storing
of the raw materials. ' Downstream' involves the actual selling and
distribution of Natural Gas and Oil based products. Presently, many large

oil companies are integrated, in that they maintain all three, viz,

52



S3

Upstream, Midstream, and Downstream units. The Upstream or
Exploration and Production (E&P) companies, find reservoirs and drill oil
and gas wells and this process is taken care to a large extent by ONGC
(3rdRespondent) in KG Basin, for both onshore as well as offshore. Some
other players like Cairn Energy, Reliance and BP, OIL India do operate
primarily in offshore exploration and production. The 4t Respondent had
no exploration activities, either onshore or offshore in KG Basin and they
were involved only in the midstream and downstream segments of oil
and gas industry in KG Basin. They supply gas to some of the important
Power Generation Plants, Fertilizer Plant and other industries thus
contributing to the growth of the nation. Presently in KG Basin, the
4thRespondent receives Natural Gas from ONGC & CEIL and supplies the
same to the various consumers through underground pipeline
network. Not only Government of India,but also internationally, the
distinct advantages of gas transportation by Pipelines have been
recognized and pipeline transportation is accepted as the only mode of
transportation for gaseous consignment over long distances for the

following reasons:

“(a) Pipelines, being underground, will provide lesser direct contact with
the populace thereby reducing its hazardous impact as well as provide
better overall security

(b) Pipeline mode is the safest and reliable mode of transportation.

(c) Availability of the highway / railways for transporting other materials /
goods will improve.

(d) Uninterrupted supply of gas will be ensured.

(e) As processing of gas is not involved, there is no emissions / discharge.
Hence, it is environmentally friendly.

() Natural gas does not need any storage. Hence, the naphtha storage tanks,
the major fire source is eliminated.

(¢) Natural gas is lighter than air. Hence, it does not get spread in case of
leakage.

(h) Movement of naphtha/oil tankers on the road will be eliminated.

Reducing congestion on the roads.”

12. They designed and constructed the pipelines taking into account all

safety aspects as follows:-

“(a) Pipelines are designed as per International Standard ASME B 31.8 and
OISD-226.

(b) Pipelines are protected against corrosion by 3-layer PE coating followed
by permanent cathodic protection

(c) 100% radiography for all weld joints to ensure zero failure.

(d) Hydro test is done at 1.5 times of the designpressure.

(e) Pigging facility for the pipeline.

() Remote Operation of Sectionalizing Valves (SVs) are done through
SCADA (Supervisory Control and Data Acquisition) system.

(g) Pipeline is laid minimum of 1 Meter below the ground.
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(h) Anti-buoyancy measures at all major water crossings are provided.

(i) During construction, Project Management Consultancy (PMC) engaged
throughout the completion of project.

(j) Third Party Inspection Agency (TPIA) for inspection and verification
during construction stage.

(k) Approvals are required from statutory bodies, i.e., Andhra Pradesh
Pollution Control Board (APPCB) and Petroleum & Explosives Safety
Organization (PESO) for operation of pipelines.”

They following security provisions were also provided:-

“(a) Pipeline markers (RoU boundary markers, Aerial markers, warning
boards at all crossings) for facilitating easy identification of line are being installed.

(b) All pipeline installations are guarded round the clock by ex-servicemen
who are being monitored through reqular and surprise checks.

(c) All installations are provided with boundary walls as per MHA
Quidelines.

(d) Round the clock deployment for protection of men, material and
information.”

14. They have adopted the following monitoring system for their pipelines:-

15.

16.

“(a) Daily foot patrolling line walkers engaged from nearby villages.

(b) Foot patrolling once in a year along the pipeline is carried out by the
employees of the Applicant.

(c) Quarterly air surveillance by helicopter.

(d) Dedicated Internal Communication facilities are available through own
OFC network. A toll free number is also available for general public.

(e) Awareness programs for public are conduced periodically to create
awareness about pipeline activities.

() Safety pamphlets for awareness about the hazards involved and channel
of communication in case of emergencies are distributed to villagers in the
surrounding areas.”

They further contended that the committee appointed by this Tribunal
made certain observations against them and none of the orders passed in
O.A. No.43 of 2020 and 44 of 2020 and O.A. No.66 of 2020 are related to
the facts of this case. They are confined to the facts of that particular case.
The Tribunal had without considering its scope, entertained the
application against this respondent and as such, the same is not

maintainable and they prayed for dismissal of the application.

The 3rd Respondent filed counter affidavit contending that the application
is not maintainable. They denied most of the allegations made against
them regarding pollution being caused on account of their activities etc.
Maharatna ONGC is the largest crude oil and natural gas Company in
India, contributing around 71% to Indian domestic production. Crude oil

is the raw material used by downstream companies like IOC, BPCL,
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HPCL and MRPL (Last two are subsidiaries of ONGC) to produce
petroleum products like Petrol, Diesel, Kerosene, Naphtha and Cooking
Gas, LPG. ONGC has a unique distinction of being a company with in-
house service capabilities in all areas of Exploration and Production of oil
& gas and related oil-field services. Being the Winner of the Best
Employer award, they had a dedicated team of around 28,500
professionals to do their dedicated work round the clock in challenging
locations. It is a Central Public Sector Undertaking (PSU) Company
incorporated under the Companies Act, 1956 and having its Corporate
Registered Office at Deen Dayal Urja Bhawan, No.05, Nelson Mandela
Marg, Vasant Kunj, New Delhi. They had onshore production installation
of 262 Nos., 268 offshore installations, 69 drilling (plus 37 hired) and 54
work-over rigs (plus 25 hired), owned and operated more than 25,500
kilometres of pipeline in India, including 4,500 kilometres of sub-sea
pipelines. The Government of Indiais having 60.41% share in ONGC as
on 31 December 2020. It is the largest natural gas company ranking 11th
among global energy majors. It is the only public sector Indian company
to feature in Fortune's Most Admired Energy Companies' list and ONGC
ranks 18t in Oil and Gas operations' and 220 overall in Forbes Global
2000. ONGC's wholly owned subsidiary and overseas arm ONGC Videsh
is India's largest international oil and gas E&P Company with 39 projects
in 18 countries. They are strictly carrying out their activities in accordance
with the guidelines and conditions imposed. They denied the allegation
that they are damaging the sea coast in East Godavari by conducting oil
exploration etc. They had obtained necessary clearances/licenses for this
purpose. They denied the allegation that they are releasing polluted oil
mix black water into Bay of Bengal, nearby ponds, water bodies and
agricultural lands, thereby causing damage to the environment. They
denied the allegation that there were regular incidents of oil and gas leak
resulting in pollution and damage to the environment. They are having
their own system to monitor the Ambient Air Quality and the sample
results will go to show that they are within the limits. They have got
standard mechanism for maintenance and carrying out their operations.
They are strictly complying with the norms for utilization of CSR funds

for the activities identified by the District Collector and Revenue and



other statutory authorities. The following are the safety measures

undertaken by the ONGC in monitoring their pipelines:-

“i. All the operations are carried out on round-the-clock basis by taking all
the safety precautions and time to time up-gradations. Except occasional leaks
under abnormal conditions, the environment pollution caused is minimum and
also there is no damage to coast line.

ii. During round the clock operations there is a possibility of line
leakages/oil spillage which can be caused either by miscreant activity or by
unexpected conditions/accidents.

iii. The leakage of oil/gas that is so caused, is immediately detected and
action is initiated to restore the land (soil) free from oil. Hence leakages are not
frequently happening in a specific area.

iv. The following measures are taken in order to minimize the damages in
the shortest possible time like immediate isolation of the line, deployment of the
maintenance teams for repair/arresting the leakages, repair of the line, assessment
of the damage and payment to the individual and partial statement of the
compensation amounts paid. V. The oil and gas wells are connected to the nearby
GGS/GCS with underground pipe line pipe lines, which are hydro-tested with
pressure ranging from 1.25 times of the flowing pressure. Safety device called
“High low safety valve” is installed in high pressure wells. Monitoring of the flow
and pressure is done on real time basis through “SCADA” (Supervisory Control
And Data Acquisition) system at each production installation.

vi. The Flow line from well to GGS carrying gas, water are laid
underground of 1 meter below the earth. Most of the pinhole leaks occurs due to
internal corrosion of sand and water in the crude oil. The pinhole leakages occur in
the flow line with a hole of approximately 1-2 mm in size causing the release of
flow line fluid at the point of damage. These leaks are very minor in
nature causing very less damage.

vii. If gas leakage occurs, the nearby GGS/GCS crew rushes to the
site, immediately. They close the well and stop the source gas. Then the entrapped
gas/liquid is depressurized to the flare line in the GGS/GCS. The entire activity
takes place in less than 30minutes. Thereafter, consent from the farmers with
assessment of suitable land compensation is taken. Therefore, the repair work of the
pipe line is being carried out in priority basis to restore normal production.”

17. They further contended that whenever incidents of leak happened or

18.

otherwise, the same is being attended quickly and all necessary steps
were taken to prevent damage caused to the environment. They have got

a proper Disaster Management Plan to deal with the following aspects:-

“i. Patrolling the pipeline networks through three-tier system, namely, (1)
Special Protection Force (2) Production teams and (3) Crisis Management Team
on 24x7 basis for monitoring the wells to avoid any untoward incident.

ii. Display of dos and don't s at all well sites and nearby places for creating
awareness among public.

iii. The Asset has 24X7 toll free helpline No. 1800-425-7535 to ensure
safety and security of pipelines.

iv. The Fire stations are always continuously available.”

The various authorities inspect the area, whenever complaints are
received and they are complying with the directions issued by the
authorities to avoid further complaints. They are having their own ETPs
which are intended for the purpose of treating the effluents generated
and they are strictly complying with the marine disposal of treated

effluent as per the guidelines issued by the MoEF&CC and as per the
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conditions in CRZ Clearance and Environmental Clearance granted.
They never discharged untreated effluent into the beach area. The details
of the cases mentioned are nothing to do with the allegation made in the
present application. Whenever incidents of leak occurred and any
damage has been caused to the agricultural land owners, they were
making necessary arrangements for remedying the situation. The
allegation that they have not paid the compensation for the land acquired
for their project is not correct. Whatever compensation suggested had
been paid by them. They are properly replacing the damaged pipes
whenever it is brought to their notice and they were following the
guidelines and safety measures provided by the various authorities in
carrying out their activities. Writ Petition No0.13341 of 2008 was filed by
Krishna Godavari Parirakshna Samiti before the Hon'ble High Court of
Andhra Pradesh at Amaravathi seeking for a direction declaring the
action of respondents in not considering the issue of subsidence and other
geo hazards due to large scale exploration of oil and natural gas in
Krishna Godavari Basin of Andhra Pradesh as unconstitutional and
claiming other reliefs. The Hon'ble High Court appointed a Expert
Committee and the Expert Committee filed a report, wherein they have
mentioned that there was no direct evidence available to the committee to
indicate any land subsidence in the gas field or the adjoining area in K.G.
Basin. From geological consideration also, this region does not appear to
be prone to signification land subsidence. It is however suggested that an
expert organization like the Indian School of Mines may be entrusted
with a detailed study on the existing or likely land subsidence in this
region. On the basis of that report, the Hon’ble High Court of Andhra
Pradesh, by order dated 23.06.2014 directed the ONGC to respond to the
recommendation of the report of the Expert Appraisal Committee
appointed by the MoEF&CC, Government of India and take action based
on the recommendations and measures suggested by the said committee.
Subsequently, the Delta Studies Institute, Andhra University,
Visakhapatnam had conducted an elaborate study in terms of the given
scope of work and submitted interim reports with the main conclusion as

follows:-

"There is no specific trend of subsidence observed in the study area even at
/ near producing wells. Hence there is no relation of subsidence with respect to
extraction of oil & gas in the KG Basin. The salinity increase is due to mixing of



19. The Joint Committee appointed by this Tribunal inspected various
villages and residential areas and also appreciated the CSR activities
undertaken by the respondent in and around the operational area of
ONGC. They denied the allegation that they have not carried out the
proper maintenance work which resulted in damage to the environment.
They had obtained necessary Consent to Establish and Consent to
Operate and they are strictly complying with the conditions. They have

also given paragraph wise reply to the allegations made in the application

marine water with groundwater due to back/ tidal waters/ aqua culture ponds/
excess sand mining from the river beds.”

in tabular form which reads as follows:-

l

6

S.No
S e

i

_____GROUNDS IN O.A
Activities of ONGC and GAIL nre
severely causing damage to the
ccoology, biodiversity, agriculture
lands, sea beaches and people
Iiving in the arca

Incidents of Gas leankages
pipelines have been continuously
taking place resulting panic
among  the people of East
Godavari distmot as there were
MASNIVE blowouts, Rk fire
nccidents carlier ocourred in the

people and massive damuages to
environment, agriculture,
biodiversity ete

been no
monoring

Because there huas
independent
mechanism in the Krishna
Godavarti Gas & Oil basin of
Andhra Pradesh, the 01l
compuanies  are not regulnrky
verilying the status of Pipelines
whether they are inltact or not,
| any crosion, cracks have come in
the pipelines. This has resulted
regular gas leakages.

Because the
contrary Lo
Biodiversity Act
of 2002 ws well as the standards
specified under the Environmaont
Protection Rules, 1986

activitics are
Water Act, 1974,

Because this Hon'ble Tribunal in
O A No, 43 & 44 of 2020 (EZ) and
OANo. 66 of 2020 (5Z) hans
interfered into the environmental
violations/ disasters caused by
ONGC and Ol Indin Company
That in the present cnse nlso large
scale irreparable damage has
beets causing o environment,
biodiversity, Sea, beach etc

| Because the Respondent No, 3 &
L4 are not taking proper
precautionary measures, That the
il companies have been allotting
the maintenance works to third

region resulting deaths of tens of

| _ONGC'S REPLY ]
There is no cogent proof on the said

ullegation
The saird sintoments are
vontradictory 1o committes report.

| Leakages in pipelines are monitored
by the ONGC and an ciaborate
Cexplanation on the measures tuken
by ONGC in this rogard is given at
[ para 9, 10 & 14

The Committee has also reparted
that any leakages or saoccident
outside the unit premises  in
farmers land in immediately
attended and addressed within 24
hours (all minor pinhole leakages
are closed with 24hrs) and the unit
has takon measures to restore the
arca as so 1w prevent any public
outery.

DOMS, OISD, QHSE Audits are
conducted regularly by third party
recognised and NABL accredited
| agencoies,

ONGC also maintains regular In
house department health safery and
fire safety Audits.

Blatant and baseoless allegations
muade against ONGC without any
prool

the Applicant

The Applicant has made Incorrect
statlements about the precautionary
and safety measures taken by
ONGC. The works that are allotred

to third parties are recognised and |

False and baseless ground ml;i"!ilv'b_v i

S8
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7 Because the

9 | Because the

| parties. But they are not verifying

whether the third party is doing
their responsibility properly or
‘not.

generated from the refineries and
other gas & oil production units
are not properly treated either at
the plant or at the Effluent
Treatment Plants. The polluted
water has been discharging in the
open lands, ponds. This has
become threat to livestock and
causing ground water pollution,

effluents are

| mcoredited by the concerned boards

of the Government.

Committes report has observed that |
the parameters of the treated !
effluents disposed by the ONGC are |
within the standards and there is
no ground water contamination
near the ONGC plants.

| 8 Because the funds allotted under

Corporate  Social Responsibility
for

taking up various welfare
measures of the affected people in
East Godavari, West Godavari
districts are diverted/misused by
scll interested persons. That the
nexus between the local officials
of ONGC, GAIL and Politicians
has resulted wastage of public
funds. That

several water plants,
developmental 9works initiated
with CSR funds are not properly
done, Most of the works are Jeft
without completion.

compensation,

rchabilitation and resettlement
for the affected farmers, villagera,
land losers is not being paid by
' Respondent No.3, The
Respondent is not taking action
'on the directions of the District
collector of East Godavari for the
payment of compensation to the
land losers,

10 | Because the Respondent No. 3 &

4 have not learnt lessons from the
Blowouts, massive gas leakage at
Nagaram village in East Godavan
district. Except providing
 compensation to discased
persons, the Respondents hayve
not taken measures assured at
the time of accident.

"These are blatant and false

' These are false and misleading
statements made against ONGC.
CSR funds are forwarded to the
State Government and dispersing of
the same is handled by them.

ONGC's role in dispersing of CSR |
funds is very minimal.

This Respondent has been following
the statutory provisions in case of
compensation, rehabilitation and
resettiement with the aid of State
Government.

allegutions against this Respondent
- without any cogent proof.

20. So, they prayed for accepting their contentions and passing appropriate

orders in this matter.

21. The 2nd Respondent filed counter affidavit denying the allegation that
Respondent Nos.3 & 4 are causing pollution as alleged in the application.
As regards the 2nd Respondent is concerned, they are concerned with

exploration and production of Oil & Natural Gas, refining, distribution



and marketing, import, export and conservation of petroleum products.
The Ministry is responsible for the implementation and execution of the
provisions under the Oilfields (Regulation and Development) Act, 1948
and the rules framed there under for regulating petroleum exploration
licenses, petroleum mining leases, and the collection of royalties.
Respondent Nos.3 & 4 viz.,, ONGC and GAIL respectively are Indian
Government Corporations under the ownership and administrative
control of the Ministry of Petroleum and Natural Gas. As per the contract
conditions, every operator, including ONGC and GAIL who have been
granted Petroleum Mining Lease (PML) by Respondent No.2, have to
follow applicable laws and ensure compliance of stipulated safeguard
measures. The said operators are required to obtain all environmental
clearances and comply with the mitigation measures suggested in the
clearance letters of MoEF&CC and Consent to Establish (CTE)/ Consent
to Operate (CTO) from the respective State Pollution Control Boards
(SPCBs). The stipulated conditions in EC letters are monitored by
MOoEF&CC through the designated Integrated Regional Office (IRO) of
the Ministry. In addition, the contractor is also required to submit
regularly the compliance reports to IRO/MoEF&CC for verification. Any
violation of environmental rules and regulations by ONGC and GAIL
shall have to be dealt with by the MoEF&CC and by the respective State
Pollution Control Boards. The MoEF&CC is the Nodal Ministry for
assessing the impacts of various activities during grant of Environmental
Clearance (EC) under the established procedure of EIA Notification 2006
and various legislations including CRZ (Coastal Regulation Zone)
Notification, 2011 and 2019 and Biodiversity Act, 2002 and that will not
fall within the purview of the 2nd Respondent Ministry. As per the
Disaster Management Plan, all accidents have to be registered and
informed to the Disaster Management authorities and Respondents No. 3
and 4 have to follow the procedures as per the Disaster Management
Plan. References have been made in Para Nos. 7 to 9 about the Disaster
Management Plan-2015 of ONGC and the disasters which have taken
place in various districts during the year 2020. Some reports which were
published in local newspapers have been quoted in the application. The

procedure provided under the Disaster Management Plan has to be
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22,

carried out by the ONGC and GAIL and any violation has to be dealt
with by the respective regulators. There are various provisions provided
to meet the accidents under the Disaster Management Plan including
both emergency and other provisions and mitigation plans to avoid such
things in future as well. They are carrying out the CSR activities as per
the provisions of law. Whenever such accidents happened, the respective
department, including Fire Services, Civil defence, Medical, Police, Army,
Voluntary organizations etc. used to attend the issue and resolve the issue
permanently. It is for the regulators like MoEF&CC and Pollution
Control Board to ascertain the violation of discharging untreated effluents
into the sea including other violations of Environmental Clearance. The
pipelines will have to be properly maintained by Respondent Nos.3 & 4.
Some of the incidents mentioned in the application appeared in the
newspaper and it is also understood that the Respondent Nos.3 & 4 have
taken necessary steps to resolve the same as well. Recommendations
made by the committee appointed by the Hon'ble High Court of Madras
in writ petition mentioned have to be implemented by Respondent Nos.3
& 4 and Respondent Nos.3 & 4 have to strictly adhere to the guidelines
issued by the MOEF&CC in this regard. Any violation of CRZ
Regulations has to be dealt with by the State Coastal Zone Management
Authority. Most of the reliefs were claimed against Respondent Nos.3 & 4
and the 2nd Respondent is issuing necessary directions and guidelines as
to how the manufacture, exploration and distribution have to be dealt
with and it is for the Respondent Nos.3 & 4 to consider the same. The
Joint Committee had made certain recommendations which will have to
be carried out by Respondent Nos.3 & 4. It is seen from the report of the
Joint Committee that there was no contamination caused to the soil. So,
they prayed for accepting their contention and passing appropriate

orders.

The Joint Committee has filed the report dated 09.04.2021, e-filed on
10.04.2021 which reads as follows:-



1.0 Preamble

An application was filed in Hon’ble NGT Southern bench alleging that air, sound, soil and
water pollution is caused on account of the activities of the M/s GAIL India Ltd (formerly Gas
Authority of India Ltd) and M/s ONGC (Oil & Natural Gas Corporation Ltd) units in the State
of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari and West
Godavari District of Andhra Pradesh. According to the applicant oil leakage is being caused in
the pipe lines established by these units causing damage to the agricultural land and also
affecting the water bodies. It is also alleged that the units are not following the pollution control
mechanism and there is no proper maintenance of pipelines. In order to ascertain the impact of
the activities of M/s GAIL and M/s ONGC in Krishna Godavari River bed in East Godavari
and West Godavari District, Hon’ble NGT has appointed a Joint Committee.

Orders of the Hon’ble Tribunal

Hon’ble NGT, Southern Bench, Chennai in Original Application No. 175/2020(SZ) in the
matter of Venkatapathi Raja Yenumala Vs Union of India & Ors vide order dated 08-09-2020
has directed “ In order to ascertain the impact of the activities of the respondents 3 & 4 in the
area in question namely Krishna Godavari River bed in East Godavari and West Godavari
District, we feel it appropriate to appoint a Joint Committee comprising of 1) a Senior Officer
from Regional Office, Ministry of Environment & Climate Change (MoEF&CC), Chennai, 2)
a Senior Officer from Regional Office, Central Pollution Control Board (CPCB), Chennai, 3)
a Senior Officer as deputed by the Chairman of the Andhra Pradesh Pollution Control Board
(APPCB), 4) the District Collector, East Godavari and West Godavari Districts or a Senior
Officer not below the rank of Assistant Collector/Sub Divisional Magistrate designated by the
respective District Collectors and 5) an Expert on Petroleum Engineering from Andhra
University College of Engineering, Visakhapatnam to inspect the area in question and submit
a factual as well as action taken report, if there is any violation found.” Copy of Hon’ble NGT
order is placed as Annexure-I.

In compliance to Hon’ble NGT order, committee comprising of following members was

composed:

Name & designation of the Department with address

official
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Sh. Himanshu Kaushik, IAS Sub Collector and Sub Divisional Magistrate
Amalapuram, East Godavari

Sh. K S Viswanathan, IAS Sub Collector and Sub Divisional Magistrate
Narsapuram West Godavari

Dr. C. Palpandi Ministry of Environment Forest and Climate Change,

Scientist-C Regional Office, Chennai

Prof. M. Deepa Dept. of Chemical Engineering,

A.U College of Engineering (A)
Andhra University, Visakhapatnam

Sh. P. Ravindranath Andhra Pradesh Pollution Control Board, Zonal
Senior Environmental Engineer Office, Visakhapatnam

Smt. Mahima T Central Pollution Control Board

Scientist-D Regional Directorate, Chennai

The Committee has been vested with the mandate to visit and inspect the area in question and

vested with following scope vide Order dated 08.09.2020:

1.

To inspect the area in question, to verify if any air, water, sound and soil pollution
is caused in these areas due to activities of M/s GAIL and M/s ONGC.

To verify whether the units have committed any violation of Environmental
Clearance and CRZ Clearance and if so what is the impact of those on environment
and the nature of damage caused to the environment and assess environmental
compensation.

To ascertain whether the pollution Control mechanism provided by the units is
adequate or not and if not, what are the upgradation and improvement required to
minimize or avoid such incidents in future and also to prevent causing of pollution
to the people in the locality

To conduct Ambient Air Quality test, ground water quality and quality of water test

in water bodies and sea and to verify whether if there is any contamination caused

The committee convened the first meeting on 12.11.2020 and prepared road map for

completing the task vested on the committee. Subsequently, the second meeting was convened

on 19.11.2020 to decide the list of parameters to be analyzed. The committee visited the site

from 8" to 1

1™ December, 2020 and carried out first round of ambient air quality monitoring

for all notified parameters & noise, fugitive emission monitoring, collection of water &



wastewater samples and soil samples. The committee again visited the site during 24™ to 26"

February and carried out second round of ambient VOC monitoring.

3.0 About M/s ONGC, Rajahmundry Asset

.
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Fig: crude oil processing at ONGC Rajahmundry asset

Ol Storage Tanks

Well fluid comprising of oil, water and gas is transferred from well head to installation via flow
lines and are separated into three phases: oil, water and gas. The high pressure gas is
compressed, dehydrated by glycol dehydration, filtered into cartridge filters to scrub out any
entrained liquid from the gas and gas at high pressure is fed to GAIL trunk line after treatment.
If well delivers low pressure gas, the gas compressors will boost the gas to required pressure
to push the gas in Gas grid.

The liquid in the form of emulsion containing oil water mix is further stabilized in the heater
treater along with demulsified chemicals for separating oil from water. After stabilization in
heater treater, oil is stored into oil storage tanks. The drained out water after further treatment
is disposed as per conditions stipulated in CFO. Purified oil is transported either to Tatipaka
Refinery or to S-Yanam/EIPL Vizag for further transportation to HPCL Vizag through Cairn
India limited. The quantity of producer water generated from the extraction well varies from

well to well and depends mainly on age of the well. When the well fluid contains more than

64



65

98% water content, the well is abandoned. As the well gets old, the quantity of water increases

in the well fluid and quantity of oil reduces. Totally 106 wells in East Godavari district and 16

wells in West Godavari district are flowing/ operational by M/s ONGC. ONGC has obtained

environmental clearance for all wells. M/s ONGC is operating 13 facilities and the details of

the facilities operated are given in table 1.

M/s ONGC has obtained EC from MOEFCC for on land development and production of oil &

Gas from development of total 61 wells in East Godavari district and 34 wells in West Godavari

district. M/s ONGC is operating 13. The treatment capacities of ETP for all installations is

given in tablela & 1b and details of the facilities operated are given in table 1c.

Tablela: Effluent generation Vs treatment capacity

Present ETP capacity in
Qty of effluent in KLD
SL. i approximate qty KL
Installation as specified in CFO
No of effluent
issued during 2015
generated in KLD
Kesanapalli(W)
2000 ETP-1-> 750
1| GGS 600
KLD(old ETP not
2 | Adavipalem GCS 70 53
in operation)
3 | Ponamanda GCS 50 20
ETP-2-> 1500
4 | Mori GCS 41 85
KLD
Total effluent to be treated in Kesanapalli ETP-2 2158
Tatipaka Complex
310 Tatipaka ETP-500
5 | (GCS + Refinery) 225+15
KL capacity
6 | Mandapeta-GCS k) 20
Total effluent to be treated in Tatipaka ETP 330 KLD
66 No ETP, ED well
7 | Endamuru-GCS 40 injection
8 | Kavitam EPS 10 15 No ETP, disposed
90 in KMDB ED well
9 | Narsapur GCS 55 injection
10 | Pasarlapudi-GCS 53 64 Gopavaram ETP -
11 | Gopavaram-GGS 6 1130 KLD 600 KL




GMAE injection
facility500 KLD
1194 KLD
12 | Odalarevu 60 60 Odalarevu ETP

Total operational Effluent disposal (ED) well: 20no

ETP total Capacity: 2600 m3/day (Kesanapalli ETP -2no: 1500KLPD+ Gopavaram ETP:
600KLPD+TatipakaETP-500KLPD)

GMAE injection facility (Part of Gopavaram GGS): 500m3/day

KMDB injection facility: 100m3/day

Total quantity of effluent generated: 3838m3/day (East /west Godavari Dist average for year
2020-21

Quantity of effluent untreated and discharged directly into ED well: 1238KLD

Underground pipe lines are laid by M/s ONGC for transfer of effluent from installation to ED
well and distance from ETP to Effluent disposal wells varies from 500m to Skm.

in Pasarlapudi/ Mandapeta/ Narasapur GCS where road tankers are being used for effluent
transportation around and distance is around 50km.

Table 1b: details of ETP

Effluent Treatment | Type of Capacity[KL/Day] | Qty of Effluent | Remarks

Plant [ETP] Disposal received KLLD

Tatipaka ETP ED well 500 | 330 adequate
disposal

Kesanapalli-ETP I | ED well 750 | Not in operation
disposal

Kesanapalli-ETP IT | Sea 1500 | 2158 Not adequate
Disposal

Gopavaram -ETP ED well 600 | 1130
disposal
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Table 1c: details of facilities operated by M/s ONGC in East and West Godavari districts

S1.
No

Address and
Details of the

activity

GPS

Location

CFO
validity till

Consented production

Water

Natural
Gas (Lakh
m3 per

day)

Condensate

Oil (m3/day)

Consumption

(utility/firefighting)

Effluent
Generation
(average
perday-
2020-
21)and
disposal

point

ETP Details

Adavipalem GCS

16°24' 07"
N, 81°5I'
37" E

31.07.2023

4.15

35

Gen:
S53m3/d
Disposal:
ED well

injection

By pipe line to
Kesanapalli-W ETP

Endamuru GCS

16°51'31"
N, 82°08&
17"E

31.07.2023

3.15

Gen:
66m3/day
Separator;
Disposal:
ED well

injection

ED well Injection

in the installation

Page Bbof 155




Gen:
KSP(W) ETP-1:
2000m3/d
750 KLPD;
16°24' 27" Disposal:
KSP(W) ETP-2:
Kesanapalli GGS | N, 81°55" | 31.07.2023 2.69 530 56 ED well
1500 KLPD
12"E injection/
((Marine disposal)
Marine sea
disposal
Gen:
16°48' 52" 20m3/d;
By Tanker to TPK
Mandapeta GCS | N, 81°54" | 31.07.2023 4.16 11 8 Disposal: ETP
04"E ED well
injection
Gen:
16°22'19" 85m3/d; By pipe line to
Mori GCS N, 81°47" | 31.07.2023 3.00 8.8 5 Disposal: Kesanapalli-W ETP
29" E ED well
injection
GVM ETP: 600
16° 30" 39" Gen:
KLPD along with
Gopavaram GGS | N, 82°04' |30.09.2023 1.00 350(Crude Oil) 7 1130m3/d;
GMAE injection
05" E Disposal:
facility(500m3/day)

Page BHof 155
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ED well
injection
Gen:
16°31' 15" 64m3/d;
By Tanker to TPK
7 | Pasarlapudi N, 81°58" |31.07.2023 8.73 28 5 Disposal: ETP
41"E ED well
injection
Gen:
16° 26' 20" 20m3/d; By pipe line to
8 | Ponnamanda N, 81°54" |31.07.2023 3.61 20.5 3 Disposal: Kesanapalli-W ETP
40" E ED well
injection
Gen:
16°29'57" 310m3/d;
TPK ETP: 500
9 | Tatipaka GCS N, 81°53"| 31.07.2023 18.52 56 116 Disposal:
KLPD
49" E ED well
injection
Naphtha 60
16° 30' 08"
TPD
10 | Tatipaka Refinery | N,  81°53" | 30.09.2022 - 166 15m3/day
Kerosene 40
46" E
TPD

Page & of 155




Diesel 40 TPD
LSHS 60TPD
Gen: 15;
16° 36' 28"
Disposal:
11 | Kavitam EPS N, 81°46' |31.05.2024 1.5 50 3
ED well
01"E
injection By tanker to
Gen: KMBDB injection
16° 27" 34" 90m3/d; facility(100m3/day)
12 | Narsapur GCS | N, 81°42' | 31.07.2023 5.0 1.0 13 Disposal:
35"E ED well
injection
13 | Odalarevu 31.10.2021 - 60 - ED well

ED well: effluent disposal well

From table 1a, 1b and lc, it is observed that the present actual quantity of effluent generation is exceeding the consented quantity of effluent

generation as per consent order issued by APPCB during 2015.

Page 3Bof 155



3.a. Sources of emissions from the facilities and measures taken to comply with

standards

3.a.i

Flare stack emissions

Flaring is essentially required in these facilities. The excess gas if any and liberated gas

from low pressure system will be routed to flare system. The composition and volume

of gas handled in flare stack in different facilities is given below:

Table 2: flare stack emissions

SL. Flare Type Gas Present
Flare Flare stack capacity
No | Installation (Elevated/ | Compositio (SCMD]
Ground) | n[c1%] | SMP)
Kesanapalli(W)
85.64 1500 160000
1| GGS Elevated
2 | Ponamanda GCS | Elevated 91.77 500 50000
Tatipaka
92.76 500 3000000
3 | Complex Elevated
4 | Mori GCS Elevated 99.07 5000 1000000
5 | Adavipalem GCS | Elevated 86.96 200 250000
6 | Endamuru-GCS Elevated 93.46 800 200000
7 | Mandapeta-GCS | Elevated 88.05 2200 700000
8 | Narsapur GCS Elevated 95.81 200 300000
9 | Kavitam EPS Elevated 79.5 0 50000
10 | Pasarlapudi-GCS | Elevated 93.53 600 100000
11 | Gopavaram-GGS | Elevated 90.76 20000 100000

SCMD: standard cubic meters per day

GGS: Group gathering station. Four to six wells are connected to one cluster and five

clusters are connected to GGS.

3.a.ii Emissions during dehydration of gas for achieving water dew point

Moisture content in the gas is removed and dry gas is sent to M/s GAIL. The moisture content

separated from gas contains hydrocarbon which may contribute to significant emissions if it is

not treated properly. Rajahmundry Asset has adopted tri-ethylene glycol based dehydration to

achieve water dew point and hydrocarbon dew point.




In this process, moisture in the gas is absorbed using glycol. rich glycol after absorbing
moisture from gas, is sent to the flash drum to remove the dissolved hydrocarbons, if any. The
rich glycol will be passed through series of filters and then routed to heat exchangers where the
hot lean glycol from the regeneration column will transfer heat to the rich glycol. Thus the
preheated rich glycol will be routed to the regenerated column where the absorbed moisture in
the glycol will be vaporized through re-boiler system. The liberated water vapor is released

from the top of the regeneration column.

3.a.iii Fugitive emissions from storage tanks, process area etc., sources include valves of all
types, flanges, pump and compressor seals, pressure relief valves, sampling connections

and process drains

iv H>S emission

Natural gas produced from Kesanapalli (w) GGS, Tatipaka and Gopavaram fields contains
H>S concentration in the range of 15-50 ppm from the flowing wells. This gas needs to be
treated to meet PNGRB (Petroleum and Natural Gas Regulatory Board) guidelines of H>S
concentration less than 3 ppm before supply to M/s GAIL. Treatment of sour gas for
reducing HaS concentration is called sweetening. Liquid scavenger system is being used in
all the above installations to bring down level of HaS to less than 3ppm. Presently new
Liquid H>S Scavenger is being dosed continuously round the clock at above installations
for sweetening of natural gas to meet PNGRB guidelines and H>S Scavenger is being dosed
in LP and HP lines through atomizers. Sweetening of gas is one of the contributor to

emissions.

Sources of effluent and its treatment
3.b.i  ETP process Description in Rajahmundry asset
Raw effluent is first passed through de-oiler, free Oil is separated by gravity, which is
collected by Oil skimmer and flows to slop oil sump by gravity. Further oil is removed
by corrugated plate interceptor (CPI) separator with De-oiler and Induced Gas Floatation.
The free oil again flows to the slop oil sump and sludge to the sludge pit. The oil free
effluent is treated in SBR (Sequential batch reactor) followed by media filter. Treated

effluent is stored in guard ponds and disposed as per conditions stipulated in consent.
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Totally four effluent treatment plants are in operation in East and West Godavari districts to
treat the produced water from the production installations. From table 1a,1b & Ic it is clear
that Gopavaram ETP and Kesanapalli ETP-II are not adequate in terms of capacity to treat
the actual quantity of effluent generated. In Gopavaram GCS, in the CFO it is mentioned as
6.0 KLD which is not matching with the actual effluent generated. The installations shall

augment their treatment capacities.

ii Status of Storm water drains and mode of disposal of storm water. Onsite drainage
system and sediment control measures
The storm water drains are available in the installations for drain out of the accumulated
rain water during the rainy season. During inspection, it was observed that the drains in
Tatipaka, Kesanapalli, Malkipuram, odalarevu were blocked and filled with effluent
but the drains were not cleaned. It was reported that whenever the drains are filled &
choked with the sediments, they are manually cleaned but however there is no standard
procedure followed by the unit for cleaning of drains, frequency of cleaning and for

removal of sediments.



Prevailing Pipeline leakage detection and repair methodology in place

In Rajahmundry asset, most of the pipelines are well flow lines of dia 4 non piggable

lines. Leakage if any is reported by well maintenance team, flow line patrol party,

villagers and locals.

Most of the underground pinhole leaks in the flow line occurs with a hole of

approximate size 1-2 mm develops causing the release of flow line fluid at the point of

damage due to internal corrosion due to sand and water due to matured brown fields.

The following actions are taken after detection of leak:

The nearby GGS/ GCS crew visits the site

The well is closed and source gas is stopped immediately.

The entrapped gas/ liquid is depressurized to the flare line in the GGS/GCS.
Leaked pipeline is repaired through clamping/ sleeve welding/ partial
replacement based on the pipeline conditions.

After the leakage, the spilled water/ oil is evacuated with a tanker to nearby
installations and soil is restored back to its original conditions

The farmers/ land owners are compensated based on the assessment of

Committee for the crop compensation and land restoration

The facilities are normally using Steel pipelines with design life of 20 years. In Rajahmundry

Asset, old pipelines laid during 1988 and new pipelines laid during 2020 are existing. The age

of pipelines ranges from about 30 years to 3 months old. At present flow lines are replaced

based on the condition of pipelines. There is no specific guideline or time frame for replacement

of pipeline. Earlier (till 2009) CTE (coal tar enamel) coated pipes were in use, now since 2010,

only 3 LPE pre-coated pipes are being used. As this type of coating is better and stronger,

external corrosion of pipelines have minimized. Replacement of all CTE coated pipelines are

being done systematically in a phased manner by the facility.

Table 3: Pipeline specification

SI.No | Diameter of pipelines 4” dia 7.9 mm thickness, API 51 — X 46 grade, 3 LPE
coated
1 Hydro-testing All new pipe line are Hydro-tested at 150 Kg/Cm®
2 Depth below which pipelines | Minimum 1 meter underground
are laid
3 Total Length of Pipeline 989 Kms

74



4 New Lines (less than 20 yrs) | 738 Kms

5 Replacement Lines 351 Kms

i Measures in place for upkeep of pipelines

e Use of corrosion inhibitors to mitigate internal corrosion of pipelines

e Installation of Gravel packing, sand filters in the sand bearing gas wells to mitigate
sand incursion and prevent internal leakage due to sand abrasion.

e Periodic hydro testing of pipelines to check the integrity of pipelines.

e Identification and systematic replacement of old and vulnerable pipelines

e Ultrasonic Thickness measurement of 235 KM length had been done to assess the
integrity of pipelines.

il Measures taken by the units to prevent pipeline leakages

e Sand traps are installed to control sand production from low producing wells

e All High productive wells are installed with GP kits to ensure complete control over
the sand production from the reservoir to the surface through well tubing

e 16no0 of old flow lines were replaced with new 19 flow lines

e Nine out of 20 flowing wells are provided with gravel pack near the perforation as on

September, 2020. This measures are reported to reduce entrainment of sand in pipelines.
3.c.iii Measures taken by M/s ONGC to avert accidents Post 27.06.2014 explosion in M/s
GAIL facility
PNGRB has notified the Gas quality specifications as per Gazette of India implemented for
gas supply through pipeline from ONGC installations to GAIL grid, which is as follows:
Table 4: PNGRB Gas quality specifications

Parameters Limit
Hydrocarbons dew point (Degree Celsius, max) * 0
Water dew point (Degree Celsius, max) * 0
Hydrogen Sulphide (ppm by wt.max.) 5
Total Sulphur (ppm by wt.max.) 10
Carbon dioxide (mole % max) 6
Total inserts (mole %) 8

* At the pipeline operating pressure




As per the decision of MoPNG in Nov2014, treatment facilities are to be installed at ONGC
locations after GAIL accident in Jun 2014 and gas need to be supplied as per PNGRB
guidelines in the GAIL trunk pipe line. Accordingly, Rajahmundry Asset has hired GDU
facilities at seven installations namely Pasarlapudi, Narsapur, Endamuru, Mandapeta,
Tatipaka, Kesanapalli (W) and Mori for supplying dry gas to M/s GAIL grid after the
treatment of the wet Gas through gas dehydration and dew point depressant facilities as per
PNGRB guidelines. For sales gas specification to M/s GAIL, it was decided that dry gas
(WDP & HDP max. at 0° C) is being supplied to consumers through GAIL trunk line.

4.0  Details of monitoring at installations

The committee carried out ambient air monitoring, fugitive emission monitoring, collected

soil samples, water samples at Tatipaka GCS & refinery, Kesanapalli GGS and Odalarevu as

alleged in the application. Observations made by the committee and monitoring & analysis

results ae summarized below.
Tatipaka GCS and mini refinery: the capacity of GCS system is 7lakh m3/ day and
capacity of mini refinery is 300m3/ day. The CFO issued by APPCB is valid till
31.07.2023. Common ETP from both GCS and refinery and treated effluent is
disposed by deep well injection. Four abandoned wells are used for effluent disposal.

i Non-compliances observed:

a. KG basin is close to sea and during rainy season water logging is normally observed
in the region and the same is reported in other committee report submitted to Hon’ble
NGT in the matter OA 91/2020 (SZ). The storm water from the installation is
discharged into main drains laid outside the unit premises. During inspection the
committee observed that due to heavy rains and water logging, effluent was getting
mixed with storm water and from the main drain it may ultimately join sea.

b. The tilted plate interceptor and slop oil tank are not working properly. The capacity
and retention time of plate interceptor is not adequate to treat the effluent. Hence the
oil removed from effluent is stagnated and overflowing. The unit has obtained consent
from APPCB during 2015 and subsequently the consent is renewed (online consent
monitoring and management system) but however post 2015 due to ageing of wells
the quantity of producer water is increasing and there by the quantity of effluent
generated is also increased. But the units have not amended the consent for the revised

quantity effluent generated. Thereby presently the effluent generated from the
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installation is more than the quantity specified in the CFO issued by APPCB and
moreover the existing ETP is not adequate in terms of capacity to treat the present
effluent generated. Sludge drying beds are not in operation. As per the CFO issued to
Tatipaka GCS on 27.02.2015 the quantity of effluent is 225 KLD but presently
effluent generated is more than 500 KLD. In addition, 15 KLD of effluent generated
from Tatipaka mini refinery, Endamuru GCS and Mandapeta GCS has to be treated.
Hence the existing ETP of capacity SOOKL is not adequate to treat the present quantity
of effluent generated.

c. TVOC levels measured using handheld PID analyzer in the ETP area is varying from
2.2ppm to 4.0ppm.

d. There is no dedicated hazardous waste storage shed. ETP sludge, empty barrels, slop
oil are stored haphazardly within the unit premises.

e. Inold GCS plant drain effluent is joining storm water drains and pH of drain effluent
was 14 and same was joining storm water drain.

f. LDAR of refinery is not carried out. TVOC levels near the valves of distillation
column is around Sppm and near sampling point is 70ppm.

g. In the gas dehydration unit in the re-boiler system, rich glycol (containing moisture)
is heated to 200°C and moisture is knocked out into the atmosphere. During knocking

out some glycol vapors is carried along with moisture. There was odor nuisance in the

area.

4.a. ii Water and wastewater analysis: The committee collected raw effluent, treated effluent
and effluent from guard ponds to ascertain whether unit is treating the effluent or not. The
committee collected ground water samples from four different places surrounding the

installations. The detailed water, effluent analysis, stack monitoring report, fugitive emission



monitoring report and ambient air quality monitoring report is enclosed as Annexure-Ila. The

key parameters from the analysis results are reproduced in table 5a. Oil & grease, phenols,

benzene and TPH are the key indicators for pollution from the installations.

Table 5a: Analysis results of ground water samples collected from different places surrounding

the installation & effluent- Tatipaka GCS & refinery for key parameters

Sample description Oil and TPH
TOC Phenols Benzene
Grease (mg/1)
(mg/1) (mg/L) (ng/h
(mg/1) Std-0,5
Borewell at
K.Rajeswararao House.D .
BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
No:1-307,Near 12
:4.0) 0.001) Q:20) 0.005)
Peerlacheravu,Nagaram(m
),manidikudura.- Tatipaka
Borewell at P.Nanibabu
House S/O P.Gandhi D.No . BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
1-185 Nagaram village :4.0) 0.001) Q:20) 0.005)
Pin-533247. - Tatipaka
Borewell at L.Nagarutham
S/O Sesherao House D.No s BDL(DL | BLQOLOQ: | BLQ(LO | BLQ(LOQ:
8/14 Molletviveri Meraka. :4.0) 0.001) Q:20) 0.005)
- Tatipaka
Borewell at
Venkateshwararao S/O : BDL(DL | BLQOLOQ: | BLQLO | BLQ(LOQ:
Swamy House Molletiveri :4.0) 0.001) Q:20) 0.005)
Meraka. - Tatipaka
Table 5b: Effluent analysis results- Tatipaka GCS
TSS mg/L Oil & grease mg/L
location Measured value | Standard limit | Measured value | Standard
limit
GP-1 - Tatipaka 14 BDL(DL:4.0)
100 10
GP-2 - Tatipaka 20 BDL(DL:4.0)
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Raw Effluent - Tatipaka | 63 620
Tre'ated Effluent - 73 BDL(DL:4.0)
Tatipaka

TOC- Total organic carbon, GP- guard pond, BDL- below detection limit, TPH- Total

petroleum hydrocarbon (mineral oil)

From table 5b, based on effluent results it is concluded that the unit is meeting the standards
w.r.t deep well injection.

In the borewell samples benzene, TPH, O&G and phenols are below detection limit. Since the
key indicator parameters are not present in the borewell water samples, based on the current
analysis report the committee opines that ground water surrounding Tatipaka GCS and

refinery is not contaminated.

Ambient air quality monitoring in and around Tatipaka: Ambient air quality
monitoring was carried out in two phases. During first round of monitoring
(December 2020) there was odour nuisance and the unit submitted to the committee that
it shall take up corrective measures and initiated clean-up of wastes dumped in open,
the flanges were sealed. Again second round of ambient VOC monitoring was carried
out during February, 2021. Ambient air monitoring was carried out for all notified
parameters namely Sulphur Dioxide as SOz, Nitrogen Dioxide as NO, particulate matter
(PM10), particulate matter (PM2.5), ozone, lead, carbon monoxide, ammonia,
benzene, Benzo(a) pyrene, arsenic and nickel.

The key parameters in ambient monitoring is Benzene and key parameter results are given in

table Sc: Ambient air quality monitoring results in and around Tatipaka

Sample description Ambient Benzene (ug/m3)
Std limit-05 pg/m3

First round of monitoring during December, 2020

Near CISF - Tatipaka 697
Near Raw Water treatment plant- Tatipaka @

Near ETP -Tatipaka 1018
Near Pump House -Tatipaka 2051

Average ambient benzene/ VOC contributed by the
964.5 ng/m3
installation




Second round of ambient & fugitive VOC monitoring (copy of the results enclosed as
Annexure-11b)
Balla Sathya Narayana House,Babu Nagar Nagaram 0.14
Panchayat,NE Corner '
Kattamurai Kanagaraj,Mulletivari Nanakka Manepalli 0.00
Road,Nagaram Panchayat. '
Ramprasath house,seshayya Kalya Gatta 031
Road,Nagaram Panchayat .
Vananasi Vani Marekka,Nagaram Village Door.no:5- o
54. '
ONGC Tallipakka,Near ETP Plant inside- fugitive 0.10

During the first round of monitoring it was observed that the unit is complying with ambient
air quality standards w.r.t all parameters except Benzene. The unit has taken corrective
measures and it is observed that during second round of monitoring the unit is complying with

ambient standards w.r,t Benzene also.

From the results it is evident that the unit has not taken proper preventive measures and thereby
has contributed towards ambient VOC’s/ Benzene. Subsequently the unit has implemented
corrective actions and the values have drastically reduced and within the ETP section also the
benzene concentration is low.
Stack monitoring: Crude furnace stack was monitored during December, 2020. From
the results it is observed that the unit is complying with stack monitoring results.

Table 5d: Crude furnace stack monitoring Tatipaka

Location -Crude Furnace Stack - Tatipaka

S.NO Parameter Result Unit

1 Stack Temperature 627 °C
2 Velocity 3.01 m/Sec
3 Volume of Gas Discharge 5817 Nm3/Hr
4 Oxygen as 02 12.7 Y%
5
6

Carbon Monoxide as CO BDL(DL:1.14) mg/m3
Carbon Dioxide as CO2 6.4 Y%
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7 Particulate Matter 12.6 mg/Nm3
8 Sulphur Dioxide as SO2 209 mg/Nm3
9 Oxides Of Nitrogen as NO2 10 mg/Nm3
10 | Moisture 3.7 %

11 Hydrogen Sulphide BDL(DLO0.02) mg/m3
12 Vanadium as V BDL(DLO0.03) mg/m3
13 Nickel as Ni BDL(DL0.03) mg/m3

4.a. v Ambient Noise Monitoring: The committee monitored ambient noise levels both
during day time and night time. From the noise monitoring, it is observed that the unit is
complying with ambient air quality standards w.r.t noise.

Table Se: Ambient Noise monitoring Tatipaka

S.NO Location Noise Day | Standard | Noise Night | standard
Noise level db A
Near CISF- 75 70
: Tatipaka 64.8 62.9
Near Raw Water
4 Treatment Plant -
Tatipaka 56.8 54.8
Near ETP -
> Tatipaka 63.4 59.8
6 Near Pump house
-Tatipaka 57.2 524

4.a.vi Environmental compensation from Tatipaka refinery
EC for | EC=PIXxNxRxSxLF
Where,

violation  of
CFO EC = Environmental Compensation in INR
conditions PI = Pollution Index of industrial sector (red-80)

N = Number of days of violation took place (from the date
of violation to date of compliance- 01.11.2015 to

25.02.2021=1943days




Date of non-compliance: the unit has installed TEG dehydration system
during November, 2015 without recovering glycol vapors te moisture was
knocked out which was one of the major source of benzene. Post 2015, the
unit has not amended the consent for the actual quantity of effluent
generated. Present ETP is not adequate in terms of capacity to treat the
actual effluent generated. The unit has not maintained any records for
hazardous waste disposed. During first round of monitoring ambient
benzene was in the range of 92 to 2051 ug/m3 against the standard limit of
05 pg/m3. Considering these points the date of non- compliance is
considered from 01.11.2015

R = A factor in Rupees for EC (Rs. 250/-)

S = Factor for scale of operation (large-1.5)

LF = Location factor (population is varying between 1 to 5

lacs =1.25)
=80%1943 days*250*1.5%1.25
=7,28,62,500

Seven crores eighty-six lacs sixty two thousand five hundred only

* TEG gas dehydration system is installed during November, 2015 post accident at M/s GAIL

facility due to which the glycol vapors are let out into environment while knocking out

moisture. At Tatipaka facility this is one of the main source of ambient Benzene. Hence for

assessment of violation, date is taken as 01.11.2015

Kesanapalli GGS:

Non-compliances observed

1.

Effluent is getting mixed with storm water and storm water is discharged into main
drain outside the unit premises. pH of the storm water was 12. In addition the leaves
and garden waste is in the drain and getting putrefied in the drain itself.

The effluent stored in treated effluent sump was red in color and ph was more than 12.
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-
Storm water drains

treated effluent sump - ETP area where oil spill is covered by fresh soil
3. There is no dedicated hazardous waste storage sheds

4. The unit was disposing the effluent by means of marine disposal but however the unit
has not obtained necessary permissions from APPCB for marine disposal. Further, part
of the pipeline used for deep sea disposal (1000m stretch of pipeline taking deep sea)
is broken and washed away. presently the unit is disposing the effluent in the coast. The
unit had obtained CRZ clearance for laying of pipelines.

5. Water logging observed at the entrance of the unit.

6. In the ETP area, the unit had covered with fresh soil. The committee excavated the
portion of the soil and found that black oily soil was present below upto depth of 1m.
On enquiring it was informed that there was oil spill and the unit had covered with fresh
soil.

7. Opposite to new ETP boundary wall, waste oil & sludge is dumped on land to an extent

of two to three acres.



Satellite image 10/2018

satellite image 12/2020
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On comparison of satellite images of 2018 and 2020, it is clear that the unit has cleared green
belt for waste disposal.

Water and wastewater analysis results: The committee collected effluent & sediment
samples and carried out ambient air quality monitoring. The details water, wastewater,
sediment analysis report and ambient air quality and fugitive emission monitoring report of
Kesanapalli is enclosed as Annexure-III.

Table 6a: effluent analysis results for key parameters for kesanapalli GGS

Sample description Oil and Phenols TPH
TOC . (/L) Benzene (gl
rease mg/L mg/1)
(mg/l) (ug/
(mg/1) - Std-0,5
Borewell Vaddeeswara
BDL(DL
Rao, Malkipuram house, 5 40) BLQ(LOQ: | BLQ(LO | BLQLOQ:
Turupalam village- B 0.001) Q:20) 0.005)
Kesanapalli
Near Security Gate(GGS
BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
Plant ) Strom water drain 12
:4.0) 0.001) Q:20) 0.005)
into outside -Kesanapalli
Stagnated pond water opp 60 BDL(DL | BLQOLOQ: | BLQOLO o
to DG Room -Kesanapalli :4.0) 0.001) Q:20) .

From the ground water results it is understood that ground water is not contaminated due to
activities of M/s ONGC and M/s GAIL. Sample was collected from the water logged area and

it contains TPH which implies that effluent is mixed with storm water in the unit premises.

Table 6b: Analysis results of effluent samples collected in Kesanapalli

TSS mg/L Oil & grease mg/L
location Measured value | Standard limit | Measured value | Standard
limit

Old ETP Raw Effluent

Inlet-Kesanapalli [ )

100 10
Old ETP Collection tank - P L
T 103 inlet-Kesanapalli




Old ETP filter feed sump
and pump shed- 14 BDL(DL:4.0)
Kesanapalli

Old ETP outlet-

43 BDL(DL:4.0)
Kesanapalli

New ETP Inlet-

. 75 240
Kesanapalli

Near ETP Waste Water
Joining Abandoned SBR- | 16 BDL(DL:4.0)

Kesanapalli
New ETP Treated
Effluent after media filter- | 31 BDL(DL:4.0)

Kesanapalli

New ETP Gate Value pit

connected to treated
27 BDL(DL:4.0)
effluent water sump-

Kesanapalli

Turpupalem Beach deep
well injection Effluent

26 BDL(DL:4.0)
collection Sump-

Kesanapalli

Effluent samples are complying with deep injection well standard.

Sediment analysis results: The committee collected sediment samples and results of key
parameters are as follows:

Table 6¢: sediment analysis results collected near Kesanapalli installation

Benzene | TPH Phenols | Iron Mercury | Lead
mg/kg mg/kg mg/kg mg/kg mg/kg mg/kg
Screening values | 50 5000 3,8 - 50 600
In between SBR BLQ BLOQ BLQ BLQ BLQ
Abandoned sump | (LOQ:20 (LOQ:0. 3392 [LOQ:2. | [LOQ:2.
P (LOQ:0.1)

and treated ) 1) 0] 0]
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effluent collection
sump -sediment-1
-Kesanapalli
Near Beach-
BLQ BLQ BLQ
Turpupalam-
(LOQ:20 0.1018 (LOQ:0. 13186 [LOQ:2. 12.3
sediment-2 -
: ) 1) 0]
Kesanapalli
Near Beach-
BLQ BLQ BLQ
Turpupalam- BLQ
(LOQ:20 (LOQ:0. 5090 [LOQ:2. 34
sediment-3 - (LOQ:0.1)
, ) 1) 0]
Kesanapalli
Stagnated  pond
water Sludge
BLQ(LO
opposite to DG 2.8992 4.36 5932 201 4.5
Q:20)
room -
Kesanapalli

In around Sacres of land opposite to DG room the effluent & sludge is accumulated. From the
sediment sampling it is learnt that mercury is present in the range of 201 mg/Kg. As per
Guidance document for assessment and remediation of contaminated sites in India the
screening value of mercury for identification of probably contaminated site is 50mg/Kg and in
the soil collected since the mercury concentration is exceeding the screening values, it is
identified as probably contaminated site. APPCB shall take up a detailed analysis in the area

and re-ascertain whether the area is contaminated or not.

The unit shall dismantle the abandoned sump present in the Kesanapalli GGS and the effluent
present in the sump shall be treated properly in ETP and after complying with APPCB
discharge standards shall be disposed as per condition stipulated in CFO.

The committee observed that naturally the beach sand in kesanapalli area is having high iron

content due to which the color of the beach sand is slightly black.



Environmental compensation to be levied from Kesanapalli GCS

EC for
violation  of
CFO
conditions, sea
disposal
without
obtaining
permission

from APPCB

EC=PIx NxRxSxLF

Where,

EC = Environmental Compensation in INR

PI = Pollution Index of industrial sector (red-80)

N = Number of days of violation took place (from the date

of violation observed to date of compliance-
The unit was not granted permission by APPCB for deep sea disposal. As
per CFO issued by APPCB treated effluent has to be disposed by deep well
injection. As per records unit is disposing effluent by sea disposal since
february, 2018 hence date of non-compliance is taken as 25.02. 2018 to
25.02.2021=1096 days (after 25.02.2021, APPCB may levy additional
compensation till compliance is achieved

R = A factor in Rupees for EC (Rs. 250/-)

S = Factor for scale of operation (large-1.5)

LF = Location factor (population is varying between 1 to 5

lacs =1.25)

=80*1096*250*1.5%1.25
=Rs. 4,11,00,000/-

Rupees Four crore eleven lakhs nine lacs only

M/s GAIL and ONGC Odalarevu plant

ONGC onshore terminal and M/S GAIL gas terminal are located adjacent to each other at
odalarevu. The dry gas after treatment is sent from ONGC to GAIL. In KG basin M/s GAIL is

not involved in the extraction of gas from the wells and is having only gas terminals where dry

gas is received from ONGC terminals.

Non compliances observed in M/s ONGC onshore terminal

1. The ETP is not functioning properly. Oil is removed from slop oil tank and then effluent
is stored in holding ponds. Multimedia filters were not in operation on the day of the

visit. effluent is disposed on the ground without treatment. The detailed analysis and

monitoring results of odalarevu facility water is enclosed as Annexure-1Va.

2. Severe odour nuisance and VOC levels inside unit premises was varying from 4.0ppm

to 6.0ppm when measured using handheld PID (photo ionic detector) analyzer.
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3. During the visit, there were rains and water logging was observed in the area. Both
Effluent mixed with storm water was present in the unlined lagoon in more than 10acres
of land between M/s GAIL and M/s ONGC terminals. The pH of the lagoon water was
around 5.

4. The storm water drains are completely clogged and was filled with thick oily sludge.

5. Reported that the unit is facing water logging issues since 2017 onwards. Reported that
the ETP is not properly working since 2017 and the unit is yet to replace worn out
pumps

6. The committee collected water & sediment samples, conducted ambient air quality
monitoring during December, 2020 and carried out exclusive ambient VOC monitoring

during February, 2021.

Non-compliances observed in M/s GAIL terminal: Pigging operations are carried outonce
in six months to remove the waste deposited in pipelines. The pigging waste are hazardous in
nature, the unit is storing the waste in open near to the pipelines. Though the unit reported

that waste was sent to TSDF but however no records were found.

Satellite image of the installations



water and wastewater analysis results

Table 7a: Water analysis results for key parameters for kesanapalli GGS

Sample description Oil and
TOC Phenols Benzene TPH
Grease
(mg/l) (mg/l) | (ug/) (mg/l)
(mg/l)
Storm Water Drain opp to
BDL(DL | BLQ(LOQ: BLQ(LOQ:
fire Water pump 21 31.24
:4.0) 0.001) 0.005)
(S1 Vashita) - Odalarevu
Contaminated Strom water BDLOL | BLOLOQ: | BLOWLO | BLOLOO
Drain (Near ETP Area) - 28 . .
:4.0) 0.001) Q:20) 0.005)
Odalarevu
Stagnated Water -1 Beside ’s BDL(DL | BLQOLOQ: | BLQLO s
Gail Pipe Line-Odalarevu :4.0) 0.001) Q:20) .
Near Land Fall KP -6
BDL(DL BLQ(LO
Road(ONGC pipe line 94 0.2 0.08
:4.0) Q:20)
indicator)-Odalarevu
Sample collected from
BDL(DL BLQ(LO | BLQ(LOQ:
unline lagoon beside gail 661 2.7
:4.0) Q:20) 0.005)
pipe line - Odalarevu
Borewell - Vashita
BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
borewell (Opposite to 3
:4.0) 0.001) Q:20) 0.005)
admin block) - Odalarevu
Near Condenstate storm L BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
water pit - Odalarevu :4.0) 0.001) Q:20) 0.005)
Storm Water drain outlet
BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
outside in the industry - - 3
:4.0) 0.001) Q:20) 0.005)
Odalarevu
Tatipaka Near gail pipe
BDL(DL | BLQ(LOQ: | BLQ(LO | BLQ(LOQ:
line Nagaram — Odalarevu 10
:4.0) 0.001) Q:20) 0.005)
accident spot
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Table 7b: Effluent analysis results

Sample description TSS Standard Oil and Standard
(mg/1) limitmg/LL | Grease (mg/l) | limit mg/L
ETP Inlet 1-Odalarevu 75 BDL(DL:4.0)
Treated Efflent before
15 100 BDL(DL:4.0) 10
Injection-Odalarevu
ETP Inlet 2 -Odalarevu 79 BDL(DL:4.0)

The raw effluent is having benzene in the range of 603ug/L to 1159 pg/L. benzene being
volatile in nature escapes into the atmosphere when effluent is stored in holding tanks.

The treated effluent is meeting the standards w.r.t. deep well injection

Samples were collected from main storm water drain outside the unit premises and found that
it is not contaminated with effluent.

The installation is located very close to the sea and there were no bore well near the installation
hence committee could not conduct ground water sampling.

Effluent collected from lagoon is having BOD 447mg/L, COD 1762 mg/L and TOC 661 mg/L

Sediment analysis results
The committee collected sediment samples and analysis results are as follows:

Table 7c: Sediment analysis results Odalarevu

Sediment analysis results Odalarevu
location Benzene TPH phenols
Screening values 50 5000 3,8
Storage tank Sludge - Odalarevu BLQ(LOQ:20) 41.5191 3.60
Sediment-Near ETP arae -

BLQ(LOQ:20) 179.5684 0.62
Odalarevu
Sediment 2 beside gail pipe line -

BLQ(LOQ:20) 1.1571 BLQ(LOQ:0.1)
Odalarevu
Sediment -Tadipaka Near Gail pipe

BLQ(LOQ:20) 1.7317 1.79
line Nagaram- Odalarevu




Sediment - Kesandasipalam

Accident Point from 2014 - 9.77

Odalarevu

BLQ(LOQ:0.1) | BLQ(LOQ:0.1)

From the sediment analysis results, it is observed that sediment samples Odalarevu ETP and

near sludge storage tank is not contaminated. Under the supervision of APPCB the unit shall

restore it to original position.

Fugitive emission monitoring

The committee carried out ambient air quality monitoring during December, 2020 and ambient

VOC & fugitive monitoring during February, 2021. The results of key ambient parameters is

given below:

Table 7d: Ambient air quality monitoring Odalarevu for key parameter Benzene

Sample description Benzene (ug/m3)
First round of monitoring during December, 2020

Near Odalarevu village adjacent to ETP 122

Near Security Main gate -Odalarevu 68.8

Second round of VOC monitoring (copy enclosed as Annexure-1Vb)

Near ETP oddalarevu

BLQ (LOQ-0.1)

Church,Odalarevu

BLQ (LOQ-0.1)

Peddinti Narashima Phanikumar house Odalarevu,Near

ramalayam Temple

BLQ (LOQ-0.1)

Marilamma center,Kandapalli Rambabu House

BLQ (LOQ-0.1)

Environmental Compensation

The unit is complying with ambient air quality standards w.r.t noise

EC for
violation  of
CFO
conditions, sea
disposal
without

obtaining

EC=PIx NxRxSxLF

Where,

EC = Environmental Compensation in INR

PI = Pollution Index of industrial sector (red-80)

N = Number of days of violation took place (from the date
of violation observed to date of compliance- reported by

unit since January, 2017 ETP is not working properly to
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permission 25.02.2021=1516 days (after 25.02.2021, APPCB may
from APPCB levy additional compensation till compliance is achieved
R = A factor in Rupees for EC (Rs. 250/-)

S = Factor for scale of operation (large-1.5)

LF = Location factor (population is varying between 1 to 5

lacs =1.25)
=80*1516*250*1.5*%1.25
=5,68,50,000/-

Rupees Five crore sixty eight lakhs fifty thousand only

5.0  Observations in Previous accident sites

The committee visited two sites where previously accidental leakage has took place. One is
Kesanadasipalem and the other is Nagaram. It was observed during committee inspection that
area where previously accident has took place is completely restored. The soil was excavated
till the pipeline is visible. No leakage was observed. There was no odour nuisance and VOC
was monitored using handheld PID analyser and it measured Oppm in both sites. Sediment
samples were collected at locations where the leakages have occurred and on comparison of
the results with MOEFCC screening values for identification of hazardous waste contaminated
soil it is found that the soil in both the locations are not contaminated. This implies that the unit

has completely restored the nagaram area and Kesanadasipalem area where previously accident

had took place.

Photo: Nagaram Kesanadasipalem



Table 8: Sediment analysis results in Nagaram and Kesanadasipalem

Sediment analysis results in previous accident sites Nagaram and Kesanadasipalem

Benzene TPH mg/kg Phenols Arsenic Vanadium | Mercury | Chromium | Lead
location mg/kg mg/kg mg/kg mg/kg mg/kg Total) mg/kg

mg/kg

Screening levels for 50 5000 3,8 12 130 50 64 70
Agriculture
Sediment -Tadipaka Near Gail

BLQ(LOQ:20) 1.7317 1.79 3.2 73.8 4.4 36.8 10.4
pipe line Nagaram- Odalarevu
Sediment - Kesandasipalam BLQ

BLQ BLQ BLQ
Accident Point from 2014 - 9.77 61.2 (LOQ:2.0 10.9 4.6
(LOQ:0.1) | (LOQ:0.1) | (LOQ:2.0)

Odalarevu )

The sediment samples collected at accident sites Nagaram and Kesaadasipalem were compared with the soil screening values for agricultural
purposes as per the Guidance document for assessment and remediation of contaminated sites and it is found that the sites are not contaminated.

During visit also it was observed that normal plantation has come up in the area and area is restored.

Page 3Rof 155



95

Conclusions and Recommendations

1.

il.

iii.

1v.

Vi.

The design life period of pipes are 20 years. In KG basin, CTE pipelines older than 30
years are still in use. The unit shall prepare guidelines or time frame for replacement of
old pipelines. Very Old CTE coated pipes may be replaced with 3 LPE pre-coated pipes.
Presently nine out of 20 flowing wells are provided with gravel pack to minimize sand
entrainment. The unit shall provide gravel pack near the perforation to all flowing wells
to reduce entrainment of sand in pipelines thereby reduce the chances of pipeline
leakage.

M/s ONGC and M/s GAIL in KG basin are more focused on production and extraction
of oil & gas which is essentially required for the development but the environmental
aspects and pollution mitigation measures within their premises is not much focussed.
The effluent treatment plants are not properly operated, hazardous wastes such as ETP
sludge, slop oil is not disposed as per Hazardous Waste and Management Rules, high
fugitive benzene emissions, not complying with APPCB CFO conditions and CRZ
violation w.r.t Kesanapalli marine disposal. On verification of records the committee
observed that any leakages or accident outside the unit premises in farmers land is
immediately attended and addressed with 24 hours (all minor pinhole leakages are
closed with 24hrs) and the unit has taken measures to restore the area as so to prevent
any public outcry.

It is observed that while knocking out moistire in gas dehydration system using tertiary
ethylene glycol, glycol vapors are escaping with moistureTo ensure that moisture from
gas dehydration- TEG unit is collected separately treated so as to remove the glycol
vapours and then moisture is let into atmosphere. IN no case the unit shall knock out
the untreated moisture containing glycol vapours into the atmosphere.

The unit has dumped the ETP sludge within its premises, oil spill inside the premises
is not cleaned up, effluent is getting mixed with storm water, ambient benzene in the
unit premises is very high, LDAR is not carried out. But however the committee
observed that the unit has not dumped any waste outside its premises.

Around five acres of land inKesanapalli GGS is probably contaminated with mercury.
The committee submits to Hon’ble NGT to direct unit to clean & restore the probably
contaminated area under supervision of APPCB as per procedure laid in the “ Guidance

document on Assessment and remediation of contaminated sites” .



Vii.

viii.

IX.

Kesanapalli GGS shall immediately stop disposal of treated effluent by marine outfall
near the coast and dispose the treated effluent as per the conditions stipulated in CFO
issued by APPCB.

During monsoon due to heavy rains and water logging effluent is mixed with storm
water due to which around three acres of land in Tatipaka near to old ETP and 10 acres
of land in odalarevu in between GAIL and ONGC terminals is having high COD, bod
and TOC. The unit shall ensure that effluent will not allowed to mix with storm water.
The committee carried out Ambient air quality monitoring in two installations namely
Tatipaka and odalarevu installations during December, 2020 for all notified parameters
namely Sulphur Dioxide as SO», Nitrogen Dioxide as NO>, particulate matter (PM10),
particulate matter (PM2.5), ozone, lead, carbon monoxide, ammonia, benzene,
Benzo(a) pyrene, arsenic, nickel and noise. Both installations are complying with
ambient air quality standards w.r.t all parameters except Benzene. The ambient benzene
concentration in the Tatipaka unit premises is ranging between 92 pug/ m3 to 2051 pg/
m3 and in odalarevu installation 68.8 pg/ m3 and 122 pg/ m3 against the ambient
standard of 05 pg/ m3. One of the reason for high ambient benzene concentration within
the unit premises may due to placing the monitoring station close to fugitive source.
The unit submitted to the committee that it has undertaken corrective actions like
arresting fugitive emissions etc. The committee again carried out ambient benzene
monitoring both inside and outside the unit premises in the villages both upwind and
cross-wind directions. The ambient benzene concentration in the villages in Tatipaka is
ranging from 0.02 pg/ m3 to 0.48 pg/ m3 and within unit premises it is reduced to 0.1
png/ m3. Both Tatipaka and odalarevu facilities shall install continuous ambient
monitoring facility and VOC sensors within the unit premises and results shall be
displayed at the entrance of the unit for public and also the results shall be connected
to APPCB server.

The committee observed during both the visits that the treatment plants are not properly
operated and storm water drains are filled with sludge. Records on hazardous waste
disposal was not shown to the committee. The ETP sludge and oily sludge from slop
oil tank is stored in open. The unit has not taken any measures for the cleanup of sludge
and storm water drains under the supervision of APPCB. The units shall ensure that the
hazardous waste generated shall be disposed as per the conditions stipulated in CFO

and in compliance with Hazardous Waste Management Rules, 2016.
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X1.

xii.

Xiil.

X1V.

The units shall pay Environmental compensation to CPCB as follows:

Tatipaka GGS-> Rs. 7,28,62,500

Kesanapalli GGS—> Rs. 4,11,00,000/-

Odalarevu GGS-> Rs. 5,68,50,000/-

During visit the committee observed that the storm water drains are clogged, filled with
effluent, oily sludge is deposited in the drains in ETP area. Firstly the units shall ensure
that the entire storm water from the unit shall be collected and reused with in the unit
premises and it shall not sent outside the unit premises. The committee submits to
Hon’ble NGT to direct APPCB to impose this as one of the consent conditions as not
to discharge any storm water outside the unit premises. The unit shall have a fixed
frequency for cleaning the drains and oily sludge settled in the drains shall be sent to
TSDF or as directed by APPCB.

The unit has obtained consent from APPCB during 2015 and subsequently the consent
is renewed (online consent monitoring and management system) but however post 2015
due to ageing of wells the quantity of produce water is increasing and there by the
quantity of effluent generated is also increased. The actual quantity of effluent
generated is higher than the quantities stipulated in the CFO. The unit shall either apply
for amendment of consent issued by APPCB for the actual quantity of effluent
generated or shall restrict their effluent generated to the quantities specified in CFO.
Presently all units are having valid CFO issued by APPCB.

There are four ETP’s to treat effluent generated from 12 installations. Capacity of
Tatipaka ETP is 500 KL against the quantity of effluent received 330 KLD, Capacity
of Kesanapalli ETP-2 is 1500 KLD against quantity of effluent received 2158 KLD and
capcity of Gopavaram ETP is 600 KL against quantity of effluent received 1130
KLDwhich implies that the Kesanapalli and Gopavaram ETP’s are inadequate to treat
the actual effluent generated. The units shall augment their treatment capacity so as to
treat the actual effluent generation or restrict their production so as to minimize the

generation of produce water to the tune of their ETP capacity.

Based on raw effluent and treated effluent results, ambient air quality results, stack monitoring

it is concluded that Tatipaka GCS, Kesanapalli GCS and Odalarevu GCS is complying with

the standards w.r.t deep well injection, ambient air quality w.r.t noise and all other parameters

except benzene. Post implementation of corrective measures the unit is found complying with

ambient benzene standards also. samples collected from the borewell samples around the



23. Respondent Nos.3 & 4 have filed their respective objections to the Joint

24.

installation do not contain benzene, TPH, O &G and phenols. Since the key
indicator parameters are not present in the borewell water samples, based
on the current analysis report the committee opines that ground water
surrounding Tatipaka GCS & refinery, Kesanapalli GCS and odalarevu
GCS is not contaminated. Sediment samples were collected from nagaram
& Kesanadasipalem area where major accidents are reported to have taken
place. The analysis results were compared with soil screening values for
agricultural purposes as per “Guidance document for assessment and
remediation of contaminated sites” and it is found that the sites are not
contaminated. During accident site visit the committee observed that
plantation has come up in the area.”

Committee report.

The ONGC has filed their status report regarding the Joint Committee

observations and compliance dated 04.01.2022 which reads as follows:-

The Respondent ONGC respectfully states ss follows

The Joint Inspection Report has been submitted by the Committee constituted by this
Hon'ble National Green Tribunal, Southern Zone, Chennai vide order dated 08.09.2020
in the present Original Application. The Joint Committee has submitted its report based
on its inspection of three major units of ONGC in Krishna Godavari (KG) Basin, namely,
a) Rajahmundry Asset,

b) Kesanapalli GGS and

c) Odalarevu GCS. (Gas Callecting Station)

The Committee has also provided comprehensive conclusions and recommendations.,

The action taken by ONGC on the besis of the Joint Committee's
observation /suggestions and the remarks 10 the same is given as follows:

[81!0 Para and  Joint Committec’s Compliance/Reply by |Rmnnh
)hpuo. observations in its ONGC

S—n T T Ty T
A S el L L g “;:‘l'

| Kesanapalli (w) GGS

' [Gas

Station 'GGS’  for |
| shortl, Tatipaka and |

Gathering

| Gopavaram  fields
| contains high level of

; H2S
Sulphide)

(Hydrogen

- concentration in the
range of 15-50 ppm

| from the

_ flowing

sSweetening is & process |
wherein & water bascd
chemical  called
scavenger s mscrled
into the natura! gas and
the scavenger absorbs
HiS gas. As this process
takes place in a closed
loop, there is no |
possibility of escape of
HzS into the atmosphere, |
Moreover, this system is |

(It 13 submined that | ONGC has filed al

brief report by the
Chcmutx} Section-

Sur(nce Team, |

ONGC (Annexure-1)

| stating that

Sweeting of gas is
not a contributor to
emisstons as the
process occurs m &
closed loop system.

A

4
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3.bdi.,

Pg 13

wielle,

LiEfui:l  mery effective and is a

Scavenger system is | best industry practice for
being used in all the  reducing H8 from the

above installations to ' narural gas. Hence
bring down level of | sweetening i not a
H2S gas to leas than | contributor to

Jppm. Sweetening of | emissions.

gas is one of the

contributor to |

emissions.

Hence, ONGC
foliows an effective
and best practice
system that does not
CAUSER any
emissions.

| Go

From table-1a, 1b & | It

lec, it is clear that
Gopavaram ETP and

Kesanapalli £2P-11

-are not adeguate in

terms of capacity ta
treat the actual
guantity of effluent
generated. In

GCS, in
the CFO it is
mentioned as
6.0KLD which is not
matching with the
actual effuent
generated. The
installations shall
augment their
treatment capacities.

15 submitted that
| Gopovaram ETP  and
! Kesaniaplaii ETP- Il have

m-: adeguate capacity 1o
| treat the effluents and

| have the necessary CFO.

\mo  of

| 2250m3/day. Both ETPs |

T T =

| TESUITR

i) In Kesanapalli-w, 02
ETP are in
aperation, first one ia ED
i well disposal ETP| old
. ETP} with capacity of
| 730m3 and second one

is Marine disposal ETP (|

New ETP and combined
capacity of ETP is

&re in operation by

treating effluent as per | may

suncards of CPCB
gutdelines and
curnimittee produced the
of both ETP
the required

for the

maaing
sandards

' disposal.

 haing

| treatment  facilities are | Marine

if) The average cffluent
generated
Hesanapali GGS &S
mentionad in the report,
iz 2158m3 which is less
thes the total capacity of
1150 m3fday. Hence,
the observations made
by the committes are not
carrect.

i} Copavaram WaS
pne  additional
injection facility known
s OMAE disposal
facility [(G00m3/day
capacity) along with
Gopavaram ETP capacity
of G0m3/day and total
Caparity of di

wetem (8 1200m3 /[ day.
The effusnt generated
iram  Gopavaram s
1130m3/day, which is
lens than the combined
rupacity of Copavaram
sMuent dispoaal system,
1200m3/day. The
capacities of the eflluent

from |
| was intimated to the

Both Keasanapall
ETP and Gopavaram
ETP has adequate
capacity to treat the
efffuents generated
and is matching
with the actual
eMluent generated.
ONGC has also paid
the necessary fees
for obtaining such
CFOs but the recent

Auto Renewal
format of CFO
issued by the APPCB

does not indicate the
exact capacity of
ETPs. Therefore, it
appears that
the installations
does not have the
necessary capacity
of ETPs,
1;| The praoject for
disposal of
nmul:nm from
Kesanapalli GGS

APPCB and the
Renewal for Consent
for Operation of
Kesanapalli GOS8
dated 28.02.2015
Annexure- a3
highlighted the
proposed

commissioning and
consent for the ETP
at Kesanapall [(W)-
GGS with marine
disposal  handling
capacity of 1500
KLD, Thereafier, on
13.08.2015, the
Consent Order for |
Establishment of |
Murine disposal at
Kesanapalli was
issued by the APPCB
and the same is filed
gs Annexure- 34,
Upon receipt of the
Consent for
Establishment of
disposal, |
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alzo being augmented to | ONGC  started its
process increased water | establishment work
l o | iproduction from wells. |in 2015 and
; o4 | completed the same
| in 2017. Thereafter,
the implementation
| atatus of the Marine
' disposal facility at

Resanapalli was
provided te  the
Environment

AP

Pollution Control
Board, RD Kalonada
vide letter o,
ONG/RA/HSE/CFO
J2017=18/ 1025
dated 07.06.2017
Annexure- as
through an email
dated D8.06.2017
Annexure- 36. The
consent order for
operation (CFO) for
Kesanapalli GGS
was valid up to
31.07.2018,
accordingly renewal
with additional new
focilities was
requested to APPCB
where upon it was
' informed to apply for
auto renewal of CFO
through single desk
portal of AP
Industries,
Accordingly CFO
was applied after
informing o APPCB
. about the Cost of
| new Installations as
| Es. 7651.B3 Lakhs,
| CFO renewal fees of
Rs. 5,74,000/- was
processed  through
single desk portal of
| AP industries vide
Challan no.
4450770001623,

' {Annexure- 37).

' Subsequently, the

Respondent sent a
mail dated

| 28.06.2018

{Annexure-38] 1o
APPCB, wherein it
' was stated that the
I CFO Rencwals of
| the installations was
made through
"Normal mode® and

recommendation of
the APPCH, the

Eespondent  wants |
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e

| to change it to
| *Auto- retiewal
mode”. The details of

| additional
| installations and
| their cost incurred

were senl to the
APPCH through the

same mail.
Thersafter, the
Respondent sent
emails dated
29.06.2018 and
02.07.2018

[Annexures- 39 &
40] to the APPCB,
wherein it was
intimated that the
aEid rencwnals of
CFOs wore filed
through FAuto-
renewil mode" and
requisite fees were
also been paid.

The Respondent
received an  email
dated 07.07.2018
[Annexure- 41) from
the APPCB
intimating that they
were in receipt of
“Auto- renewal
applications™ and in
view of the increased
infrastructures,

additional fess was
sought to be paid.
Accordingly, a&n
additional and
balance fees of Rs.

2.00,000/- was paid
| thorough  demand
| draft on the basis of
Cemdll recetved from
| APPCB. The above
| increase In cost of
| installation was on
laccount of new
lipfrastructures [of
| Pollution Caontrol
| Systema  such as
| New ETE with

| marne disposal.
| Bince the
application was

processed  through
single desk portal of
AP Industries, the
Respondent received
Auto-Renewal of
consent order of
Kesanaepalli GGS
deted 06.08.2018
[Annexure- 42) in
which this new
infrastructure  for
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i isie—r

Pollution Control
System for Marine
disposal has not
been reflected. The
said Auto renewed
Consent For
tion is valid ll
31.07.2023. It ia
important to note
that ONGC has paid
the reqguisite
additional fees that
arpse out of the
increased
infrastructure and
investment for the
Marine Disposal &%
New ETP facility
which was already
been considered in
the Kesanapalli GGS
consent order dated
13.08.2015. We
have applied for
CFO for enhanced
capacity & Marine
Disposal as well to
the APPCB for their
approval,
It is also important
o not= that the
AFPCB was regular
in conducting its
inspections and
analysis al the
Respondent units.
Annexure- 43 iz a

regularly  inspects
| the Respondent
units and is aware of
the Respondent's:
activities. In |
November 2020, the
Environment

Engineer RO,
Kakinada suggested
to apply for separate
CFO for marine
disposal of treated
efffuent from New
ETP of Kesanapalli
GGS8. As suggested
| by APPCB,
Kakinada, separate
CFO application
| (Application no.
| 1468310] for Marine
| disposal for treated
| eMuent from
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| Kesanapalli-W ETP
was also applied on
3.12.2020 and
ONGC has paid Rs
TA,000 on
3.12.2020 to
AFPCH, Regional
office, Kakinada.
The online payment
receipt for the zame

ig filed as Annexure-
“ﬂ

Further, ONGC
received another
mail dated
29.12.2020

(Annexure-45] from
| APPCB secking for
| CFE payment of
| Rs.1,52,000/- for
!pmne::ing the CFO
‘for the marine
 disposal for the
' Kesanapalli-w  ETP

- and for the

| INCTERSed

| investments. The

- Respondent paid the
| additional feas

| sought by APPCB
| and communicated
- the same through its

| letter dated

| 31.12.2020
|Annexure- 46). The
said CFO

- application is

| pending before the
AFPCB, Head office,

Viiayvawada, Though
the existing CFO is

vaiid upto
31.07.2023, on the
suggestion of APPCB

we have @lso written
a letter o APPCB,
RO, Kakinada
seeiing amendment
in Kesanapalli GGS
CFO 1o reflect all the
changes in the
infrastructure.
Thereafter, on
04,01.2021 a letter
frarm  APPCHB fo
ONGC

#T)on CFO and CFE
reiated jssue  with

| respect ta

Essanapalli GG3

| was received. The

Responident replied
to the sald letter
from APPCH
through its letter

CONCLUSIONS AND nmnmtmnunu GIVEN BY THE COMMITTEE:
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S —

dated 07,01.2021
[Annexure- 48).

ii) The project for
additional injection
facility known &s

GMAE disposal
| facility (500m3/day
| capacity) was |

| intimated to the |

| APPCB  and the
Renewal for Consent

| for Operation of
Gopavaram GaGs

' dated  28.02.2015
[Annexure- 33)
W“d 1-h-f II
proposed
commissioning and ]

| consent for the ETP I

- At additional

injection facility

' known =as GMAE
disposal facility
[600m3 fday
capacity).
Thereafter, on

13.08.2015, the
Consent order for
Establishment of
additional mnjection
facility was issued
by the APPCB and
the same is filed as
Annexure- 34,
Upon receipt of the
Consent for
| Establishment  of
Marine disposal,
ONGC started its
establishment work
n 2015 and
complered the same
n 2017,

Thereafter, the
implementation
status of the
additional facility at
Gopavaram WAR
provided to the
Environment

| Engineer, AP
Pollution Control
Bosrd, RO Kakinada
s lerter no.
ONG/RA/HSE/CFOD
f2017-18/102%
dated 07.06.2017
|Annexure- 35|
Based on the
communication
from APPCB faor

payment af
additional e,
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I — e —

ONGC sent an email
to APPCB dated
05.10.2018
[Annexure-T8)
submitting the
excess CFE fee
thruugh DD for
increassad
investments at
Gaopavaram GGS.
Henee ONGC has
ETP capacities to
treat e efluents

however, the Auto-
Renewed CFOs does
not mention the
EXACT quantity
details,

Para
3.b.ii.

Pg. 13

During inspection, it The Respondent states
was observed that Iﬂ'm the Tatipaka
the drains in | complex where GUS and
Tatipaka, Refinery 18 stationed is
Kesanapalli, | spread about an area of
Malkipuram and | 75 Acres, out of which
Cdalarevu were | 30% is mainteined as
blocked and flled | Green Bell ares.
with effluent, but the | Considering the
draing were not|area under plantation,
cleaned. It was also | the leaves fall in the
reparted that | drains which sometimes
whenever the drains | get chocked, however,
are filled & choked | care is taken to clean the
with the sedimenis, drains and the ares
they are manually  regularly.

cleaned but there is
no standard
procedure followed |
by the unit for|
cleaning of drains,
frequency of cleaning
and for removal of
sediments.

Para irc
Pg. 14

' The committee has | Standard

huge |

| grass cuttng work

In eonformance with

the Jaint
Commities’s report,
ONGC has taken
steps to clean the
drains and the arcas
and filed Annexure-
2 & 3 which are the
Notifications of
Awnards |dated
2.3.2020 and
18.3.2020) given to
M s Pamula
Prakash Deep for

and  maintenance
work at Tatipaka
G088 and Tatipaka
Refinery,
respectively.

Henes eomplied.

In Rajahmundry | All the pipelines with the
Agset, old pipelines | designed life of 20 Years
laid during 1988 and | are replaced periodically
new pipelines laid | and as of now there is no

during 2020 are use of pipeline beyond
existing; that the age | 20 VEATS far
of pipelines ranges  transportation of Oil &

Cras
HOdTe

Auids. Moreover,
pipelines are

from about 30 years
to 2 months ald. At

| ix reguler
| replacement of
| pipelines carried out

present flow lines are | changed much early |

replaced based on | considering the well fluid
the condition of | conditions. The
pipelines. There isno | allegation that there are
specific guideline a:ri no specific guidelines or

time frame inr | Uk frame for
replacement of | repiacement of the
pipeline. pipelines is incorrect and

| the Respondent has a

Operating

observed | Procedure (SOP) dated

positively

| at para 3c at page 14 | 24.12.2014 for Onshore
‘of the

Commitiee Pipelines which s filed
Feport that ONGC ) as. Annexure-4. The

| pipeline.

Respondent has &2
Standard Operating
Procedure (SO
dated 24.12.2014
for Onshore
Pipelines and there

in a systemabic
manner based on
the health of the

ONGC follows the
upgraded

technology of using
3 LPE pipe. The
measures taken by
the Respondent for
upkeep of pipelines
and prevention for

pipeline _ leakages |
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| has incorporated the | details  of

i.pip:iiﬂ.ﬂ have been

| all CTE coated |

by the facility.

pipeline
upgraded t:t‘tmLP?gy replacement carried out
of using 3 (2 | by the Respondent in the
Layer Poly Ethylene) | Rajahmundry Asset from
pre-coated pipes as | the year 2010 to 2021
they are stronger, are filed in Annexure- 5.
and thus external

corrosion of  the |

minimized. Also it |
was observed that
the replacement of

pipeiines are being |
done systematically |
in & phased manner | I

The Committee has I
also observed the
measures taken by
the Respondent for
upkeep of pipelines
and prevention
MEASUTES for
pipeline leakages at
para 3.c] and 3.c.ii
at page 15 of the

were observed by the
Joint Committee,
Henee the
Committee's
observations  were
complied,

Committee Report.
| 5. Para The Storm water | There exists three storm | Phaotographs of oil
| 4aia from the installation | water canals from | catchers located at
l is discharged inic | Tatipaka Compléx | storm waler drains
I Pg. 16 main drains laid  joining the main drain | of Tatipaka GGS is
i outside the unit canal. One canal which | filed as Annexure-
| premises.  During | covers the areas of liquid | 6.
ingpection the  hydrocarbons, takes
committes has | care of oil spillages, The | Hence ONGC follows
observed that due to | said canal is provided | the Committee's
heavy rains and | with well-designed oil | suggestions.
witer logging,  catcher and any oil
eifluent was getting | spilled into the canal is
mixed with storm | recoversd by them. Oil
water and from the | caichers are basically
main drain it may | dvil constructions
uitimately join the | within the storm water
sCE, canal which separates
- oll from the storm water
- and then lead to the
main drain.
| | ONGC states that the
 effluents are treated in & |
| closed system  called |
| Effluent Treatment |
| Plants (ETP] and there is |
| no  possibility for the |
| eMueats to get mixed
| with the storm water.
6. Para The tilted plate | As on date, the tited | As advised by the
4.aib interceptor and slop | plate interceptor and | Committee,
ofl tank are not |slop ofl tank are | communication
Pg. 16 working  properly.  working. Tilted plate | have been initiated
The capacity and | interceptor is an | with OEM (Original

equipment within _the

Equipment




107

retention  time
plate intercep

of ETP which recovers the
- remeins of the oil from
| the raw effluent.

| Whereas, Slope oil tank
u. a civil construction
unit within the ETP

—

Manufacturer) to
revamp the existing
ETP at Tatipakka
and Kesanapalli vide
g proposal dated
28.06.2021

(basically a closed iron | submitted by VA
tank) which is used in | Tech WABAG Lid.
the process of collecting |

Annexure-T

for revamping of

Pollution Control | arecbtained by ONGC A
Board) during 2015 | Renewal order on
and  subsequently | Consent for Operation

the consent was for Tatipaka GCS was
renewed [onkine | issuc:l by APPCB on
consent meritoring | 27.02.2015 with  an
and management allowed quantity of

system) but however discharge from its ETP
post 2015 due to as 225KLD (Kilo Litres
ageing of wells the per day] is filed as
quantity of producer | Annexure-8.
water is Iincreasing
and there by the |The refineries At
quantity of effluent | Tatipaka Mini Refinery,
generated hes alse | Mandapeta GCS  and
increased. Endamuru GCS are
mﬂ:r oncs and they do
But the units haﬂ: not hawve & Sscparate
not amended the Effluent Treatment Plant

consent for  the  [ETP) for their own. And
revised quanbity so. the efMluents
| efffluent generated | discl.erged from

| and that the =xisung

e

Mandapeta GCS and
Endamuru GCS are

itram:ﬂmtdmt_htETPat

ETP is not adequate

in terms of capacty

‘to treat the present Tatipaka Refinery and

effluent generated. | | treated over there, Total
capacity of ETP at
Tatipaka GCS is SOOKLD
which is weil within its
capacity to treat its
efMluents as well as the

As per the EF"J|
issued to Tatipaka
OCS on 27.02.2015

the quantity of

| effluent is 225KLD | efffuents from Tatipaka
Refinery, | valid CFO, however,

but presently | Mini

!u-il. | existing ETP at
| i and

‘ Kesanapalli.
| The ohaervations are
| in progress and the
| contractor has
| quoted around 10-
11 Cr, negobiations

are in progress,

l The Joint

Committee's
‘ | observations -
| compliance in
| progress by the

Respondent.

| ==

F?- Para The Tatipaka unit ETP capacity is adequate | As on date, the
l 4.ai.b. has obtained | and the consent for | Tetipaka GCS,
consent from APPCB | revised quantity  of | Tatipaka Mini
Pg. 16 {Andhra Pradesh | efffuent generated | Refinery, Madapeta

GCE and Endamuru

GCE have valid
Consent for
Operation with valid
quantity of
treatment of

effluents. However,
it can be observed
that the new format
of Auto-renewed

| Consent for

Operation of GCB
does not describe
the increased
infrastructure of the
ETP and GCE or the
ETP capacity or the
quantity of effluents
to be treated by the
EPT per day or any
| other specifications
related to the GCS.

Therefore, the
Committes has
erroneously

|v.:n:|:|:ludﬂl that the
| Respondent does

not possess a valid
copnsent  for the
revised quantity
effluent generated.

Tatipaka GCS has a

e




-

108

effluent generated is
more than 500 KLD,
In  addition, 15KLD
of effluent generated
from Tatipaka mini
refinery, Endamuru
GCS and Mandapeta
GCE has to be
treated. Hence the
existing ETP of
capacity S00KL is
not adequate to treat
the present gquantity
of efMluent generated.

Mandapeta GCS and
Endamuru GCS,

The Renewal of Consent
for operation for
Tatipaka Mini Refinery
| was issued by APPCB on
24 022015 Annexure-
9, indicating the
gquantity of effluent to be
discharged as 15KLD per
| day with the point of
disposal as Tatipaka
GCS.

The said consent for
operation with respect 1o
Tatipakas Mini Refinery
was again renewed on
31.10.2017 Annexure-
10 with a validity tll
30.09.2022.

For Mandapetn GCS, the
Renewal order on
Consent for Operation
was jssued by APPCH on
|EH.D2.EU15 Annexure-
{11 with an allowed
| quantity of discharge as
| 3TKLD per day and the
|point of disposal as
Tatipeka GCS.

| For Endamuru GCS, the
Renewal order on
Consent for Operation
was [ssued by APPCB on
2022015 Annexure-
12 with allowed quantity
of discharge as 40KLD
per day and point of
disposal as Tatipaka
| GCS.

The wells produce more
water while aging and
hence the capacily to
i gt the eflluents
| should also be increased
| by the ETPs through
increased mfrastructure,
Thereflore, while
applying for the renewal
of Consent for Operation
of Tatipaka GCS,
Tatipakn Mini Refinery,
Mandapeta OGCS and
| Endamuru GCS in the
year 2018, the increased

increased infrastructure
| of ETPs were mentioned
in the spplication for
renewal. APPCHB scnt a
mal’ dated O07.07.2018

investments due to

the enhanced
quantity

requirement has
been applied 1o

AFPCE and
amendment awaited
from AFFCB.

However, it is
submitted that the
Tatipaka GCS has
the required
capacity of
500m3 /per day, and
depending on  the
production  levels,
which may vary.
Hence the Jaoint
Committee's
suggestions were
been followed hy
ONGC.
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. Annexure-13 intimating
| that the increase in
investments require
increase in fes payment
and sought for balance
fee. In view of complying

writh the APPCE's
demand, this
| Respondent paid the
balance fee for increased

mirsstructures:. o the
iAFFL'E and intimated
the same through a
| letter dated 18.07.2018
| and the same is filed as
!hm-l#.

Subsequently, upon
pavment of the balance
fee, the Autc-renewal of
Consent for Operation
for  Tatipaka  GCS,
Mondapeta GCS and
Endamurua GC3 were
chtained on 06.08.2018,
iwhich i= Hed &8
Annexures- 15, 1656 17
with a validity tll
[ 31.07.2023. So, as on
| date, the Tatipaka GCS,
| Tatipaka Mini Refinery,
| Madapeta GC8  and
Endamuru GCS have
i valid Consent for
Dperation  with  valid
| quantity of treatment of
i::mur:ma.

I

4aib.

Pg. 17

are not in operation,

Siudge drying beds

The sludge drving beds
&t the Rajahmundry
Agar are eurr=nthy
| under use.,
| Bagically, a shadge
| drying bed is an unit of
| ETP. The sludge from the
| gil settles at the bottom
of the ail storage tanks
{due to scedimentation
and they are collected
| and dried on the civil
comstructions called
sludge drying beds. The
| dried sludge arc stored
im an isolated and
| confined place without
| &y contamination.
| Later, these shudge
| obtained during the
refinery  process 18
disposed olf as per
Poilution Control Boasd
Norms by awarding to
third partics who will
_also adhere 1o Pollution

In conformance o

the Joint
Committee’s

' sugpestions, TERI
(The Energy and

Resources India) is
lin  communication
i with the Respondent
| for & project on bio-
remediation of the
aily sludge and oil
contaminated soil
obtained from the
refineries,

The project proposal
I dated 17.02.2021
| from TERI to ONGC
| for the Bio-
Remediation process
of sludge is attached
as Annexure- 18.

Hence work in
pogess and are
being complied
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| Control Board Norms for
| their Usage.

4.ai.c

Pg. 1T

TVOC (Total Volatile
Organic Compound)
levels measured
using handheld PID
(phote lonie detector)
analyzer in the ETP
arca is varying from
2. 2ppm to 4.0ppm

The range mentioned in
the level of TVOC (Total
Volatile Organic
Compound] may be
because of any rare
Hydrocarbon

spillege /leakage faccum
ulaton in the process
! area during that day of
inapection and it does
not gocur on A
regilar/ permanent

| basis. Thia is proved by
the Committee’s second
mnpl:cuun during Feb-
| 2021 where in the TVOC
levels are under limit.

| A2 Stated in the Joint
Committee report the
Respondent has been
testing and maintaining
the Jlevels from their
inception. The testing
| agencies such as
| Bhagavathi Ana Labs Pvt
| Litd from Hyderabad and
Hubert Enwvirg Care
Bystems (P] Ltd are
accredited agencies of
NABL

| Bhagavathi

(National |

Aeccreditation Board for |

| Testing and Calibration
Labaratories] which are
| being engaged by ONGC

|in cArTYing out thenr'.l

|TVOC  level tests st
| regular intervals.,
|

Test Report of
Bhagavathi Ana
Labs Pvt, Lid dafted
18.05.2019 on the
Ambient Air Quality
parameters Al
Tatipaka Mini
Refinery is filed as
Anmexure-19.

Test Report of
Ana |
Labs Pvt. Ltd dated |
25.05.2019 on the
Ambient Air Quality
parameters &t the
Tatipaka OGS is
filed 85 Annexure-
20.

The Environmental
Monitoring Report of
Tatipaka Complex
dated 21.11.2020
submitted by Hubert
Enviro Care Systems
Pvi Lid. is filed as
Annexure- 21.

ONGC s
the

Hence,
following
Committes's
suggestions ar
regular basis. '

Para
| 4.8..d
{Pg. 17

| within the unit
| premises

There is no dedicated The
hazardous waste | complied

storage &hed. ETP | Respondent
sludge,
barrels, slop oil are | sheds have
stored ha.phnm.rdi}' | constructed
dedicated

sturing
| wasles,

and the
submits

usage of
hazardous

obssrvaion Was .

for |

empty | that there are two new |
been |

In conformance to
the Joint
Committee's report,
ppresently, the
hazardoiys wasies
have been shifted to
these new sheds and
store constructed in
compliance of the
commities’s
recommendations.

Photograph of the
two sheds iz filed as
Annexure-22,

11.

EF-RE.S

Pg. 17

In pld GCS plant, | The Respondent states
drain effluent is|thai the cffluents are
joining storm water _Trnmﬂd in a closed
drains and pH of system called Effiuent
drain eMuent was 14 | Treatment Planis (ETP)
when the same was  and there 8 no

| possibility  for  the

Respondent I8
fullowing the
required standards
of maintaing the pH
level as per the
Committes's

observations.
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joining storm water
drain.

cffivents to get mixed
with the storm waler
drains,

The recent analysis of pH
level of storm  water
drain indicates 7.91 and |
the analysis report is |
filed ps Annexure- 23,

A recent Quality
| Analysis Test Report of |
Storm water drains at |
Tatipaka, GGS |
conducted by Hubert |
Enviro Care Systems Pvt |
Ltd for the period from
| January to June, 2021 is
| filea 8% Annexure- 24,

(containing

moisture} is heated |

to 200 deg C and
moisture is ‘Crocked
aut into the
atmozphere. During

knocking out some |

glycol wvapors is

scarried along with |

moisture.

12 Para LDAR [Leak | In compliance to the | The Respondent has
4.a.ifl Detection And | Committes’s filed Photographs on
Repair) of refinery is | observation, LDAR (Leak | change of sampling
Pg. 17 not carried out and | Detestion And Repair] | points.- as
that the TVOC (Tatal  system s carried out | ANNEXURE- 28,
Volatile Crganic | now.
Compound)  levels | | Thus the
near the wvalves of | Also, the sampiing Respondent has
distillation column is | points have bcm | compiled with the
around S5ppm  and | modified to closed loop | observation of the
near sampling point | system instead of open | Committee in this
| is TOppm. aop system and thereby  regard.
the TVOC level has come |
| | dowm. |
| | |
13 Para In the gas | The Respondent states | TEG does not
| 4aig dehvdration unit, { that the TEG (Tri ecscapes with water
with in the re-boiler | Ethylene Glycol) process | vapour during the
Pg. 17 system, rnich glyool | is used worldwide for | Knocking oul

process, The
photograph showing
the GDU without
8Ny Vapour emission
is filed as Annexure-
26

natural gas dehydration.
Thir is a best indusiry
| process that is used to
| remove water vapors
from the natural gas.

Herein, the entire set up
8 meferred to as Gas
Dehydration Unit (GDU)
end it is & closed unit
without any possibility of
leakage. Natural gas
obtained from the wells
contain water vapor
which need to be
removed o prevent
cortosion of equipment
and pipelines, Under the
TEG (Tri Ethylene
Glycol) process, to
remote water vapor from
nefural gas, & chemical
fin liguid form) called,
'T'FJGII‘T'ri Ethylene Glyonl)
iz fed into the naturel
| g&és chambers. The TEG
|hq'.1.id absorbs  water
| vapors from the natural
| R and becomes wet
| TEG. |

Henece, ONGC is
following the Joint
Committes’s

observation that
TEG is not escaped

to atmoaphers,
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.

Thercafter, the wet TEG
(TEG -absorbed with
| water vapor] is sent to &
| re-boiler system. Upon
heating the re-baoiler
system at 200 deg
Celcius, the water vapor

| gete scparated from the
| TEG and is let out. This
is-referred

o as Knocking out. It is
0 be noted that the the
' bailing point of TEG is
240 deg Celcius, i.e only

| at 240 deg Celoius, TEG
can transform from
Hguid stafe o gassous
star= and at 200 deg
Celcius, therefore the
TECG remains as lquid
and cannol escape &s &

vapor during Knocking

OUt Process. o
14 Para There was odour | The Respondent submits | ONGC is
4.aig nuisance in the area. | that there is no [ muintaining its unit
complaint réceived from | without adour
Pg. 17 the nearby willages for | nuisance and hence
adour nuisance. Also, it | the Joint's
:= important to note that | Committee's
| 353. of the total area of | suggestions  have
the Tatipaka complex is | been complied.
sarmarked with green
belt a0 a5 to arrest any
odour nuissnce. |
15 Para From table 5b, based | The Committee has  Commitlee has
' 4.a.ii. on effluent results it | positively observed that | observed that there
t is concluded that the | the deep well injections | is ne ground water
Pg 19 | unit is meeting the | are done correctly and | contamination due
| standards w.r.t deep | there is no ground water | to ORGC's
well injection. contamination. i operations.
In the borewell
samples, benzene,
TPH, O&0 and
phenols are below
detection limit. Since
the key indicator
parameiers are not
ipresent in  the |
| samples, based on
| the current analysis '
| report the commitiee |
| opines that ground
water surrounding
Tatipaka GCS and
refinery is not
contaminated. | !
16 Para | During the first | Benzene is a constituent | With confirmance to
4.a.in round of monitoring | of Crude oi and! the Joint
it was observed that | Petroleum products | Committes's report,
Pg. 20 the unit was | produced in  refineries | ONGC is
complying with  and of course ONGC's | mainl&ining the
ambient air gquality | main business is | Benzene levels
| standards w.r.t_ all | Exploration ____ &nd
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parameters  except |

Benzene., The unit
has taken corrective
measures because of
which during the
sccond  round of
monitoring, the unit
was, complying with
ambient standards
w.r,t Benzene also,

Production al
hydrocarbons.
Reparding the Benzene
content in ambicnt air, a
relevant study
conducted Bnd
published by Central
Pollution Control Board
[ [CPCH] in iis newsletier
| called “Parivesh” filed as
| ANNEXURE- 27 siates
I that crude oil contains 4-
| 5% Bengene and s
! homologues  (~40000-
1 50000  ppm). Further
I there ig every chance of
| Bengene releass in to the
| environmenst while
| handling petroleum and
il products as brought
I by CPCB in its report.

As recognized by the
onmmittes in {18 report &t

para nos. 484 and
4,243, there were heavy
rains during the
committee’s first visit in
the month of December
' 2020, which could be the
regson of heavy rains
| conteining  traces  of
cruas ol and thereby
leading to the reason for
high Benzene content in
the Tatipaka Refinery
Area. Evidently, during
the second wvisit of the
Committes, the level of
| Bengene has reduced
sigrificantly

Henzenie Leveis  are
naturally varving in the
areas of Petroleum
Pumps, and n the
| mstant casc where the
| industry is such of
! refining the petroleum
| and petraleum products
|in Tatipaka Complex,
ONGC and considering
|the nature of the
| inchustry, the leveis do
| vary, Howewver, the
Average Benzene content
dguring first round
monitoring o Tatipaka
| was 964.5g/m3 which
was well within OSHA |
| exposure = limit of
| 1622g/m3 and plant |
| operations &rea cannot
| b compared with
ambient &ir quality
| standards.

prescribed limits,
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17 Para. Crude fumace stack | Tatipaka  Unit  has | With confirmance to
4.a.iv was monitored | complied with stack | the Jaint
during December | emission norms. Committee's report,
Pg. 20 2020. From the ONGC =
resulta it is observed maintaining the
' that the wunit is stack emissions.
complying with stack |
monitoring results. |
18 Para no. | The committes i Hence, as per the Joint | With confirmance to
| 4awv. monitored ambient | Committee’s report there | the Joint
' noise levels both | is no noise pollution. Committes's report,
I during day time and ONGC does not
Fg. 2l night time. me‘l‘.ht' CAUgEs any noises
| noise monitoring, it pollution.
| Is- observed that the
unit is complving |
.wﬂh ambienit air
| quality standards
w.r.l. noise, From
the Ambient nose
| monitoring, the
Moise level at the | |
premises &l 4- |
locations, wWas |
monitored and was |
reported  that l'.hl:: |
noise  level was | .
within the |
permissible mits of I
Todb
19 Para no. | After analvsis of :rll Hence, as per the Joint | With confirmance m.
fa.v. samples  collected | Committee’s report there | the Joint |
from the nearby | isno soil pollution. | Committea's report,
villages, reported in | ONGC does mnot
Pg. 21 ite report at that | cause any  soil
there i no soil pollution.
pollution.

20 Para no. |Tatipaksa unit is|As per the Jeoint | With confirmance to
. 4.a.v, meeting the | Committee's repart, | the Joint
I standards with | ONGC is meeting the | Committees report,
| resect to Deep Well | standards with respect | ONGC s
| Pg. 21 Injection, to Decp Well Injection. maintaining the

standards with
respect to Deep Well
. Injection.
21 Para no. | Also it was reported |As  per the Joint | With confirmance to
4.8y, that parameters of | Commitiee's report, | the Joint Committes
Benzene, TPH, O&G | gound water | repart, ONGC does
| and phenol are below | surrounding  Tatipaka | not  cause  any
| Pe. 21 the detection limit in | ECS refinery  ia  not | ground water
the bore  water | | contaminated. contamination.
samples, thus |
opiming that the
ground water
surrounding
Tatipaka GCs |
refinery  is not |
contaminated.
22 Para no. | It was observed that | The Respondent states | In the light of the
4.a.vi. from the calculation that the TEG | Respondent's
of environmental | dehydration system | submissions  and
Pg2l & | compensation from ' leading to knock out of | evidences that the
Tatipaka  refinery, moisture along with |TEG — dehydration
the Commitiee has | glycol vapours doesrod . syslem iz not &
= | cause emission of | major source for
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ataled in 118 report as
follows;

"Date af  non-
compliance: The unit
has installed TEG
dehydration system
during Novernber,
2015 twithout
recovering giycol
vapors from moisture
and the moisiurs Was
knocked out which
was one of the major
source of benzene,
Post 2015, the unit
has not amended the
consent for the actual
guaniity of efluent
generated.  Proseni
ETP is no!l ageguate
in terms of capaciy o
treal the achua!
effluent generated. |

The unit has nof
maintained any
records for|

hazardous wesie |
disposed. Durirg first |
round af mﬂﬂﬁng
ambent benzene |
was in the range of |
92 to 2051 ug/m3’
against the standard
limit of 05 pg/m3

Considening  these

poirtts the date of

non- compliaice (s |
considered from
01.11.2015." '

The Environmental
compensation  has |
beenn calculaled as

Ra.7,28,62.500/-

| taking the date of

non-compliance  as
November, 2015.
during which the
TEG gas dehyvdration
system was installed
At the Taupaks
facility. The same |s
stated in the
Committee’s report
al page no. 22 as
follows:

“TEG gas |
dehydration 1=
installed during

November, 2015 post
gecident af MYs,
GAIL facility due o]
which the glyool
vapors are [t out o

| g followed world wide.

The | Benzenc
of TEG | Tatipaka

in the
complex;

bernscenie.
introduection

| dehiydration svstem ia | that the present ETP

for the purpose of] at Tatipaks complex
removing water vapour | is adequate enough
from the natural gas.  to treat the actual
The TEG used in | efMuonts generated
debydration of natural | and that the unit is
gas and benzene are  maintaining proper
completely different and | procedure and
are  having different  standarda in
structural formuln. And | disposing off the
therefore the finding that | hazardous  waste,
concentration of benzene | this Hon'ble
due to TEG dehydration | Tribunal may be
svstem 18 not factusly | pleased to dismiss
true. It is a best industry | the Environment
practice in  the wml | Compensation

industries to sdapt the | calculated by the
TEG based dehydration | Commities for
system. Also, it is a | Tatipaka GCS.

robust systern accepted

Accordingly, the
Respondent has
introduced and

currently using the TEG
dehydration system,

Benzens 18 a constdaent
of Crude @nil and

petroleum products

produced in refineriea
and of course ONGC's

miain business is
Extractionn & Production
of hydrocarbons.
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entronnent tirhile
knaocking out
moisture. AL T

fﬂﬂyﬁlﬂh_ﬂﬂ!‘ﬂf -
the main source of

ambient  Benzene.
Hence for
assessment of
wiolation, dale is
taken as
01.11.2015*
23 Para no. | Effluent is getting | During the rainy season, | The Respondent |
4.bi L mixed with storm | drains arc water logged | states  that  the
water and storm | &t Kesanapalli GOS due | effluents are treated
Pg. 22 water is getung |t falling of leaves from | in & closed system
discharged into main | nearby trees. These | called Efftuent
drain outside the | drains are being cleaned | Treatment  Plants
I | unit premises, | periodically, The leaves | [ETP) and there is no
! |undgardea.utnhﬂm possibility for the
I In addition the leaves | storm water drain has | efffuents to  get
| and garden waste is | been cleaned. The leaves | mixed with  the
| in the drain and | and garden waste in the | storm water drains.
| getting putrefied in | storm  water drain is
the drairn itself. cleaned and ite | However, &% an
photograph Is filed as | additional
Annexure- 29, precaution, ol
catchers will alsa be
| constructed and is
under the Tendering
pProcess.
As per the .Jaoint
I Committeee's
m;gnaﬂnm, ONGC
| periodically
niun:nirtg the atorm
water drains; the
' leaves and garden
i wastes are cleaned,
Hence the
i | observations  were
| . | compiled by the
! | Respondent.
24 Para pHipH s a 'nmun.*-[ The Rnupmdmt submits | Thus, the
4.b.1.1. of how acidic/basic | that the recent Test | Respondent has
water is} of the | Report of pH analysis of | compiled with
Pp. 22 storm water was 12. | Storm water druins at | maintaining the pH
| Kesanapali GGS on of the storm water
i | 09.12.2020 reflects that | drains,
the pH of the storm |
water drain was 7.84 |
| and the same is filed as |
. Annexure- 28, '
25 Para The eMuent stored in | The Respondent ltll‘.l:B|Hl=nEl:. the
4.b.i.2 treated effluent | that the painter has | Respondent has
sump was red in mistakenly poured the | compiled with
Pg. 22 color and pH was waste water into the | cleaning the valve
maore than 12, treated  effluent sump | pit
aften cleaning the pu.i'ntl
| brush, which was |

unknowingly done ‘I:-_'-,'I
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| him. The valve pit is
 cleaned immediately and
| now it i& clear,

| Tne  photographs of
! before and after cleaning
. of the said sump is filed
| @5 Annexure- 30,

| Para There is no dedicated . In compliance to | Thus, the
| 4.bad. hazardous waste | Commitiee’s Reapondemt has
! stiurage sheds. | cbeervations, dedicated | complled with the
| Pg. 23 | sheds have been | construction of
| ' constructed for storage | sheds dedicated for
| of Hazardous waste such | storage of hazardous
. ‘as  Lube Qi and|wastes.
| | batteries.
|
| Photograph of the same
| is filed 55 Annexure- 31.
Para The unit m'ﬁHﬂG}mﬂmEFE and | The ONGC has the
4.b.i4 disposing the | hppr:l'.rnl of CRZ for the | necessary CFO and
effluent by means ui‘ Kesanapalli ETP | ETP capacities to
| Pg. 23 marine disposal but | capacity to treat fits | treat its effluents

e —

however the unit has |

not obtained |
necessary
| permissions from

efffuents and for marine
| disposal.
i The

initial Marine

and it is pertinent to
| note that that the

Auto-Eenewesd CFOs
| do=s not mention

| APPCB for marine | disposal p‘lp-!‘lit}ﬂ was  the exact quantity.
| laid after applving and |

ld:iupuﬂ-t‘l,

paying the requisite

' The initial Marine

 Further, part of the | additional infrastructure | disposal  pipeline

 pipeline used for | fee though Auto Renewal | was  laid  after
deep sea disposal  Mode. | applying and pay"rng
(1000m stretch  of | | the requisite

| pipeline taking deep | However, some part ﬁ"l additional

sen) is broken and |
washed AWRY .

disposing
effluent in the coast.

| the Marine Disposal |
| pipeline was broken and

| of Bengal and therefore,
the warks for layving the |
' new pipeline where the |
| pipeline got broken and
| washed away is being
| replaced and the works
are in progress and
ﬂrpectrd to be completed
| by Feb'2022, considering
' the fair weather window

| of East Coast of Bay of |

- Bengal

| infrastructure fee
| though Auto

Presently the unit is | washed way due to high | Renewal Mode.
the | tides East Coast of Bay | |

| However, some part
' of the Marine

Disposal  pipeline
| was broken and
washed way due to
high tides East
Coast of Bay of
Bengal and
therefore, the works
for laying the new
pipeline where the
Ip]pclim: got broken
| and washed away is

being replaced and
the works are in

| progress and
|expected to be

completed by
| Fely2023,

| cunsidering the f(air
| weather window of
| East Coast of Bay of

' Bengal.

i.ﬁa & short-term
| measure, 87 Casing
pipe about S0-60
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e ——— e o

' m was hooked up
with f{lexible joint
atl GRE dislocation
point for the safe
disposal of the
produced water
after the treatment
as per pollution
control board
norms. However,
this is a temporary
L made
il permanent line
i laid.
Meanwhile, created
temporary provision
far facilitating
disposal of New ETP
treated  effluent to
' old ETP deep wells
| injection for
l - minimizing the
| | marine disposal
{ system. The
quantity of treated
5 effluent guantity by
I marine disposal
|

near the coast has
been  substantially
reduced by treating
the effluent in the

effluent disposal
| wells at & depth of
' more than 1000
! meters.
|

| 28 Para The unit had | The CRZ Clearance | Hence, ONGC has
. 4.bis obtained EHE dated 11.08.2016 was | the necessary CRE
| clearance for Il}rmg| issued by the Ministry of | clearance for laying |
Pg. 23 of pipelines, Environment, Forest and | pipelines for marine
| L Climate Change, which | disposal.
i ﬂﬂtmtfﬂrhjﬂﬂgn{|
pipelines for marine |
, disposal of effluents at |
. __ Resanapalli GGS,
29 Para Water logging was Water logging observed | "In conformance to
4bi5  |observed at the | was due to the heavy ,ﬂ:le Joint
| entrarice of the tinit. | rainfall in the are during | Comminas's
: Pg. 23 | |l.hr: Joint Committee’s | suggestion, ONGC
| 1. vigit. The entire area | cleaned the entire
: ! near the entrance gate | arca near the
| was cleaned; the said | entrance gate.
' area was levelled and
| gra== ia being grown in | Henge Compiled.
"r_h: area. Photographs
ahnwmg clean entrance
| aren- Anpexure 49,
30 Para In the ETP area, the | The Rtu-puudnm submits | In conformance 1o
4.bi6 unit had covered | that oil soaked soil | the Joint
with fresh soil. The which was found durh‘:.ﬁl Committee’s
Pg.23 committee excavaled | digging was removed an-:l suggestion, the

the portion of the sof! | dumped in sludge pit for | Respondent has
and found that black  bio-remediation.  Now, ! compiled with the
oily soil was present the area has been | above said
below upto depth of | coversd with fresh soil. | chservatinns,
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Im. On enquiring it .
was informed that Photograph showing the | Hence compiled.
there was oil spill | removal of cil- soaked
and the unit had | soil is filed oz Annexure-
covered with fresh | 50.
soil.
31 Para Opposite to new ETP | The Respondent submits | As  stated in the
4.b.i.7, boundary wall, waste | that the two te three |Joint Committee's
oil & sludge i8|wmcres of land is a low | report, the water
Pg. 23 dumped on land to | laying area and ao the | logging was cleared
an extenit of two to | water gots logged | and the entire area
three acre and that | opposite to ETP. Now the | was cleaned.
two to three acres | pree s levelled; water
| logging was cleared and
the eontire area was | Hence compiled.
cieaned.
Fhotograph showing the
cleaned area opposite to
new ETP boundary wall
is filed os Annexure-51.
32 Para From the ground | The Respondent submits | With confirmance to |
4.biil. waler results it is | that Ground water was | the Joeint
understood the | not contaminated and | Committee's
Pg. 25 ground water is not | has been confirmed by | cbaervations, ONGC
contaminated due 10 | the Joint Committee in | doss not cause any
activitiea of M/s | its report. ground water
ONGC and M/s! 1 contEmination.
GAIL.
It was reported that |
the ground water |
was analvsed in and !
arcund the |
| Kesanapalli ETP and |
| it was concluded |
based on the | |
| anzlysis resulis that ,
| _ the ground water
j | was net !
contaminated. |
| 33 Para 4.b.ii | It was observed that | The Respondent submits | With conflirmance to
! the effluents from | that Deep well injections | the Joint
I Pg. 26 the Kesanapalli GGS | are carried out properly | Committee’s
| are analysed and' and the eMfluents are ' observations, ONGC
were sent into deesp  complying with the deep | is  complyving with
well ejection. well standards. | the deep well
| standards.
Efffuent samples are |
complying with the |
deep well standards. | !
34 PRra In arcund 5 acres of The Respondent states  Hence, ONGC has
4. b i | land opposite to DG | that after cleaning the | cleared the effluent
room, the effluent & | aren opposite to the DG | and siudge
Pg. 27 | siudge is | room and after removal | accumulated
acrumulated, From | of waler logging. growth | opposite to DG room
. the sediment | of trees is visible in the | and is maintaining
sampling i was area. The photograph l the mercury level at
l:nrnt that mercury Inl‘l.l:'rwing growth of trees | 'Hcluw the Limit of
'is present in the | in the said ares is filed as | Q‘uﬂ.mitatmn (BLQ).

range of 201 mg/Kg.

| Tht Respondent lurther
| stuies

munuﬂ

| Monitoring

that the

Environmental

Report of
Fesanapalli Lomplex
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dated
submitted by Hubert
Enviroe Care Svstems Pvt
Ltd. Shows that the
mercury level is BLQ
{Below the Limit of
Quantitation).
Ervironmerital
Monitoring Report is
filed as Annexure-53.

21.11.2020 |

The |

35

4.b.iii.

Pg. 27

shall
ithe

The  umt
dismantle
abandoned sump
present in the
Kesanapalli GGS and
that the effluent
present in the sump
shall be treated
properly in ETP and
after complying with
APPCE discharge
standards shall be
disposed @as  pér
condition stipulated
i CFO.

The Respondent has

in abandoned sump was

| emptied by treating the

! effluent as per the
| APPCB discharge
standards. The sump is
isplated and dismantled
now and it is kept only
for the purpose of rain
waler harvesting.

The nhotograph showing
| isolated and dismantled
| sump is  filed 85
| Annexure-54,

Hence, the Joint

compiled with the | Committee’s
committee’s observation | observations
that the effluent present | been complied.

Were

4. b.iii

Pg. 27

| The commitiee
' ohserved that
| naturally the beach
sand in kesanapalli
area is having high
iron content due to

the beach sand Is
slightly black.

which the colour of

black due to the rich iron
content and not because
of any soil pollution.

The Respondent submits | Hence,
that the beach soil is | Committee

the
has
confirmed that the
black colour of
besch so0il Thas
nothing to do with
ONGC's operations.

a7.

&.bav.

Pg. 28

The Committee in its

calculation

Environmental
Compensatiui;, The
unit was not granted
permission by
APPCE for deep sea
disposal. As per CFO
issued by APPCB,
treated effluent hus
to be disposed by
deep well injection.
As per records, unit
is disposing effluent
| by sea disposal since
| february, 2018
| hence date of non-
compliance is taken
as 25.02.2018 1w

| 25.02,2021 =i0%6
| days |after
| 25.02.2021, APPCB
| may levy additionsl
| compensation till
compliance is
achieved.

Kesanapalli- Marine

for its operation and has
a valid CFO |Consent for
operation] and CFE
[{Consent for
Establishment]. Hence
this Hon'ble Tribunal
| mH}I

be pleased to
dismiss the
Environment
Compensation
calculated by the
| Committes for

! Kesanapalli GGS.

report stated that for | disposal unit has the |
of necessary permissions

The ONGC hea the
necessary CFO and
ETP capacities 1o
treat 1ts effluents
and it is pertinent to
note that that the
Auto-Renewed CFDs
does not mention
the exact quantity.

The initial Marine
disposal pipeline
wis laid after
applying and Pﬂi_l"iPE
the requisite

| additional

| though

fee
Alito

mfeastruciune

| Renewal Mode.

However, some part
af the Marine
Disposal  pipeline
was broken and
washed way due to
high tides Easl
Coast of Bay of
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El-
4,11,00,000/-

obeserved that ETP iz | that

e —

-ﬂ:*::w:“, N R N

i-_..l AELy = dlag

e

the
| functioning

| effluent disposal

ETP s
praperly.

Bengal and
therefore, the works
for laying the new
pipeline where the
pipeline got broken
and washed away is
being replaced and
the works are in

Progress and
expected to be
completed by
Feb2022,

Ezast Coast of Bay of
Bengal.

As a short-term
measure, 8" Casing
pipe about 50-60
m was hooked up
with flexible joint
al GRE dislocation
puint for the safe
disposal of the
produced  water
alter the treatment
as per pollution
control board
norms.  However,
this is & temporary
arrangement made
till permanent line
iz laid.

Meanwhile, created
trmporary provision
for facilitating
disposal of New ETP

treated effluent to
old ETP deep wells

injection for

L the
Mmarifne disposal
spstem. The

guantity of treated
eflluent quantity by
marine disposal
near the coast has
been substantially
reduced by treating
the effluent in the

wells at a depth of
more  than 1000
meters. |

Hence the Hon'ble |
Tribunal may be
picased to dismiss
the Environmental
CI:I‘IT.I.
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Pg. 28

not functioning

The ETP is operated in
batches depending upon
the load to ETP. It is
important to note that
Odalarevu s a small
refinery unit that has a

visit when the load
was very low, But
the ETP is very
much in operation

and all neccessary
CFO and CFE are

available for
functioning of ETP
in Odalarevu.

capacity of 60 KLD per
day of efMuents to be
treated in its ETP. The
said data is also given at
Table 1.a. of the
Committee’s Report.

| As stated in the Joint

Committee's repart,
Various Parameters of
the effluents treated at
ETP from 2017 to 2021
s filed as Annexure- 55.
The elaborate details
sbout the gquantity of
effluents treated at
Odalarevu ETP along
with their parameters
from the year 2017 to
2021, proves that the
ETP in Odalarevu is very
much in operation.

i The walid Consent for |
| Operarion and Consent
| for Establishment |
| obtained bv the
!Eldal-arﬁu i5 fled as
_Annexures- 56 to 60.

Hence,
observations made
by the committes
was compiled.

(il is removed from | The Respondent submits
4.c.i.1. |a}u;| oil tank, the that a settling tank has
efffluent is stored in | been ddded to the ETP
' Pg. 28 holding pons | process on 28.06.2018
| to increase the settiing
| ime for efficient
separation, in
conformance to the Jaint
Committee's report,
| Notice of Award placed
| for hook up of the 70 m3
| settling tank in pursuit
of the improvement is
filed as Annexure- 61.

The Respondent further
adds that thers exists &
three step process before
the water is transferTed
to holding ponds 1o
eneures  efficient  ofl
separaftion.

40 | Para

| Multimedia  filters
| were not in operation
'on the day of the
PR.28 | visit,

The Respondent states
that multimedia filters
were not in operation
during the Commitiee's
vigit because the ETP is
| run ntermittently
| depending an the load.

Hence, Multimedia
filters are in
operation and were
not in use during
Commitiee’s visit
because of no load.

4.04.1.
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4]

4.ci.l.

Pg. 28

Effluent is disposed
on the ground

without treatment.

The Respondent states
that ONGC is ensuring
that the effluent is

Disposal (ED) wells.
Treated Effluent is being
injected below 1000m in
ED (Effluent disposal)
wells and the quality is
mainteined as  per
| APPCB standards.

;Eﬂ'luem water 18 not
' disposed on the ground.
Standard being followed
23 in the case of re-
injection in abandoned
well, the effluent have 1o
comply only with respect
to suspended solids and
oll and pgreass at 100
mg/l and 10 mg/l,
respectively.

( In conformance to the
Joint Committee's
suggestions, YAarious
Parametera of the
| effluents treated at ETP
irmm 2017 wo 2021 is

fiied as Annexure- 55

wrealed  before h-::ingtwimnul.
injected to the Effftuent  and

Hence ONGC 15 not
disposing the
eflfluent on ground
treatment

the
observations by the
committee are

complied.

42

4.ei2

Pg. 28

|

Severe odour | The Respondent submits
nuisance and VOC | that the ambient air
[volatile organic | queality is being tested
compounds] levels regulariy bv M/s SV
inside unit premises Enviro Labs &
was varying irom 4.0 | Consultants,

ppm to 6.0 ppm | Visakhapatnam, a NABL
when measured | & NABET accredited

using handheld PID | Laboratory recognized by
{photo ionic detector] MOEF & CC, Govt. of

analyzer. India, New Dethi. The

results are complving to

the standards of APPCB.

it is. pertinent to note

| that the VOC levels in

{the firsi round of VOC

| (volatile organic

compounds] monitoring |

by NGT committee is |

| 0,122 ppm against the |

{ Q.1 ppmoof LOG [evel ufl

| auaniification).

| However, VOC levels are

found to be BLQ (Below

level of quantification) in

| the Second round of
! VOC monitoring.

! Ambient air quality test |

| Teports dated |
07.01.2021 ia filed as

Thus,
ocbservations made
by the committee are
complied.
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43

4.¢.1.3.
Pg. 29

' During the visit,
| there were rains and
waler logging was
observed in the area.
Both effluent mixed
with storm water was
present in the
| unlined lagoon in
!mnﬂ:rhnn 10acres of
|land betwesen M/s
| GAIL and M /s ONGC
terminals.

The pH aof the lagoon
Water was around 5.

The Respondent submits

that the water logging in
| the low lying area within
|the installation during
| the Committes visit was
| due to unprecedented
rains before the
Committes visit.,
|
| Benarate CRWS
{Contaminsted Rain
water system) sysiem {s
in place to treat rain
water [rom process ared.

MEC barrels were placed
neer the referred lagoon
havin.g an area of 1.25
acres (not 10 Acres)
during construction
activities.  Unintended
and inadvertent leakage
of ane of the barrel of

pH value in the sample.
{ The same has been
rectified and care will be
| tuken to ensure such
instances do not oecur in
the future.

A photograph of the
CRWS at Odalareva
plarn  is filed as
Annexure- 63,

The photograph showing

| removal ef MEG barrels
and no water logging in
ithe grea is filed as
| Annexure- 64.

Thus, the
Respondent has
complied with the
observations made
by the Committee.

MEG in the area might |
have resulted into low |

Pars
4.0.1.4.

Pg. 29

The storm waler
drains are
completely clogged
and were [illed with
thick oily sludge

| The storm water drains
were clogged due to
growth of vegetation in
gtorm water drain and
not due to oily sludge.
The storm water drains
are being cleaned
Ipenndmn.ll? in a phase
wigs manner o remove
the vepetation.

In conformance two the
Jaint Committes's
Report, the photograph
showing wvegetation in
storm water drain and
the cleaning of storm
water drain is fled as
Annexure- 65.

Moreover the Commiltes

also observed the growth

| of healthy fishes in the
channels.

Thus; the
Respondent has
complied with the
obesrvationag made
by the Committee.

!
1
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‘ | Thus, the Respondent
has complied with the
pbssrvations made by
| the Committee,
L
45 Para The unit is facing | The Respondent submits | Thus, the
4.c.0.5 water logging issucs | that steps have been | Respondent has
I since 2017, | taken to clear the water | complied with the
Pg. 29 logging. The work order | observations made
‘ dated 03.04.2019 issued | by the Committee.
by ONGC for cleaning of
' | storm water drains near
lﬂdainrevu GOS8 is filed
| | ms Acinexure- 67.
The payment for
contract work for
cleaning of storm water
draing near Cdalarevy
GG3 is filed a8
Annexure- 68,
l
486 Para Reported that ETP is | The Respondent states
4.ci5 | notproperly working | that  during  the | L5 TCeHng the
since 2017 and the Commitiee's inspection, h't?&:ﬂmmn ol o
Pg. 29 unit is yet to mphce!in-hmme repair of ETP S birkner sl el
wWaorn out pumps. | pumps Waa In Process brought out in the
and the operation with Commmittis  Eeboct
standby pump was st In  wodim
coninuing due to low h’ Al i
load. Additional new ETP | Probo 0 80 e
|will be commissioned | F92Hn8 ETP pumps
' - : wil] | were serviced and
|’hm‘1]" wh:t:h painted to control
| replace the existing ETP, R
| However, ONGC followed )
. the observations of the | Hence, the
i | Committee and the | observations by the
| existing ETP pumps were Committee Was
| serviced and painted to | compiled.
control corrosion. '
! The Respondent submits
that the photographs are
! __ filed a5 Annexure- 66,

47 Pg. 31 The raw efiluent is | The _Respondent Hania. i

having benzene in | complied with the Jeint 5

A s observations by the

the range of  Cor:mittee’s observation Comantittes =
603micro gram/L to | and Benzene levels are socipiled

1159 micro gram/L. | BLQ [Below Level of | ¥

Benzene being Quantification) dun'.n5|
{volatile in namre the aecond wvisit at |

escapes intot  he | February, 2021,
I_ atmasphere  when

effluent is stored in '

holding tanks. |

48 Pg. 31 The treated eflluent | Based on the Joint | With conformance
is meeting the | Commiltee’s report the by the Committes,
standards with | treated efMluent is | the unit is meeting
respect to deep well meeting the standards | the standards with

{ injection with respect 1o deep well | respect to deep well
injection | injection.

49 Pg. 31 The samples are  The Respondent submits | With  conformance
collected from main | that samples are not | by the Committee,
storm water drain | coniaminated with | the unit is not

joutside the unit effluents. |
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that it is not
contaminated ®with
effluent,

Pg. 31

premises and found |
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contaminated with

| effluent.

1
|

The installation is
located very close o
the sea and thers
wereg no boare well
near the installation
hence committes
could not conduact
ground waler

52

a.ew,

Pg. 32

From the sediment
analysis results of

observed that
sediment  samples
Odalarevu ETP and
near sludge storage
tank is not
contaminated.

the report, it s |

With conformance
by the Committee,

| It is pertinent to say that
' the sediment samples of
Odalarewy are not |the unit is not
| contaminated. contaminated with
| effluent,

|

Para 4.c.1
Pg. 29

It was obsérved in
the report abhout the
non-compliances

phserved in M/s
GAIL termunal such
as Pigging operations
are carried outl once
in six months 1o
remove the waste
idepmited in
pipelines and that
the pigging waste are
hazardous in nature;
that the unit is
storing the waste in
open near to the

pipelines.

ONGC is also
maintaining the
cleanliness of storm
water drain.

The Respondent submits
that the aaid
ohaaprvations wWere
reinted to M/s. GAIL and
| ONGC has no comments
|to make. ONGC is also
| maintaining the
i cleanliness of storm
water drain. Work order
dated 03.04.2019 issued
by ONGC for cleaning of
storm waler drains near I
Odalarevuy GGS is filed |
as Annexure- 67 and |
the payment for contract
work for cleaning of
storm water drains near
Odalarevu GGS is filed
25 Annexure- 68,

54

f.c.vil

Pgp. 32

The Committee has
calculated the
Environmental

|ﬂnmpmuiinn as Ra.
5.68,50.000/- based
on violation of CFO
||’Cunm:m for Opcrate)
conditions, EFE]
disposal without
obtaining permission
from APPCB and that

the ETP is not
working since 2017,
The Respondent

denies all these
jallegations based on

which the
Environmental
Compensation  has

been caloulated.

The Respondent submiis
that wsea disposal of
efMuents is not carried
out in Odalarevy and the
Committee's caloulation
af Environmental
Compensation based on
sea disposal of effluents

In the light of the
above mentioned
fact that ONGC
Odalarevu Onshore
Terminal has always
been operating in
line with the norms
and condittions laid

is ErTONeOs and | dowm by
baseless. CPCB/AFPCH 1n its
efforis for

The CFO conditions are | environmental
not violated. CFO for | protection. It s
Odalarevu plant was | reassured that
nbtained for Sub Surface | ONGC  Odalarevo
Disposal of the treated | Onshore Terminal is
effluent  water into | neither contributing
effluent disposal wells  towards the
| for Odalareva Onshore | poliution of
Terrminal. Odalarevu | environment  nor

Onshore terminal has | contributing to any
strictly adhered to the | kind of undesired
CFC conditions laid | emissions.
down by APPCB. The | Therefore,

the
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:pmmmrl required for | Hon'ble tribunal
| sub surface disposal are | may dismiss the
!iliﬁ’l}"'.l achieved and is | Environmental

| being demonstrated even | Compensation

| during the Committee | calculated by the
| visi* &nd  periodical | Committes.

| APPLB wvisits and their
| samples ' collection.
Proper documentation
|en this iz also
| maintained.

| The ETP is Runectioning
| properly and is operated
|in balches depending |
upon load to ETP. Since |
the effluent generation
wis less, running the
(ETPfor iI0hre- 13 hrsa
| day shall suffice the
| requirement. The ETP
{ was not running during
the Commities  visit
beeause of the low load.

The Commitiee collecied
Wwhirr L. sechiment

samples conducted
ambient air cqualty
! monitoring during

| December, 2020 and |
| carried out exclusive |
| ambient VOC monitonng |
' | durng February, 2021. |
| | VOC [evels are found to
' | | be BLO [Below level of |
|

{ Quantification) in VOC
monitoring. The same is
! dlsv been indicated in
the Annexure-IVb of the
Corrmittee Report. Thus |
it may be seen that due |
| care and caution is bemg
| exerciged n :untrulﬁng'
witieér polhition.

CONCLUBIONSE AND RECOMMENDATIONS GIVEN BY THE COMMITTEE:

The recommendations made by the Commitiee were suitably addressed by this
Respandent and appropriate compliances were carried out accordingly. The following
table scts out the Committee’s recommendations and the respective compliances/action
carried out by the Respondent:
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8.No COMMITTEE'S - ONGC'S COMPLIANCE
RECOMMENDATIONS
1. | The design life period of pipes | Dut of total 98%km pipe line present as on date in

are 20 vears. In KG basin, CTE
pipelines older than 30 years
are still in use.

The wunit shall prepare
guidelines or time frame for
replacement of old pipelines,
Very Old CTE coated pipes
may be replaced with 3 LPE
pre-coated pipes.

Rajahmiundry asset, 600km pipe line having life
of less than 10 years and remaining pipe line of
350 km having life of less than 20 years. None of
the pipe line with more than 20 years of life were
iry use, Anmexure- 8§ filed in the typed set of
papers provides the details of pipeline
replacement carried out by ONGC in the
Rajahmundry Asset from the year 2010 to 2021.

The Respondent has a Standard Operating
Procedure (SOP) dated 24.12.2014 for Onshore
Pipelines and the extract of the same is filed as
Annexure-4.

Every vear, there is plan of the replacement of the
pipe line. Measures in place for upkeep of
pipelines are as follows:

1. Use of corrosion inhibitors to mitigate
internal corrosion of pipelines

2. Installation of Gravel packing and sand
fillers in the sand bearing gas wells to mitigate
sand incursion and prevent internal leakage duc
to sand abrasion.

3. Periodic hydro testing of pipelines to check
the integrity of pipelines.

4. ldentification and systematic replacement
of old and vulnerable pipelines.

5 Ultrasonic thickness measurement of 235
| KM length had been done to assess the integrity
| of pipelines.

6. Use of Hi-le Safety valves on high pressure
wells and monitoring of gas flow rates using
automatic SCADA measurement at GCS

The Respondent is regularly checking the
conditions of the pipelines. The Annexure- 69 is
a Certificate dated 04.09 2019 issued by ONGC to
M/s. Sanmarg projects Pvt Ltd for conducting
Corrosion survey atl Rajahmundry Asset.

Hence compiied.

Presently nine out of 20
flowing wells are provided with
gravel pack to minimize sand
entramment.

The unit shall provide gravel
pack near the perforation to all
flowing wells to reduce
entrainment of sand m
pipelines thereby reduce the
chances of pipeline leakage.

ONGC gives high priorty for safety and within a
very low span of time, they performed the root
cause analvsis of the reasons behind leakages.
| Mainly during this study the main reasons for
| pipeline failure whether it was external corrosion
| or intermal erosion was confirmed through severe

anglysis of data. In this analysis, failure samples
| were collected carefully and sent to IEOT, Panvel
where after analysis it wes found that the pipe
lines were being severely damaged internally due
to sand erosion.

This initiative was very fruitful and helped alot in
| redesigning their production methodology to
| exploit gas in this area in their future endeavours.
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M/s ONGC and M/s GAiL in
| KG basin are more focused on
| production and extraction of
| oil & gas which is essentially

required for the develapment
| but the environmental aspects

and  pollution  mitigation

| MEAsUres within their
| premises are not much
| focused.

The effluent reatment plants

(are not properly operated,

hazardous wastes such as
ETP sludge, slop oil is not
disposed as per Hazardous
Waste gnd Managerment
Rules, high fugitive besrsone
emissions, not complying with
APPCB CFO conditions and
CRZ viclation w.r.t
Kesanapalli marine dispasal.

| On vernfication of records the

commitiee observed that any
| leakages or accident outside
| the unit premises in farmers
land is immediately atténded

|

It was after this analysis that they made several
corrections m their production methodology ke
gning for gravel/sand pack completions or
installing sand traps near wells, etc., to prevent
sand production from the reservoir.

Moreover after re-engineering their production
methodology n order to mitigate sand
production, their engineers have divided all the
pmdu:lngmllnmtnﬂ categories as mentioned
below;

L. High productive wells: These are the wells
with FTHF around 1100 psi and above with gas
production rate more than 25000 SCMD. All
High productive wells are being completely
| installed with GP kits to ensure complete control
| over the sand proeduction from the reservair to the
' surface I.hru:lugh well tubing. The gravel packs are
provided in the wells having abnormally high
- sand production. Based on the sand production
quantity, the gravel pack was provided in 9 out of
20 wells of Keavdespalam.

- Low producing wells: these are the wells
with FTHP's fairly ranging below 200 psi and have
W gas production rate of less then 20000 SCMD.

Basic data analysis done across many reservoir
around the world indicate that. these type of well
have very less chances of producing sand.
Surface Sand traps are installed to control sand
production from these walls,

| Henice based on scientific analysis, the gravel
| puck jobs amre executed as it also involves
| deployment of work over rig to installation of
| gravel pack in well bore.

| Henee complied.

| ONGC is concerned with the environmental
| aspects and pellution mitigation measures.

| The Effiuent treatment plants are operated at
| optimum level and corrective measure such as
timely revamping/ repairs are taken up so as to
maintain the quality of treated effluent water
before its disposal in the wells at a depth of more
than 1000 meters. 5 no's of ETP's at various
location are spread across East Godavari, West
Codavari & Krishna District. All the 5 ETPS are
capable of handling the effluent produced from
the ail & gas producer wells, bringing the
 parameters upto permissible limits prior to
disparch to effluent disposal wells, Out of 5 ETPs,
the ovtlet line of 4 ETP's are connected directly to
effluent disposal wells, whereas only 1| ETP i.e.
| Kesinapally ETP is having the provision 1o relcase
of effluent into Bay of Bengal, which is monitored
on round the clock basis.

Prior to dispatch, the quality parameters of ETP
are maintainéd as per the Pollution Control Board
Stendards

| As per paras 4.a. i and 4.b.ii of the Committee's
'report, the results of Water and wastewater
| 2nulysis at Tatapaka & Kesanapalli-w GOS were
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land addressed within 24
hours (all minor pinhale
leakages are closed with
24hre) and the unit has taken
| measiures to restore the area
| a8 s0 to prevent any public
outcry.

| analysed by the Committee. The commitiee
collected treated efffuent and effluent from guard
ponds to ascertain whether unit is treating the
efffuent or not. The committee has reported that
frorm table 5b, based on efflluent resulis it was
concluded that the unit is meeting the standards
w.r.t deep well injection.

Similarly, at Table 6b: Analysis results of effiuent
samples collected in Kesanapalli shows that the
units are complying with deep injection well
standard.

Further the committes stated in its report that in
the borewell samples collected, the level of
benzene, TPH, O&G and phenols are below
detection limit. Since the ey indicator
parameters are not present in the borewell water
samples, the committee opines that ground water
surrounding Tatipaka GCS and refinery is not
contaminated.

As per para 4.4, iv of the committee report, it was
concluded that the unit is complying with stack
| monitoring results,

| A per pars 4.a. v of the committes report, it was
ohserved that the unit is complving with ambient
air quallty standards w.r.t noise.

Committee has given a positive note on the
leakages that any leakages or accident outside
the unit premises in farmers land are immediately
attended and addressed within 24 hours.

Hence complied,

It is observed that while
knocking out moisture in gas
dehydration sysiem using
tertiary ethylene glycol, glycol
Vapors a&re escaping with
moisture and to ensure that
moisture from EAS
dehydration- TEG unit is
collected separately treated so
as to remove the glycol
vapours and then maolsture is
let into atmosphere.

In no case the unit shall knock
oat the untreated moisfurs
containing glveol vapours into
the atmosphere,

The gas dehydration uniis in production

installations are basically very small units {i.e. 1-

2 Lakh Standard Cubic Metre/day| as against the

conventional units of 20-30 LSCM/day. As per

estabiished engineering practices, based on size,
| only conventional units have the provision of
| reflux condenser. Hence small units do not have
ke provision of reflux condenser.

| The TEG process is used woridwide for natural
| gas dehydration process. Boiling point of TEG is
| 240 deg C. It cannot form vapors at 200 deg C.
During, the TEG regeneration cycle, only
moisture can escape from the Reboiler vent at 200
deg C from Rich TEG.

Natural gas obtained from the wells contain water
vapor which need to be removed to prevent
corrosion of equipment and pipelines. Under the
TEG (Tri Ethylene Glvcol] process, to remove
waler vapor from natural gas, 8 chemical [m
Yiguid form) called, TEG{Tri Ethylene Glycol) is fed
into the natural gas chambers. The TEG liquid
absorbs water vapors from the natural gas and
pecomes wet TEC

Thereafter, the wet TEG [TEG absorbed with
waler vapor] is sent 1o a re-baoiler system. Upon
heating the re-boiler system at 200 deg Celcius,
the water vapor gets separated from the TEG and
is let gut. This phenomenon is referred to as

Knocking out. It is to be noted that the bm]]guj
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T point of TEG is 240 deg Celecius, 1.6 only at 240

deg Celcius, TEG can transform rom liquid state
to gascous state and at 200 deg Celcius, thercfore
the TEG remains a= liquid and cannot escape as

a vapar during Knocking out process,

Hence the unit is not knocking out untreated
maisture with giycol into the atmosphere. Hence
complied.

3.

The unit has dumped the ETP
sludge within its premises, oil
apill inside the premises is not
cleaned up, and effluent is
getting mixed with storm
water, ambient benzene in the
unit premises is very high,
Leak Detection and Repair
[LDAR] 18 not carried out.

But however, the committee
observed that the unit has not
dumped any waste outside its
| Prﬂmihﬂﬂ.

In econformance to the Jeint

is anached as Annexare- 18.

Periodic ¢leaning of drains is taken up to improve
the house keeping. A recent Quality Analysis Test
Report of Storm water drains at Tatipaka, GGS
eonducted by Hubert Enviro Care Svstems Pvt
Ltd for the period from January to June, 2021 is
filed 85 Annexure- 24.

the efffuent will not be mived with storm water,

The Respondent complied with the Joint
Commitiee's obaervation and Benzéne levels are
BLO [Below Level of Quantification) during the
second visit at Fehruary, 2021.

The Committee has aiso observed that the unit
| has not dumped any waste outside its premises.
Hence complied with the Committee's
ohservations.

The ETP sludge is stored in the designated and
isplated sludge drying bed inside the installation.
Committes’s
suggestions, TER] [The Energy and Resources
India) is in communication with the Respondent Tor
a project on bio- remediation of the oily sludge and
oil contnminated soil obtained from the refineries,
The project proposal dated 17.02.2021 from TERI
to ONGC for the Bio- Remediation process of sludge

The leaves and parden waste m the storm water
drain in Kesanapalli GC5 is cleaned and its
photograph s filed s Annexure- 29. Indent was
given to civil section of the Kesanapalli GCS to
construct Oll catchers at New ETP area, Old ETP
@rea, Tank Farm area and entrance gate. By this

Argund five acres of land in
 Kesanapalli GGS is probably
contaminated with mercury,

The committee submits to
| Hon'ble NGT to direct unit to
| clean & restore the probably
iunnuminnt:d area tnder

supervision of APPCB as per
|pm:=du.re Inid in the
I‘Eimdnn:: document 0N
| Assessment and remediation

| of contaminated sites” .

.ﬂftcr cleaning the area opposite to the ETP arca;
| total water logging is removed and earth cleaning
I was done,; Growth of trees visible in the area and
I the photograph of the same (s fled as Annexure-
52.

!The Respondent further states that the
Environmental Monitoring Report of Kesanapalli
Complex dated 21.11.2020 submitted by Hubert

| Enviro Care Systems Pvt Lid. Shows that the
mercury level s BLO (Below the Limit of
Quantitation), The Environmental Monitoring
Report is filed as Annexure-53.

Hence, ONGC has complied with the Committee’s
ohservatons.

4

. mpal‘ll Gas shall
:Inml:d.mir:hf stop disposal of

The ONGC has the necessary CFO and ETP

capacitics to treat its effluents and it is pertinent |
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treated effluent by marine
outfall near the coast and
dispose the treated effluent as
per the conditions stipulated
in CPD jssued by APPCB.

to nate that that the Auto-Eenewed CFOs does
not ménton the exact guantity details which has
created an impression that ONGC does not have
1J:||: necessary CPOs.

‘I'hz maringe disposal of treated effluents at
| Kesanapalli takes place with proper consent
orders obtained from the APPCB. Also, the

 photograph filed as Annexure- 70 shows the

modifications done to the ETP for Marine

| disposal.

| A5 observed by the committee, the Marine
' disposal GRE pipeline at Kesanapalli-w got

| washed away due to rough sea conditions/ high

tide occurring frequently at Bay of Bengal. As a

| short-term measure, 8 Casing pipe about 50-60

m was hooked up with flexible joint at GRE
dislocation point for the safe disposal of the
produced water after the treatment as per
pollution control board norms. However, this is a
temperary arrangement made till permanent line
is laid

Tendenng process has been completed and Notice
of Award placed on 21.06.202] [Annexure- 71}
for installing new 1.5 km length of pipeline from
shore to subsea and the works shall be completed
within by Feb2022, based on fair weather window
in Bay of Bengal Sea.

Meanwhile, created temporary provision for
facilitai'ng disposal of New ETP treated effluent to
old ETP deep wells injection for minimizing the

| marine disposal system. The quantity of treated

| eMluent quantity by marine disposal near the
| coast has been substantially reduced by treating
th:- effluent in the effluent disposal wells at a
dcpth of more than 1000 meters.

During monsoon due to heavy
rains and waler logging,
effluent is mixed with storm
waleér due to which around
three acres of land in Tatipaks
near to old ETP and 10 acres
jof land in odslarevu in
| between GAIL and ONGC
terminals is having high COD,
bod and TOC.

The unit shall ensure lhat
efluent will not allowed to mix

with storm water.

Emm‘n]: action is being taken to clean the storm
waler drainags system inside the Tatipaka
ins:allation and to see that cil is trapped in oil

| atchers provided in the storm water system.

| Water iogging in the low-lying area within the

| installation observed during the Committee viait

| was due to unprecedented rains before the

| Committes  visit,

The entire area near the
entrance gate was cleaned; the said area was

| levelled and grass is being grown in the area.

Photographs showing clean entrance area-
Annexure 49. Photograph showing the cleaned
area opposite to new ETP boundary wall is filed
as Annexure-51.

| Separate CRWS [Contaminated Rain water systam)

sysiem is in place (o treal rain water from process
area. A photograph of the CRWS at Odalarevu
plant is filed as Annexure- 63.

MEG barrels were placed near the referred lagoon
| having an area of 1.25 acres (not 10 Acres) during
| construction  activities, Unintended and
inadvertent leakage of one of the barrel of MEG in
the area might have resulted into low pH value in

' the sample. The same has been rectified and care
| will be taken to ensure such instances do not

e s ———
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occur in the future. The photograph showing
removal of MEG barrels and no water logging in
the arca is filed &85 Annexure- 64,

Thus the Respondent has complied with the
abesrvations made by the Committee.

9. |The Committee carried out
I Ambient air quality
{ monitoring in two installations
] namely Tatipaka and
Odalarevu installations during
December, 2020 for all notified
parameters namely Sulpbur
Dioxide as S02, Nitrogen
Dioxide as NOZ, particulate
matter (PMI10), particulate
matter (PM2.5), ozone, lead,
carbon monoxide, ammonia,
benzene, Benzola) pyrene,
arsenic, mckel and notse.

Both installations are
complying with ambient air
guality standards w.uort all
parameters except Benzene.

The ambient benzene
concentration in the Tatipaka
unit premises s ranging
between 92 pg/ m3 to 2051
pg/ m3 and in odalsrevu
installation 68.8 ug/ m3 and
122 pg/ m3 against the
ambient standard of 05 pg/
ma3. One of the reason for high
ambient bengene
concentration within the unit
premises may due to placing
the monitoring station close to
fugitive source,

The unit submitted to the
 committec that it has
| undertaken corrective actions
| likee arresting fugitive
emissions elc.

The committee again carmed
out ambient benzcne
| manitoring both  insikde and
| outside the unit premises in
the villages both upwind and
cross-wind directions. The
| ambient benzene
concentration in the villages in
Tatipaka is ranging from 0.02
ug/ m3 to 0.48 pg/ m3 and
within wunit premises it is
reduced to 0.1 pg/ m3.

Both Tatipaka and odalarevu
| facilities shall instgll
continuous ambient
monitoring facility and VOC
gsensoras within  the unit
premises and results shal’ be
displayed at the entrance of

The VOC monitoring in installations by portable
VOC meters has been started and cfforts are
being made to install continuous ambient
monitoring facility as recommended by the
coimmities.

' Samnple VOC Monitoring reports obtained from
| Tatipak Complex and Kesanapalli Complex is
| filed as Annexure- 73.

| Hence complied.
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the unit for public and also the
results shall be connected to
APPCB server.

10.

-

The committee observed
during both the visits that the
treatment plants are not
properly operated and storm
water drains are filled with
sludge.

Fecords on hazardous wasie
disposal was not shown to the
committee.

The ETP sludge and oily
sludge from slop oil tank is
stored in apen.

The unit has not taken any
measures for the cleanup of
sludge and storm water drains
under the supervision of
APPCB.

The units shall ensure that
the hazardous wasle
gencrated shall be disposed as
per the conditions stipulated
in CFO and in compliance with
Harardous Waste

| Management Rules, 2016.

The oily sludge iz stored in the sludge drying bed
inside the installations and shall be treated
: suitably through bio remediation process.

| The sludge generated in Kesanapalll GGS is in
| verv less quantity and is stored in sludge pit and

:tht: quantity estimated is around 50mt end the

| quantity of sludge stored mTlupa]m sludge pit is
around 100mt.The sludge is planned to be
disposed from both ETPs by the approved vendors
of the APPPCB for the safe disposal and action is

in progress.

A;m:p-uu-ﬂﬁlmmmdb}*mmr
Emrumeﬂmhun of oil -coniaminsted soail &t

Ra_.anhmu.-n.dn' Assets on 17.02.2021. [Annexure-
73).

| The storm wster drains are being cleaned
frequently to ensure good house-keeping and
phmum-uph proofs of the same is filed. The units
ere ensuring that the hazardous waste generated

|Im disposed as per the conditions stipulated in
CFOD and in compliance with Hazardous Wasle
Management Rules, 2016,

i Hence complied.

11.

| The

units shall PRy
Environmental compensation
to CPCB as follows:

Tatipaka OGS Rs.
Tﬂaqﬁ'ﬂ .Emj' =

Kesanapalli

OGS Ra4,11,00,000/)-
Odalarevu GGS Rs.

5,68,50,000/ -

Tati 3

TEG dehydration system is not & major scurce for
Benzene in the Tatipaka complex; the present
ETP at Tatipaka complex is adequate enough to
treat the actual efMuents generated and that the
unit is maintaining proper procedure and
standards in disposing off the hazardous waste.
Henee this Hon'ble Tribunal may be pleased to
dismiss the Environment Compensabion
calculated by the Committee for Tatipaka GCS.

- Kesanapalli GGS:

The Kesanapalli plant has got the CFE & CRZ
| Clerrance, however, the some part of the marine
' disposal pipeline got broken and washed away

due to high tides, which are being replaced and
| the works are expected to be campleted by
| Feb2022. However, temporary arrangements
| have been made by laying 8" Pipeline around 60
| meter in liue of the broken pipeline. Considering
| the above, the Tribunal may dismiss the
| Environmental Compensation calculated by the
| Committee
. ONGC Odalareva Onshore Terminal has always
| been operating in line with the norms and
| conditions  laid down by CPCB/APPCB in its
| efforts for environmental protection. Also, the ETP
| at the plant is very much in operation. ONGC
| Odalarevu Onshore Terminal is neither
| contributing towards the pollution of
| evironment nor coniributing to any kind of
| undesired emissiona. Therefore, the Hon'ble
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| tribunal may dismiss the Environmental
| Compensation calculated by the Committee.

—————— e

12.

During visit the committee
observed that the storm water
drains are clogged, filled with
efffuent, oily slodge is
deposited in the drains in ETP
area.

Firstly the units ghall snsure
that the entire storm waler
from the unit shall be collected
and reused with in the unit
premises and it shall not sent
cutside the unit premises.

The commitiee submite to
Hon'ble NGT to direct APPCB
to impose this as one of the
consent conditions as oot to
discharge any storm water
cutside the unit premises. The
unit shall have a fixed
frequency for cleaning the
drains and oily sludge settled
in the drains shall be sent to
TSDF or aas directed by
APPCE.

ITI'LI: storm water drains are being cleaned
| periodically as part of housekeeping.

I
| Any nﬂysludgtmmtdrﬂnahaﬂbc callected in
the sludge drying bed for future bio remediation

or as proposed by APPCB.

- A= a statutory compliance, the ONGC has been

-submitting the details on disposal of hazardous
wastes to the APPCB  in the manner of Annual
filing of returns. (Annexures- 75 to TTl.

I

Hence complied.

13.

14.

The unit has obtained consent
from APPCB during 2015 and
gubsequently the consent is
renewed (online comsent
mornitoring and management
system) but however post
2015 due to ageing of wells the
guantity of produce water is
increasing and there by the
quantity of effluent generated
ig also increased,

| The actual quantity of efiluent
| generated is higher than the
| quantities stipulated in the
| CFO,

I
| The unit shall either apply for

' amendment of consent issued
by APPCB for the actual
| quantity of effluent generated
or shall restrict their effluent
| penerated to the quantities
specified in CFO. Presently all
. bavi lid CFO

' issued by APPCB.

| The quantities of Oil, gas and produced water
from the wells keepa on changing based an the
ressrvoir behaviour. It has heén se=n that in the
| oil & gas well, the gquantity of produced water
| increases with time,

| As observed by the Joint Committee, all unita
have the necessary CFO for its operation and
have paid the necessary fee for any additional
capacity. It is pertinent to note that the single
window, online Auto-renewal of CFOs by the
AFPCB did not mention the additional capacity of
| ETPg. The request for amendment to the CFOs
| has been submitied 1o APPCB, Kakinada in terms
| of the recommendations of the Committee.

| Hence complied.
I

e —

'_'ﬁmre are four ETP's to treat

effluent generated from 12

| installations.

|
| Capacity of Tatipaka ETFP is
: S00 KL against the quantity of
| effluent received 330 KLD,

. Capacity of Kesanapalli ETP-2
is 1500 KLD against guantity

| Tatipaka ETP

As reported by the Joint Committee, the capacity
| of Tattpaka ETP is 500 KL aga:nst the guantity of
| effluent received 330 KLD.

 Besanapalli ETP

: In Kesanapalli-w, 02 no of ETP are in operation,
| first one is ED well disposal ETP( old ETP) with
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of efMluent received 2158 KLD

and
L

Capacity of Gopavaram ETP is
600 KLD against quantity of
efMuent received 1130 KLD
which implies that the
Kesanapalli and Gopavearam
ETP's are inadequate to treat
the actual effluent generated.

| The units shall augment their
| treatmeént capacity so as o
|treat the actual effluent
| generation or restnet ther
| production so as to minimize
| the generation of produced
:r water to the tune of their ETP
.r capacity.

— o o — S —

| capacity of 750m3 and second one is Marine
disposal ETP| New ETP) and combined capcitv of
ETP is 2250m3/day. Both ETP are in operation
by treating effluent as per standards of CPCB
guidelines and committes produced the results of
both ETP meeting the required standards for the
| disposal,

The average effluent generated from Kesanapalli
| GGS as mentioned in the report, is 21 58m3 which

is less then the total capacity of 2250 m3/day.
| Henee, the cbservations made by the committee
| are nat correct.

| Thes performance of the ETPs s being monitored
very closely and adequate measure are taken
from time to time for augmentation of capacities
| as well as achievernent of discharge parameters of
treated produced water before its disposal in
effluent disposal wells at a depth of more than
1000 meters. Suitable revamping/ repairs are
undertaken to maintain the equipment in good
conditions.

Gopayagam ETP
I
| Gopavaram was having one additional injection
| facility known as OGMAE disposal facility
| (600mM3/day capacity) along with Gopavaram ETP

capacity of G00m3/day and total Capacity of
| disposal system is 1200ma3 /day.

|
| The efMluent generated from Gopavaram is
| 1130m3 /day, which is less then the combined
| capacity of Gopavaram efMuent disposal system,
| i.e, 1200m3/day. The capacities of the effluent
| treatment facilities are also being augmented to
| process increased water prn-duﬂnnn from wells,
The Respondent states that the project for
additional injection facility known as GMAE
disposal facility (600m3/day capacity] was
| intimated to the APPCB and the Renewal for
| Consent for Operation of Gopavaram G(G3S dated
28.02.2015 (Annexure- 33) highlighted the
proposed commissioning and consent for the ETP
at additional injection facility known as GMAE
disposal facility (600m3 day capacity).
Thereafter, on 13.08.2015, the Consent order for
Establishment of additional injection [acility was
| issued by the APPCE and the same is filed as
| Annexure- 34, Upon receipt of the Consent for
Establishment of Marine disposal, ONGC started
its establishment work in 2015 and completed the
same in 2017. Thereafter, the implementation
status of the additional faciity at Gopavaram was
provided to the Environment Engineer, AP
| Pollution Control Board, RO Kakinada vide letter
no. ONG/RA/HSE/CFO/2017-18/1029 dated
07.06.2017 {Annexure- 35)

Based un the communication from APPCH for
payment of additional fee, ONGC sent an email to
APPCH dated 05102018 |Annexure-T8)
submitting the excess CFE [ee through DD for
increased investments at Gopavaram G0S. Thus
Gopavaram GGS has the necessary CFO with
respect to its ETP facilities.
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| Hence, the Tatipaka ETP, Kesanapalli ETP and
| Gopavaram ETF have adequate capacities to treat
{ the actual effluent penerated.

Hence complied.

15.

Based on raw effluent and
treated  effluent  results,
ambient air gquality results,
stack monitoring it is
concluded that Tatipaka GCS,
Kesanapalli GCSs and
Odalarevu GCS is complyving
with the standards w.r.t deep
well injection, ambient air
quality w.or.t noise and all
other parameters except
benzene. Post implementation
of corrective measures the
unit is found complying with
ambient benszene standards
also.

Samples collected from the
borewell samples around the
installation do not contain
benzene, TPH, O&G and
phenaols. Since the key
indicator parameters in the
borewell water samples, based
on the currént analysis report
the committee opines that
ground water surrounding
Tatipaka QGCS & refinery,
Kesanapalli GCSs and
odalarevu GCS8 i3 not
contaminated,

Sediment  samples  were
collected from Nagaram &
Kesanadasipalem area where
major accidents are rcporied
to have taken place. The
analysis results were
compared with soil screening
values for agricultural
purposes as per “Guidance
document for assessment and
remediation of contaminated
sites” and it is found that the
sites are not contaminated.
During accident site visit the
committee  cbserved that
plantation has come up in the
Area.

Committee while appreciating the measures
taken by ONGC, it has concluded that there ia no
environmental damage with regard to air, water,
sound and soil poliution in and around the units
of the ONGC and also held that there are proper
| centrol mecheniam in place to prevent pollution,
| ground water quality and preservation of water
bodies etc.

It is o be noted that the committes had also
visited several villages and residential areas and
had taken samples and had held that there is no
pollution caused due to activates of ONGC and
also appreciated CSR activities under taken by
ONGC in and around the operational areas of
| ONGC.

concerns have been addressed and the recommendations of the Committee have also
been eomplied with. It is submitted that ONGC is operating in the said region for more
than three decades and the public are well aware of the operations of the ONGC crew
working round the clock throughout the year The Respondent is following best
practices to ensure safety while sub-serving public interest, particularly in ensuring
that a precious resource like natural gas benefitz the national econormy and the people

r——

Hence it is clear that the observations of the Committee referred to above show that
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The Respondent ONGC is also adopting and properly

implementing the standards set forth by the APPCB.”
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25. The 3rd Respondent has filed their reply in respect of CSR funds used for

every year.

26. As per order dated 19.01.2022, the Joint Committee has filed the further

report dated

23.03.2022

regarding the compliance of

recommendations by the ONGC which reads as follows:-

“JOINT INSPECTION REPORT OF COMMITTEE CONSTITUTED BY

HON'BLE NATIONAL GREEN TRIBUNAL, SOUTHERN BENCH, CHENNAI IN

COMPLIANCE TO HON'BLE NGT ORDER DATED 19.01.2022 IN THE MATTER

OF OA NO. 175 OF 2020 (VENKATAPATHI RAJA YENUMALA VS UNION OF

INDIA & ORS

I1a.

Composition of the Committee

In compliance to Hon’ble NGT order, committee comprising of following

members was composed:

the

Name & designation of the

official

Department with address

Sh. C Vishnu Charan, IAS

Sub Collector and Sub Divisional Magistrate

Narsapuram West Godavari

Sh. Vasatha Rayudu,

RDO, Amalapuram, East Godavari

Dr. Suresh B Pasupuleti
Scientist-D

Ministry of Environment Forest and Climate Change,

Regional Office, Vijayawada

Prof. M. Deepa

Dept. of Chemical Engineering,
A.U College of Engineering (A)
Andhra University,

Visakhapatnam

Sh. P. Ravindranath

Senior Environmental Engineer

Andhra Pradesh Pollution Control Board, Zonal
Office, Visakhapatnam

Smt. Mahima T
Scientist-D

Central Pollution Control Board

Regional Directorate, Chennai

The committee visited the site from 8th to 11th March, 2022 and carried out

ambient air quality monitoring, collection of water &wastewater samples

and soil samples. Committee interacted with villagers, village heads,

school authorities and interacted with the applicant over phone.
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Compliance Verification of the units

In compliance to Hon’ble NGT orders, post committee inspection M/s ONGC has taken

corrective actions.

are implemented in all installations in Kakinada and Rajahmundry asset:

a. Units have taken measures for periodical cleaning and desilting of drains.

M/s ONGC has submitted in the Compliance Report that following actions

b. Measures are taken for disposal of sludge. Tenders are invited for bio-remediation of

sludge.

c. Closed loop system for VAP sampling(Tatipaka)

d. Initiated for construction of sludge pit of 1000 m?3 capacity (Tatipaka)

e. Construction of Two sheds, One for Hazardous waste and the other for hazardous

chemicals

f.  Units have initiated measures to install flowmeters atinlet of ED (effluent disposal well)

g. LDAR (leak detection and repair) is carried out internally by the units and necessary

corrective actions are taken to arrest leakages.

Compliance status of specific installation is described in below sections.

JA'A Compliance Verification of Tatipaka GCS

SI. | Non-compliances | Compliance status | Current  status  of [ Remarks
N | observed by | submitted by the unit and | compliance as verified
o | committee during | Upgradations/ by the committee
first visit Modifications made by the
unit
1 | The storm water [ Oil catchers are provided in | Unit has desilted and | Partially
from the [ two storm water drains | cleaned the drains and | complying
installation is | located near process area | the oily sludge settled in
discharged  into [ and any oil carried over | the drains are removed.
main drains laid | from the process area is | but however mode of
outside the unit | recovered in the oil catcher. | disposal of silt & oily
premises. During | Unit has taken measures to | sludge was not available.
inspection the | desilt and clean the storm Near the effluent
committee water drains twice a year to | collection tank and near




observed that due
to heavy rains and
water logging,
effluent was
getting mixed with

storm water and

prevent logging. Unit has
submitted that all the drains

were cleaned and unit has
taken measures to recover
oil from the storm water

drains.

effluent tanker unloading

tank, effluents were

present in the drain.
There are cracks in tank
used for  collecting

effluent from tankers and

from the main | Unitclaims as complying effluent was seeping into
drain it  may adjacent ground.
ultimately join Storm water is
sea. discharged outside the
unit. Unit has not made
any arrangements to lift
the first flush of rain
water (for 30minutes)
and to treat the same in
ETP.
The tilted plate | ETP Upgradation work is [ Tilted plate interceptor is | Not-
interceptor and | yet to be undertaken. not upgraded but only | complying

slop oil tank are

not working
properly. The
capacity and

retention time of
plate interceptor is
not adequate to

treat the effluent.

Hence the oil
removed from
effluent is
stagnated and

overflowing.

Support structure of Tilted
Plate interceptor is
strengthened and is in
operation as per the design
capacity of 21 cum per hour
which is adequate as per the
design criteria of ETP.

Unit claims as works under

progress.

supporting civil structure
(wall)
The

is strengthened.
capacity and
retention time of plate
interceptor is not

adequate to treat the
effluent. Oil separators
are not properly

working.
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The units have not
amended the
consent for the
revised quantity of
effluent generated.
Thereby presently
the effluent
generated from the
installation is
more than the
quantity specified
in the CFO issued
by APPCB and
moreover the
existing ETP is
not adequate in
terms of capacity
to treat the present
effluent generated.
As per the CFO
issued to Tatipaka
GCS on
27.02.2015 the

quantity of
effluent is 225
KLD but presently

effluent generated
is more than 500
KLD. In addition,
15 KLD of

effluent generated

ETP upgradation works is

yet to be undertaken.
Post committee inspection,
GCS s

Tatipaka taking

effluent from other
installations only on very
rare occasions and effluent
generated from Tatipaka
GCS is only treated in the

ETP.

Unit claims as work under

progress

Unit is yet to obtain

amendment of the
consent order for
increased quantity of

effluent generated.

As per the records,
average effluent
generated  from  the

installation is 350m3/day
but the capacity of
effluent collection tank
is 40 KL. Unit is not
having capacity to store
the effluent for even a
day.
ETP  comprises  of
collection tank—> slop oil
tank—> clarifier>MMF

- ED wells. Committee
collected effluent sample
from inlet and outlet of
ETP and the analysis
results are given in table
1 and treated effluent is

meeting with ED well

disposal limits.

Old ETP which is not in

use is filled with
effluent. Oily effluent is

still present in clarifier.

Complying
w.r.t
effluent
discharge

limits.

Not
complying
wrt CFO

conditions




from Tatipaka
mini refinery,
Endamuru  GCS
and  Mandapeta

GCS has to be
treated. Hence the
existing ETP of
capacity S00KL is
not adequate to
treat the present

quantity of

effluent generated.

Unit shall submit time
bound action plan to the
treat the effluent present
in old ETP and to
dismantle old ETP.

Table 1: Wastewater analysis results of Tatipaka GCS

Location TSS mg/L Oil & grease mg/L
ETP inlet — Tatipaka 1670 66.7 mg/L

ETP Outlet- Tatipaka 15 BDL(DL:4.0)
APPCB standards 100 10

Guard pond Water- Tatipaka 12 BDL(DL:4.0)

From the results it is clear that the treated effluent is meeting the APPCB standards for ED well

disposal. From the guard pond effluent is discharged to ED well. Detailed wastewater analysis

results are enclosed as Annexure-II.

4

Sludge

beds are not in

drying

operation

Unit has invited tenders for
disposal of sludge.

Oily sludge is collected in
Sludge

storage tank.

Tendering work is in
progress for Oil recovery
from Sludge (E-tender No.
K16JC21015)

followed by Bioremediation

of residual for which NOA

Oily sludge generated
from the inception of the
unit is stored in open in
sludge tanks upto brim
of the tank. It was
reported by the unit that
the spillages were
removed and transferred
to the tank itself. During
runoff

rainy season,

Not-
complying
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exist with TERI.

Unit claims as work under

progress.

water from sludge tank
is likely to carry sludge
particles with it to the

surrounding area.

Committee collected sediment samples near effluent collection tank and tanker unloading tank

and analysis results for core parameters are as follows (detailed sediment analysis results is

submitted as Annexure-III:

Table 2: Sediment samples analysis results of Tatipaka

[_ocation Total
s [ron Mercury |Lead Benzene [Benzo(a)py[Phenols
mg/kg)  |(mg/kg) [(mgkg)  |(mg/kg) [rene (ug/kg|(mg/kg)
mg/Kg
Sediment sample
adjacent to 4(411 ol BLQ BLQ BLQ BLQ BLQ BLQ
KL effluent . LOQ:11.0)[(LOQ:2.0) |(LOQ:2.0) |(LOQ:20)[(LOQ:20) [(LOQ:0.1)
collection tank
Sediment sample)
adjacent to BL BL BL BL BL
! 752.67 [729.61 Q Q Q Q Q
cffluent  tanker (LOQ:2.0) [(LOQ:2.0) [(LOQ:20)|(LOQ:20) [(LOQ:0.1)
unloading tank
Sediment sample BLQ(LOQ: BLQ(LO [BLQ(LOQ:BLQ(LOQ:
Plhos13  bragis e e & RE-OEERILOQ
near sludge tank 2.0) Q:20) 20) 0.1)

sediment analysis results indicates that effluent may be seeping into the soil from effluent

collection tank and tankers unloading tank.

5 | TVOC levels
measured  using
handheld PID
analyser in the
ETP  area is
varying from
2.2ppm to 4.0ppm

Online Hydrocarbon

detectors are installed to

monitor fugitive emissions.

Guard pond and storm water
drains cleaning has been
carried out and TVOC levels

are within the limits

TVOC levels was
measured
handheld PID analyzer
in the ETP area and

TVOC

using

levels was
varying between Oppm

to 2ppm.

Complying




Unit claims as complying

There is  no | Hazardous  waste and | Unit has constructed one | Complying
dedicated chemical sheds are | shed for storage of
hazardous waste | constructed. hazardous waste- lube
storage shed. ETP | Storage of hazardous waste | oil but however lube oil
sludge, empty | & chemicals are being stored | was not stored in the
barrels, slop oil | in the designated sheds. shed. Reported that lube
are stored | Unit claims as complying oil was disposed during
haphazardly February, 2022.
within the unit
premises
In old GCS plant | Drain channels are cleaned. | It was observed that no | Complying
drain effluent 1is [ The pH levels are observed | effluent was joining the
joining storm | to be within the limits. drain in old GCS plant
water drains and | Unit claims as complying and drains were in dry
pH of  drain condition. There were no
effluent was 14 rains in the area during
committee inspection.
LDAR of refinery | Unit is periodically | Unit is yet to carry out | Partially
is not carried out. | monitoring TVOC levels | Leak  detection  and | Complying
TVOC levels near | internally. Unit has carried | repair (LDAR) study
the  valves  of | out LDAR internally. through certified
distillation column | Unit claims as complying agencies.
is around Sppm
and near sampling
point is 70ppm
In the gas | The Boiling point of TEG is | There was no odor | Complying
dehydration unit | more than 240°C whereas, [ nuisance. VOC levels
in the re-boiler | the re-boiler temperature is| was measured using
system, during | maintained at 190°C. So the | handheld VOC analyzer
knocking out | chances of glycol | and it was Oppm.
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some glycol
vapors is carried
along with
moisture.  There

was odor nuisance

in the area.

vaporisation is nil.

Unit claims as complying

10

Odour nuisance

Due to cleaning of drains,
removal of oily sludge and
controlled knock out
emissions TVOC levels are
within the limits and hence
there is no odour nuisance.

Unit claims as complying

There was no odour
nuissance. Ambient air
quality monitoring was
conducted inside the unit
and in malletivara
merakinagalam village,
Peerlacheruvu nagar
village and pedapatinam
nagarm village
surrounding the
installation and found
that it is meeting
ambient air  quality.
Ambient air quality
results are enclosed as

Annexure-1V

Complying

11

CFO validity

GCS has
obtained Consent under
the Water Act, 1974, the

Air Act, 1981

Tatipaka

and
Hazardous Waste
authorization valid till
31.07.2023. Copy of
Tatipaka CFO is

enclosed as Annexure-V

Complying
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Photo 3: Hazardous waste Photo 4:waste oil drums Photo 5: Clarifier filled with
storage shed stored in open effluent in old ETP

Photo 6: Effluent treatment plant o Photo 7:Treated effluent storage
tank
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Photo 8: Sludge tank

Photo 9: area surrunding the sluge tank

IVa. Environmental compensation from Tatipaka GCS

EC
violation
CFO

conditions

for

of

EC=PIx Nx Rx SxLF
Where,
EC = Environmental Compensation in INR
PI = Pollution Index of industrial sector (red-80)
N = Number of days of violation took place (from the date
of violation to date of compliance- 25.02.2021 to
11.03.2022= 379 days
committee had calculated compensation till 25.02.2021 and committee re-
inspected during 08-03-2022 to 11-03-2022 and observed following non-
compliances:
1. Tilted plate interceptor is not properly working
2. Effluent is seeping into soil from effluent collection tank and
tanker unloading tank
3. Oily sludge (hazardous waste) is laying in open in sludge tank for
more than 5 years.
4. Effluent and oily sludge is present in Old ETP which is not in use
for more than 3 years.
R = A factor in Rupees for EC (Rs. 250/-)
S = Factor for scale of operation (large-1.5)

LF = Location factor=1




=80*379 days*250*1.5*1
= 1,13,70,000/-

Rupees One crore thirteen lacs seventy thousand only

violation factor.

Considering that unit has made improvements and is mainly complying

with effluent disposal standards, committee has not imposed repeated
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V. Compliance Verification of Kesanapalli-W: GGS
SI. | Non-compliances Compliance status [ Current status of compliance | Remarks
No | observed by | submitted by the | as verified by the committee
committee during | unit and
first visit Upgradations/
Modifications
made by the unit
1 Effluent is getting | Drains were | Unit has cleaned storm water | Partially
mixed with storm | cleaned. drains but however Oil catchers | complying
water and storm are not installed in the drains and

water is discharged

into main drain

outside the unit
premises. pH of the
storm water was 12.
In  addition the
leaves and garden
waste is in the drain
and getting putrefied

in the drain itself

measures to prevent entry of
effluent into storm water drains
is not taken up. Measures to lift
or pump first flush of rain water
into ETP is not taken.

Records on the quantity of oily
sludge removed from the drains
and mode of disposal of this
sludge was not made available to

committee.
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The effluent stored | Red colored | Reported that red colored | Complying
in treated effluent | effluent is taken to | effluent from treated effluent
sump was red in| ETP for treatment. | storage tank was again taken
color and pH was [ Unit informed that | back to ETP for re-treatment.
more than 12 awareness was | During committee insoection no
created among the | red colored effluent wss present
workers as not to | inside the unit premises. Treated
add any chemicals | effluent samples were taken and
into treated water or | analysis results are given table 3.
fresh water sumps.
Unit claims as
complying
There 1S no | Dedicated storage [ Unit has constructed two | Partially
dedicated hazardous | sheds for hazardous | separate sheds for chemical | complying
waste storage sheds | waste and | storage and hazardous waste | (shed is
chemicals have | storage. Unit is generating two | constructed)
been built. categories of hazardous waste:
Unit claims as | ETP sludge/ oily sludge and

complying

waste lube oil. Currently unit
continues to store ETP sludge/
oily sludge openly in sludge tank
and unit has proposed to store
only waste lube oil in the shed.
But however on the day of
inspection, the shed was empty
and waste lube o0il was not

present.
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The unit was

disposing the
effluent by means of
marine disposal but

however the unit has

not obtained
necessary
permissions  from

APPCB for marine
disposal. Further,
part of the pipeline
used for deep sea
disposal (1000m
stretch of pipeline
taking deep sea) is
broken and washed
away. Presently the
unit is disposing the
effluent in the coast.
The had

CRZ

unit
obtained
clearance for laying

of pipelines

ONGC having CFE
and auto renewal of
CFO for the
operation of
Kesnapalli-w ETP
which is available
upto 31.07.2023.
CRZ clearance was
also obtained for
laying disposal line.
New contract/tender
was awarded for
laying New Marine
disposal line in
place of broken line
(which i1s expected
to be completed by
March-2022, in the
favourable climate
window)
Meanwhile,
temporary
arrangement ~ was
made with 8”casing

and GRE

pipe
flexible connection
in place of the
washed out portion
(till the permanent
line will be made

available).

Unit is having two ETP’s.

Capacity of old ETP is 750 m3/
day and capacity of new ETP is
1500 m3/day. Old ETP
comprises of

tilted plate interceptor=> flash
mixer=>  flocculation tank—>
dissolved air floatation=> dual
media filter=> guard pond> ED
well.

On the day of inspection, raw
effluent was directly taken to
DAF and pre-treatment units
were not in operation.

New ETP comprises of
Corrugated plate interceptor—>
induced gas floatation> Nutche
filter> sequential batch
reactor=> media filters=> treated
effluent storage tank—> sea
disposal.

Unit has obtained CRZ clearance
for laying of pipeline for marine
disposal. Copy of CRZ clearance
is placed as Annexure-VI.

Unit has obtained CFE from
APPCB for laying of pipeline for
marine disposal. Copy of CFE is
placed as Annexure-VIIL.

APPCB has not granted CFO to

the unit for marine disposal but

Not
complying
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Also additional
arrangement = was
done to take a
substantial portion
of N.ETP treated
effluent to ED wells
ETP(old) for
disposal for deep
well injection, and
subsequently to
reduce marine
disposal  quantity
from New ETP.
Additional high
pressure water
injection pump was
installed for this
purpose.

Also additional
Effluent  disposal
wells were
commissioned after
WOR for effluent
disposal (deep well
injection) for

capacity expansion.

Unit claims as work

under progress

however unit claims that consent
fees is paid by the unit for
marine disposal line. However
committee has clarified that unit
has to obtain prior consent from

APPCB for marine disposal.

Marine disposal pipelines of
1000m was broken and washed
away during 2018 and currently
only 60m marine disposal
pipeline is present against the
requirement of 1000m of deep
sea disposal. Unit continues to
dispose around 1200KLD of

effluent through marine disposal.

Unit has completed laying of
1500 m HDPE line with diffuser
in the sea during February, 2022
and trenching work (post-burial
work) by dredger pontoon
Marine is in progress. The new
pipeline will be commissioned
during March, 2022. The new
pipeline is at a distance of 150m
from the old pipeline. The unit is
laying a new pipeline by
deviating the alignment of old
pipeline in the CRZ area, Hence

it is mandatory that unit has to
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obtain CRZ clearance and CFE
from APPCB for laying new
pipeline but however unit has not
obtained any clearances for

laying new pipeline.

Currently, around 1200 KLD of
effluent from new ETP is
disposed through marine

disposal.

During inspection, villagers approached the committee and informed that effluent is discharged outside
Kesanapalli GGS into empty land. Committee visited the area and observed that outside the boundary
wall of the unit, water stagnation (lagoon/ pond) was present at two locations and villagers informed
that it is effluent discharged from the installation. At one location just beside the boundary wall of the

unit large quantity of slightly reddish colored water was present. The boundary walls of the unit are

weak, cracks & small openings are developed on the wall towards old ETP.

Committee collected inlet & outlet samples of old & new ETP, samples from two water stagnation

points and beach water (near to disposal line) and analysis results for core parameters are as follows:

Table 3: Old ETP Kesanaplli analysis results

Location TSS mg/L O & G mg/L

Old ETP inlet Raw Effluent-Kesanapalli 171 BDL(DL:4.0)

Old ETP outlet Effluent-Kesanapalli 13 BDL(DL:4.0)

APPCB standards for ED well disposal 100 10

Table 4: New ETP Kesanapalli analysis results

SI.No [ Parameter New ETP inlet New ETP outlet CPCB  marine
outfall standards

1 pH 7.98 7.08 5.5-9.0

2 TSS mg/L 53 17 100
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3 Zinc mg/L 0.10 BLQ (LOQ:0.005) 2
4 BOD mg/L 3708 44 30
5 COD 15862 172 100
6 Chlorides 8697 9197 600
7 Sulphates 69 43 1000
8 TDS 15675 8411 2100
9 Oil & grease BDL (DL:4.0) BDL (DL:4.0) 10
10 cyanides BDL (DL:0.1) BDL (DL:0.1) 0.2
11 flourides 0.21 0.11 1.5
12 Sulphides BDL (DL:1.0) BDL (DL:1.0) 2.0
13 T. Cr 0.06 BLQ (LOQ:0.005) 1.0
14 Copper 0.07 BLQ (LOQ:0.005) 0.2
15 Lead BLQ (LOQ:0.005) BLQ (LOQ:0.005) 0.1
16 Mercury 0.04 0.01 0.01
17 Nickel BLQ (LOQ:0.005) BLQ (LOQ:0.005) 37
Table S: Analysis results of wastewater at Kesanapalli
Location pH TPHmg/LL | BOD mg/L [ COD mg/L | TOC mg/L
Beach sea water 8.02 3.23 274 427 171
Water stagnation (small) around | 8.77 55.6 33 121 45
250m away from industry
boundary Kesanapalli
Large water stagnation besides | 9.01 971.17 89 345 129
the boundary wall of industry
towards old ETP - Kesanapalli
From the analysis results in Table 35, it is observed that traces of TPH is present in beach sea water and

at water stagnation point 250m from industry boundary. TPH of 971.17 mg/L is present in water

adjacent to industry boundary which indicates that effluent may be leaking or may be discharged into

adjacent land.
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Water logging | Area is cleared of | Unit has levelled the area to | Complying
observed at the | water logging. | prevent water logging.
entrance of the unit | Levelling and

cleaning was done.

Now the premise is

properly

maintained.
In the ETP area, the | After excavation of | The committee excavated soil in | Complying
unit had covered | the area, where ever | the ETP area and as well at other
with fresh soil. The | oily soil was | locations to check for oil
committee excavated | observed and which | spillages or dumping of sludge
the portion of the| was removed and| on ground. Sediment samples
soil and found that | transferred to | were collected and observed that
black oily soil was | sludge bed for| only traces of TPH is present
present below upto | bioremediation. which implies that unit has
depth of 1m cleaned the area. Results are

given in table 6.

Opposite to new | The said area was | Opposite to new ETP boundary | Complying

ETP boundary wall,
waste oil & sludge is
dumped on land to
an extent of two to

three acres

allowed to dried up

water, where ever
oily  soil was
observed and was
removed and
transferred to
sludge bed for
bioremediation

After cleaning
properly, initiative
was taken to bring
this area  under
green  belt (by

sediment

and TPH in

wall, samples were

collected the
sediment samples is 3.55 mg/kg
which implies that unit has
cleaned the area while traces of
oily sludge is present. Unit has

initiated plantation in the area.
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growing greenery)
8 In around Sacres of | The area allowed to | It was reported by the unit that | Complying
land opposite to DG | dry = water  and [ wherever oily sludge was
room the effluent & | where ever | present, it was cleaned by the
sludge contaminated  soil | unit. Mercury in the soil sample
accumulated. From | was observed and | is below limit of quantification
the sediment | that portion was
sampling it is learnt | cleared from the
that  mercury area to sludge pit.
present in the range | Now greenery is
of 201 mg/Kg visible in the area.
The soil analysis by
HECS, shows
mercury levels
below the
quantifiable limit.
Table 6: Kesanapalli sediment samples and analysis results are as follows:
] TPH [ron Mercury [Lead Benzene Benzo(a) Phenols
[Location
mg/Kg) (mg/Kg)(mg/kg) (mg/kg) |[(mg/kg)  |pyrene (ug/kg (mg/kg)
Kesanapalli
jarge e BLQ BLQ BLQ BLQ BLQ
stagnation 6.52 066.23
LOQ:2.0) [(LOQ:2.0) [(LOQ:20)  |(LOQ:20) (LOQ:0.1)
outside unit
premises
kesanapalli
BLQ BLQ BLQ BLQ BLQ
beach  sludge5.89 2494.66
LOQ:2.0) [(LOQ:2.0) [(LOQ:20)  |(LOQ:20) (LOQ:0.1)
kesanapalli
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sludge)

behind transfer]

pump-
kesanapalli

sludge)

03.53

2519.68

BLQ
L0Q:2.0)

BLQ
(LOQ:2.0)

BLQ
(LOQ:20)

BLQ
(LOQ:20)

BLQ
(LOQ:0.1)

behind ows -
kesanapalli

sludgel)

55.60

1223.52

BLQ
L0Q:2.0)

BLQ
(LOQ:2.0)

BLQ
(LOQ:20)

BLQ
(LOQ:20)

BLQ
(LOQ:0.1)

sediment sample
behind old ETP
dmf feed sump-
lkesanapalli

sludge)

319.19

1894.93

BLQ
L0Q:2.0)

BLQ
(LOQ:2.0)

BLQ
(LOQ:20)

BLQ
(LOQ:20)

BLQ
(LOQ:0.1)

sediment sample
in front of new
etp control
building -
kkesanapalli

sludge)

3.55

1329.06

BLQ
LOQ:2.0)

BLQ
(LOQ:2.0)

BLQ
(LOQ:20)

BLQ
(LOQ:20)

BLQ
(LOQ:0.1)

Analysis results indicates that small quantity of spills/ leaks is present behind old ETP feed sump.

9 | CFO validity

Kesanapalli GGS has obtained
Consent under the Water Act,
1974, the Air Act, 1981 and
Hazardous Waste authorization
valid till 31.07.2023. Copy of

CFO is placed as Annexure-VIII

Complying
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Photo 10: water stagnation outside the unit Photo 11: water stagnation outside the
premises (small pond) industry slightly reddish in color (large pond)

Photo13: new ETP treated effluent storage
tank

disposal o
existing pipeline of 60m
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V.b  Environmental compensation to be levied from Kesanapalli GGS

EC for| EC=PIx Nx Rx SxLF

violation of Where,

CFO EC =Environmental Compensation in INR

conditions, sea PI=Pollution Index of industrial sector (red-80)

disposal N = Number of days of violation took place (from the date
without of violation observed to date of compliance- 379 days
obtaining committee had calculated compensation till 25.02.2021 and committee re-

permission inspected during 08-03-2022 to 11-03-2022 and observed following non-
from APPCB | compliances
e Old ETP was not properly operated

e Unit is generating more than consented quantity of effluent
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years

pipeline of 60m.
R = A factor in Rupees for EC (Rs. 250/-)

e Oily sludge is stored in open in sludge tank for more than five

e Unit is disposing effluent through marine outfall against the
consented mode of ED well disposal

e Marine outfall pipeline is broken and effluent is disposed with

S = Factor for scale of operation (large-1.5)

LF = Location factor 1

repeated violation

=80*379*250*1.5*1* repeated violation factor of 2
=Rs. 2,27,40,000/-
Rupees Two crore twenty-seven lacs forty thousand only

Considering serious nature of violation, committee has assessed EC for

VL Compliance Verification of Odalarevu GCS
SI. [ Non-compliances Compliance status | Current status of compliance | Remarks
No | observed by | submitted by the | as verified by the committee
committee during | unit and
first visit Upgradations/
Modifications
made by the unit
1 The ETP is not | Unit has improved | ETP was in operation. ETP is | Not
functioning housekeeping  and | designed to treat 160 m3/day of | Complying
properly. Oil is | maintenance (26 m3/day of producer water | w.r.t ED well
removed from slop | activities. with inlet TSS of 500 ppm and | disposal limit
oil tank and then [ Unit has replaced | oil & grease of 500 ppm and 134 | for oil &
effluent is stored in | corroded valves, | m3/ day of storm water). | grease

holding ponds.

Multimedia  filters

serviced pumps &

pipelines,

Committee collected samples of

producer water (inlet of ETP)
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were not n
operation on the day
of the visit. Effluent

is disposed on the

ground without
treatment. ETP is
not properly

working since 2017
and the unit is yet to
replace worn out

pumps

installation of new
diaphragm  pump,
replacement of
media of multi-
media filters.

Unit is producing
18-30 m3/day of
effluent which is
processed in  3-5

hours and injected

into effluent disposal
wells.

The ETP 1s
operational and

functioning properly
and operated in
batches depending
upon load to ETP.

Unit  claims as

and treated effluent (outlet of
ETP) and from storm water
drain. It is found that treated
effluent is not meeting with ED
well discharge standards w.r.t oil
& grease. Flow meters are
installed at inlet and outlet of
ETP. TPH is present in drain
sample in traces which implies
that effluent is not discharged

into drain. Results are given as

follows:

Complying
Table 7: Odalarevu raw and treated effluent analysis results

) Oil and Grease | TPH

Location pH TSS (mg/L)
(mg/L) (mg/L)
Storm water drain beside Security 1.48
8.01 11.6 22

Gate at Vashishta gate - Odaleruvu
ETP inlet - Odaleruvu 6.47 116 52 NA
ETP outlet - Odaleruvu 5.87 8 14 NA
APPCB ED well disposal limits 100 10
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Severe odour [ Oil in the CRWS | No odour nuisance sensed by the | Complying
nuisance and VOC | tank and  other | committee members. VOC was
levels inside unit | operational area pits | measured using handheld PID
premises was | have been processed | analyser and value was Oppm.
varying from | and being
4.0ppm to 6.0ppm [ maintained regularly
when measured | within limits so that
using handheld PID | VOC and odour
(photo ionic | nuisance is  not
detector) analyzer available in the
premises anymore.
During the isit, | Unit claims that | Since there was no rains, there | Partially
there were rains and | MEG barrels were | was no water logging. Unit has | complying

water logging was
observed in the area.
Both Effluent mixed
with storm water
was present in the
unlined lagoon in
more than 10acres of
land between M/s
GAIL and M/s
ONGC

The pH of the

terminals.

lagoon water was

around 5

placed near the
referred lagoon
having an area of
1.25 acres (not 10
Acres) during
construction
activities.
Unintended and
inadvertent leakage
of one of the barrel
of MEG in the area
might have resulted
into low pH value in
the sample. The
same has  been
rectified.

Top layer of soil has

been recovered and

not taken any measures for the
cleanup of the area. Black oily
sludge is still present in the area.
Top layer of soil is not fully
removed and only in certain
areas top 10cm of soil is
removed however bund is not
constructed. Committee
collected three sediment samples
at different at various points
where ONGC pipelines are

passing and from sediment
analysis results, it implies that
the it contains total petroleum
hydrocarbons in the range of 297
mg/kg to 421 mg/Kg. No other
heavy metals is present. The

summary of the results is as
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shall be processed | follows:
for bio
remediation/Transfer
to TSDF for landfill
depending upon
sample analysis.
After removal of the
top layer of soil, the
area will be properly
protected with bund
and rain water shall
be stored in the
pond.
Unit claims as
Complying
Table 8: Odalarevu Sediment sample analysis results
Location Total Benzo(a)
Iron Mercury Benzene Phenols
TPH Lead (mg/kg) pyrene
(mg/kg) | (mg/kg) (mg/kg) (mg/kg)
mg/Kg (nglkg
Beside security gate
BLQ BLQ BLQ BLQ BLQ
at vashishta gate-|693.54 |1441.86
(LOQ20) |@L0Q:2.0) (LOQ:20)  |(LOQ:20) (LOQ:0.1)
odaleruvu (soil)
Area between GAIL BLQ BLQ BLQ BLQ BLO
and ONGC-odalerevu|[297.17 |31.35
(soil) (LOQ:2.0) (LOQ:2.0) (LOQ:20) (LOQ:20) (LOQ:0.1)
soi
Lagoon Area between BLQ BLQ BLQ BLQ BLQ
GAIL and ONGC-(335.57 [153.73
(LOQ:2.0) (LOQ:2.0) (LOQ:20) (LOQ:20) (LOQ:0.1)
odalerevu (soil)
lagoon between
GAIL d ONGC BL BL BL BL
o 0174 34643 P9 228 Q Q Q
near watch tower- (LOQ:2.0) (LOQ:20) (LOQ:20) (LOQ:0.1)
odalarevu (soil)
ETP beside settlin BL BL BL BL BL
2 10019.79|1553.94 > -2 N N b Q
tank —odalarevu (soil) (LOQ:2.0) (LOQ:2.0) (LOQ:20) (LOQ:20) (LOQ:0.1)
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Analysis results indicate the presence of TPH in the range of 297 mg/Kg to 10019 mg/Kg. Unit has to

take measures to prevent oil spillages/ leakages and to clean the existing spills.

4 The storm water
drains are
completely clogged
and was filled with

thick oily sludge.

The storm water
drains are being
cleaned periodically
in  phase  wise
manner to remove

the vegetation.

Storm water drains are cleaned
and reported that the oily sludge
and silt removed from drains was
transferred to sludge tank but
however the records on how
much quantity of sludge was
removed from drains is not made
available to committee. Drains
were dry and no effluent was

transferred through drains.

Complying

5 CFO validity

Unit has applied for consent and
renewal is awaited. Consent fees

is paid.

VI.a Environmental compensation to be levied from Odalarevu GCS

EC for| EC=PIx Nx Rx SxLF

violation

compliances

Where,

EC =Environmental Compensation in INR

PI = Pollution Index of industrial sector (red-80)

N = Number of days of violation took place (from the date

of violation observed to date of compliance- 379 days

committee had calculated compensation till 25.02.2021 and committee re-

inspected during 08-03-2022 to 11-03-2022 and observed following non-

e treated effluent not complying with ED well disposal limits
e oily sludge is laying beside settling tank in the ETP area
R = A factorin Rupees for EC (Rs. 250/-)

S =Factor for scale of operation (large-1.5)




LF = Location factor 1
=80*379*250*1.5*1

=Rs. 1,13,70,000

violation factor

Rupees One Crore thirteen lacs seventy thousand only
Considering unit has made improvements and unit is complying with

effluent discharge standards committee has not assessed repeated
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VII Compliance verification of Gopavaram GGS
SI. | Non-compliances Compliance status | Current status of compliance | Remarks
No | observed by | submitted by the | as verified by the committee
committee during | unit and
first visit Upgradations/
Modifications
made by the unit
1 Unit is generating | Unit is in the process | As per the CFO issued by | Not
1800  KLD of | of upgrading ETP | APPCB, quantity of effluent is 6 | Complying
effluent but the [ and augmenting the | KLD  but actual effluent
capacity of ETP is [ capacity. generation varies from 1500

600 KL

Unit claims as work

under progress

KLD to 1800 KLD. ETP is
having capacity to treat 600
KLD of effluent and both treated

& untreated effluent 18

discharged into ED (effluent
disposal)  wells.  Committee
collected samples from inlet

(producer water) and outlet of
ETP, storm water drain at north-
east corner and from unlined
lagoon. From the analysis results

it is found that effluent is getting

Page 29 of 39
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mixed with storm water.

Untreated Effluent is discharged
into ED wells. Storm water
drains are filled with oily sludge.
Oil contaminated wastewater is
stored in unlined lagoon in the
premises. Land in the premises is
observed to be contaminated at
several

places indicating

discharge of untreated oil
bearing effluents on open land.
Hazardous waste is stocked in a
concrete tank without disposal
since commission of the
premises. Treated effluent is
complying with discharge limits.
Copy of CFO is enclosed as

Annexure-I1X

Table 9: Gopavaram raw and treated effluent analysis results

i Oil and Grease | TPH

Location pH TSS (mg/L)

(mg/L) (mg/L)
ETP Inlet - Gopavaram 7.58 29 BDL(DL:4.0) | NA
ETP Outlet- Gopavaram 7.66 11 BDL(DL:4.0) | NA
Storm water drain North east corner- — P BDL(DL:4.0) 731.78
Gopavaram
Storm water collected from unlined s I BDL(DL:4.0) 185.53
lagoons in Gopavaram
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Photo 20: oily sludge dumped on the ground
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VIl.a Environmental compensation to be levied from Gopavaram GGS

EC for | EC=PIx Nx Rx SxLF
violation Where,
EC =Environmental Compensation in INR
PI = Pollution Index of industrial sector (red-80)
N = Number of days of violation took place (from the date
of violation observed to date of compliance- 379 days
committee had calculated compensation till 25.02.2021 and committee re-
inspected during 08-03-2022 to 11-03-2022 and observed following non-
compliances
oily sludge is laying beside settling tank in the ETP area
untreated effluent is discharged through storm water drains
Sediment contains high concentration of sludge indicating dumping of
oily sludge
R = A factor in Rupees for EC (Rs. 250/-)
S = Factor for scale of operation (large-1.5)
LF = Location factor 1
=80*379*250*1.5*1
=Rs. 1,13,70,000

Rupees One Crore thirteen lacs seventy thousand only

VIII Utilization of CSR funds by M/s ONGC in Rajahmundry and Kakinada assets
ONGC has devised framework for utilization of CSR funds. Though the installations at Kakinada

asset and Rajahmundry asset are currently operating under loss but however the overall profit
made by M/s ONGC nationwide is considered for CSR fund utilization. Reported that 5% of the
overall profit made by M/s ONGC is utilized for CSR activities and the total profit is divided
among all installations. Based on the CSR proposals received by various modes such as through
District Collector, NGO’s, Public representatives etc are compiled and approval is obtained
through their key executive/ corporate head. Kakinada asset & Rajahmundry asset prepare a CSR

plan based on the proposals received and on the allocated amount to each installation. Both



Rajahmundry and Kakinada asset are having a CSR co-ordinator for implementation of CSR

activities.

The CSR proposals received from various domain are first examined by the CSR co-ordinator by
way of field visit or verifying the DPR etc and after examining the proposals it is put up to an
internal screening committee and then to virtual corporate committee. These committee further
examine and recommend the activities after which approval is obtained. Based on the proposal
received CSR activity is implemented and then it is monitored by either CSR co-ordinator or
project monitoring team. Post implementation & monitoring, documents are obtained such as

utilization certificates etc and activity is completed.

For ground trothing purposes, committee verified the CSR records for last five years (2017
onwards) and also visited areas where activities are implemented such as installation of water
tanks, providing cycle stand for school children etc. Committee interacted school Principle,

Tehsildar and it was reported that CSR activities are taken up the units.

Four village heads met the committee and requested the committee to direct M/s ONGC to
release more amount to the villages where the wells are located rather than spending the amount
in diverse manner and in other villages. Committee clarified the Village heads that committee 1s
verifying as to whether CSR funds are properly utilised or not. M/s ONGC Rajahmundry asset
has spent around Rs. 21.04 crores on CSR activities during 2018-19, Rs. 23.05 crores during
2019-20 and Rs. 8.08 crores during 2020-21 respectively. Reported that during 2020-21, M/s
ONGC has contributed to PM cares fund and hence hence there is a decline in amount spent on

CSR activity in the region.

The committee interacted with the applicant and objections were raised on installation of two
Water ATM’s in Antharvedi Devasthanam and nearby village. Committee visited both the water
ATM’s and discussed with the M/s ONGC team. Based on the proposals received, M/s ONGC
has proposed to two install water ATM’s. Water ATM’s are water treatment machines (basically
RO system) which either draw surface or ground water treat the water and clean water is

provided through tap. Each villager was given a card and on inserting the card, each villager gets
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around 20 liters of water per day. M/s ONGC has implemented the project on the condition that
M/s ONGC will only bear the capital expenditure (only the cost of water ATM machine) and one
year AMC and subsequently the village has to maintain the water ATM. The land required for
installing ATM was identified by the villagers, electricity was provided by village/ temple
authorities. After lapse of one year the expenditure towards O &M cost/ AMC cost of the water
ATM had to borne by the village. Reported that water ATM installed at Antharvedi
Devasthanam was operational for one year and afterwards no one has taken responsibility and
currently it is not operational. While the water ATM in the village is not put to use. During

committee visit, both the water ATM’s were not in operation.

The process flow followed by M/s ONGC for CSR is given in the below image. Further two case

studies are given as Annexure-X.

CSR Propoaals \ CSR Proposals

1
| |
' )
£ xamination
Ay CER Coordinatae! Head MR/ I1C- HNR/ER e

Bcreuning Committoe

L]
Virtual Corporste Committve
t — -

Chinf CER . . ’ ’ o
: ' ) - Appwrovel

L
Praject implementation

L
Fraje«ct Monltoring

Praject Completion &
Documeantation

’
ripact Assessmeont

Image: Process flow followed for CSR projects at ONGC
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)

Image: CSR abstract of Rajahmundry asset from 2018- 2021

IX Conclusions and Recommendations

Hon’ble NGT vide order dated 19.01.2022 directed the committee to inspect the units and verify
the compliance status of the units. Committee observed that as compared to previous visit, there
are improvements but units are yet to achieve compliance and few serious & significant

violations were observed by the committee.
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Currently, Tatipaka GCS is operating the ETP and unit is testing the quality of treated
effluent as to whether it is meeting the discharge standards or not and after ensuring that
unit complies with discharge limits, treated effluent is discharged through ED wells. Unit
has maintained records on the quantity of effluent generated, characteristics of effluent at
inlet & outlet of ETP and quantity of effluent disposed through ED well. However unit
has not taken adequate measures in handling the oily sludge, slop oil and washings.
Spillages or oil deposition near the ETP area is not fully cleaned. Effluent oily sludge
stored in the old ETP shall be treated and old ETP shall be dismantled. Sludge stored in
the sludge tank shall be disposed. Unit shall ensure that it will comply with Hazardous
Waste Management Rules, 2016 and dispose the hazardous waste within 90 days from

the date of generation.

Kesanapalli ETP is handling around 1800 KLD of effluent against the consented quantity
of 600 KLD and is having two ETP’s. Old ETP was not properly operated however
treated effluent is meeting the discharge limits for ED well disposal. New ETP is
handling 1500 KLD of effluent and treated effluent is disposed in the sea with existing
marine outfall pipeline of 60m against consent condition of ED well disposal. Outside the
unit premises water stagnation was observed and TPH (Total Petroleum Hydrcarbons) is
around 971.17 mg/L which indicates that effluent may be leaking/ discharged outside the
unit premises or runoff from old ETP area has stagnated outside the unit premises.
Sediment samples collected around old ETP contains TPH of 319mg/Kg indicating
mixing of spillages on the ground. Unit shall ensure that ETP is properly operated,
effluent is disposed as the per conditions stipulated in CFO and ensure that no effluent is
discharged outside the unit premises. Sludge shall be properly managed and prevent the
spillages. Kesanapalli GGS shall immediately stop disposal of treated effluent by marine
outfall near the coast and dispose the treated effluent as per the conditions stipulated in

CFO issued by APPCB

Laying of new pipe line in CRZ area by Kesanapalli GGS does not have prior CRZ
clearance from Ministry and Consent approvals from APPCB. Kesanapalli GGS shall
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immediately approach concerned authorities for obtain prior permissions for the new pipe

line.

Effluent generation is around 1800 KLD and ETP at Gopavaram is having capacity to
handle 600 KLD of effluent. Hence untreated effluent is discharged outside the unit
premises. Water present in the storm water drain and in unlined lagoon contained TPH of
731.78 mg/L and 185.53 mg/L indicating the presence crude oil/ effluent in the sample.
Sediment samples collected from Gopavaram GGS contains high concentration of TPH
in the range of 644.07 mg/Kg to 30,698 mg/Kg which indicates that oily sludge is
dumped on the ground. Since unit is not having ETP of adequate capacity, untreated
effluent is discharged through ED wells. Unit shall take measures to augment the
treatment capacity and ensure that only treated effluent is discharged through ED wells.
Till the ETP capacity is enhanced, unit shall restrict its production so that quantity of

effluent generation is proportionate with ETP capacity.

Whenever any oil spills/ leakages takes place within the unit premises or whenever
sludge is carried with runoff, unit is covering it with fresh soil and not taking measures to
clean up. Units shall ensure that during any untoward incidences of oil spill/ leakages,
unit shall take measures to remove the entire quantity of spills/ leaks and scrap the

underlying soil and store it in sludge tank and dispose the same along with oily sludge.

During rains, the first flush of rains is likely to carry the pollutants into adjacent area and
it is essential for the industry to have facility to lift the first flush of rain water and treat

the same in effluent treatment plant.

During previous committee visit it was observed that thick oily sludge was present in the
storm water drains. Currently all the units have cleaned the drains and they were in dry
condition. Units have also devised plan for periodical cleaning of drains. However units
have not maintained records on the quantity of sludge removed from drains and mode of
disposal of the silt/ sludge. Unit will take measures to install oil catchers in the drains
located near process area & ETP. Based on the characteristics of the silt/ sludge present

in the drains, units will safely dispose the same.
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There was no odour nuisance during this visit and ambient air quality in the installations
and in the villages is meeting the National Ambient Air Quality Standards. Committee
observed huge flames from flare stack at Tatipaka GCS. Units have not maintained
proper records on the volume of the gas handled in the flare stack. It was reported that
unit has already proposed to install new flare stack at Tatipaka and Kesanapalli. Unit may

submit time bound action plan for replacement of flare stacks.

The unit has obtained consent from APPCB during 2015 and subsequently the consent is
renewed (online consent monitoring and management system) but however post 2015 due
to ageing of wells the quantity of produce water is increasing and there by the quantity of
effluent generated is also increased. The actual quantity of effluent generated is higher
than the quantities stipulated in the CFO. All the stacks installed in the installations are
not covered under the purview of the Consent order. For instance stack installed at TEG
unit is not included in the consent order. M/s ONGC shall ensure that every installation
obtains Consent For Operation from APPCB under the Water Act, 1974 and Air Act,
1981 for the actual quantity of products manufactured, actual quantity of wastewater

received and include all the stacks installed in the unit.

Committee observed that M/s ONGC are utilizing the CSR funds for environmental &
social development activities and other essential activities identified by the District

Magistrate/ Corporate Head office/ Public representatives/ registered NGO’s.

The units shall pay Environmental compensation to CPCB as follows:

Name of the | EC amount assessed | EC ~ amount  assessed | Total EC amount in
installation during first visit of during second visit INR to be paid to
the committee CPCB
Tatipaka GCS Rs. 7,28,62,500/- Rs. 1,13,70,000/- Rs. 8,42,32,500/-
Kesanapalli GGS Rs. 4,11,00,000/- Rs.2,27,40,000/- Rs.6,38,40,000/-
Odalarevu GCS Rs. 5,68,50,000/- Rs. 1,13,70,000/- Rs.6,82,20,000/-
Gopavaram GGS - Rs. 1,13,70,000/- Rs. 1,13,70,000/-
Total Environmental Compensation to be paid by M/s ONGC to CPCB 22,76,62,500/-
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is Rs. Twenty Two crores Seventy Six lacs Sixty Two Thousand and Five

hundred only

27. The 3rd Respondent filed additional affidavit regarding the pendency of

28.

xii. The units shall implement the corrective actions, shall submit time bound action
plan for disposal of sludge. Unit shall ensure that hazardous waste are disposed
within 90 days from date of generation as per the conditions stipulated in the
Hazardous Waste Authorization. Unit shall submit time bound action plan for
removal of oily sludge deposited in the soil at Gopavaram, Kesanapalli and at
Tatipaka. APPCB shall monitor that the oily sludge is disposed as per action

’

plan.’

the application for Consent to Operate and subsequently, it was
mentioned in the affidavit that the application was rejected by the
Pollution Control Board vide their Proceedings dated 09.03.2021, as

earlier they have mentioned that the application was pending.

As directed by this Tribunal, by Order dated 19.01.2022, the Andhra
Pradesh Pollution Control Board also filed a status of compliance almost
reiterating the compliance report submitted by the Joint Committee and

gave their conclusions and recommendations as follows:-

“III. Conclusions and Recommendations

Hon'ble NGT vide order dated 19.01.2022 directed the APPCB to inspect the
units and verify the compliance status observed that, there are improvements with respect
to observations of joint committee. But, the facilities are yet to achieve compliance and few
serious & significant violations were observed by the APPCB.

i. Tatipaka GGS has not taken proper measures for collection, storage and disposal
of oily sludge. Currently, Oily sludge is being stored in open sludge pit which is completely
filled up to the brim. Lot of spillages observed all around the sludge pit. As the sludge pit
completely filled up to the brim, there is every possible of over flow and contamination of
rain water during rainy season. The facility shall obtain amendment of CFO & HWA order
from APPCB for increase in effluent generation, inclusion of hazardous oil sludge
generation, storage, treatment and disposal. Effluent oily sludge stored in the old ETP shall
be treated and old ETP shall be dismantled. Process area, ETP area, Oil sludge storage
area, shall be isolated in order to prevent contamination of storm water during rainy
season. The facility shall make arrangements for collection and treatment of first flush
rain.

ii. Board issued consent to Kesanapalli GGS to discharge 600 KLD of treated
water into ED wells. The facility shall obtain amended CFO & HWA order from APPCB
for increase in effluent generation, inclusion of hazardous oil sludge generation, storage,
treatment and disposal. The facility shall increase the height of the flare stack for better
dispersion of flue gases. The facility shall obtain CRZ and CFE from the APPCB for newly
laying marine disposal pipeline.

iti. Gopavaram GGS: Effluent generation is around 1800 KLD and ETP capacity
600 KLD of effluent. Hence untreated effluent is discharged outside the unit premises.
Water present in unlined lagoon contained COD of 528 mg/l indicating the presence crude
oil/ effluent in the sample. The facility shall enhance the effluent treatment capacity as per
effluent generation. The facility shall obtain amended CFO & HWA order from APPCB for
increase in effluent generation, inclusion of hazardous oil sludge generation, storage,
treatment and disposal. Process area, ETP area, Oil sludge storage area, shall be isolated in
order to prevent contamination of storm water during rainy season.

iv. As per Hazardous Waste Management & Handling Rules, 2016, hazardous
waste shall not be stored not more than 90 days. All the units shall implement the
corrective actions, shall submit time bound action plan for disposal of sludge.
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v. APPCB reviewed the non-compliance of these industries in the External
Advisory Committee (Task Force) meeting held on 07.09.2021 and after detailed
discussion, the committee recommended to communicate NGT committee findings to the
ONGC to submit specific time bound action plan to the Board within a month time and the
issue will be examined upon receipt of the action plan from ONGC for each facility.
Accordingly, the APPCB vide letter dated 26.09.2021, directed these facilities to submit
specific time bound action plan to the Board within a month time, enclosing the NGT
committee findings. The facilities have not submitted specific time bound action plan till
date. Detailed reports are being sent to Board Office, APPCB for review of non compliance
of the facilities with respect to consent conditions, NGT committee observations and
Board's directions.”

29. The applicant filed their objections to the status report submitted by the
Pollution Control Board and also by ONGC and GAIL. ONGC also filed
objections to the Joint Committee report dated 23.03.2022 in the form of

reply which reads as follows:-

The Respandent ONGC respectfully states &s fllows :

1. In furtherance 1o the Compliance Repart dated 04.01.2022, the Hon'ble Tribunel vide
order dated 19.01 3022 directed the Joint Committes to inspect the ONGC units, consider
the compliance report submitted by ONGC and e a report, The Joint Committee
inspected the wnits from 08.03.2022 to 11.03.2022 and has submitied its report based an
its inspection of four major units of ONGC in Krishna Oodavari (KG] Basin, namely,

a! Rajghmundry Asset,

b} Kesanapalll GGS and

¢} Gopawaram GGS

The Committes has also provided comprehensive conclusions and recommendations.

9. The present status, steps taken by ONGC on the basis of the Joint Commitiee's
ohservation/supeestions and the Estimated Date of Completion [ZUC) 1o the steps taken
by ONGC is given as [ollows:

SMo | Comalnnce Vertication | Remarks “Present Siatus cum sieps | Remarks  and
report sobmitted by Juint | given by | taken by ONGC/ Reply by | Estimated
Cammirtes Jodnt GNQC Dabs of

Cotnirailtee Completian |
(EDC)
Tatipaka GCS
: Unit has desilted and Partially Sludge trestment cantract | 31122032
cleancd the drins and the | complying | hos baen floated and Price »
olly shudge settled in the Likds opened and the Emfphm
draims are removed Ll Comtrect i ondsr shal G
however mode af disposal cf finalization, This cOMTACt | rennrted.
silt & oily shidge wes not i3 to recover oll from the
available. Near the sMuent sludge. The Contract for
callecHon iank and near Bioremediathon of residaal




efMuent tanker unloading
tank, offluenis were present
in the drain.

Unlt has not mede any
arrangemnennts 1o Ll the fGrst
Mush of raim weler [for
A0minutes) and to breat the
zame it ETPR

Thers are cracks in iank
uacd for collecting offluent
from tankera and efflucnt
was secping into adjacont
ground. Starm water ia
disvharped autaide the unik.

Elucigc after TCCOvVCTing left
over ail, is already in
place and the Contract far
Eioremediation la flled aa
Anmeruro-1

From ot catchers, Iirst
flual of floating oil, Il aby,
along with raln water [5
recovered using portablo
pump and effluent tanket,
However, 35 advised by
the Joing Commitbee,
[Fermanent set up lor
Ufting the st Qush of
rain water iz being
initiabed,

31122032

Early
Completion
shell be

reporied.

| Action in hand to plug the

Cracks i the elluent
rollecting tanks,

Mivaor sccpage
works are
fakaen up on
Case 1 cRse
hasis
regularly. Tn
cree of majoc
worke, will be
completed by
21122022
and early
complotian
ghall be
reepiotted
Recordingly.

Tilled plale interceplor is ool
upgraded but cnly
supporting civil efructure
(wall] i strengthencd. The
capacity and retention dme
of plate interceplbor i oot
adequake ta treat the
efflucnt (il scperatore are
nat properly working.

Mot
camplying

Revampiog of the process
eguipinent of ETP i3 Deang
takan upx FPre-tondering
inapection by the
consultantf contractor
compHetod. Quotationa are
hring collected and
parties have quoted
around Ra. 14 Crares {lor
Tetipaka and
Kenanapalli]. However, in
order to bring in
competitive pocing, opon
tender systemn is beinyg
adopted. Accordlngly,
{ender processing =hall b=
taken up. Queotationa [or
rovamping of ETPE al
Tatipaka and Kesanapalli
is filed 3% Annenurs - 2

| Far
Eevampiog of
aquimnents-
31,08, 2023

Preaently, Hie
treated
paramelecs
ate Delng
cotplied by
opkionmiziog
exlsting ETP
operalions,
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Unit iz w¥et to obtaln
amendment of the conseat
order [or increased gquantity
of eflluent generated. fa per
e records, average effluent
gereruled from the
installation 1s 390m3/day
but the capacily of eflluent
colleclion uok is 40 KL, Unit
is not having capacliy 1o
starc the cffluont for even a
day. ETT comprises of
collerton trnk slap ail
tenk] clarifier MMF ED
wella. Committee collected
cifluent sample from inlet
and outlet of ETP and  the
analyaiy resulls sre given in
teble 1 and treated effluent
iz mecting with ED well
dispoeul lirmita.

Jld ETP which is not in uec
iz filled vrith effluent. Dily
affluent is atlll present in
clarifier,

Complylng

w.r.t efluent
discherge
Timita.

Mot
complying
w.r.t CRO

comditione.

The Andhra Predeah
Govermment vide 3.0 bs,
Moo 13 dated 26.04.2021
|Anocxore-3] haa revised
the CFQ ratea linkng
wilh the produclioo.
Theteby arowd
Rs.291Crores as againat
Ita &4 Lakbia haa 1a be
i 10 ocder 1o
abtainfrenew the CFO,
interalia following other
atipulationa.
REepresentations hawe
been made o the
Government for
reconzlderatlon of the
inurease in the rale of

CEO.

fin spplication {ar CFD
bas been atbhmilled by
Ezastern Offehore Aeset of
UM and the same is
under coosideration by
tle APPCH. The eamc
process shall bie followed
in respect of Talipaka
flse,

The Joint
Corrmilles
has enodorsed
that Tatipaka
ETF has
FOOKLT
capaciy  and
the effinent
penieraled iy
arvund
23R
However, the
preacot . CFO
valid till
A 07,2023
atd ia for 277
KIT,

Ag the
amendment of
the existing
CIQ is Liskerl
with the CFQ
price hike, the
apkicATion
aubmitted by
Easlern
Cfishore Agset
of CGEAC i
under
vonsitleralie

by Lhe AFPPCE.
Actico being talken up for | The soune
amendmant af CFOs as procees shall
per sUpgesied paratieters | e followed in
by AFPCAE, respect of

Tatipaka alsa.
Recelving sumps, Inlet Complied.

tanks (Balancing tank &
waehn tank] hawe
curmalative volume of 440
KLD which is suificient to
gtore Lhe effluenl as che
present peoeralion §s
around 3S0ELD,

Tho sdviscty
nobe of the
Comrniktec
gnd the
APPCL is ooly
prevenilve
sinee tho
gereration is
only around
ALGOKLT as to
the preaent
cumuletive
ton ks
capacities ia of
440 K1.O

Digmanting and
rhandonment of old ET
facilitice after emptying
the sludge from the old
ETP-clanfier shull be
carried out.

The tender process for
Biotemediston of aluﬂ_g&

41.12.20272

™
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hag already in place,

Oity sludge generated from | Not Sludgs treatment 31.12.203%
the inception of the unit ia coraplying contract: Frice bid opened
stoced ih open in sludge and Cehtract undow
tanks upto brim af the tank Lhallzalion. (fled na
It wasd reporied by the gnit Annszure-1), Thizs
that the epillages term contract is to recover ofl
remeoved and transfermed tn from the ex(sting sludpe,
the tank itself. During rainy Huhrequently,
gedsatl, runclf water ftom Bioremedlation of residoal
sludge tank iz lilkcly o cary shudge shall wlse be talken
sludge particles with it to the up.
surroutiditng areg. ‘Two gludpe storage plts of
JODEL capacity each will
be conatructed to hatdle
the generated sludpes in
futare and thereby atresk
the runoil watet from
sladge tank.
Seditnent Anglysig resulta Action in hand to plug the | Mitwr scepage
indicates that effluent may Cracks In the elflusnt Worka are
be seeping inko the soil from collechng tanl. taken up on
eiflu=nt collecbon tank and CRE2 [ case
tankers unloading tank bagis
cgularly, In
caee of mafor
works, will e
completed by
3112 g
and carly
cotmplebon
shail ke
rcparted
ecoordingly.
Uil is yet to camy out Legk | Partially Unit iz earrylng out 13- 31122020
detertion and repeir (LDAR) | complying bouse TVOC (Tolal

study through certified
agencles,

Volatile Orgrnic
Component) study
regularly. A copy of the
study tepnrt iz encloand
as Annamnre-4

The Committe= and
APFCR adviesd for LOAR
gtudy thtough thicd party
ApETICHE,

Certified apency of APPCB
has een requested to
submit thelr guotation
and ia under process,
which iz liled &5
Anpexuce-3.

In additon to

the im-hooee
TVOC  {Total
Volatile
Organie
Companent]
study, LDaE
study Ala0
ghall be
carried out
from the
certfied
agency and is
under process,
Early
Complebon
shall be
TEportoed.

I respect of the Envirenmental Compensation demanded in respect ol Tetipaka unit, the
Juinl Committee in their 1Y Report, has calculaied the cumpensation fram NMovember,
2015 atiributing the emission of Benzene linking to the Gas Dehydralion Unil, Howewver,
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it is submitted that the Ged Delydralivn Unit has been commizsioned ooly oo 16.5.2016 |
end not it the year 2015 as observed by the Joint Commitice. Documentation o that
effect is filed herewith as Annexure-6

Heosnnapalll- W GOS8

7

Unit hos cleatted slorm water
draing but however Qi
catchers are nol instadled in
the draina and measures o
prevent entry of effluent inkn
sborm water draing ia nnok
leken up. Measuros fo 1 o
pump {irat ftush of rain
weter inko ETP is niot takes.
Eecords on the quantity af
oily gludge removed from the
drains and the mode of
disposal of this shudg: was
nok nade avadlable to
Comumittes,

Partially
complylug

Unil has conslructed two
soparate shedas lor chernical
storage and hazardous wasle
storege. Unit is generating
two catcgorics of hazardous
waate: ETF sludge/ oily
aludge end waste hube ail,
Curceatly unit continues to
slore BT gludgef aily aludge
openly in shadge tenk end
unit hag proposed o storc
only waste lulx ol in the
gshed, But howaver pn the
dey of inspecbon, the shed
wey emply amd waste lube ofl
was not prezenl,

Partially
complied
inhed im
conetrcted]

Contract has been EDC far
awerded by Clvil copstructian |
department for the DI oil catchers
comatruction ol il R
calchers, und integration Early

of storm water canal completon
netwotde of Hew 151 1o ahall be
Lhadt of KSP GGS and reported.
preaenty the warlc 1s

Unger progress,

Fram oil catehrera, fivat Sl 13, 202
flush of floating il will he

recovered using portable Early

plmp and elfluent tanker. | Copleton
However, uy advised by shall be

the Jolot Commilles, reported.
Permenent eet up for

liftitg the first Miah of

rain wakter i3 being

initiated.

Slodge teeatment conlrucl | 31,12 2022
has been Mowled and Price

bids aprened and the Carly .
Contract is under Completion
Arnadizalion. This conlragl, | #hall be

is Lo recover oil [rom (he | FEparted
exlstlng aludge. The-

Contracl foc

Bioremeclialion of residual

agludge is alrcady in place.

Unit has conatructed two Complied

ecparate shedas for
chemical storage andd
hamrdous wasto atorage.

Systematle efforts ligve
begn dong and iz ficing
Iollowed os per 20T ior
Lhye sepregation, storoge
and disposal of hazardoua
waste peneraied liko
spetit lube oil, These are
being stored in the new
gheda conatructed pricr bo
despateh for dlaposal f
buyback.

The apent lube oil was
=cnt ta Seore yard at
Marsepur in FelL2022 for
further disposal. The
trunaporlation af spent
lube pil from Kesanapalli
tn Marzapur ia filed aa
Annerura-T.




Unit i3 haviog two ETPs.
Capacily of old ETP ie Y50
md; day atd eapacity of new
ETF 123 1500 m3/day. CHd
ETF comprises ol Lied pleate
interceptor-> flash mixer-z
flocculation tank- = disaolved
alr flogtation=-= dual media
filtet-» puard pond-= EDy
well.

0 the day of Ispechon, raw
eilluent was ditectly taken to
DAF and pre-trealmernt unila
wers not in cperation.

Mew ETF comprizes of
Cormugated plate interceptor-
> indueced gae Moatation-=
Mutshell filter-> sequenlial
Datch reactar-> media Qliers-
» treated effluent storage
tank-> sea disproaul,

Unit has obtained CRZ
clearance for laying of
pipeline for maritie disposal.
Copy ol CRZ clearance ia
placed a3 Annexure-¥i. Unit
hes abtained CFE from
APPLE for laying of pipeline
for marine dispesal. Copy ol
CFE iz placed aa Amnexure-
WII.

AFPCE haz not grented CFL
to the unit lor marios
dispoeal but hewever unit
elaima that congent fees is
paid by the unit for marine
dizpossl line, However
committes has clarified that
unit has to cbiein prior
cosent from APPCE for
marine digposal.

Marine diappasl pipelines ol
10Mm was broken end
washed away during 2018
and currently only 60m
marine dizposal pipeline is
presenl spaiost the
reguirement of 1000m of
deep wta disposal, Usle
continues (o dispose acoucl
1200KL0D ol efluent thiough
marine digposal.

Linit has completed aying ol
1500 m HDPE line with
dilfuser in the sea during
Fehruary, 2028 and
trenching work [poat-bural
work] by dredper pontoon
Marine iz in progress. The

Mot
complying
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Dovernmetit wide G0 M.
Mo. 13 dated 26.02.2021
hae revized the CFO rates
Linked with the
production, Thereby
araund ra. 924CTores a9
againgt Ba.25.36 Lalths
[Eujphmundry + Kakinada
Aesets] hak o be padd In
order to obtadrif renew Lhe
CFD, inleralia following
other shipulations.
Repregentations have
been made to the
Oovermmont {or
reconsideration of the
increane in the wabe af
CR.

Accardingly, an
application has been
aubmitted by Eastern
Offshore Asset of ONGC
urd the swme iz under
considerabon by the
APPCE. The same procsens
ahali be followed Lia
respect of Tatipaka also,

Action being taken up for
amendment of CFO0s as
per sugpested parameters
by APPOEB.

Revamping of the process | EDE far
equipment of ETP is boing | Revamping of
eken up: Pre-lenderdng | SWpents-
inapection by the 31.08.2023
cocrigultant contractor Presently, the
completed, Quotations are treated

heing collected and parnmeters
parties have gquoted are being
atound Rx 14Crores (for ecomplicd by
Tatipalka and optimizing
Kezangpalli). [liled aa existng ETP
Annexnre-2|. However, in oprrationz.
arder 1 bring in

competitive pricing, opet

terder sysbem 1s being

adepted. Accordingly,

letuler processiog shall be

taken up.

The Andhra Pradesh The Joint

Commitice
hae endorszed

that Tobipaka
ETF has
SOOELD
capeCity and
the elfuent
generated 1z
aursutd
JA0ELD.
However, the
ptesent  CFO
valid till
31.07.2023

and iz lor 277
KL,

Ae the
amendment of
the sxisting
CFD ik lindond
with the CFO
price hike, the
application
aubinitied by
Eastern
Difshote Asset
of ONQC iz
under
coneideration
by the APPCH,
The same
process shall
Be Inllowed in
reapect of
Kesanapalll
also.

The unil is i Podsession
ol 2 valid CRZ cloarance
for marine disposal
pipeline. Unil has
completed laying of 1500
1 HDPE lina with dilfueer
It the 3ea and the lefier
commumicating the

31,03, 2033

QNGC shall
pursue with
the MaE&CC
lor early
granting of
CRZ
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hew pipeline will be complotion of propect s "vlearance.
conmiiasioned during March, filed B8 ADDENUCE-B.
2023, The new pipeline is at Hawever, the existing new
g distance of 150m from e pipcline laid on 25,3, 2022
ol pipeline. The unit is iz approximately
laying & new pipeline by 15tnetres [rom the old
deviatng the afignment of pipcline. Aa adviged by
old pipeline in the CRE area, the Joint Committes and
Hetiee il is mandetory that AFPCH, B fresh CRE

| unit has to obtain CRE application ia bring

| clearanoe and CFE fBrom proceeecd and acoardingly
APFCE for laying new guotationz have been
pipeline Lut however unit acught from the
has not obtained any conaltt]lanls for Lhe dos
clearances for laylng new Process,
Pipelineg,
Currently, around 1200 KLD
of gffluent from new ETP is
disprosad hrough marioe
disposal,

10 it one lacation just beside Activn was immedialely Can plisel
the boundary wall of the onit imitigkeg for the erenoval
larpe quantity of eliphtly aof water from these pands
reddizh colored water was outaide the boundary wall
presenl. The houndary walla al 21d ETP. This waker
of Lhe unit are weak, crecks was tranafermed to 014
& small opecungs wre ETP-0WS for re-
deseloped ot the wall ireatinetsl, and bottom
fowards old BT, sadorencs fsludge o New

ETT shadge Lecl,
Commilies collected inlet &
putlet samples of old & new Around 10U m3 of water |
IETP, samples from twa waler hus already been Hled
slapnution puinls and beach arid cemoved Usng puttipe
water mear ta disposal lioe] and the some was treabed |
and analyels were done, in Kesanepalli ETF plant
From the analysie reaylts, it and now the pit is emphy
15 observed thal Laces of and dry.,
TPH ly presenl ln beach aea
waler and al water fictiona have been taken
stagnation point 250m from lo prevenl any eflnent
industry boundary, TPH of e page acmss the
571.17 mg/L i=s preaent in boundary wall. Small gap
weler adjacenl Lo indoatey in between two _
boundery which indicates connecting walls needs Lo
that efluent may be leaking be maintained foc
or may be discharged inlo complying lechocal
adjaceat lund, requiremenbs of
expanalan atel
contraclion aod those
small pups are [lled with
garuwl bopy to arrest any
ECCPREE.
Fhotwerephs of dry pit
and fitling up with sand
bapgsg ig filcd as Annexure-
&,

alararn GE

11 ETP was 1o epepation. ETP iz | Nat Complied
desipned to treat 160m3 fday | Enmphing Since beginning, FTF was
of [26 13/ day of producer vt B well |40 yperation meintaining
water with inlet TS3 of 5o0 | SisPosl I | ooy disposal quality )




PEM At oil & grease of 500 [ for ol withip prescribed lmita
ppm and 134 md/dayr af Brease.
storm water|. Cammitbes Effluent samplea are
collected samples of bizing vollected by AFPCH
producer witer [inlet of ETF al egular intereals. No
and treated effluent foutlet af nan-Lompliance has ever
ETP) and from slorm waker been reported bowarda
draln, It ia found that breated quality of efflucnt.
eflluent i3 mecting with ED
well discherge atandards, Lt rl:1:||:|rt R
Flow mrielery are inatallod at ahows ,ml and grease
inlet and outlet of ETE, TRl found in outlet of ETP [a
ia present io drain zample in <lppm.]
races w%ji-:h implies that The records indicating
eflluent is not discharged parameters of the effluent
Leuto dran, before and after trealment
mainktained at the
inetallatiot are: fiked as
Anmarura- 1,
Funther it 13 subrnilled
that efflucnt quality may
viry lemporarily duc (g
proceasf plant
dizsturbances, Treabed
effiuent from ETP outlet
(ows 1o the settling tanks
before Teing injecte=d to |
the Effluent Blaposad well.
Henco mnnmntar;-,r
disturhances are luken
care of belore lojectlon,
Looking at Annesaive- |l
can b= =cen thar ETT
autlet parameter is within
the specified Limit
{=10ppm) in more than
90% days, aberraliony are
exiretnely few wnd due to
tnmpaTary process,) plant
upscts.
12 Since there wes no rains, | Fartially The top laver of alfected | Oet, 2002
there was no water lagping. | eomplying, goil collected eatller along
Unil has not taken any with remaining | Barly
mensures for the cleanup of conemminnced layer of zoll | cempletion
the aroa, Black oily eludge is bas been irealed for Bic | shall
otil] present in the area. Top remediation at the | reported.

layer of =oil la not remwowvecd
atul bund is niel conatriceed.

cuntemingted aite.
Cantaminated soil foom
cther locAtions weore also
collecied and wratglerrcd
to the bio-remediation pit
to get treated along with
axigting soil.

For completion of the o
remediation echyibes af
the econtaminated =oila
e variows  locptions,
the orea s prop=2ely
ernerked wund  leing
protected with bund. The
llip-remediation achvity is
cxpocited ta be completed
b Ot 2023,

bz
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| that ths

Committee collecied  three
seditnent samplea at
different  at various polnta
where OQNGC plpelines ars
pegsing and from sediment
analysie results, i implies
il conteina total
pelroleom hydrocarbona  in
the tange of 297 mefkE to
421 mp/Keg No other heavy
metals ia proacot.

ot

petroleum
hydrocarbonis iz in the
range of 297 mg/lkg 1o
421 mefKg which is
much lesa thun the limit
af 5000 ma/Kg apecified
i the Clese B2 in
Schedule [ of Hazardous
and Other Wastos
[Munegement and Trans
boundary Maovemernr]
Buleg, 2016,

Howeser, 83 sugpested by
the Joint Comunlitee, Blo-
remediation job has tweeno
lmkenr up through hRifa
UNGE Teri Biotech
Limited bo roduce TTPH
level further.

Gopesvaram GGE

11 Az per the CFG isqued by Mol Tendcering far the & x 200 | Tendering,
APPCE, quantity of elfluent | complying m3 modular ETP js under | awerding,
ia 400 KLID but actual progress. The optioe of completion  af
cifffucnt genoration varies hired ETF ig further being ::qi{isn:d ETFE:
fram 1500 LD 1o 1800 KLD, cxplared to augment fhe shall e
ETF capacity. completed by
41 .98 2023
Wotk over 18 planned in J1.0B.2023
04 oos ol High water cut
wells o reduce produced
WaLeT.
High weater producing well | Complied
GM#Y haw been clused o
reduce produced waber &
[rresent prodeeed water (9
| arolnd 1400ma S day
14 LTV i having cRpacity ta | Net The efluent 19 Leing 31.08.2083
| treat GO0 KED of effluent and | complying discharged into 05 nos. of
both treared & whtrealed LB wells below 1000
effluent is discharged inio metres 2a per norms.
Ly (=ffluent dispoaal] wells. Augmontation of ETPa is
being planned a3 broupght
out aboye,
| Commirtee collected samples | Mot Cleaning of the entire | 31.08.2022
from inlet (prodacer water] | complying area is being undertaken. | Esrly
and outet of ETF, atorm Todenl was placed wilh | completion
waler druin st north-eonsl Civil section for cleaning | shell e
camer and ffom  unlined of the storm water dreins, | feporied.
legoon. From  the woelysis

reaulks it is found that
eflluent ia getting miced with
ataren waber. vt rsatizd
Efilvent s dJdischarged inta
ED wells, Slorm water draing
gre fiHed with oily slodees. Oil
rantamitnated wastewater iz
storgd in yolined lagoon in
the premises. Labnd in the
premiscs 18 chserved to be
contaminated &t sewveral
places indicating diecharge
af  untrcated  oif beanng
effluents on open land.




| Hezardoaes wieale s slocked IET | '_-Hdg-: Irenhmant contract | 3117, 2053
in n concrele bande  wilhoul | enmpiving I his beea Dosted and Price
[ dispoonl since comimisalen of | bids opened and the Early
| e premises Trembed | pan & B e Comphe Ciom
effluent s mmpm"" with I finolizaton. This coniract AR -
dischnrgs lmita. Copy of ‘ * | repecied.
CPO ™ et b ne] . | bt recover oil rom the
Anneyie-Ix axinting sfcdps. The
Contract far
Hioremedinlinn of reakdoml
I shudpe in alrendy in place
. :

3. It is respectfully submitted that the Respondent in compliance of the obhaervations
and advisory notes of both the Jelat Committes mnd APPCE has teaken sleps o8
mentioned above and i hereby submitting the tme scheodulen [Expecied Date  of
Campletion) for the partly complied and Non- complied observations of e Joint
Cammittes and the APPCH,

4. It is respectiully submitted thet the Respondent, is a Central Government's Public
SBector Undertaking and is following best practices 1o ensure sajety while sub-serang
public Interest, particolasly in ensuning that a precious resource like ofl and natural
gas benefits the national cconomy and the people of large: The Respondent ONGC is
alsn adopting and properly implementing the standards sct forth by the APPCH

5 It is respectfully submitied that the Respondent has much concems o the
enviranment and alsc the CSR related sctvities benefinng public ol large in end
around Uhe aren of operatons in Eost Godovard, West Godavar end Krishna distocts af
Andhra Pradesh and have spent &n amount of Rs, 110 Crores fro the FY 2016 to 2021

or thie benefit of the society ot large.

30. The ONGC also filed reply to the compliance report submitted by the

31.

32.

Pollution Control Board e-filed on 27.05.2022 more or less reiterating the
reply submitted to the Joint Committee report extracted above. So, we

are not re-extracting the same again.

Heard the learned counsel appearing for the applicant and official

respondents.

The learned counsel appearing for the applicant argued that the report of
the Joint Committee will go to show that there are lot of non-compliances
and subsequent compliance report submitted by the State Pollution
Control Board and the Joint Committee also will go to show that there are
still non-compliances on the side of Respondent Nos.3 & 4. The
compensation awarded is also not adequate and the compensation for
loss sustained by the agriculturists has to be considered. Further, the
compensation (if any) recovered may be directed to be utilized for

restoration of damage caused in that area. They may also be directed to
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33.

34.

35.

36.

spend the CSR Fund for the beneficial enjoyment of the project affected

area.

Mr. R. Sankaranarayanan, the learned Assistant Solicitor General of India
appearing for the 3rd Respondent argued that they have complied with
the conditions and they are taking all steps to mitigate the possible
pollution that is likely to be caused on account of their operation. None
of the incident had occurred due to any wilful negligence and whenever
incidents were reported, they hadrectified the same and avoiding
possible disaster being happening in that area. They were also fulfilling
the conditions of the Environmental Clearance (EC) and other clearance
granted and there was no violation committed by them. The
compensation awarded is excessive and they are spending huge amount
from the CSR Fund for beneficial enjoyment of the project affected area in

consultation with the District Collector of the respective districts.

Mr. P.V.S. Giridhar along with Mr.Muraleedaran, the learned counsel
appearing for the GAIL argued that there was no non-compliances
mentioned against the GAIL and they are only distributing the gas
supplied by ONGC and there was no incident occurred on account of
their latches in that area. They are also utilizing their CSR Fund for all
necessary purpose. Any directions issued by the Pollution Control Board
or other authorities were being complied with by them. According to the

learned counsel, they are unnecessary party to the proceedings.

Mrs. Madhuri Donti Reddy, the learned counsel appearing for the State
Pollution Control Board argued that they are periodically monitoring the
activities of Respondent Nos.3 & 4 and whenever deficiency has been
observed, the Andhra Pradesh State Pollution Control Board have issued

necessary directions and have taken appropriate action.

The learned counsel appearing for the MoEF&CC, Ministry of Petroleum
and Natural Gas and the CPCB argued that they are only policy makers
and it is for the regulators to monitor the implementation of the

environmental laws and if there is any violation of conditions found, it is



for them to take appropriate action.

37. We have considered the pleadings, reports filed by the Joint Committee

38.

and other official respondents, objections filed by the parties, written
submissions submitted by the parties and also perused the documents

available on record.

The points that arose for consideration are:-

(i) Whether the Respondent Nos.3 & 4 have committed any
violation of conditions of Environmental Clearance (EC)
and other permissions granted?

(i) Whether there was any damage caused to the environment
on account of the violations committed by Respondent
Nos.3 & 47

(iii) What is the nature of direction to be given to protect
environment applying the ‘Precautionary Principle’ to be
carried out by Respondent Nos.3 & 4?

(iv) Whether the Respondent Nos.3 & 4 are liable to pay
environmental compensation for the violations committed
by them and if so, what is the quantum of compensation
payable?

(v) Relief and costs.

POINTS:

39.

40.

Grievance in this application is regarding the pollution caused on account
of the activities of Respondent Nos.3 & 4 mainly against the 3rd
respondent on account of whose operation certain incidents of leakage

happened causing damage to the environment.

It is alleged in the application that the 4th respondent also committed
some violation and sought certain reliefs against them as well. They
further alleged in the application that Respondent Nos.3 & 4 are not

utilizing their CSR Fund in an effective manner and directions will have
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41.

42.

43.

to be given to implement the same for the benefit of the project atfected
area. They have further contended that the amount of compensation for
land acquired for the purpose has not been paid to the project affected
people.

Those allegations were denied by Respondent Nos.3 & 4 and according to
them, they were strictly complying with the norms and all pollution
control mechanism have been provided and they have not committed any
violation and whenever gas leak incidents were brought to their notice,
immediate steps were taken by them to rectify the same and thereby,no
major environmental degradation has been caused as alleged in the

application.

The fact that there were certain incidents occurred in respect of breach of
pipes carrying the natural gas and crude oil operated by the 3rd
respondent and certain actions have been taken and a committee was
appointed by the Hon’ble High Court in one of the matter and certain
studies were directed to be conducted and on the basis of the
recommendations, the 3rd respondent was directed to carry out the
recommendations as well etc. are not in dispute. It was also seen from
the newspaper that the District Collector in that area also conducted
inspections after appointing certain committees of the officials and they
had also given certain directions to the 3rd respondent to carry out to

avoid such incidents in future.

It is also seen from the allegations made in the application that there were
certain other cases registered by this Tribunal and certain directions were
issued in respect of GAIL as well as ONGC in certain areas. The fact that
there are certain breaches happening and there are certain latches on the
part of the Respondent Nos.3 & 4 in carrying out the operation and
whenever it was brought to their notice, authorities were issuing
directions to them to rectify those aspects etc. are in a way admitted and
established by the documents produced.So, it cannot be said that there
was no incident occurred and there was no violation committed by

Respondent Nos.3 & 4 as such.



44.

45.

46.

In order to ascertain the sufficiency of safety measures provided and
genuineness of the allegations made in the application, this Tribunal
appointed a Joint Committee to go into the question and the Joint
Committee has filed a detailed report which was extracted in the earlier

paragraph.

It was mentioned in the report that in Original Application No.91 of 2020
similar incidents were noticed and during inspection, the committee
observed that due to heavy rain and water logging, effluent was getting
mixed with storm water in K.G. Basin and from the main drain, it may
ultimately join the sea. It was also noticed that the tilted plate interceptor
and slope oil tank were not working properly. Certain non-compliances
were noticed in Para 4.a.1 of the Joint Committee report dated 09.04.2021.
Further, certain non-compliances were noticed for each and every unit
and that was subsequently mentioned in the report stated above and they
also calculated the compensation to the tune of Rs.7,28,62,500/- (Rupees
Seven Crore Twenty Eight Lakhs Sixty Two Thousand and Five Hundred
only) in respect of Tatipaka G.S. and mini refinery area operated by the
3rd Respondent. Certain non-compliance were noticed in respect of
Kesanapalli GGS and an amount of Rs.4,11,00,000/- (Rupees Four Crore
and Eleven Lakhs only) was assessed as compensation in respect of the
same. Further, certain non-compliances were noticed in 3rd respondent
onshore terminal which was extracted in Para 4.c.1 and in respect of non-
compliance of GAIL terminal, it was extracted in Para 4.c.2 of the same
report. The Environmental Compensation of Rs.5,68,50,000/- (Rupees
Five Crore Sixty Eight Lakh and Fifty Thousand only) was imposed for
running the unit without obtaining Consent to Operate for certain period
and recommendations were also made by the Joint Committee to be

carried out by the ONGC as well as GAIL.

The GAIL as well as ONGC has filed their objections to the Joint
Committee Report and also status of compliance of the directions issued
and subsequent reports were also filed by the Joint Committee as directed

by this Tribunal which were extracted in the earlier paragraph.
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47.

48.

49.

The GAIL as well as ONGC also produced the status of the
implementation of the CSR Fund within their area of operation. There
were certain non-compliances noticed in the case of ONGC by the
committee and revisited on the question of compensation and made some
modification in the subsequent report filed viz., Report dated 23.03.2022.
It was also seen from the report that CRZ Clearance was not obtained in
respect of certain area and after considering all the non-compliances in
respect of ONGC, they have assessed a total compensation of
Rs.22,76,62,500/- (Rupees Twenty Two Crore Seventy Six Lakh Sixty Two
Thousand and Five Hundred only) as per the report dated 23.03.2022.

The ONGC also filed written submissions, wherein it was mentioned that
they have complied with the conditions and they have spent huge
amount as CSR Fund for development of that area to the tune of Rs.110
Crore (Rupees One Hundred and Ten Crore only) for the financial year

2016 to 2021.

The State Pollution Control Board also filed a report of non-compliance
by ONGC which is almost in tune with the report submitted by the Joint
Committee.It is seen from the report submitted by the Andhra Pradesh
Pollution Control Board that already certain directions have been issued
by the Pollution Control Board for non-compliances noticed and also for
non-implementation of the recommendations made by the Joint
Committee. As regards the 4th Respondent/GAIL is concerned, there was
not much violation noticed and it is also seen from the subsequent report
that GAIL has complied with the recommendations made. But as regards
the 3rd respondent/ ONGC is concerned, certain recommendations were
not fully complied with and even they are operating the unit without
obtaining Consent to Operate and the application submitted by the
ONGC for renewal of consent was rejected by the Andhra Pradesh
Pollution Control Board. The 3rd Respondent is not fully complying unit
and there are lot of non-compliances noted and certain recommendations
were made for the purpose of rectifying the recurring incidents of oil/gas
leak and certain directions were still not complied with and certain

directions were partially complied with. So under such circumstances, it
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cannot be said that the ONGC is fully compliant unit and they are not
liable to pay any compensation as contended by the learned Additional

Solicitor General of India.

It is needless to say that the Government organizations are expected to be
more compliant units and they should be a model for other private
sectors. When such latches were found on private sector, the Tribunal
will be taking action against them on the basis of the formula evolved by
the Central Pollution Control Board for assessing compensation for the
violations committed and if there is any further damage caused that also
will be taken note of for the purpose of assessing compensation apart
from directing them to take steps to remedy the same for restoring the
damage caused to the environment. As regards the 4th Respondent/ GAIL
is concerned, we don’t think that there is any necessity to impose any
compensation and the Joint Committee also did not find reason for
imposing compensation on GAIL, as the violations noted were minor in
nature and those things were rectified by them as well. So, under such
circumstances, we accept the Joint Committee report with regard to GAIL
and we direct the GAIL to strictly comply with the norms in carrying out
their operation and strictly comply with the recommendations made by
the Joint Committee and the State Pollution Control Board in the consent
granted and they must also operate the unit strictly in compliance with
the conditions imposed in the consent or other permissions granted. As
regards ONGC 1is concerned, still there are certain non-compliance
noticed and renewal of Consent to Operate applied for by ONGC for their
unit was rejected by the Andhra Pradesh Pollution Control Board.
Further, the Andhra Pradesh Pollution Control Board also issued notices
to the 3rd respondent for further non-compliances noticed. So under such
circumstances, we don’t find any reason to reduce the compensation
assessed by the Joint Committee in the subsequent report dated
23.03.2022 which the 3rd Respondent is liable to pay to the Andhra
Pradesh Pollution Control Board, failing which, the Andhra Pradesh
Pollution Control Board is directed to take steps to recover the amount
and utilize the amount after preparing a remediation plan for the purpose

of protecting the project affected area in consultation with the District
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51.

52.

53.

Collector of the concerned district and that amount must be spent in a
scientific manner which will be helpful for the purpose of benefiting the

project affected area.

The State Pollution Control Board is also directed to take appropriate
action against ONGC for the violations committed apart from recovery of
Environmental Compensation and other actions that are provided under

the respective statutes, in accordance with law.

We are not going into the question as to whether the compensation for
acquisition of land for the project of ONGC has been paid to the project
affected people etc., as it is not falling within the jurisdiction of this

Tribunal under Section 14 & 15 of the National Green Tribunal Act, 2010.

In view of the above, we feel that the application can be disposed of with
the following directions:-
a. We accept the reports submitted by the Joint Committee on two
occasions, one filed on the basis of the directions issued by this Tribunal
while admitting the matter and other filed after considering the

objections filed by the parties.

b. We reject the contention of the 3rd respondent that they are fully

compliant unit and they are not liable to pay any compensation for the
violations committed.

c. We direct the 3 respondent/ONGC to pay the Environmental
Compensation of Rs.22,76,62,500/- (Rupees Twenty Two Crore
Seventy Six Lakh Sixty Two Thousand and Five Hundred only)
assessed by the Joint Committee as per their second report dated
23.03.2022 to the Andhra Pradesh Pollution Control Board within a
period of 6 (Six) months, failing which, the Andhra Pradesh Pollution
Control Board is directed to take steps to recover the amount from the
3rdrespondent in accordance with law.

d. The Andhra Pradesh Pollution Control Board is also directed to take
further action (if any) required against the 3rd respondent for non-
compliance of the conditions or operating the wunit against

environmental laws after following the due process of law and if



further violations are noticed, they are at liberty to impose further
Environmental Compensation apart from initiating further action as

provided under the respective statutes in accordance with law.

. The Andhra Pradesh Pollution Control Board is also directed to

monitor the operation of Respondent Nos.3 & 4 periodically and if
there is any violation noticed, then they are directed to take appropriate
action against them, including imposition of environmental
compensation apart from taking further coercive action as provided
under the respective statutes in accordance with law.

The 4t Respondent/GAIL is directed to comply with the
recommendations made by the Joint Committee and also directed to
carry out the recommendations made and operate their unit strictly
complying with the conditions imposed in the consent and other
clearances granted.

. Both the Respondent Nos.3 & 4 are directed to carry out the safety
measures which they are expected to carry out as per the guidelines
issued by the MoEF&CC and the Ministry of Oil and Natural Gas from
time to time so as to avoid any incidents of leakage in future in that
area.

. Respondent Nos.3 & 4 are also directed to strictly comply with the
utilization of CSR Fund which they are expected to spend in the project
affected area and utilization of the amount by Respondent Nos.3 & 4
has to be monitored by the District Collector of the concerned district.
The MoEF&CC is directed to monitor the compliance of the conditions
of Environmental Clearance (EC), including utilization of CSR Fund, if
any imposed and if there is any violation found, they are directed to
take appropriate action against the violating unit in accordance with
law.

On recovery of the compensation amount from the 3rd respondent, the
State Pollution Control Board in coordination with the District Collector
of the concerned district, is directed to prepare an action plan for
providing remedial measures, if any, required in the project affected
area and utilize the amount for carrying out that action plan in a
scientific manner.

. The right of the applicant to approach this Tribunal in future for any
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violations or pollution caused on account of the operation of
Respondent Nos.3 & 4 in that area, is left open and the other reliefs

claimed by the applicant in the application are rejected.
54. The points are answered accordingly.

55. In the result, the Original Application is allowed in part and disposed

of with the following directions:

(i)  We accept the reports submitted by the Joint Committee
on two occasions, one filed on the basis of the directions
issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the
parties.

(ii))  We reject the contention of the 3rd respondent that they are
fully compliant unit and they are not liable to pay any
compensation for the violations committed.

(iii) We direct the 3rd respondent/ONGC to pay the
Environmental Compensation of Rs.22,76,62,500/- (Rupees
Twenty Two Crore Seventy Six Lakh Sixty Two
Thousand and Five Hundred only) assessed by the Joint
Committee as per their second report dated 23.03.2022 to
the Andhra Pradesh Pollution Control Board within a
period of 6 (Six) months, failing which, the Andhra
Pradesh Pollution Control Board is directed to take steps
to recover the amount from the 3rdrespondent in
accordance with law.

(iv) The Andhra Pradesh Pollution Control Board is also
directed to take further action (if any) required against the
3rd respondent for non-compliance of the conditions or
operating the unit against environmental laws after
following the due process of law and if further violations
are noticed, they are at liberty to impose further
Environmental Compensation apart from initiating further
action as provided under the respective statutes in

accordance with law.



(v)

(vi)

(vii)

(viii)

(ix)

(x)

The Andhra Pradesh Pollution Control Board is also
directed to monitor the operation of Respondent Nos.3 & 4
periodically and if there is any violation noticed, then they
are directed to take appropriate action against them,
including imposition of environmental compensation
apart from taking further coercive action as provided
under the respective statutes in accordance with law.

The 4th Respondent/GAIL is directed to comply with the
recommendations made by the Joint Committee and also
directed to carry out the recommendations made and
operate their unit strictly complying with the conditions
imposed in the consent and other clearances granted.

Both the Respondent Nos.3 & 4 are directed to carry out
the safety measures which they are expected to carry out
as per the guidelines issued by the MoEF&CC and the
Ministry of Oil and Natural Gas from time to time so as to
avoid any incidents of leakage in future in that area.
Respondent Nos.3 & 4 are also directed to strictly comply
with the utilization of CSR Fund which they are expected
to spend in the project affected area and utilization of the
amount by Respondent Nos.3 & 4 has to be monitored by
the District Collector of the concerned district.

The MoEF&CC is directed to monitor the compliance of
the conditions of Environmental Clearance (EC), including
utilization of CSR Fund, if any imposed and if there is any
violation found, they are directed to take appropriate
action against the violating unit in accordance with law.
On recovery of the compensation amount from the 3rd
respondent, the State Pollution Control Board in
coordination with the District Collector of the concerned
district, is directed to prepare an action plan for providing
remedial measures, if any, required in the project affected
area and utilize the amount for carrying out that action

plan in a scientific manner.
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(xi) The right of the applicant to approach this Tribunal in
future for any violations or pollution caused on account of
the operation of Respondent Nos.3 & 4 in that area, is left
open and the other reliefs claimed by the applicant in the
application are rejected.

(xii) Considering the circumstances, parties are directed to bear
their respective costs in the application.

(xiii) The Registry is directed to communicate this order to the
MoEF&CC both New Delhi and Regional Office at
Vijayawada, Ministry of Oil and Natural Gas, Andhra
Pradesh Pollution Control Board, District Collector of East
Godavari District and West Godavari District, ONGC and

GAIL for their information and compliance of directions.

56. With the above observations and directions, this Original Application is

disposed of.

Sd/-
Justice K. Ramakrishnan, J.M.

Sdy/-
Shri. Saibal Dasgupta, E.M.

O.A. No.175/2020 (5Z),
02nd August 2022. Mn.



Annexure-lll
— ANDHRA PRADESH POLLUTION CONTROL BOARD
“ANDHRAPRADESH D.N0.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,
W Chalamalavari Street, Kasturibaipet, Vijayawada — 520010
a1/ 4 Phone: 0866-2463200, Website: https://pcb.ap.gov.in
Lr. No.APPCB/HO/UH-II/NGT OA No.175 of 2020/2022 06/09/2022

Sub: APPCB — HO — Unit-Il — Hon’ble NGT Order dt. 02.08.2022 in OA No 175 of 2020 —
Payment of Environmental Compensation to APPCB and to furnish station wise detailed
compliance status report on the violations observed by the Joint Committee — Reg.

Ref: Hon’ble NGT Order dt. 02.08.2022 in OA No 175 of 2020.

*kk

With reference to the above, it is to inform that Sri Venkatapathi Raja Yenumula filed O.A No
175 of 2020 before the Hon’ble National Green Tribunal, Southern Zone, Chennai on the
allegation that large scale air, sound, soil and water pollution are being caused in East and
West Godavari Districts due to operation of various stations by ONGC & GAIL. The Hon'ble
NGT appointed a Joint Committee and the said committee submitted its reports to Hon’ble
NGT on 09.04.2021 and 23.03.2022.

The Hon’ble NGT in its Order dt. 02.08.2022 (copy enclosed) allowed the Original Application
in part and disposed of with the following directions:

1. We accept the reports submitted by the Joint Committee on two occasions, one filed
on the basis of the directions issued by this Tribunal while admitting the matter and
other filed after considering the objections filed by the parties.

2. We reject the contention of the 3rd respondent /ONGC that they are fully compliant
unit and they are not liable to pay any compensation for the violations committed.

3. We direct the 3rd respondent/ONGC to pay the Environmental Compensation of
Rs.22,76,62,500/- (Rupees Twenty Two Crore Seventy Six Lakh Sixty Two Thousand
and Five Hundred only) assessed by the Joint Committee as per their second report
dated 23.03.2022 to the Andhra Pradesh Pollution Control Board within a period of 6
(Six) months, failing which, the Andhra Pradesh Pollution Control Board is directed to
take steps to recover the amount from the 3rdrespondent in accordance with law.

4. The Andhra Pradesh Pollution Control Board is also directed to take further action (if
any) required against the 3rd respondent for non-compliance of the conditions or
operating the unit against environmental laws after following the due process of law
and if further violations are noticed, they are at liberty to impose further Environmental
Compensation apart from initiating further action as provided under the respective
statutes in accordance with law.

5. The Andhra Pradesh Pollution Control Board is also directed to monitor the operation
of Respondent Nos.3 & 4 periodically and if there is any violation noticed, then they
are directed to take appropriate action against them, including imposition of
environmental compensation apart from taking further coercive action as provided
under the respective statutes in accordance with law.
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In view of the above, you are hereby directed -

i. To pay the Environmental Compensation of Rs.22,76,62,500/- (Rupees Twenty Two
Crore Seventy Six Lakh Sixty Two Thousand and Five Hundred only) assessed by the
Joint Committee as per their second report dated 23.03.2022; to the Andhra Pradesh
Pollution Control Board within a period of 6 (Six) months.

ii. To submit station wise detailed compliance status report on the violations observed
by the Joint Committee to the concerned Regional Offices of APPCB and to this office
within 15 days.

Should you fail to pay the environmental compensation within the specified period, further
action will be initiated against your industry under section 33(A) of Water (Prevention &
Control of Pollution) 1974 and under section 31(A) of Air (Prevention & Control of Pollution)
Act, 1981 and amendments thereof, in the interest of safeguarding Public Health and
Environment, without any further notice.

Vijay Kumar Gsrkr las
MEMBER SECRETARY

To

The Executive Director,

M/s.Oil & Natural Gas Corporation Ltd.,
Base Complex, Rajamahendravaram.
e-mail: narayan_amit@ongc.co.in

Copy to:

1. The Joint Chief Environmental Engineer, A.P. Pollution Control Board, Zonal Office,
Visakhapatnam for necessary follow up.

2. The Environmental Engineer, APPCB, Regional Office, Kakinada & Eluru with
directions to submit detailed reports on all the respective stations within a period of
one month along with the replies furnished by the ONGC,; for taking further necessary
action as directed by the Hon'ble NGT. He is also instructed to closely monitor the
operations of ONGC & GAIL and ensure compliance with Hon'ble NGT directives.



Annexure-f)§

OIL AND NATURAL GAS CORPORATION LIMITED
HEALTH,SAFETY AND ENVIRONMENT DEPARTMENT
RAJAHMNDRY ASSET:-RAJAHMUNDRY
: FAX : 0883-2427788
onGe ' PHONE: 2431570-75 EXTN.4419
No: ONGRAHSE/APPCB/2022-23, Dated : 14.09.2022. |
From: Ofo Head HSE, ONGC, Rajahmundry Asset. ]
To,
The Member Secretary,

The Andhra Pradesh Pollution Control Board, |

D.No.33-2614D/2, Near Sunrise Hospital,
Pushpa Hotel Center,

C'halamalavari Street, Kasturibaipet,
Vijayawada -520010

Sub:  Payment of Environmental Compensation as per Honorable NGT verdict dated 02.08.2022- Reg.

Respected Sir,

Please find enclosed herewith the Demand Draft bearing the No:673422, Dt .13.09.2022 for Rs.7,52,10,000/-
(Rupees seven crores fifty two lakhs and ten thousand only) for the payment of Environment Compensation as per

Honorable NGT Verdict dated 02.08.2022 with respect to the following installations of ONGC Rajahmundry Asset:

Name of Installations:

Total Environmental Compensation |
to be paid to APPCB with respect to |
these installations: i
Rs.6,38,40,000/-

Kesanapalli GGS

Gopavaram GGS Rs.1,13,70,000/-
" | Rs.7,52,10,000/- ]
Kindly acknowledgé receipt of the same.
Thanking You Sir,

Encl: 1. Demand Draft No.673422, Dt.13.09.2022.

Yours faithfully,
(,,{ T » ‘)\
[} ] N
[ ead HSE(offbib )
ONGC Rajahmundry Asset
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Annexure-V

Item No.01:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Execution Application No. 12 of 2023(SZ)
Original Applicatio% No.175 of 2020(SZ)
IN THE MATTER OF:

Venkatapathi Raja Yenumula,

Andhra Pradesh.
...Applicant(s)
Versus
Union of India,
Through its Secretary,
MOEF & CC, New Delhi and ors.
.Respondent(s)

Date of hearing: 20.11.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Sravan Kumar.

For Respondent(s): ~ Mr. R. Sankaranarayanan, ASGI for ONGC.
Mrs. Madhuri Donti Reddy for State of AP.

Page 1of2
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ORDER

1. The learned Additional Solicitor General appearing for the 3rd
Respondent/QOil and Natural Gas Corporation would seek 6
(six) weeks time for depositing the amount that has been

directed to be paid in the order.

2. He also mentioned that there is an arithmetical error in the
calculation of the environmental compensation to be paid by
them based on the Joint Committee report and he also filed a

Review Application to that effect.

3. Therefore, the deposit that may be made will be subject to the

order which may be passed in the Review Application.

4. Regarding the compliances to be done by the official
respondents, the learned counsel seeks 3 (three) weeks time to

file a report.
5. Post the matter on 03.01.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

E.A. N0.12/2023(SZ) in
0O.A. No.175/2020(SZ)
20th November, 2023. AD.

Page 2 of 2



ateasiof OILAND NATURAL GAS CORPORATION LIMITED
HEALTH,SAFETY AND ENVIRONMENT DEPARTMENT
RAJAHMNDRY ASSET::RAJAHMUNDRY

FAX : 0883-2427788
onGc PHONE: 2431570-75 EXTN.4419
No:_ONG/RA/HSE/APP_CB/NGT/2023-24 Date™: 22.12.2023
To

The Member Secretary,

Andhra Pradesh Pollution Control Board,
Paryavaran Bhavan

APIIC Colony Road,Gurunanak Colony,
Autonagar, Vijayawada-520007

Sub: Payment of Environmental Compensation as per Honourable NGT verdict dated 02.08.2022
and E.A.NO.12 of 2023(SZ) in 0.A.No.175 of 2020(Sz) dated 20th November ,2023.AD.

Respected Sir,
Please find enclosed herewith the Demand Draft bearing the no. 471838 Dt 22.12.2023 for Rs
8,42,32,500/-(Eight Crores Forty Two Lakhs Thirty Two thousand Five Hundred ) for the payment of
Environment Compensation as per Honourable NGT verdict dated 02.08.2022 and E.A.n0.12/2023(S2)
in 0.A.N0.175/2020(SZ) 20th November ,2023.AD, with respect to the installation of ONGC
Rajahmundry Asset mentioned below at no 2.

Lin first part compensation levied for Rs.7.52 Cr paid by ONGC to the Andhra Pradesh Pollution
Control Board on 15.09.2022 for,

Kesanapalli GGS,Rs | 6,38,40,000
Gopavaram GGS,Rs | 1,13,70,000

Total,Rs 7,52,10,000/-

2. Now remaining amount of compensation of ONGC Rajahmundry Asset as,

Installation Environmental Environmental Total amount to be
compensation — 1stvisit | compensation — paid in Rs
on committee, 2nd visit of
In Rs Committee in Rs

Tatipaka GCS 7,28,62,500 1,13,70,000 8,42,32 500

Note: As per Execution Application No.12 of 2023(Sz)(refer point 2&3) hearing dated 20.11.2023,
“the deposit that may be made will be subject to the order which may be passed in the review
Application by ONGC" .

Kindly acknowledge receipt of the same,

Thanking You sir
Enc: 1.Demand Draft No.471838 dated 22.12.2023.

2. Execution Application no .12 of 2023(sz).

o Yours faithfully

.r'! [ \ .'u (Héa/d{E)

| L 2 8 DEC 703

ONGC ,Rajahmundry Asset.
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Item No.01:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Execution Application No. 12 of 2023(SZ)
in
Original Application No.175 of 2020(SZ7)

IN THE MATTER OF:

Venkatapathi Raja Yenumula,

Andhra Pradesh.
...Applicant(s)
Versus
Union of India,
Through its Secretary,
MOEF & CC, New Delhi and ors.
-.Respondent(s)

Date of hearing: 20.11.2023.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Sravan Kumar.

For Respondent(s):  Mr. R. Sankaranarayanan, ASGI for ONGC.
Mrs. Madhuri Donti Reddy for State of AP.

Page 1 of 2
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ORDER

1. The learned Additional Solicitor General appearing for the 3rd
Respondent/QOil and Natural Gas Corporation would seek 6
(six) weeks time for depositing the amount that has been

directed to be paid in the order.

2. He also mentioned that there is an arithmetical error in the
calculation of the environmental compensation to be paid by
them based on the Joint Committee report and he also filed a

Review Application to that effect.

3. Therefore, the deposit that may be made will be subject to the

order which may be passed in the Review Application.

4. Regarding the compliances to be done by the official
respondents, the learned counsel seeks 3 (three) weeks time to

file a report.
5. Post the matter on 03.01.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

E.A. No0.12/2023(SZ) in
0.A. No.175/2020(SZ)
20t November, 2023. AD.

Page 2 of 2
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Annexure-Vll

OIL AND NATURAL GAS CORPORATION LIMITED
EASTERN OFFSHORE ASSET
1st Floor, B-Block, ONGC Logistic Park, APIIC Industrial Area,
Vakalapudi, Kakinada-533 005
Ph No. 9968282234, 0884 - 2322100

No: ONGC/EOA/Surface/APPCB/NGT/2023-24 Date: 22.12.2023
To

The Member Secretary,

Andhra Pradesh Pollution control Board,
Paryavaran Bhavan

APIIC Colony Road, Gurunanak Colony,

Auto Nagar, Vijayawada-520007.

Sub: Payment of Environmental compensation as per the Honorable NGT Verdict date 02.08.2022 and E.A.
No.12/2023(SZ) in 0.A. N0.175/2020(52) 20th November, 2023. AD.

Respected Sir,

Please find enclosed herewith the Demand Draft bearing the No0.484296 dated 22.12.2023 for Rs
6,82,20,000 ( Rupees Six Crore Eighty Two lakh Twenty Thousand Only) for the payment of Environmental
Compensation as per Honorable NGT Verdict Dated 02.08.2022 and E.A. No.12/2023(SZ) in O.A.
No0.175/2020(SZ) 20th November, 2023. AD with respect to the following installation of ONGC Eastern
Offshore Asset, Kakinada. As per Execution Application No. 12 of 2023(SZ}{refer point 3) hearing dated
20.11.2023, this deposit will be subject to the order which may be passed in the review Application by ONGC.

S.No | Name of the EC amount assessed EC amount assessed Total EC amount in
installation during first visit of the | during 2nd visit of the | INR to be paid to
committee committee APPCB
[T | Odalarevu 6CS Rs.5,68,50,000/- Rs.1,13,70,000/- Rs.6,82,20,000/-
Total  Rupees Six Crore Eighty Two lakh Twenty Thousand Only) 6,82,20,000/-

Kindly acknowledge the receipt of the same.
Yours faithfully

@w%@z}

Prabal Sengupta, GGM(P
Surface Manager
Enclosures:
1) Demand Draft No: 484296, dated 22.12.2023
2} Execution Application No. 12 of 2023(SZ)
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Annexure-VIli
REPORT IN E.A. NO. 12 OF 2023 IN O.A. NO.175 OF 2020 (S7)

O.A no. 175 of 2020 was filed before the Hon'ble NGT Southern Bench on alleged pollution
by M/s ONGC (Oil & Natural Gas Corporation Ltd) units in the State of Andhra Pradesh along
the Krishna-Godavari Basin located in East Godavari and We Godavari District of Andhra
Pradesh regarding oil leakage in the pipe lines there by damaging agricultural land and water
bodies In order to ascertain the impact of the activities of M GAIL and M/s ONGC, the Hon'ble
NGT in its orders dated 08.09.2020 (Annexure-1) has appointed a Joint Committee comprising
of 1) a Senior Officer from Regional Office, Ministry of Environment Climate Change
(MoEF&CC), Chennai, 2) a Senior Officer from Regional Office, Centr Pollution Control Board
(CPCB), Chennai, 3) a Senior Officer as deputed by the Chairman the Andhra Pradesh Pollution
Control Board (APPCB), 4) the District Collector, East Godavari and West Godavari Districts or
a Senior Officer not below the rank of Assistant Collector/Sub Divisional Magistrate designated
by the respective District Collectors and 5) an Expert from Petroleum Engineering from Andhra
University College of Engineering, Visakhapatnam inspect the area in question and submit a

factual as well as action taken report. The Joint Committee submitted the report to the Hon'ble
NGT.

The Hon'ble NGT in its order 02.08.2022 (Annexure-ll) in OA No.175 of 2020, allowed the
Original Application in part and disposed of with certain directions. The APPCB addressed letter
on 06.09.2022 (Annexure-lIl) to M/s ONGC directing them to pay Environmental Compensation
of Rs.22,76,62,500/- (Total for Four facilities) within a period of six months abiding to the
instructions of the Hon’ble NGT.

In response to the above, M/s.ONGC vide letter dt.14.09.2022 (Annexure-IV) paid
Environmental Compensation of Rs.7,52,10,000/- pertains to two facilities i.e. Kesanapalli GGS
& Gopavaram GGS. As per the directions of the Hon'ble NGT in E.A. No.12 0f 2023(SZ) in OA
No175 of 2020(SZ) dated 20.11.2023 (Annexure-V), M/s ONGC vide letter dated 22.12.2023
(Annexure-VI) has paid the total EC of Rs. 15,24,52,500/-.

Thus, abiding to the directions of the Hon'ble NGT, M/s ONGC has paid total Environmental
Compensation of Rs.22,76,62,500/-

The present status of compliance of the joint committee observations in the facilities of
M/s ONGC relating to the OA No175 of 2020(SZ) is herewith submitted for kind perusal
(Annexure-VII).

Further, it is to submit that the status of compliance of the facilities was reviewed in the External
Advisory Committee (EAC) meeting held on 26.02.2024 and directions were issued to the
facilities located at Odalarevu, Tatipaka GCS, Gopavaram GGS and Showcause Notice issued

to Kesanapalli GGS (enclosed).

This report is submitted for kind consideration. The APPCB will abide by all such directions as
this Hon'ble Tribunal may deem fit and appropriate.

Date:12.04.2024 Environr#e&%‘l\ér{&ineer,

Place: Kakinada. A.P. Pollution Control Board,
Regional Office, Kakinada.

NTAL ENGINEER
EN VIR N ToNTROL BOARD
Regional Office, KAKINADA



The present status of non-compliance observed by the Joint Committee at specific

installations is submitted as below:

1. Tatipaka GGS

SI. Non- Compliance Status of Remarks of Current
No | compliance status compliance as per | the Joint Status
s observed | submitted by the Joint Committee
by the unit and | Committee report
committee | Upgradation | dated March, 2022
during first s/
visit Modification
s made by
the unit
1 The storm | Oil catchers | Storm water drains | Partially No stagnation
water from | are provided | are cleaned up in | complying in storm water
the in two storm | the most of storm drains
installation is | water drains | water drains. observed.
discharged located near | However, no
into main | process area | information is Made
drains laid | and any oil | available with arrangement
outside the | carried over |regard to mode of for collection
unit from the | disposal the silt & of first flush of
premises. process area | oily sludge. storm  water.
During is recovered | Seepages of By providing
inspection in the oil | effluent near the two tanks with
the catcher. effluent  collection pumps in the
committee tank, unloading storm  water
observed Unit has | tank were network for the
that due to | taken observed. Provision collection  of
heavy rains | measures to|of discharge of contaminated
and  water | desilt and | Storm  water is storm  water
logging, clean the | made outside the and to pump
effluent was | storm  water | unit. Not made any contaminated
getting drains twice a | arrangements  for water to ETP.
mixed  with | year to | collection and
storm water | prevent treatment of first
and from the | logging. Unit | flush of rain water
main drain it | has in ETP.
may submitted
ultimately that all the
join sea. drains were
cleaned and
unit has
taken
measures to
recover oil
from the
storm water
drains.
Unit claims as
complying
2 | The tilted | ETP Supporting civil | Not The industries
plate Upgradation | structure (wall) is | complying yet to take up
interceptor work is yet to | strengthened only. the works for
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and slop oil
tank are not
working

properly.

The capacity
and retention
time of plate
interceptor is

be
undertaken.

Support

structure  of
Tilted Plate
interceptor is
strengthened

Tilted plate
interceptor is not
upgraded. The
existing plate

interceptor and oil
separators are not
adequate to treat
the effluent

upgradation of

tilted plate
interceptor.
The TPl is

proposed to
replace.

not adequate | and is in | generated. The industry
to treat the | operation as has awarded
effluent. per the the works
Hence the oil | design (project) of
removed capacity of 21 revamping the
from effluent | cum per hour entire ETP
is stagnated | which is facility to M/s.
and adequate as Hubert Enviro
overflowing. | per the Care Systems
design Pvt. Ltd,
criteria of Chennai. The
ETP. works are
Unit claims as proposed to be
works under completed by
progress. May, 2024.
The units | ETP The unit has | Complying | Complying
have not | upgradation Neither  obtained | with with  consent
amended the | works is yet | amendment nor | consent discharge
consent for | to be | filed any application | discharge standards as
the revised | undertaken. to the Board to |standards. | per the
quantity  of obtain amendment analysis of
effluent Post of the consent samples
generated. committee order for increased collected on
Thereby inspection, quantity of effluent 23.01.2024.
presently the | Tatipaka generated.
effluent GGS is taking The ETP was
generated effluent from | As per the records, constructed for
from the | other average effluent treatment  of
installation is | installations generated from the 500 KLD
more  than | only on rare | installation is effluent.
the quantity | occasions 350m?3/day and However, the
specified in|and effluent | provided collection treated effluent
the CFO | generated tank of 40 KL only. storgae
issued by | from Tatipaka | Thus, the unit has capacity is
APPCB and | GGS is only | not even one day only 180KLD.
moreover treated in the | storage of effluent. The average
the existing | ETP. wastewater
ETP is not treated in the
adequate in | Unit claims as | Effluent  samples ETP of the
terms of | work  under | from inlet and outlet facility is about
capacity to | progress of ETP, leachate 207 KLD and
treat the near sludge pit the same is
present were collected and being pumped
effluent the analysis results to ED well
generated. are given in table 1.
As per the

CFO issued




to Tatipaka
GGS on
27.02.2015
the quantity
of effluent is
225 KLD but
presently
effluent
generated is
more  than
500 KLD. In
addition, 15
KLD of
effluent
generated
from
Tatipaka
mini refinery,
Endamuru
GGS and
Mandapeta
GGS has to
be treated.
Hence the
existing ETP
of capacity
500KL is not
adequate to
treat the
present
quantity  of
effluent
generated.

Old ETP is not in
use and is filled
with effluent. Oily
effluent is  still
present in clarifier.
No time bound
action plan
submitted to treat
the effluent present
in the old ETP.

Table 1: Wastewater analysis results of Tatipaka GGS (Collected on 23.01.2024)

Sampling Location

Inlet of
ETP

Outlet of ETP
which is being
reinjection into

abandoned
wells

As per CFO
standards

S.N Parameter

Values (mg/l) Except pH

1. | pH

7.36

7.74

C

Total Suspended Solids at 105°

312

72

Total Dissolved Solids at 105° C

12600

2428

Chemical Oxygen Demand

2000

212

Biochemical Oxygen Demand 580

46

o oA W

Oil & Grease

128

7.6

10

As per the analysis reports, the treated effluent is conforming to the Board’s standards

for ED well disposal.

4 | Sludge
drying beds

Unit
invited

has

Oily sludge is being
stored in open

Not
complying

The industry
has awarded
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are not in |tenders for | sludge pit which is the project of
operation disposal  of | completely filled up revamping the
sludge. to the brim. Lot of entire ETP
spillages observed facility to M/s.
Oily sludge is | all around the Hubert Enviro
collected in | sludge pit. As the Care Systems
Sludge sludge pit Pvt. Ltd,
storage tank. | completely filled up Chennai. The
Tendering to the brim, there is works are
work is in|every possible of proposed to be
progress for | over flow and completed by
Oil recovery | contamination  of May, 2024.
from Sludge | rain water during The industry
(E-tender No. | rainy season. has awarded
K16JC21015) works of oil
followed by recovery from
Bioremediatio the sludge
n of residual followed by
for which bioremediation
NOA exist At present,
with  TERL. the 15t phase
Unit claims as of work at
work  under Gopavaram
progress. completed and
proposed to
complete
bioremediation
works by
31.05.2024.
M/s. ONGC
intends to
complete the
bioremediation
at Tatipaka in
the 2" phase
ie., by
31.03.2025.
TVOC levels | Online No perceptible | Complying | No perceptible
measured Hydrocarbon | smell was observed smell was
using detectors are | during the observed
handheld installed  to | inspection. during the
PID analyser | monitor inspection.
in the ETP | fugitive
area is | emissions.
varying from
22ppm  to | Guard pond
4.0ppm and storm
water drains

cleaning has
been carried

out and
TVOC levels
are within the
limits. Unit

claims as




complying

There is no | Hazardous Provided closed | Partially Provided
dedicated waste and | shed for storage of | complying closed shed
hazardous chemical hazardous waste, for storage of
waste sheds are | but no hazardous hazardous
storage constructed. | waste stored in the waste and
shed. ETP shed. storing the
sludge, Storage of hazardous
empty hazardous waste under
barrels, slop | waste & sheds.

oil are stored

chemicals are

haphazardly | being stored
within the | in the
unit designated
premises sheds.  Unit
claims as
complying
In old GGS | Drain No effluent was | Complying | No effluent
plant drain | channels are | observed in the was observed
effluent is | cleaned. The | drains. Near old in the drains
joining storm | pH levels are | GGS plant.
water drains | observed to | However, there is Made
and pH of | be within the | possibility of arrangement
drain effluent | limits. Unit | contamination  of for  collection
was 14 and | claims as | storm water during of pumping the
same  was | complying rains. The unit has contaminated
joining storm to isolate the water for
water drain. process area from treatment.
storm water drains
in order to prevent
contamination
during rainy
season.
LDAR of | Unit is | Not carrying out | Partially LDAR carried
refinery is | periodically Leak detection and | complying out by third
not carried | monitoring repair (LDAR) study party and
out. TVOC | TVOC levels | through certified report
levels near | internally. agencies. submitted.
the valves of | Unit claims as
distillation complying
column is
around
5ppm and
near
sampling
point is

70ppm

212



213

In the gas
dehydration
unit in the re-
boiler
system,
glycol
(containing
moisture) is
heated to
200°C  and
moisture is
knocked out
into the
atmosphere.
During
knocking out
some glycol
vapors is
carried along
with
moisture.
There
odor
nuisance in
the area.

rich

was

The
point

is more than
240°C
whereas, the
re-boiler
temperature
is maintained
at 190°C. So
the chances

of

vaporisation

is nil.

Unit claims as
complying

Boiling | No

of TEG

glycol

smell was observed
during
inspection.

perceptible

the

Complying

No perceptible
smell was
observed
during
inspection

the

10

Odour
nuisance

Due

cleaning  of
drains,
removal of

oily
and

controlled
knock

emissions
TVOC
are within the

limits

hence
is no odour
nuisance.
Unit claims as
complying

to | No

sludge

out
levels

and
there

smell was observed
during
inspection.

perceptible

the

Complying

No perceptible
smell was
observed
during
inspection

the

2. Kesanapalli-W:

GGS

Sl.
No

Non-

compliances
observed by
committee
during first visit

Compliance
status
submitted by
the unit and
Upgradations/
Modifications
made by the
unit

Status of
compliance
as per the
Joint
Committee
report dated
March, 2022

Remarks of
the Joint
Commiittee

Current
Status




Effluent is getting | Drains were | Storm  water | Partially Storm water
mixed with storm | cleaned. drains  were | complying drains were
water and storm cleaned and cleaned and
water is dry at present. dry at
discharged into However, present.
main drain there is
outside the unit possibility  of 3 nos of oil
premises. pH of contamination catchers
the storm water of storm water installed in
was 12. In during rains. storm water
addition, the The unit has drain
leaves and to isolate the facilitating
garden waste is in process area lifting of
the drain and from storm contaminate
getting putrefied water drains in d water to
in the drain itself order to the ETP.
prevent
contamination
during rainy
season.
No records
available
regarding
quantity of oily
sludge
removed and
disposed.
The effluent | Red colored | Treated Complying Treated
stored in treated | effluent is | effluent effluent
effluent sump was | taken to ETP | samples were samples
red in color and | for treatment. | collected and were
pH was more | Unit informed | analysis collected
than 12 that awareness | reports were and
was created | submitted samples are
among the meeting the
workers as not standards
to add any for injection
chemicals into to the
treated water abandoned
or fresh water wells.
sumps. However,
Unit claims as the industry
complying shall meet
the marine
discharge
standards.
There is no | Dedicated Provided two | Partially Provided
dedicated storage sheds | sheds for | complying dedicated
hazardous waste | for hazardous | chemical constructed | hazardous
storage sheds waste and | storage and | shed, but | waste
chemicals have | hazardous continuing storage
been built. waste storage. | storage of oil | sheds.
Unit claims as | However, the | sludge
complying unit has been | openly in | The oily
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storing  ETP | sludge pits. sludge was
sludge / oily stored in
sludge openly the sludge
in sludge tanks and it
tanks. No was
records informed
pertaining to that oily
storage and sludge will
disposal of be sent for
Hazardous the
waste ie., recovery of
waste lube oil/ oil and then
sludge shown to the
during the bioremediati
inspection. on, which
shall be
completed
by
31.03.2025
The unit was | ONGC having | Unit has | Not The unit
disposing the | CFE and auto | obtained CRZ | complying has
effluent by means | renewal of | clearance for obtained
of marine | CFO for the | laying of CRz
disposal but | operation of | pipeline for clearance
however the unit | Kesanapalli-w | marine from
has not obtained | ETP which is | disposal. MoEF&CC,
necessary available upto dated
permissions from | 31.07.2023. Unit has 11.08.2016
APPCB for | CRZ clearance | obtained CFE for the
marine disposal. | was also | from APPCB marine
Further, part of | obtained for | for laying of disposal of
the pipeline used | laying disposal | pipeline for treated
for deep sea]line. marine effluent
disposal (1000m disposal on from ETP.
stretch of pipeline | New 13.08.2015.
taking deep sea) | contract/tender M/s. ONGC
is broken and|was awarded | The facility has
washed away. | for laying New | applied for executed
Presently the unit | Marine CFO of the the sub-sea
is disposing the | disposal line in | Board for pipe line
effluent in the | place of broken | marine with diffuser
coast. The unit|line (which is |disposal on to dispose
had obtained | expected to be | 03.12.2020 the treated
CRZ clearance | completed by | and same was effluent  of
for laying  of | March-2022, in | rejected by 3000 m3 /
pipelines. the favourable | APPCB on day.
climate 09.03.2021 as
window) the unit has Due to the
Meanwhile, not completed pipeline
temporary the marine breakage at
arrangement pipeline. Copy the landfall
was made with | of the point the
8’casing pipe | rejection letter same was
and GRE | is enclosed as replaced.

flexible

Annexure-1.




connection in
place of the
washed out
portion (till the
permanent line
will be made
available).

Also additional

arrangement
was done to
take a
substantial
portion of

N.ETP treated
effluent to ED
wells ETP (old)
for disposal for

deep well
injection, and
subsequently
to reduce
marine

disposal
quantity  from
New ETP.

Additional high
pressure water
injection pump
was installed
for this
purpose.

Also, additional
Effluent
disposal wells
were
commissioned
after WOR for
effluent
disposal (deep
well injection)
for capacity
expansion.
Unit claims as
work under
progress

The unit has
laid a pipeline
for marine

disposal of
treated water
from the new

ETP into Sea
at a distance
about 60
mtrs., only.
from the
shore. The
facility
discharging
1200 KLD of
wastewater
through
pipeline. As
per the

analysis report
of the effluent

discharging
through
pipeline into
sea, the COD
levels
recorded as
528 mg/l
against the
general
standard of
250 mg/l.
During
inspection, the
facility has

been laying a
new pipeline
at a distance
of about 150
mtrs., from the
existing
marine
disposal

The facility
has completed
laying of 1500
m HDPE line
with diffuser in
the sea and
trenching work
by dredger
pontoon

However,
since there
was minor
deviation in
the
alignment of
the pipeline,
the facility
Carried out
EIA studies
for
obtaining
CRZ
clearance.

During the
inspection,
it was
observed
that the unit
has been
discharging
the treated
water into
Sea through
marine
disposal. As
per the CRZ
clearance,
the

offshore
pipeline
shall be at
1.5 kms
from the
Sea shore
to disposal
point in the
Sea.
However,
the facility
shall obtain
amendment
s in the
respective
consent
orders. The
APPCB will
issue
necessary
directions.
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Marine is in

progress.
Table 2: Effluents samples collected and the analysis results are as follows:
Sampling Inlet of Outlet of Inlet of ETP Outlet of ETP
Location ETP ETP (Old ETP) (Old ETP)
(New (New ETP)
ETP)
S.No | Parameter Values (mg/l) Except pH
pH 7.35 7.31 7.12 7.45
Total
Suspended
Soligs at 105° 36 R 293 25
C
Total
3. | gosoved | 18896 7332 19004 13436
C
Chemical
Oxygen 1024 288 1312 296
Demand
Biochemical
5. Oxygen 270 65 310 70
Demand
6. Oil & Grease 38 6.8 28 6.2
Water logging | Area is cleared | No water | Complying | No water
observed at the | of water | logging was logging was
entrance of the | logging. observed observed
unit Levelling and | during the during the
cleaning  was | inspection. inspection.
done. Now the
premise is
properly
maintained.
In the ETP area, | After No oil spillage | Complying | No oil
the unit had | excavation of |/ dumping of spillage /
covered with | the area, where | sludge  was dumping  of
fresh soil. The | ever oily soil | observed. sludge was
committee was observed observed.
excavated the | and which was
portion of the soil | removed and
and found that | transferred to
black oily soil was | sludge bed for
present below | bioremediation.
upto depth of 1m
Opposite to new | The said area | No waste oil / | Complying | No waste oil /
ETP boundary | was allowed to | sludge  was sludge was
wall, waste oil & | dried up water, | observed. observed.
sludge is dumped | where ever oily
on land to an | soall was
extent of two to | observed and
three acres was removed
and transferred
to sludge bed
for
bioremediation.
After cleaning
properly,




initiative  was
taken to bring
this area under
green belt (by
growing
greenery)
8 In around 5acres | The area | No Complying | No
of land opposite | allowed to dry | accumulation accumulation
to DG room the | water and | of effluent and of effluent
effluent & sludge | where ever | sludge were and  sludge
is accumulated. | contaminated observed in were
From the | soil was | the land observed in
sediment observed and | opposite to the land
sampling it is |that portion | DG room. opposite  to
learnt that | was cleared DG room.
mercury is | from the area
present in the|to sludge pit.
range of 201 | Now greenery
mg/Kg is visible in the
area. The sall
analysis by
HECS, shows
mercury levels
below the
quantifiable
limit.
3. Odalarevu
Sl. Non- Compliance Status of Remarks Current Status
No compliances stgtus compliance oft_he
observed by submitted by as per the Joint
committee the unit and Joint Committee
during first Upgradations/ | Committee
visit Modifications | report dated
made by the March, 2022
unit
1 The ETP is not | Unit has | ETP of 160 | Complying | The samples of
functioning improved KLD capacity ETP inlet & outlet
properly. Oil is | housekeeping | was in collected
removed from | and operation. on23.01.2024
slop oil tank | maintenance Collected are complying
and then | activities. samples from with the consent
effluent is | Unit has | inlet and limits.
stored in | replaced outlet of ETP
holding ponds. | corroded and as per However, the
Multimedia valves, serviced | analysis industry has
filters were not | pumps & | reports, the awarded the
in operation on | pipelines, treated water works for
the day of the | installation  of | is conforming revamping of the
visit. Effluent is | new diaphragm | to the Board’s entre ETP to
disposed on | pump, discharge M/s. ACE
the ground | replacement of | standards into Dynamics,
without media of multi- | ED wells. Visakhapatnam
treatment. ETP | media filters. Flow meters dated
is not properly are installed 12.01.2024. As
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working since | Unit is |at inlet and per the, work
2017 and the | producing 18- | outlet of ETP. order same shall
unit is yet to|30 m3¥day of | Effluent be completed
replace  worn | effluent which is | samples within 6 months.
out pumps processed in 3- | results are
5 hours and | given at
injected into | table.3.
effluent
disposal wells.
The ETP is
operational and
functioning
properly and
operated in
batches
depending
upon load to
ETP.
Unit claims as
Complying
Table 3: Odalarevu raw and treated effluent analysis results
Sampling Inlet of | Outlet of Sample Sample
Location ETP ETP collected from collected
storm water from near
drain GAIL
terminal
S.No. Parameter Values (mg/l) Except pH
1. pH 6.76 7.79 8.13 8.52
Total Suspended
2 | soldsat 10500 | 13 12 10 14
3. | ot Dissoved | 16144 | 9000 864 7334
4, | Ghemical 18720 | 11440 20 96
Oxygen Demand
Biochemical
Oxygen Demand
5. (ngm days 5600 2600 4 20
@27°C
6. Oil & Grease 10.6 5.4 -- --
Phenols (as BDL BDL
C6H50H() 148 0.94
8. Sulphide (as S$%-) 14.4 6.8 BDL 0.4
Hexavalent BDL BDL
9. Chromium (as 0.26 0.02
Cr+6
10. | Cyanide (as CN) 0.18 0.04 BDL BDL
2 | Severe Oil in the CRWS tank | No perceptible | Complying | No perceptible
odour and other operational | smell was smell was
nuisance area pits have been | observed. observed.
and VOC | processed and being
levels maintained regularly
inside unit | within limits so that
premises VOC and odour
was nuisance is not
varying available in the
from premises anymore.




4.0ppm to
6.0ppm
when
measured
using
handheld
PID (photo
ionic
detector)
analyzer
During the | Unit claims that MEG | Patches of | Not Sample of
visit, there | barrels were placed | water was | complying | water collected
were rains | near the referred | observed, in in the storm
and water | lagoon having an area | the area water  drains
logging of 1.25 acres (not 10 | between M/s has no
was Acres) during | GAIL and M/s contamination.
observed construction activities. | ONGC The samples
in the area. | Unintended and | terminals. collected near
Both inadvertent leakage of | Collected the M/s.GAIL
Effluent one of the barrel of | samples and Terminal is
mixed with | MEG in the area | as per analysis also observed
storm might have resulted | reports COD to the having
water was | into low pH value in | levels reported no
present in | the sample. The same | as 568 mg/Itr contamination.
the unlined | has been rectified. indicating that
lagoon in | Top layer of soil has | storm  water
more than | been recovered and | contaminated
10acres of | shall be processed for | with oil /
land bio sludge finding
between remediation/Transfer |its way from
M/s GAIL | to TSDF for landfill | the facility into
and M/s | depending upon | low lying area.
ONGC sample analysis. the facility has
terminals. | After removal of the | to isolate all
The pH of | top layer of soil, the | the process
the lagoon | area will be properly | areas from
water was | protected with bund | contamination
around 5 and rain water shall | of storm water

be stored in the pond. | during  rainy

Unit claims as | season.

Complying
The storm | The storm  water | Storm  water | Complying | Storm water
water drains are being | drains were drains were
drains are | cleaned periodically in | cleaned and cleaned
completely | a phase wise manner | dry at present.
clogged to remove the | However,
and  was | vegetation. there is
filled with possibility  of
thick  oily contamination
sludge. of storm water

during rains.
The unit has to
isolate the
process area
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from storm
water drains in
order to
prevent
contamination
during  rainy
season.
No records
available
regarding
quantity of oily
sludge
removed and
disposed.
4. Gopavaram GGS
Sl. Non- Compliance Status of Remarks of Current
No compliances | status sub_mitted compliance_ as theJo_int Status
observed by by the unit and per the Joint Committee
committee Upgradations/ Committee
during first Modifications report dated
visit made by the unit March, 2022
1 Unit is | Unit is in the | As per the CFO | Not Existing ETPs
generating process of | of the Board, complying capacity is 600
1800 KLD of | upgrading ETP permitted with respect | KLD. The
effluent but|and augmenting quantity to treatment | industry
the capacity | the capacity. discharging into | capacity. Lot | awarded works
. . . ED wells is 6 |of effluent |to M/s. Hubert
of ETP is 600 | Unit claims as : :
KLD only. But | spillages Enviro Care
KL work under actual effluent | observed Systems  Pvt
progress generation near the | Ltd, Chennai to
varies from | effluent construct new
1500 KLD to | pumping ETP of
1800 KLD. The | station to | capacity 1000
existing ETP is | ED  wells. | KLD. High
capacity of 600 | The effluent | water
KLD. The | pumping producing well
facility has been | stations, has been
discharging ETP  area | closed. As per
both treated & |are not are | contract, the
untreated not isolated | ETP works are
effluent into ED | and there is | proposed to
wells. Collected | possibility of | complete by
samples  from | contaminatio | the end of
inlet, outlet of [n of storm | March, 2024.
ETP and lagoon | water during
located at | rainy
South-East season.
direction,
untreated
wastewater
discharging into
ED wells. As

per the analysis
reports,




effluents
discharging into
ED wells are
conforming  to
Board’s

discharge
standards.
Table 4: Gopavaram raw and treated effluent analysis results
Sampling Location Inlet of ETP | Outlet of ETP
Sé Parameter Values (mg/l) Except pH
1. | pH 7.31 7,36
Total Suspended Solids
2.
at 105°C a4 b
Total Dissolved Solids at
3. 1050 C 29836 29508
Chemical Oxygen
4,
Demand 400 304
5 | Biochemical Oxygen 120 75
Demand
6. | Oil & Grease 16 5.8

U
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Annexure-IX

Item No.04:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

(Through Video Conference)

Execution Application No.12 of 2023 (SZ) in

</ hwagy

IN THE MATTER OF ‘
Venkatapathi Raja Yenumula,
Andhra Pradesh.
..Applicant (s)
Versus

Union of India
Through its Secretary N
MoEF&CC, New Delhi and Ors.

\ a ...Respondent(s)

Date of hearing: 03.01.202

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYAN ARAYANA, JUDICIAL MEMBER

HON’'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): M/s. Shireesh Tyagi represented
Mr. Sravan Kumar.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
M/s. Giridhar & Sai, Y. Kavitha for R3.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.

,)P\O B2 Page 1 of 2
N\
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ORDER

1. For complying with the earlier order dated 20.11.2023, post the
matter on 06.02.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
E.A. No0.12/2023 (SZ) in
O.A. No.175/2020 (SZ)
031 January, 2024. Mn.

Page 2 of 2
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Annexure-X

Item No.09:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Execution Application No.12 of 2023 (SZ) in
Original Application No.175 of 2020 (SZ)
IN THE MATTER OF:

Venkatapathi Raja Yenumula,

Andhra Pradesh.
...Applicant (s)
Versus
Union of India
Through its Secretary
MOoEF&CC, New Delhi and Ors.
...Respondent(s)

Date of hearing: 11.07.2024.

CORAM:

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): M/s. Shireesh Tyagi represented
Mr. Sravan Kumar.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
M/s. Giridhar & Sai, Y. Kavitha for R3.
Mrs. Madhuri Donti Reddy for R5, R7 to R12.

Page 1of2
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ORDER

1. The report of the Andhra Pradesh Pollution Control Board (APPCB)
dated 13.04.2024 is filed.

2. The report states that the environmental compensation of
Rs.22,76,62,500/- is paid by the M/s. Oil and Natural Gas
Corporation (ONGC). Regarding the compliance of the other
aspects in comparison with the Joint Committee report, the current
status is furnished. A few of the items are not complied with by the

M/s. ONGC even till today.

3. Let the M/s. ONGC comply with the directions already issued

within a specified time, failing which, they may be subjected to a

penalty.

4. Let the APPCB cause an inspection and file a further compliance

report in this regard.

5. Post the matter on 17.09.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM
E.A. No.12/2023 (SZ) in
0.A. No.175/2020 (SZ)
11th July, 2024. AD.

Page 2 of 2
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Annexure-XI

The present status of non-compliance observed by the Joint Committee at specific
installations is submitted as below:

1. Tatipaka GCS

Sl. Non- Compliance Status of Remarks of | Current Status
No | compliances status compliance as per the Joint
observed by | submitted by | the Joint Committee | Committee
committee the unit and report dated March,
during first | Upgradations/ 2022
visit Modifications
made by the
unit
1 The storm | Oil catchers | Storm water drains | Partially No stagnation in
water from | are provided in | are cleaned up in the | complying storm water
the two storm | most of storm water drains
installation is | water drains | drains. However, no observed.
discharged located near | information is
into main | process area | available with regard Made
drains laid | and any oil | to mode of disposal arrangement for
outside  the | carried over | the silt & oily sludge. collection of first
unit premises. | from the | Seepages of effluent flush of storm
During process area is | near the effluent water, by
inspection the | recovered in | collection tank, providing  two
committee the oil catcher. | unloading tank were tanks with
observed that observed. Provision pumps in the
due to heavy | Unit has taken | of discharge of Storm storm water
rains and | measures  to | water is made network for the
water logging, | desilt and | outside the unit. Not collection of
effluent was | clean the | made any contaminated
getting mixed | storm water | arrangements for storm water and
with storm | drains twice a | collection and to pump
water and | year to prevent | treatment of first flush contaminated
from the main | logging.  Unit | of rain water in ETP. water to ETP.
drain it may | has submitted
ultimately join | that all the
sea. drains were
cleaned and

unit has taken
measures to
recover oil
from the storm
water drains.
Unit claims as
complying
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The tilted | ETP Supporting civil | Not The facility has
plate Upgradation structure  (wall) is | complying completed the
interceptor work is yet to | strengthened  only. revamping of
and slop oil | be undertaken. | Tilted plate the entire ETP
tank are not interceptor is  not on 10.09.2024
working Support upgraded. The against the
properly. The | structure of | existing plate commitment to
capacity and | Tilted Plate | interceptor and oll be completed
retention time | interceptor is | separators are not by May, 2024.
of plate | strengthened adequate to treat the
interceptor is | and is in | effluent generated. This office
not adequate | operation as collected the
to treat the | per the design samples of the
effluent. capacity of 21 ETP inlet and
Hence the oil | cum per hour outlet on
removed from | which is 20.07.2024. The
effluent is | adequate as values are
stagnated and | per the design exceeding the
overflowing. criteria of ETP. standards.

Unit claims as

works  under

progress.
The units | ETP The unit has Neither | Complying Not complying
have not | upgradation obtained amendment | with consent | with consent
amended the | works is yet to | nor filed any | discharge discharge
consent  for | be undertaken. | application to the | standards. standards. As
the  revised Board to obtain per the analysis
guantity of | Post amendment of the of samples
effluent committee consent order for collected on
generated. inspection, increased quantity of 20.07.2024.
Thereby Tatipaka GGS | effluent generated.
presently the |is taking Hence, the
effluent effluent from | As per the records, facility is liable
generated other average effluent for the
from the | installations generated from the Environmental
installation is | only on rare | installation is Compensation.
more than the | occasions and | 350m®/day and
guantity effluent provided  collection The ETP was
specified in | generated from | tank of 40 KL only. constructed for
the CFO | Tatipaka GGS | Thus, the unit has not treatment of 500
issued by | is only treated | even one day storage KLD  effluent.
APPCB and | inthe ETP. of effluent. However, the
moreover the treated effluent
existing ETP | Unit claims as storage capacity
is not | work under is only 180KLD.

adequate in

progress
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terms of
capacity to
treat the
present

effluent

generated. As
per the CFO
issued to

Tatipaka GGS
on
27.02.2015
the quantity of
effluent is 225

Effluent samples
from inlet and outlet
of ETP, leachate
near sludge pit were
collected and the
analysis results are
given in table 1.

Old ETP is not in use

and is filled with
effluent. Oily effluent
is still present in

clarifier. No time
bound action plan
submitted to treat the

KLD but
presently
effluent
generated is
more than
500 KLD. In
addition, 15
KLD of
effluent
generated

from Tatipaka
mini refinery,
Endamuru

GGS and
Mandapeta

GGS has to
be treated.
Hence the

effluent present in the

old ETP.

The average
wastewater

treated in the
ETP of the
facility is about
209 KLD and
the same is
being pumped
to ED well

existing ETP
of capacity
500KL is not
adequate to
treat the
present

guantity of
effluent

generated.

Table 1: Wastewater analysis results of Tatipaka GGS (Collected on 20.07.2024)

Sampling Location Inlet of ETP Outlet of ETP As per CFO
which is being standards
reinjection into

abandoned wells
S.No Parameter Values (mg/l) Except pH
1. Total Suspended Solids at 105°C 476 262 100
2. Oil & Grease 11 10 10
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As per the analysis reports, the treated effluent is not conforming to the Board’s standards for
ED well disposal with respect to the TSS.

4 Sludge drying | Unit has | Oily sludge is being | Not Partly complied.
beds are not | invited tenders | stored in open sludge | complying
in operation for disposal of | pit which IS The industry

sludge. completely filled up to has awarded
the brim. Lot of works of ol

Oily sludge is | spillages observed all recovery  from

collected in | around the sludge pit. the sludge

Sludge storage | As the sludge pit followed by

tank. completely filled up to bioremediation

Tendering the brim, there is

work is in | every possible of M/s. ONGC

progress  for | over flow and intends to

Oil  recovery | contamination of rain complete the

from  Sludge | water during rainy bioremediation

(E-tender No. | season. at Tatipaka by

K16JC21015) 31.03.2025.

followed by

Bioremediation

of residual for

which NOA

exist with

TERI. Unit

claims as work

under

progress.

5 TVOC levels | Online No perceptible smell | Complying No perceptible
measured Hydrocarbon was observed during smell was
using detectors are | the inspection. observed during
handheld PID | installed to the inspection.
analyser in | monitor fugitive
the ETP area | emissions.
is varying
from 2.2ppm | Guard pond
to 4.0ppm and storm

water  drains
cleaning has
been carried
out and TVOC
levels are
within the
limits. Unit
claims as
complying
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6 There is no | Hazardous Provided closed shed | Partially Provided closed
dedicated waste and | for storage of | complying shed for storage
hazardous chemical hazardous waste, but of  hazardous
waste storage | sheds are | no hazardous waste waste and
shed. ETP | constructed. stored in the shed. storing the
sludge, empty hazardous
barrels, slop | Storage of waste under
oil are stored | hazardous sheds.
haphazardly waste &
within the unit | chemicals are
premises being stored in

the designated
sheds. Unit
claims as
complying

7 In old GGS | Drain channels | No  effluent was | Complying No effluent was
plant drain | are  cleaned. | observed in the observed in the
effluent is | The pH levels | drains. Near old GGS drains
joining storm | are observed | plant. However, there
water drains | to be within the | is possibility of Made
and pH of | limits. Unit | contamination of arrangement for
drain effluent | claims as | storm water during collection of
was 14 and | complying rains. The unit has to pumping the
same was isolate the process contaminated
joining storm area from  storm water for
water drain. water drains in order treatment.

to prevent
contamination during
rainy season.

8 LDAR of | Unit is | Not carrying out Leak | Partially LDAR  carried
refinery is not | periodically detection and repair | complying out by third
carried  out. | monitoring (LDAR) study party and report
TVOC levels | TVOC levels | through certified submitted.
near the | internally. agencies.
valves of | Unit claims as
distillation complying
column is
around 5ppm
and near
sampling
point is
70ppm

9 In the gas| The Boiling | No perceptible smell | Complying No perceptible
dehydration point of TEG is | was observed during smell was
unit in the re- | more than | the inspection. observed during
boiler system, | 240°C the inspection
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rich glycol | whereas, the
(containing re-boiler
moisture) is | temperature is
heated to | maintained at
200°C  and | 190°C. So the
moisture is | chances of
knocked out | glycol
into the | vaporisation is
atmosphere. nil.
During Unit claims as
knocking out | complying
some glycol
vapors is
carried along
with moisture.
There was
odor nuisance
in the area.
10 | Odour Due to | No perceptible smell | Complying No perceptible
nuisance cleaning of | was observed during smell was
drains, the inspection. observed during
removal of oily the inspection
sludge and
controlled
knock out
emissions
TVOC levels
are within the
limits and
hence there is
no odour
nuisance.
Unit claims as
complying
2. Kesanapalli: GGS
Sl. | Non-compliances Compliance Status of Remarks of Current
No observed by status compliance as the Joint Status
committee during submitted by per the Joint Committee
first visit the unit and Committee
Upgradations/ report dated
Modifications March, 2022
made by the
unit
1 Effluent is getting | Drains were | Storm water | Partially Storm water
mixed with storm | cleaned. drains were | complying drains were
water and storm cleaned and cleaned and
water is discharged dry at present. dry at
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into  main  drain
outside the unit
premises. pH of the
storm water was 12.
In  addition, the
leaves and garden
waste is in the drain
and getting putrefied
in the drain itself

However, there
is possibility of
contamination

of storm water

during rains.
The unit has to
isolate the
process area
from storm

water drains in
order to prevent

present.
3 nos of oil
catchers
installed in

storm water
drain
facilitating
lifting of
contaminate
d water to

contamination the ETP.
during rainy
season.
No records
available
regarding
quantity of oily
sludge
removed and
disposed.
The effluent stored | Red coloured | Treated effluent | Complying Not
in treated effluent | effluent is taken | samples were complied.
sump was red in|to ETP  for | collected and
colour and pH was | treatment.  Unit | analysis reports Treated
more than 12 informed that | were submitted effluent
awareness was samples
created among were
the workers as collected and
not to add any samples are
chemicals into not meeting
treated water or the
fresh water standards.
sumps.
Unit claims as
complying
There is no | Dedicated Provided two | Partially Provided
dedicated storage  sheds | sheds for | complying dedicated
hazardous waste | for  hazardous | chemical constructed hazardous
storage sheds waste and | storage and | shed, but | waste
chemicals have | hazardous continuing storage
been built. waste storage. | storage of oil | sheds.
Unit claims as | However, the | sludge openly
complying unit has been | in sludge pits. | The oily
storing ETP sludge was
sludge / oily stored in the
sludge openly sludge tanks

in sludge tanks.

and it was
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No records informed that
pertaining to oily  sludge
storage and will be sent
disposal of for the
Hazardous recovery of
waste ie., oil and then
waste lube oil/ to the
sludge shown bioremediati
during the on, which
inspection. shall be
completed by
31.03.2025
The unit was | ONGC  having | Unit has | Not complying | The unit has
disposing the | CFE and auto | obtained CRZ obtained
effluent by means of | renewal of CFO | clearance  for CRz
marine disposal but | for the operation | laying of clearance
however the unit | of Kesanapalli-w | pipeline for from
has not obtained | ETP which is | marine MoEF&CC,
necessary available  upto | disposal. dated
permissions from | 31.07.2023. 11.08.2016
APPCB for marine | CRZ clearance | Unit has for the
disposal. Further, | was also | obtained CFE marine
part of the pipeline | obtained for | from  APPCB disposal of
used for deep sea | laying disposal | for laying of treated
disposal (2000m | line. pipeline for effluent from
stretch of pipeline marine disposal ETP.
taking deep sea) is | New on 13.08.2015.
broken and washed | contract/tender M/s. ONGC
away. Presently the | was awarded for | The facility has executed
unit is disposing the | laying New | applied for CFO the sub-sea

effluent in the coast.

The unit had
obtained CRz
clearance for laying
of pipelines.

Marine disposal
line in place of
broken line
(which is
expected to be
completed by
March-2022, in
the  favourable
climate window)
Meanwhile,
temporary
arrangement
was made with
8”casing pipe
and GRE flexible
connection in
place of the
washed out

of the Board for
marine disposal
on 03.12.2020
and same was
rejected by
APPCB on
09.03.2021 as
the unit has not
completed the
marine pipeline.
Copy of the
rejection letter
is enclosed as
Annexure-1.

The unit has
laid a pipeline
for marine

pipe line with
diffuser to
dispose the
treated
effluent of
3000 m3® /
day.

Due to the
pipeline
breakage at
the landfall
point the
same  was
replaced.
However,
since there
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portion (till the
permanent line
will be made
available).

Also additional
arrangement

was done to take
a substantial
portion of N.ETP
treated effluent
to ED wells ETP
(old) for disposal
for deep well
injection, and
subsequently to
reduce marine
disposal quantity
from New ETP.
Additional  high
pressure water
injection  pump
was installed for
this purpose.

Also, additional
Effluent disposal
wells were
commissioned

after WOR for
effluent disposal

(deep well
injection) for
capacity

expansion.

Unit claims as
work under
progress

disposal of
treated water
from the new
ETP into Sea at
a distance
about 60 mtrs.,
only. from the
shore. The
facility
discharging
1200 KLD of
wastewater
through
pipeline. As per
the analysis
report of the
effluent
discharging
through
pipeline into
sea, the COD
levels recorded

as 528 mg/l
against the
general

standard of 250
mgl/l.

During
inspection, the
facility has

been laying a
new pipeline at
a distance of
about 150
mtrs., from the
existing marine
disposal

The facility has
completed
laying of 1500
m HDPE line
with diffuser in
the sea and
trenching work
by dredger
pontoon Marine
is in progress.

was  minor
deviation in
the
alignment of
the pipeline,
the  facility
Carried out
EIA studies
for obtaining
CRz
clearance.

During  the
inspection, it
was
observed
that the unit
has been
discharging
the treated
water into
Sea through
marine
disposal. As
per the CRZ
clearance,
the offshore
pipeline shall
be at 15
kms from the
Sea shore to
disposal
point in the
Sea.
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Table 2: Effluents samples collected and the analysis results are as follows:
Sampling Inlet of ETP Outlet of ETP Inlet of ETP Outlet of ETP
Location (New ETP) (New ETP) (Old ETP) (Old ETP)
1500 KLD 750 KLD 750 KLD
1500 KLD
S.No Parameter Values (mg/l) Except pH
1. pH 6.68 8.14 6.27 7.32
Total
2. Suspended 496 244 621 435
Solids at 105°C
3. ggﬁsD;Sl%l\ég(cj: 20539 15663 18762 16156
Chemical
4, Oxygen 720 320 620 380
Demand
Biochemical
5. Oxygen 280 110 350 140
Demand
6. Oil & Grease 60 21 42 16
Note: The values are not meeting the discharge standards.
Water logging | Area is cleared | No water | Complying No water
observed at the | of water logging. | logging was logging  was
entrance of the unit | Levelling and | observed observed
cleaning was | during the during the
done. Now the | inspection. inspection.
premise is
properly
maintained.
In the ETP area, the | After excavation | No oil spillage / | Complying No oil spillage /
unit had covered | of the area, | dumping of dumping of
with fresh soil. The | where ever oily | sludge was sludge was
committee soil was | observed. observed.
excavated the | observed and
portion of the soil | which was
and found that black | removed and
oily soil was present | transferred to
below upto depth of | sludge bed for
im bioremediation.
Opposite to new | The said area | No waste oil /| Complying No waste oil /
ETP boundary wall, | was allowed to | sludge was sludge was
waste oil & sludge is | dried up water, | observed. observed.
dumped on land to | where ever oily
an extent of two to | soll was
three acres observed and
was removed
and transferred
to sludge bed for
bioremediation.
After  cleaning
properly,
initiative was
taken to bring
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this area under
green belt (by
growing
greenery)
8 In around 5 acres of | The area | No Complying No
land opposite to DG | allowed to dry | accumulation of accumulation
room the effluent & | water and where | effluent and of effluent and
sludge is | ever sludge were sludge  were
accumulated. From | contaminated observed in the observed in
the sediment | soil was | land opposite to the land
sampling it is learnt | observed and | DG room. opposite to DG
that mercury is | that portion was room.
present in the range | cleared from the
of 201 mg/Kg area to sludge
pit. Now
greenery is
visible in the
area. The soil
analysis by
HECS, shows
mercury levels
below the
guantifiable limit.
3. Odalarevu
Sl. Non- Compliance Status of Remarks Current Status
No compliances status compliance_ as of t_he
observed by submitted by per the Joint Joint
committee the unit and Committee Committee
during first visit | Upgradations/ report dated
Modifications March, 2022
made by the
unit
1 | The ETP is not | Unit has | ETP of 160 KLD | Complying | The samples of
functioning improved capacity was in ETP inlet & outlet
properly. Oil is | housekeeping operation. collected on
removed from | and Collected 17.08.2024 are not
slop oil tank and | maintenance samples  from complying with the

then effluent is
stored in holding
ponds.

Multimedia filters
were not in
operation on the
day of the visit.

Effluent IS
disposed on the
ground  without

treatment. ETP is

activities.
Unit
replaced
corroded valves,
serviced pumps
& pipelines,
installation of
new diaphragm
pump,
replacement of
media of multi-

has

inlet and outlet
of ETP and as
per analysis
reports, the
treated water is
conforming to

the Board’s
discharge
standards into

ED wells. Flow

meters are

consent limits.

The industry has
awarded the works
for revamping of
the entire ETP to
M/s. ACE
Dynamics,
Visakhapatnam
dated 12.01.2024.
As per the, work
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not properly | media filters. installed at inlet order same shall
working since and outlet of be completed
2017 and the unit | Unit is producing | ETP.  Effluent within 6 months.
is yet to replace | 18-30 m3®/day of | samples results However, the
worn out pumps | effluent which is | are given at works are  not
processed in 3-5 | table.3. completed.
hours and
injected into
effluent disposal
wells.
The ETP is
operational and
functioning
properly and
operated in
batches
depending upon
load to ETP.
Unit claims as
Complying
Table 3: Odalarevu raw and treated effluent analysis results
Sampling Location Inlet of ETP Outlet of Sample Sample
ETP collected from | collected near
storm water GAIL Terminal
drain
| S.No. Parameter Values (mg/l) Except pH
1. pH 6.39 6.60 7.78 8.04
2. | Lo Susperded 498 325 89 101
3. Oil & Grease 32 9 BDL BDL
2 | Severe QOil in the CRWS tank | No perceptible | Complying No perceptible
odour and other operational | smell was smell was
nuisance area pits have been | observed. observed.
and VOC | processed and being
levels inside | maintained regularly
unit within  limits so that
premises VOC and odour
was varying | nuisance is not
from available in the
4.0ppm to | premises anymore.
6.0ppm
when
measured
using
handheld
PID (photo
ionic
detector)
analyzer
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During the
visit, there
were rains
and water
logging was
observed in
the area.
Both
Effluent
mixed with
storm water
was present
in the
unlined
lagoon in
more than
10acres of
land
between
M/s  GAIL
and M/s
ONGC
terminals.
The pH of
the lagoon
water was
around 5

Unit claims that MEG
barrels were placed
near the referred lagoon
having an area of 1.25
acres (not 10 Acres)
during construction
activities.  Unintended
and inadvertent leakage
of one of the barrel of
MEG in the area might
have resulted into low
pH value in the sample.
The same has been
rectified.

Top layer of soil has
been recovered and
shall be processed for
bio
remediation/Transfer to
TSDF for landfill
depending upon sample
analysis.

After removal of the top
layer of soil, the area
will be properly
protected with bund and
rain water shall be
stored in the pond.

Unit claims as
Complying

Patches of
water was
observed, in the
area  between
M/s GAIL and
M/s ONGC
terminals.
Collected
samples and as
per analysis
reports COoD
levels reported
as 568 maglltr
indicating  that
storm water
contaminated
with oil / sludge
finding its way
from the facility
into low lying
area. the facility
has to isolate all
the process
areas from
contamination
of storm water
during rainy
season.

Not
complying

Sample of water
collected in the
storm water
drains has no
contamination.

The samples
collected near
the M/s.GAIL
Terminal is also
observed to the
having no
contamination.

The storm
water drains
are

completely
clogged and
was filled
with  thick
oily sludge.

The storm water drains
are  being cleaned
periodically in a phase
wise manner to remove
the vegetation.

Storm water
drains were
cleaned and dry
at present.
However, there
is possibility of
contamination

of storm water

during rains.
The unit has to
isolate the
process area
from storm

water drains in
order to prevent
contamination
during rainy
season.

Complying

water
were

Storm
drains
cleaned
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No records
available
regarding
guantity of oily
sludge removed
and disposed.

4. Gopavaram GGS

Sl. Non- Compliance Status of Remarks of | Current Status
No compliances status sub'mitted compliance_ as the qunt
observed by by the unit and per the Joint Committee
committee Upgradations/ Committee
during first Modifications report dated
visit made by the unit March, 2022
1 Unit is| Unit is in the | As per the CFO | Not Existing ETPs
generating process of | of the Board, | complying capacity is 600
1800 KLD of | upgrading ETP and | permitted with respect | KLD. The
effluent but the | augmenting the | quantity to treatment | industry
capacity of | capacity. discharging into | capacity. Lot | awarded works
ETP is 600 KL | Unit claims as work | ED wells is 6| of effluent|to M/s. Hubert
under progress KLD only. But | spillages Enviro Care
actual  effluent | observed Systems Pvt
generation near the | Ltd, Chennai to
varies from 1500 | effluent construct new
KLD to 1800 | pumping ETP of capacity
KLD. The | station to ED | 1000 KLD. High
existing ETP is | wells.  The | water producing
capacity of 600 | effluent well has been
KLD. The facility | pumping closed. As per
has been | stations, ETP | contract, the
discharging both | area are not | ETP works
treated & | are not | completed and
untreated isolated and | new ETP is in
effluent into ED | there is | operation.
wells. Collected | possibility of
samples from | contaminatio
inlet, outlet of | n of storm
ETP and lagoon | water during
located at South- | rainy season.
East direction,
untreated
wastewater
discharging into
ED wells. As per
the analysis
reports, effluents
discharging into
ED wells are
conforming to
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Board’s
discharge
standards.

Table 4: Gopavaram raw and treated effluent analysis results (600 KLD)

Sampling Location Inlet of ETP ‘ Outlet of ETP
I\?c.) Parameter Values (mg/l) Except pH
1. pH 7.01 7.95
Total Suspended Solids at
2.
1050 C 204 89
3. | Oil & Grease 21 8
Gopavaram raw and treated effluent analysis results (1000 KLD)
Sampling Location Inlet of ETP ‘ Outlet of ETP
NS(') Parameter Values (mg/l) Except pH
1. | pH 7.26 7.75
Total Suspended Solids
2.
at 105°C 234 91
3. | Oil & Grease 19 5
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Annexure-XIl

1. Compliance of the M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS & Mini
Refinery, Tatipaka (V), Razole (M), Dr.B.R.Ambedkar Konaseema District to the APPCB
directions dated 19.03.2024.

S.No. Directions Compliance

1. | The industry shall immediately obtain valid | The industry has applied for the
CTO & HWA from the Board to further operate | CTO and the Board considered to
the GCS station and Mini-refinery at Tatipaka, | issue CTO upto 31.07.2025 vide
East Godavari District. letter dated 27.08.2024 subject to

the submission of undertaking
regarding the payment of the CTO
fee.

2. | The industry shall immediately rectify the | Not complied.

Tilted Plate Interceptor (TPI) and other units
of the ETP by May, 2024 to ensure adequate
treatment to the waste water to comply with
prescribed discharge standards.

3. | The industry shall expedite bio-remediation | M/s. ONGC submitted that they will
process for recovery of oil from the sludge | complete the bio-remediation by
and the same shall be completed by March, | March, 205.
2025.Adequate measures shall be
implemented to prevent any contamination of
runoff.

4. | The industry shall provide flow meter with | Provided.
totalizer within a month at inlet and outlet of
ETP to quantify the waste water generated,
treated and disposed.

5. | The industry shall provide separate energy | Provided.
meter with totalizer within a month to quantify
the energy consumption for operation to the
ETP.

6. | The industry shall maintain the online | Complied.
emission monitoring system intact CO, NOX,

PM & SO2 and they shall ensure compliance
to the CPCB guidelines dated. 05.02.2014,
02.03.2015 and further notification issued for
periodical calibration of online pollution
monitoring systems from time to time.
7. | The industry shall ensure that there shall not | The ETP outlet samples collected

be any pollution problems in the surroundings.

on 20.07.2024 are not meeting the
standards with respect to TSS.

2. Compliance of the M/s. Oil & Natural Gas Corporation Ltd., Gopavaram GGS,
Jaggarajupeta (V), Uppalaguptam (M), Dr.B.R. Ambedkar Konaseema District to the
APPCB directions dated 27.08.2024.

S.No.

Directions

Compliance

1.

The industry shall immediately obtain valid
CTO & HWA from the Board to further operate
the GGS at Gopavaram, East Godavari
District.

The facility is directed to submit
an undertaking on Rs. 100/non-
judicial stamp paper to take
further course of action to process
CTO application of the industry.
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2. The industry shall expeditiously complete the | Completed the new ETP.
construction of the new ETP of 1000 KLD capacity
within 2 months.

3. The industry shall ensure continuous operation of | Complied.
the ETP to cater adequate treatment to the waste
water to achieve compliance of the prescribed
discharge standards.

4, The industry shall provide flow meter with totalizer | The industry has provided flow
within 2 months at inlet and outlet of ETP to | meters.
quantify the waste water generated, treated and
disposed.

5. The industry shall provide separate energy meter | Provided.
with totalizer within 2 months to quantify the
energy consumption for operation to the ETP.

6. The industry shall complete installation of online | The industry has not provided
VOC meters at representative locations for | VOC meter. The facility has
continuous monitoring of VOC levels and network | Hydro carbon sensors.
with web portal of APPCB & CPCB within 2
months.

7. The industry shall ensure that there shall not be | The values of the ETP outlets
any pollution problems in the surroundings. samples are meeting the

standards.

3. Compliance of the M/s. ONGC, KG Basin Project, Odalarevu Onshore Terminal
Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District to the APPCB directions
dated 19.03.2024.

S.No. Directions Compliance

1. The industry shall immediately obtain valid CTO & | The industry has applied for the
HWA from the Board to further operate the | CTO and the Board considered
Odalarevu Onshore Terminal, East Godavari | to issue CTO upto 31.07.2025
District. vide letter dated 27.08.2024

subject to the submission of
undertaking regarding the
payment of the CTO fee.

2. The industry shall immediately obtain | The representative of the
Environmental clearance to further operate marine | industry informed that the EC is
disposal facility for the treated waste water | under process.
disposal.

3. The industry shall expeditiously complete | Earlier, the industry submitted
revamping of the ETP to cater adequate treatment | that they revamp the ETP by
to the waste water to achieve compliance of the | 31.07.2024 whereas not
prescribed discharge standards. complied.

4. The industry shall immediately retrofit the | Earlier, the industry submitted
pipelines observed in dilapated condition within 2 | that they revamp the ETP by
months. 31.07.2024 whereas not

complied.

5. The industry shall complete installation of online | The industry requested time
emissions monitoring system for continuous | vide their letter dated

monitoring of pollutants at point sources and
network with web portal of APPCB & CPCB within
2 months.

20.05.2024 to grant time for
compliance of the 31.03.2025.
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Annexure -V

ANDHRA PRADESH POLLUTION CONTROL BOARD

o g8l Paryavaran Bhavan, APIIC Colony Road, “’ I..IFE

W Gurunanak Colony, Autonagar, Vijayawada- 520007 \l{/ i for
=aps Phone. N0.0866-2463200, Website : https://pcb.ap.gov.in/ rwonment

Order No. 126/APPCB/HO/ECS/KKD/2023- Date: 15-02-2025.
DIRECTIONS

Sub: APPCB — HO - ECS — M/s. Qil and Natural Gas Corporation Ltd., KG Basin Project,
Odalarevu Onshore Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R.
Ambedkar Konaseema District - Hon’ble NGT order dt. 02.08.2022 in OA No. 175
of 2020 (SZ) — Inspected - Non-compliance of the conditions issued by the Board -
Monitoring (TF) Committee Meeting held on 03.02.2025 — Directions — Issued —
Reg.

Ref: 1. Auto renewal of CTO & HWA order dt.12.10.2018 valid upto30.09.2023.

2. The Hon’ble NGT vide order dt. 02.08.2022 in O.A No.175 of 2020.
3. Inspection of your industry by the Board officials on 07.01.2025.
4. Monitoring (TF) Committee meeting held on 03.02.2025.

* * *

WHEREAS you are operating a industry in the name of M/s. Oil and Natural Gas
Corporation Ltd., KG Basin Project, Odalarevu Onshore Terminal at Odalarevu Facility,
Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District and engaged in Oil and Gas
Extraction.

WHEREAS the Board vide ref. 15! cited issued auto renewal of CTO & HWA, which was
expired by 30.09.2023.

WHEREAS a case was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (Oil & Natural Gas Corporation Ltd) units in
the State of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari
and West Godavari District of Andhra Pradesh regarding oil leakage in the pipe lines
thereby damaging agricultural land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e.,
located at Odalarevu, Tatipaka, Gopavaram & Kesanapalli), in the External Advisory
Committee (EAC) meeting held on 26.02.2024 and directions were issued to the 3 Nos.
of facilities and Show cause notice was issued to one facility ( i.e., Kesanapalli).

WHEREAS the APPCB filed report vide dt: 11.09.2024 to the Hon’ble NGT in the matter
of OA. NO. 175 of 2020 and reported the non-compliance as follows —

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka
facility against their commitment to revamp ETP facility by 31 .05.2024, but the
same has revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not
revamped. ONGC is liable Environmental Compensation for not meeting the
discharge standards at Odalarevu, Tatipaka, Kesanapalli facilities. The Board will
review and levy Environmental Compensation as applicable.”

1/3944704/2025
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WHEREAS the Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in
E.A. No.12 of 2023 (SZ) in O.A No.175 of 2020 (SZ). The operating part of the order is
as follows:

“1. The APPCB has filed its report. The learned counsel appearing for the
MoEF&CC requested time for filing the report.

2. The learned counsel appearing for the 3rd Respondent states that the review
application, though filed on time, has not been represented. If that is so, they are
directed to comply with the previous directions given until they bring it before the
Bench. This report is submitted for kind consideration. The APPCB will abide by
all such directions as this Hon’ble Tribunal may deem fit and appropriate.

3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the EE, RO, Kakinada
calculated Environmental Compensation to the ONGC facilities for their non-compliance
to the standards as reported to the Hon’ble NGT on 11.09.2024.

WHEREAS The EE, RO, Kakinada inspected the facilities of ONGC on 07.01.2025 and
reported the non — compliance status continued by the industry.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee
Meeting of A.P. Pollution Control Board held on 03.02.2025. The representatives of the
industry attended the meeting in person and EE, RO, Kakinada attended the meeting
through VC. The representatives of the industry informed that revamping of ETP was
completed by September, 2024 and informed that they will comply with the directions
issued by the Board. The EE, RO, Kakinada informed that the M/s. ONGC is not meeting
the discharge standards at facilities of Odalarevu, Tatipaka and Kesanapalli and further
stated that the industry is liable for Environmental Compensation for failing to meet
discharge standards at the following facilities and periods: Odalarevu — X36,60,000
(01.08.2024 to 30.11.2024, 122 days), Kesanapalli — X36,60,000 (01.06.2024 to
30.09.2024, 122 days), and Tatipaka — X27,60,000 (01.06.2024 to 31.08.2024, 92
days).

After detailed review, the Committee recommended to issue directions to comply with
ETP outlet standards. The EE, RO, Kakinada to issue notice for payment of
environmental compensation. Accordingly, the Board hereby issues following directions
to M/s. Oil and Natural Gas Corporation Ltd., KG Basin Project, Odalarevu Onshore
Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R. Ambedkar Konaseema
District under Sec.33(A) of the Water (Prevention & Control of Pollution) Act, 1974 and
under Sec.31(A) of Air (Prevention & Control of Pollution) Act, 1981 and amendments
thereof -

1. The industry shall comply with the ETP outlet standards, failure to comply
deterrent EC amount will be levied.

2. The industry shall comply with CTE/ CTO conditions of the Board.

3. The industry shall provide flow meter with totalizer within a month at inlet
and outlet of ETP to quantify the waste water generated, treated and
disposed.

4. The industry shall provide separate energy meter with totalizer within a
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month to quantify the energy consumption for operation to the ETP.

5. The industry shall maintain the online emission monitoring system intact
CO, NOx, PM& SO2 and they shall ensure compliance to the CPCB
guidelines dated. 05.02.2014, 02.03.2015 and further notification issued for
periodical calibration of online pollution monitoring systems from time to
time.

6. The industry shall periodically calibrate the pollution control measures on
adequacy of the performance for every three months to the Board.

7. The industry shall ensure that there shall not be any pollution problems in
the surroundings.

8. Industry shall pay the Environmental compensation as levied by the Board.

The implementation progress of the above directions shall be reported to ZO,
Visakhapatnam and RO, Kakinada regularly.

You are hereby directed to note that, should you violate any one of the directions
mentioned above, action will be initiated under Sec.41(2) of Water (Prevention & Control
of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of
Pollution) Amendment Act, 1987 without any further notice, in the interest of safe
guarding Public Health and Environment.

This Order comes into effect from today i.e., 15-02-2025.

S SRI SARAVANAN
MEMBER SECRETARY

To

The Occupier,

M/s. Oil and Natural Gas Corporation Ltd.,

KG Basin Project,

Odalarevu Onshore Terminal at Odalarevu Facility,
Allavaram Mandal,

Dr. B.R. Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for
information.

2. The Environmental Engineer, Regional Office, Kakinada for information. He is
directed to issue notice for payment of Environmental Compensation for the period
the industry operated in violation of prescribed discharge standards and to furnish
report within 2 weeks.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 15-02-2025 16:43:55

1/3944704/2025
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ANDHRA PRADESH POLLUTION CONTROL BOARD

A . Paryavaran Bhavan, APIIC Colony Road, N“'A I_iFE
\M’W Gurunanak Colony, Autonagar, Vijayawada- 520007 \\\\/ﬁ Lifesty'e for
=wp» Phone. No.0866-2463200, Website : https://pcb.ap.gov.in/ Environment
Order No. 126/APPCB/HO/ECS/KKD/2023- Date: 15-02-2025
DIRECTIONS

Sub:APPCB — HO - ECS — M/s. Oil & Natural Gas Corporation Ltd.,Kesanaplli-GGS,
Turpupalem (V), Malkipuram (M), Dr.B.R.Ambedkar Konaseema District - Hon’ble
NGT order dt. 02.08.2022 in OA No. 175 of 2020 (SZ) — Inspected - Non-
compliance of the conditions issued by the Board - Monitoring (TF) Committee
Meeting held on 03.02.2025 — Directions — Issued — Reg.

Ref: Auto renewal of CTO & HWA order dt.06.08.2018 valid upto 30.09.2023.
The Hon’ble NGT vide order dt. 02.08.2022 in OA No.175 of 2020.
Inspection of your industry by the Board officials on 07.01.2025.

Monitoring (TF) Committee meeting held on 03.02.2025.

L=

* % *

WHEREAS you are operating a industry in the name of M/s. Oil & Natural Gas
Corporation Ltd., located at Kesanaplli-GGS, Turpupalem (V), Malkipuram (M), Dr.B.R.
Ambedkar Konaseema District and engaged in Oil and Gas Extraction.

WHEREAS the Board vide ref. 15t cited issued auto renewal of CTO & HWA, which was
expired by 30.09.2023.

WHEREAS a case was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (QOil & Natural Gas Corporation Ltd) units in
the State of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari
and West Godavari District of Andhra Pradesh regarding oil leakage in the pipe lines
thereby damaging agricultural land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e.,
located at Odalarevu, Tatipaka, Gopavaram & Kesanapalli) during the External Advisory
Committee (EAC) meeting held on 26.02.2024 and directions were issued to the 3 Nos.
of facilities and Show cause notice was issued to one facility ( i.e., Kesanapalli).

WHEREAS the APPCB filed report vide dt: 11.09.2024 to the Hon’ble NGT in OA. NO.
175 of 2020 duly reporting the following non-compliance status —

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka
facility against their commitment to revamp ETP facility by 31 .05.2024, but the
same has revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not
revamped. ONGC is liable Environmental Compensation for not meeting the
discharge standards at Odalarevu, Tatipaka, Kesanapalli facilities. The Board will
review and levy Environmental Compensation as applicable.”

WHEREAS the Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in
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E.A. No.12 of 2023 (SZ) in O.A No.175 of 2020 (SZ). The operating part of the order is
as follows:

“1. The APPCB has filed its report. The learned counsel appearing for the
MoEF&CC requested time for filing the report.

2. The learned counsel appearing for the 3rd Respondent states that the review
application, though filed on time, has not been represented. If that is so, they are
directed to comply with the previous directions given until they bring it before the
Bench. This report is submitted for kind consideration. The APPCB will abide by
all such directions as this Hon’ble Tribunal may deem fit and appropriate.

3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the EE, RO, Kakinada
calculated Environmental Compensation to the ONGC facilities for their non-compliance
to the standards as reported to the Hon’ble NGT on 11.09.2024.

WHEREAS the EE, RO, Kakinada inspected the facilities of ONGC on 07.01.2025 and
reported the non — compliance status continued by the industry.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee
Meeting of A.P. Pollution Control Board held on 03.02.2025. The representatives of the
industry attended the meeting in person and EE, RO, Kakinada attended the meeting
through VC. The representatives of the industry informed that revamping of ETP was
completed by September, 2024 and informed that they will comply with the directions
issued by the Board. The EE, RO, Kakinada informed that the M/s. ONGC is not meeting
the discharge standards at facilities of Odalarevu, Tatipaka and Kesanapalli and further
stated that the industry is liable for Environmental Compensation for failing to meet
discharge standards at the following facilities and periods: Odalarevu — X36,60,000
(01.08.2024 to 30.11.2024, 122 days), Kesanapalli — X36,60,000 (01.06.2024 to
30.09.2024, 122 days), and Tatipaka — X27,60,000 (01.06.2024 to 31.08.2024, 92
days).

After detailed review, the Committee recommended to issue directions to comply with
ETP outlet standards. The EE, RO, Kakinada to issue notice for payment of
environmental compensation. Accordingly, the Board hereby issues following directions
to M/s. Oil & Natural Gas Corporation Ltd., Kesanaplli-GGS, Turpupalem (V), Malkipuram
(M), Dr. B.R. Ambedkar Konaseema District under Sec.33(A) of the Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.31(A) of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof -

1. The industry shall comply with the ETP outlet standards, failure to comply
deterrent EC amount will be levied.

2. The industry shall comply with CTE/ CTO conditions of the Board.

3. The industry shall provide flow meter with totalizer within a month at inlet
and outlet of ETP to quantify the waste water generated, treated and
disposed.

4. The industry shall provide separate energy meter with totalizer within a
month to quantify the energy consumption for operation to the ETP.

1/3944702/2025
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5. The industry shall maintain the online emission monitoring system intact
CO, NOx, PM& SO2 and they shall ensure compliance to the CPCB
guidelines dated. 05.02.2014, 02.03.2015 and further notification issued for
periodical calibration of online pollution monitoring systems from time to
time.

6. The industry shall periodically calibrate the pollution control measures on
adequacy of the performance for every three months to the Board.

7. The industry shall ensure that there shall not be any pollution problems in
the surroundings.

8. Industry shall pay the Environmental compensation as levied by the Board.

The implementation progress of the above directions shall be reported to ZO,
Visakhapatnam and RO, Kakinada regularly.

You are hereby directed to note that, should you violate any one of the directions
mentioned above, action will be initiated under Sec.41(2) of Water (Prevention & Control
of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of
Pollution) Amendment Act, 1987 without any further notice, in the interest of safe
guarding Public Health and Environment.

This Order comes into effect from today i.e., 15-02-2025

S SRI SARAVANAN
MEMBER SECRETARY

To

The Occupier,

M/s. Oil & Natural Gas Corporation Ltd.,
Kesanaplli-GGS,

Turpupalem (V), Malkipuram (M),
Dr.B.R.Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for
information.

2. The Environmental Engineer, Regional Office, Kakinada for information. He is
directed to issue show cause notice for payment of Environmental Compensation
for operating the industry in violation of to prescribed discharge standards and to
furnish report within 2 weeks.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 15-02-2025 16:42:53
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ANDHRA PRADESH POLLUTION CONTROL BOARD

A . Paryavaran Bhavan, APIIC Colony Road, N“'A I_iFE
\V/i\iﬂﬁ/ Gurunanak Colony, Autonagar, Vijayawada- 520007 \\\\ ‘/ Lifestyle for
=wp» Phone. No.0866-2463200, Website : https://pcb.ap.gov.in/ Environment
Order No. 126/APPCB/HO/ECS/KKD/2023- Date:15-02-2025.
DIRECTIONS

Sub.:APPCB - HO - ECS — M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS &
Mini Refinery, Tatipaka (V), Razole (M), Dr.B.R. Ambedkar Konaseema District -
Hon’ble NGT order dt. 02.08.2022 in OA No. 175 of 2020 (SZ) — Non-compliance
of the conditions issued by the Board - Monitoring (TF) Committee Meeting held on
03.02.2025 — Directions — Issued — Reg.

Ref.: Auto renewal of CTO & HWA order dt.06.08.2018 valid upto 31.07.2023.

The Hon’ble NGT vide order dt. 02.08.2022 in OA No.175 of 2020.

Inspection of your industry by the Board officials on 07.01.2025.

Monitoring (TF) Committee meeting held on 03.02.2025.

W~

* % %

WHEREAS you are operating a industry in the name of M/s. Oil & Natural Gas
Corporation Ltd., located at Tatipaka GCS & Mini Refinery at Tatipaka (V), Razole (M),
Dr.B.R. Ambedkar Konaseema District and engaged in Oil and Gas Extraction and
refinery activity.

WHEREAS the Boad vide ref. 15! cited issued auto renewal of CTO & HWA, which is
expired by 31.07.2023.

WHEREAS a case was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (QOil & Natural Gas Corporation Ltd) units in
the State of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari
and West Godavari District of Andhra Pradesh regarding oil leakage in the pipe lines
thereby damaging agricultural land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e.,
located at Odalarevu, Tatipaka, Gopavaram & Kesanapalli), during the External Advisory
Committee (EAC) meeting held on 26.02.2024 and directions were issued to the 3 Nos.
of facilities and Show cause notice was issued to one facility ( i.e., Kesanapalli).

WHEREAS the APPCB filed supplementary report vide dt: 11.09.2024 to the Hon’ble
NGT in OA. NO. 175 of 2020 duly reporting the following non-compliance —

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka
facility against their commitment to revamp ETP facility by 31 .05.2024, but the
same has revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not
revamped. ONGC is liable Environmental Compensation for not meeting the
discharge standards at Odalarevu, Tatipaka, Kesanapalli facilities. The Board will
review and levy Environmental Compensation as applicable.”
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The Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in E.A. No.12 of
2023 (SZ) in O.A No.175 of 2020 (SZ). The operating part of the order is as follows:

“1. The APPCB has filed its report. The learned counsel appearing for the
MoEF&CC requested time for filing the report.

2. The learned counsel appearing for the 3rd Respondent states that the review
application, though filed on time, has not been represented. If that is so, they are
directed to comply with the previous directions given until they bring it before the
Bench. This report is submitted for kind consideration. The APPCB will abide by
all such directions as this Hon’ble Tribunal may deem fit and appropriate.

3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the EE, RO, Kakinada
calculated Environmental Compensation to the ONGC facilities for their non-compliance
to the standards as reported to the Hon’ble NGT on 11.09.2024.

WHEREAS The EE, RO, Kakinada inspected the facilities of ONGC on 07.01.2025 and
reported that the non — compliance continued by the industry.

WHEREAS a hearing was conducted before the Monitoring (Task Force) Committee
Meeting of A.P. Pollution Control Board held on 03.02.2025. The representatives of the
industry attended the meeting in person and EE, RO, Kakinada attended the meeting
through VC. The representatives of the industry informed that revamping of ETP was
completed by September, 2024 and informed that they will comply with the directions
issued by the Board. The EE, RO, Kakinada informed that the M/s. ONGC is not meeting
the discharge standards at facilities of Odalarevu, Tatipaka and Kesanapalli and further
stated that the industry is liable for Environmental Compensation for failing to meet
discharge standards at the following facilities and periods: Odalarevu — X36,60,000
(01.08.2024 to 30.11.2024, 122 days), Kesanapalli — X36,60,000 (01.06.2024 to
30.09.2024, 122 days), and Tatipaka — X27,60,000 (01.06.2024 to 31.08.2024, 92
days).

After detailed review, the Committee recommended to issue directions to the industry to
comply with ETP outlet standards. The EE, RO, Kakinada to issue notice for payment of
environmental compensation. Accordingly, the Board hereby issues following directions
to M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS & Mini Refinery, Tatipaka (V),
Razole (M), Dr. B.R. Ambedkar Konaseema District under Sec.33(A) of the Water
(Prevention & Control of Pollution) Act, 1974 and under Sec.31(A) of Air (Prevention &
Control of Pollution) Act, 1981 and amendments thereof -

1. The industry shall comply with the ETP outlet standards, failure to comply
deterrent EC amount will be levied.

2. The industry shall comply with CTE/ CTO conditions of the Board.

3. The industry shall provide flow meter with totalizer within a month at inlet
and outlet of ETP to quantify the waste water generated, treated and
disposed.
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4. The industry shall provide separate energy meter with totalizer within a
month to quantify the energy consumption for operation to the ETP.

5. The industry shall maintain the online emission monitoring system intact
CO, NOx, PM& SO2 and they shall ensure compliance to the CPCB
guidelines dated. 05.02.2014, 02.03.2015 and further notification issued for
periodical calibration of online pollution monitoring systems from time to
time.

6. The industry shall periodically calibrate the pollution control measures on
adequacy of the performance for every three months to the Board.

7. The industry shall ensure that there shall not be any pollution problems in
the surroundings.

8. Industry shall pay the Environmental compensation as levied by the Board.

The implementation progress of the above directions shall be reported to ZO,
Visakhapatnam and RO, Kakinada regularly.

You are hereby directed to note that, should you violate any one of the directions
mentioned above, action will be initiated under Sec.41(2) of Water (Prevention & Control
of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of
Pollution) Amendment Act, 1987 without any further notice, in the interest of safe
guarding Public Health and Environment.

This Order comes into effect from today i.e.,15-02-2025.

S SRI SARAVANAN
MEMBER SECRETARY

To

The Occupier,

M/s. Oil & Natural Gas Corporation Ltd.,
Tatipaka GCS & Mini Refinery,

Tatipaka (V), Razole (M),
Dr.B.R.Ambedkar Konaseema District.

Copy to:

1. The Joint Chief Environmental Engineer, Zonal Office, Visakhapatnam for
information.

2. The Environmental Engineer, Regional Office, Kakinada for information. He is
directed to issue notice for payment of Environmental Compensation for the period
the industry not complied with discharge standards and violating consent
conditions of the Board.

Digitally signed by
SHANMUGAM SRISARAVANAN
Date: 15-02-2025 16:41:53

1/3944700/2025
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S m— ANDHRA PRADESH POLLUTION CONTROL BOARD R\ '» I_ FE
e REGIONAL OFFICE: KAKINADA l\ﬁ 1
e — T w rmw 1t
“‘==’. Plot No.2, IDA, Ramanayyapeta, Kakinada - 533005
Notice. N0.16-KS-ALV/APPCB/RO:KKD/EC/2025- Dt:18.04.2025
NOTICE

Sub: APPCB - R.O: KKD — M/s. Oil and Natural Gas Corporation Ltd., KG Basin Project,
Odalarevu Onshore Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R.
Ambedkar Konaseema District — Payment of Environmental Compensation amount —
Notice Issued — Reg.

Ref: 1. Auto renewal of CTO & HWA order dt.12.10.2018.
2. APPCB directions issued on 15.02.2025.

* k% %

WHEREAS you are operating industry in the name & style of M/s. Oil and Natural Gas
Corporation Ltd., KG Basin Project, Odalarevu Onshore Terminal at Odalarevu Facility,
Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District and engaged in Oil and Gas
Extraction.

WHEREAS the Board vide ref. 1% cited issued auto renewal of CTO & HWA to the facility
stipulating conditions.

WHEREAS an application was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (Oil & Natural Gas Corporation Ltd) units in the State
of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari and West Godavari
District of Andhra Pradesh regarding oil leakage in the pipe lines thereby damaging agricultural
land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e., located
at Odalarevu, Tatipaka, Gopavaram & Kesanapalli), in the External Advisory Committee (EAC)
meeting held on 26.02.2024 and directions were issued to the 3 Nos. of facilities and Show cause
notice was issued to one facility (i.e., Kesanapalli).

WHEREAS the APPCB filed report vide dt: 11.09.2024 to the Hon’ble NGT in the matter of OA.
NO. 175 of 2020 and reported the non-compliance as follows:

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka facility
against their commitment to revamp ETP facility by 31 .05.2024, but the same has
revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not revamped. ONGC
is liable Environmental Compensation for not meeting the discharge standards at
Odalarevu, Tatipaka, Kesanapalli facilities. The Board will review and levy Environmental
Compensation as applicable.”

WHEREAS the Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in E.A. N0.12
of 2023 (SZ) in O.A No.175 of 2020 (SZ). The operating part of the order is as follows:

“l. The APPCB has filed its report. The learned counsel appearing for the MOEF&CC
requested time for filing the report.

2. The learned counsel appearing for the 3™ Respondent states that the review application,
though filed on time, has not been represented. If that is so, they are directed to comply
with the previous directions given until they bring it before the Bench. This report is
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submitted for kind consideration. The APPCB will abide by all such directions as this
Hon’ble Tribunal may deem fit and appropriate.

3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the APPCB, Board Office, Vijayawada
conducted legal hearing before the Monitoring (Task Force) Committee Meeting of A.P. Pollution
Control Board on 03.02.2025. After detailed review, the Board issued certain directions to comply
with, out of which one of the direction is “the industry shall pay the Environmental Compensation
as levied by the Board” and also directed the EE, APPCB, RO, Kakinada to issue Notice for
payment of Environmental Compensation for the period industry operated in violation of
prescribed discharge standards.

WHEREAS, the Environmental Compensation was calculated for not meeting the discharge
standards for the period from 01.08.2024 to 30.11.2024 (122 days) at ONGC Odalarevu facility
based on the CPCB methodology and the details are as below:

EC=PIXNxXRXSXLF

SLNo Pollution Number of Rate Scale Location Environmental
Facility Index (PI) Violations (R)in | Factor Factor Compensation
Days (N) in Rs. (S) (LF) (EC) in Rs.
Odalarevu
1 (Onshore 80 122 250 1 1.5 36,60,000
Terminal)

In view of the above, you are hereby directed to pay Environmental Compensation of
Rs.36,60,000/- (for the period from 01.08.2024 to 30.11.2024, 122 days) within 15 days from
the date of receipt of notice failing which action will be initiated under Sec.41(2) of Water
(Prevention & Control of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention &
Control of Pollution) Amendment Act, 1987 without any further notice, in the interest of safe
guarding Public Health and Environment.

Digitally signed by MB S

M B S SANKARA
SANKARA RAO

RAO Date: 2025.04.18 18:22:45 +05'30"

ENVIRONMENTAL ENGINEER
To
M/s. Oil and Natural Gas Corporation Ltd.,
KG Basin Project, Odalarevu Onshore Terminal
at Odalarevu Facility, Allavaram Mandal,
Dr. B.R. Ambedkar Konaseema District

Copy submitted to the Joint Chief Environmental Engineer (ECS), APPCB, Board Office, Vijayawada for favour
of information.

Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office, Visakhapatnam for favour of
information.



S m— ANDHRA PRADESH POLLUTION CONTROL BOARD \1, I_IFE
—— REGIONAL OFFICE: KAKINADA l\ﬁ s
“‘==’. Plot No.2, IDA, Ramanayyapeta, Kakinada - 533005
Notice. N0.02-KS-MLKP/APPCB/RO:KKD/EC/2025- Dt:18.04.2025
NOTICE

Sub: APPCB - RO: KKD — M/s. Oil & Natural Gas Corporation Ltd., Kesanaplli-GGS,
Turpupalem (V), Malkipuram (M), Dr.B.R.Ambedkar Konaseema District — Payment
of Environmental Compensation amount — Notice Issued — Reg.

Ref: 1. Auto renewal of CTO & HWA order dt.06.08.2018.
2. APPCB directions issued on 15.02.2025.

* k% %

WHEREAS you are operating industry in the name & style of M/s. Oil & Natural Gas Corporation
Ltd., located at Kesanaplli-GGS, Turpupalem (V), Malkipuram (M), Dr.B.R. Ambedkar
Konaseema District and engaged in Oil and Gas Extraction.

WHEREAS the Board vide ref. 1 cited issued auto renewal of CTO & HWA to the facility
stipulating conditions.

WHEREAS an application was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (Oil & Natural Gas Corporation Ltd) units in the State
of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari and West Godavari
District of Andhra Pradesh regarding oil leakage in the pipe lines thereby damaging agricultural
land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e., located
at Odalarevu, Tatipaka, Gopavaram & Kesanapalli) during the External Advisory Committee
(EAC) meeting held on 26.02.2024 and directions were issued to the 3 Nos. of facilities and Show
cause notice was issued to one facility (i.e., Kesanapalli).

WHEREAS the APPCB filed report vide dt: 11.09.2024 to the Hon’ble NGT in OA. NO. 175 of
2020 duly reporting the following non-compliance status —

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka facility
against their commitment to revamp ETP facility by 31 .05.2024, but the same has
revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not revamped. ONGC
is liable Environmental Compensation for not meeting the discharge standards at
Odalarevu, Tatipaka, Kesanapalli facilities. The Board will review and levy Environmental
Compensation as applicable.”

WHEREAS the Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in E.A. N0.12
of 2023 (SZ) in O.A No0.175 of 2020 (SZ). The operating part of the order is as follows:

“l. The APPCB has filed its report. The learned counsel appearing for the MOEF&CC
requested time for filing the report.

2. The learned counsel appearing for the 3™ Respondent states that the review application,
though filed on time, has not been represented. If that is so, they are directed to comply
with the previous directions given until they bring it before the Bench. This report is
submitted for kind consideration. The APPCB will abide by all such directions as this
Hon’ble Tribunal may deem fit and appropriate.
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3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the APPCB, Board Office, Vijayawada
conducted legal hearing before the Monitoring (Task Force) Committee Meeting of A.P. Pollution
Control Board on 03.02.2025. After detailed review, the Board issued certain directions to comply
with, out of which one of the direction is “the industry shall pay the Environmental Compensation
as levied by the Board” and also directed the EE, APPCB, RO, Kakinada to issue Notice for
payment of Environmental Compensation for the period industry operated in violation of
prescribed discharge standards.

WHEREAS, the Environmental Compensation was calculated for not meeting the discharge
standards for the period from 01.06.2024 to 30.09.2024 (122 days) at ONGC Kesanaplli-GGS
facility based on the CPCB methodology and the details are as below:

EC=PIXNXRXSXLF

S1.No Pollution Number of Rate Scale Location Environmental
Facility Index (PI) Violations (R)in | Factor Factor Compensation
Days (N) in Rs. (S) (LF) (EC) in Rs.
Kesanapalli
1 GGS 80 122 250 1 1.5 36,60,000

In view of the above, you are hereby directed to pay Environmental Compensation of
Rs.36,60,000/- (for the period from 01.06.2024 to 30.09.2024, 122 days) within 15 days from
the date of receipt of notice failing which action will be initiated under Sec.41(2) of Water
(Prevention & Control of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention &
Control of Pollution) Amendment Act, 1987 without any further notice, in the interest of safe
guarding Public Health and Environment.

Digitally signed by MB S

M B S SANKARA
SANKARA RAO

RAO Date: 2025.04.18 18:23:22 +05'30"

ENVIRONMENTAL ENGINEER
To
M/s. Oil & Natural Gas Corporation Ltd.,
Kesanaplli-GGS, Turpupalem (V),
Malkipuram (M),
Dr.B.R.Ambedkar Konaseema District

Copy submitted to the Joint Chief Environmental Engineer (ECS), APPCB, Board Office, Vijayawada for favour
of information.

Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office, Visakhapatnam for favour of
information.



S m— ANDHRA PRADESH POLLUTION CONTROL BOARD R\ '» I_ FE
e REGIONAL OFFICE: KAKINADA l\ﬁ 1
e — T w rmw 1t
“‘==’. Plot No.2, IDA, Ramanayyapeta, Kakinada - 533005
Notice. N0.05-KS-RZL/APPCB/RO:KKD/EC/2025- Dt:18.04.2025
NOTICE

Sub: APPCB - RO: KKD — M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS & Mini
Refinery, Tatipaka (V), Razole (M), Dr.B.R. Ambedkar Konaseema District — Payment
of Environmental Compensation amount — Notice Issued — Reg.

Ref: 1. Auto renewal of CTO & HWA order dt.06.08.2018.
2. APPCB directions issued on 15.02.2025.

* k% %

WHEREAS you are operating industry in the name & style of M/s. Oil & Natural Gas Corporation
Ltd., located at Tatipaka GCS & Mini Refinery at Tatipaka (V), Razole (M), Dr.B.R. Ambedkar
Konaseema District and engaged in Oil and Gas Extraction and refinery activity.

WHEREAS the Boad vide ref. 1% cited issued auto renewal of CTO & HWA to the facility
stipulating conditions.

WHEREAS an application was filed before the Hon'ble NGT (Southern Bench) as O.A No. 175
of 2020 on alleged pollution by M/s ONGC (Oil & Natural Gas Corporation Ltd) units in the State
of Andhra Pradesh along the Krishna-Godavari Basin located in East Godavari and West Godavari
District of Andhra Pradesh regarding oil leakage in the pipe lines thereby damaging agricultural
land and water bodies.

WHEREAS the Board reviewed the non-compliance of M/s. ONGC facilities (4 Nos. i.e., located
at Odalarevu, Tatipaka, Gopavaram & Kesanapalli), during the External Advisory Committee
(EAC) meeting held on 26.02.2024 and directions were issued to the 3 Nos. of facilities and Show
cause notice was issued to one facility (i.e., Kesanapalli).

WHEREAS the APPCB filed supplementary report vide dt: 11.09.2024 to the Hon’ble NGT in
OA. NO. 175 of 2020 duly reporting the following non-compliance

“It was observed that the ETP outlet values of the ONGC facility at Odalarevu,
Kesanapalli and Tatipaka are not complying with standards. The ONGC Tatipaka facility
against their commitment to revamp ETP facility by 31 .05.2024, but the same has
revamped ETP facility by 10.09.2024 also at Odalarevu, ETP was not revamped. ONGC
is liable Environmental Compensation for not meeting the discharge standards at
Odalarevu, Tatipaka, Kesanapalli facilities. The Board will review and levy Environmental
Compensation as applicable.”

The Hon’ble NGT heard the matter on 12.11.2024 and issued the orders in E.A. No.12 of 2023
(S2Z) in O.A No.175 of 2020 (SZ). The operating part of the order is as follows:

“l. The APPCB has filed its report. The learned counsel appearing for the MoEF&CC
requested time for filing the report.

2. The learned counsel appearing for the 3rd Respondent states that the review application,
though filed on time, has not been represented. If that is so, they are directed to comply
with the previous directions given until they bring it before the Bench. This report is
submitted for kind consideration. The APPCB will abide by all such directions as this
Hon’ble Tribunal may deem fit and appropriate.
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3. Post the matter on 17.01.2025.”

WHEREAS as the directions issued by the Hon’ble NGT, the APPCB, Board Office, Vijayawada
conducted legal hearing before the Monitoring (Task Force) Committee Meeting of A.P. Pollution
Control Board on 03.02.2025. After detailed review, the Board issued certain directions to comply
with, out of which one of the direction is “the industry shall pay the Environmental Compensation
as levied by the Board” and also directed the EE, APPCB, RO, Kakinada to issue Notice for
payment of Environmental Compensation for the period industry operated in violation of
prescribed discharge standards.

WHEREAS, the Environmental Compensation for not meeting the discharge standards for the
period from 01.06.2024 to 31.08.2024 (92 days) at ONGC Tatipaka GCS & Mini Refinery facility
is calculated based on the CPCB methodology and the details are as below:

EC=PIXNxXRXSXLF

1.N
SL.No Pollution Number of Rate Scale Location Environmental
Facility Index (PI) Violations (R)in | Factor Factor Compensation
Days (N) in Rs. (S) (LF) (EC) in Rs.
1 g‘étslpaka 80 92 250 1 15 27,60,000

In view of the above, you are hereby directed to pay Environmental Compensation of
Rs.27,60,000/- (for the period from 01.06.2024 to 31.08.2024, 92 days) within 15 days from the
date of receipt of notice failing which action will be initiated under Sec.41(2) of Water (Prevention
& Control of Pollution) Amendment Act, 1988 and Sec.37 of the Air (Prevention & Control of
Pollution) Amendment Act, 1987 without any further notice, in the interest of safe guarding Public
Health and Environment.

Digitally signed by MB S
M B S SANKARA RAO
SANKARA RAQ Date 20250418 182306

ENVIRONMENTAL ENGINEER
To
M/s. Oil & Natural Gas Corporation Ltd.,
Tatipaka GCS & Mini Refinery,
Tatipaka (V), Razole (M),
Dr.B.R. Ambedkar Konaseema District

Copy submitted to the Joint Chief Environmental Engineer (ECS), APPCB, Board Office, Vijayawada for favour
of information.

Copy submitted to the Joint Chief Environmental Engineer, APPCB, Zonal Office, Visakhapatnam for favour of
information.
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OIL AND NATURAL GAS CORPORATION LIMITED
SURFACE AREA-II

RAJAHMNDRY ASSET::RAJAHMUNDRY
PHONE:0883-2494201

CELL NO:9490168119

No: ONG/RA/HSE/Env /2025-26 Dated: 05.07.2025
From: Surface Area Manager-II

To: The Environmental Engineer

APPCB

RO-Kakinada

Andhra Pradesh

Sub: Reply to the Show cause notices dtd.15.02.2025 & 18.04.2025 towards Enwronmental
~——Compensation against GGS-Kesanapally & GCS-Tatipaka-Rajahmundry Asset-ONGC, :

Respected Sir

With reference to the Show cause Notices dtd 15.02.2025 and Reminder Notices dtd.18.04.2025
towards Environmental Compensation of Rs.36.60.000/- and Rs.27,60,000/- against GGS-Kesanapalli
& GCS-Tatipaka respectively. We ONGC received the notices and oblige to the orders to pay the total
Environmental Compensation of Rs.64,20,000/-.

We ONGC obey the orders from APPCB Board and cbtained financial sanctioned from the Competent
Authority and in the process of preparing Demand Draft in favor of Member Secretary-APPCB-
Vijayawada and attached financial Invoice for kind information.

We oblige to submit Demand Draft for the amount Rs.64,20,000/-(Rupees Sixty Four Lakh and
Twenty thousand Only) within a week days to the Office of RO-Kakinada. It's requested to consider

week days period to submit DD for the amount of Rs.64,20,000/- against Environmental
Compensation against GGS-Kesanapally & GCS-Tatipaka of Rajahmundry Asset-ONGC.

Thank you Sir

With kind Regards

Y N RAO
GM({P)-Surface Area Manager-II
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OIL AND NATURAL GAS CORPORATION LIMITED
SURFACE TEAM
RAJAHMUNDRY ASSET:: RAJAHMUNDRY

NO.ONG/Rjy/Surface-Team/DD/Comp/APPCB/ 2025-26, Date: 03.07.2025

TO:1/¢ INVOICE MANAGEMENT SYSTEM

Sub:- Payment of INR 64,20,000/- to The Member Secretary, APPCB, Vijayawada,
Andhra Pradesh

Please find enclosed herewith the following documents in respect of creation of IMS
prior to forwarding the original invoice to finance section for invoice payment in the form of
Demand Draft in favor of “Member Secretary, APPCB, Vijayawada, Andhra Pradesh.

1 VENDOR CODE 871299

2 VENDOR NAME APPCB,Vijayawada,Andhra Pradesh
3 PAYMENT Through demand draft

4 CO.CODE RJY

5 INVOICE NO 01/Surface/ONGC/APPCB/2025-2026
6 INVOICE VALUE 64,20,000/-

7 CURRENCY INR

8 DATE _ 03.07.2025

9 DEALING OFFICER Y N RAO, CPF:70265

10 BUSINESS AREA RJY

11 FR.NO RJYSA25000/10

12 DISHA FILE NO. 95885/1456073

13 E.MAIL rao_yn@onge.co.in

(&)
(Y N RAO)
GM (P)-SAM-II
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OIL AND NATURAL GAS CORPORATION LIMITED
SURFACE TEAM
RAJAHMUNDRY ASSET:: RAJAHMUNDRY

it sty s

N0.0NG/Rjy/Surface-Tegm[_l‘)D/C‘Qm_p_/_A_PPQB/.2025-26, " Date: 03.07.2025

ot  ceie
KRl 2 el

STVR L IMIN MY ates 8% deliv g men

Sub: Approval for Paying Environmental C‘dm‘béhséﬁdn‘df Rs.64,20,000/- towards

Environmental Compensation against GGS-Kesanapalli & GCS-Tatipaka of Rjy
Asset.

' S.no | Well Name Rs.
1 | GGS-Kesanapalli 36,60,000/-
2 | GCS-Tatipaka. ' 27,60,000/-
+l égtﬁlﬁmmmental Compensation 64,20,000/-
' 6utP.akh and Twenty Thousand Only)
nevenB neverod ST

a0t £62 bnumAee

Pa:yment is to be made through demand draft in favour of Member
Secretary, APPCB, Vijayawada, Vijayawada, Andhra Pradesh.
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Subject to Pre-Audit

L artified that

1. The expenditure has been incurred for the bens/ie

intecost of the ONGC Ltd.

2. The bill has not been verified or proferred eartis:
<. The rates sre reasonable

.. The material was wot available in stock.
5. Seqction exists vide sanction order / page

6. ?:',“.,,.,‘ for 'lymont of n. é/‘l R’ g wm ﬂgw

% f“@U'*r




7/5/25, 1:31 PM Gmail - Payment of Additional Environmental Compensation — ONGC Odalarevu Unit to APPCB 264

M Gmail APPCB KAKINADA <appcbrokkd@gmail.com>

Payment of Additional Environmental Compensation — ONGC Odalarevu Unit to
APPCB

2 messages

bhashya_j@ongc.co.in <bhashya_j@ongc.co.in> 5 July 2025 at 12:02
To: appcbrokkd@gmail.com, rokkd-ee1@appcb.gov.in
Cc: SENGUPTA_PRABAL@ongc.co.in, reddy_sr@ongc.co.in

Dear Sir,
Ref: Notice No. 16-KS-ALV/APPCB/RO:KKD/EC/2025 dated 18.04.2025

With due respect, we would like to inform you that the process of obtaining necessary approval from the higher
management for depositing the additional Environmental Compensation of ¥36,60,000/- imposed on ONGC
Odalarevu Unit by APPCB is currently underway.

We assure you that the said amount will be deposited within the next 10 days.
Thanking you.

Regards,

J.Bhashya

General Manager(Prodn)

I/c Surface HSE

EOA & HPHT Asset, Kakinada

----- Original message -----

From: BHASKARARAO G/ONGCL

To: J BHASHYA/ONGCL

Cc: PRABAL SENGUPTA/ONGCL

Subject: Fw: APPCB — R.O: KKD — M/s. Qil and Natural Gas Corporation Ltd., KG Basin Project, Odalarevu
Onshore Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District — Payment of
Environmental Compensation amount — Notice Issued — Reg.

Date: Fri, Apr 25, 2025 5:35 PM

Sir,

May pl see.

Regards
Geda Bhaskara Rao

CGM (D) - Head HSE

ONGC, EOA & HPHT Asset
Kakinada - 533005
Phone: 0884 2322365
Mob: 9652478625
E-mail: g_bhaskararao@ongc.co.in

----- Original message -----

From: "EE,RO Kakinada" <rokkd-ee1@appcb.gov.in>

To: "g bhaskararao" <g_bhaskararao@ongc.co.in>

Cc: "JCEE , ECS" <unit2-jcee@appcb.gov.in>, "SEE ECS" <unit2-see1@appcb.gov.in>, "EE , ECS" <unit2-
eel.appcb@nic.in>, "JCEE VSP" <zovsp-jcee@appcb.gov.in>, "zovsp1appcb" <zovsp1appcb@gmail.com>
Subject: APPCB — R.O: KKD — M/s. Oil and Natural Gas Corporation Ltd., KG Basin Project, Odalarevu
Onshore Terminal at Odalarevu Facility, Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District — Payment
of Environmental Compensation amount — Notice Issued — Reg.

Date: Fri, Apr 25, 2025 10:29 AM

https://mail.google.com/mail/u/0/?ik=17c906c205&view=pt&search=all&permthid=thread-f:1836787621391569218&simpl=msg-f:1836787621391...
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27%231 :31 PM Gmail - Payment of Additional Environmental Compensation — ONGC Odalarevu Unit to APPCB

CAUTION: This Email is from outside the Organization. Unless you trust the sender, Don’t click links or
open attachments as it may be a Phishing email, which can steal your Information and compromise your
Computer.

Sir,

Please find the attachment on the above subject for kind information and necessary action.

Yours faithfully,

Environmental Engineer,
AP Pollution Control Board,
Regional Office, Kakinada.

YR BT Soll R

W3 HRA U HeH Woodl B 3R

STl :

Tg oW ASIfAd UTaehd! & SUTNT 3 § 3R ITH B A=W d quT MU= sFer) Hi 8 Jovdt 31 3¢ 39 T
B TS L Uil U1 PP AT UTiepdl| dep TR U= el JeXaTed 81 8, ol U] T gRT SWTE fbar ol &
% 0 @1 &1 {1t TR &1 TR, faaRor a1 wfafeit R &xen it 51 afe a8 dmr simue! faedt Ffeawr firen g1 a
méﬁé-ﬁﬁaﬁq?ﬂ%f@%ﬂﬁwméﬁﬂmadmin_ongcmail@ongc.co.in RSl

India's Energy Anchor

Swachh Bharat Making India Clean

Disclaimer:

This message is for the use of addressee and may contain legally privileged and private information. If the reader of
this message is not the intended recipient, or employee or agent responsible for delivering the message to the
recipient, you are

hereby cautioned that any dissemination, distribution or copying of this communication is prohibited. If you have
received this transmission in error, please delete this mail and notify us immediately at admin_ongcmail@ongc.co.in"
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7/5/25, 1:31 PM Gmail - Payment of Additional Environmental Compensation — ONGC Odalarevu Unit to APPCB
5 July 2025 at 12066

bhashya_j@ongc.co.in <bhashya_j@ongc.co.in>
To: appcbrokkd@gmail.com, rokkd-ee1@appcb.gov.in
Cc: SENGUPTA_PRABAL@ongc.co.in, reddy_sr@ongc.co.in

Dear Sir,
Ref: Notice No. 16-KS-ALV/APPCB/RO:KKD/EC/2025 dated 18.04.2025

With due respect, we would like to inform you that the process of obtaining necessary approval from the higher
management for depositing the additional Environmental Compensation of ¥36,60,000/- imposed on ONGC
Odalarevu Unit by APPCB is currently underway.

We assure you that the said amount will be deposited within the next 7 days.
Thanking you.

[Quoted text hidden]
[Quoted text hidden]
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Annexure-VIl A

The present status of non-compliance observed by the Joint Committee at specific installations is submitted as below:

1. Tatipaka GCS

SI. No

Non-compliances
observed by
committee during

first visit

Compliance status
submitted by the unit
and Upgradations/
Modifications made by

the unit

Status of compliance as per the
Joint Committee report dated
March, 2022

Remarks of the Joint

Committee

Current Status

The storm water from
the
discharged

installation is
into  main
drains laid outside the
unit premises. During

the

observed

inspection
committee
that due to heavy rains
logging,
getting

and water

effluent was

mixed with storm water

Oil catchers are provided
in two storm water drains
located near process
area and any oil carried
over from the process
area is recovered in the

oil catcher.

Unit has taken measures
to desilt and clean the

storm water drains twice

Storm water drains are cleaned up
in the most of storm water drains.
However, no information is
available with regard to mode of
disposal the silt & oily sludge.
Seepages of effluent near the
effluent collection tank, unloading
tank were observed. Provision of
discharge of Storm water is made
outside the unit. Not made any

arrangements for collection and

Partially complying

Complied.
No stagnation in storm

water drains observed.
Made

collection of first flush of

arrangement  for
storm water, by providing
two tanks with pumps in
the storm water network
the

contaminated storm water

for collection of




and from the main
drain it may ultimately

join sea.

a year to prevent
logging. Unit has
submitted that all the
drains were cleaned and
unit has taken measures
to recover oil from the
storm water drains.

Unit claims as complying

treatment of first flush of rain water
in ETP.

and to pump contaminated
water to ETP.

The tilted

interceptor and slop oil

plate

tank are not working
properly. The capacity
and retention time of
plate interceptor is not
adequate to treat the
effluent. Hence the oll
removed from effluent
is stagnated and

overflowing.

ETP Upgradation work is
yet to be undertaken.

Support  structure  of
Tilted Plate interceptor is
strengthened and is in
operation as per the
design capacity of 21
cum per hour which is
adequate as per the
design criteria of ETP.

Unit claims as works

Supporting civil structure (wall) is
strengthened only. Tilted plate
interceptor is not upgraded. The
existing plate interceptor and oil
separators are not adequate to

treat the effluent generated.

Not complying

Complied.

The facility has completed
the revamping of the entire
ETP in Full
manner in the
April, 2025 against the
commitment to be
completed by May, 2024.

pledged

month of

This office collected the
samples of the ETP outlet
on 05.05.2025 and as per
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under progress.

the Analysis report the
value of TSS is 74 mg/L
(as against the standards
of 100 mg/L) and Oil &
Grease is 6 mg/lL (as
against the standard of 10
mg/L) and are meeting the

discharge standards.

The units have not
amended the consent
for the revised quantity
of effluent generated.
Thereby presently the
effluent generated from
the installation is more
than the quantity
specified in the CFO
issued by APPCB and
moreover the existing

ETP is not adequate in

ETP upgradation works
is yet to be undertaken.
Post committee
inspection, Tatipaka
GGS is taking effluent
from other installations
only on rare occasions
and effluent generated
from Tatipaka GGS is

only treated in the ETP.

The unit has Neither obtained
amendment nor  filed any
application to the Board to obtain
amendment of the consent order

for increased quantity of effluent

generated.
As per the records, average
effluent generated from the

350m3/day and
provided collection tank of 40 KL

installation is

only. Thus, the unit has not even

Complying
consent

standards.

with

discharge

The ETP was constructed
for treatment of 500 KLD
effluent. However, the
treated effluent storage
capacity is only 180 KLD
for guard pond. The facility
in the process of installing
another 320 m?3 capacity to

store the treated effluents.

The facility was directed to

pay Environmental




terms of capacity to
treat the present
effluent generated. As
per the CFO issued to
Tatipaka GGS on
27.02.2015 the quantity
of effluent is 225 KLD
but presently effluent
generated is more than
500 KLD. In addition,
15 KLD of effluent
generated from
Tatipaka mini refinery,
Endamuru GGS and
Mandapeta GGS has to
be treated. Hence the
existing ETP of
capacity 500KL is not
adequate to treat the

present quantity of

Unit claims

under progress

as work

one day storage of effluent.

Effluent samples from inlet and
outlet of ETP, leachate near
sludge pit were collected and the
analysis results are given in table
1.

Old ETP is not in use and is filled
with effluent. Oily effluent is still
present in clarifier. No time bound
action plan submitted to treat the

effluent present in the old ETP.

Compensation of
Rs.27,60,000/- for the
volitation  period  from
01.06.2024 to 31.08.2024
(92 days) vide Board
directions dated
15.02.2025. The
representative of the M/s.
ONGC facility will pay the
levied Environmental
Compensation within a

week time.

However, at present the
wastewater treated in the
ETP of the facility is about
85 KLD and the same is
being pumped to ED well.
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effluent generated.

Table 1: Wastewater analysis results of Tatipaka GGS (Collected on 20.07.2024).

Sampling Location Inlet of Outlet of ETP which is being reinjection into abandoned As per CFO
ETP wells standards
S.No Parameter Values (mg/l) Except pH
Total Suspended Solids at 105°
1. 476 262
C 100
2. | Oil & Grease 11 10 10

As per the analysis reports, the treated effluent is not conforming to the Board’s standards for ED well disposal with respect to the TSS.

4

Sludge drying beds are

not in operation

Unit has invited tenders

for disposal of sludge.

Oily sludge is collected
in Sludge storage tank.
Tendering work is in
progress for QOil recovery
from Sludge (E-tender
No. K16JC21015)
followed by

Oily sludge is being stored in open
sludge pit which is completely filled
up to the brim. Lot of spillages
observed all around the sludge pit.
As the sludge pit completely filled
up to the brim, there is every
possible of over flow and
contamination of rain water during

rainy season.

Not complying

Partly complied.

The industry has awarded
works of oil recovery from
the sludge followed by

bioremediation.

M/s. ONGC

complete the

intends to

bioremediation at Tatipaka




Bioremediation of
residual for which NOA
exist with TERI. Unit

claims as work under

by 31.08.2025.

progress.
TVOC levels measured | Online Hydrocarbon | No perceptible smell was observed | Complying No perceptible smell was
using handheld PID | detectors are installed to | during the inspection. observed during the
analyser in the ETP | monitor fugitive inspection.
area is varying from | emissions.
2.2ppm to 4.0ppm

Guard pond and storm

water drains cleaning

has been carried out and

TVOC levels are within

the limits. Unit claims as

complying
There is no dedicated | Hazardous waste and | Provided closed shed for storage | Partially complying Complied.
hazardous waste | chemical sheds are|of hazardous waste, but no Provided closed shed for
storage shed. ETP | constructed. hazardous waste stored in the storage of hazardous
sludge, empty barrels, shed. waste and storing the
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slop oil are stored
haphazardly within the

unit premises

Storage of hazardous
waste & chemicals are
being stored in the
designated sheds. Unit

claims as complying

hazardous waste under

sheds.

In old GGS plant drain
effluent is joining storm
water drains and pH of
drain effluent was 14
and same was joining

storm water drain.

Drain  channels are
cleaned. The pH levels
are observed to be
within the

claims as complying

limits. Unit

No effluent was observed in the
old GGS plant.

However, there is possibility of

drains. Near

contamination of storm water
during rains. The unit has to isolate

the process area from storm water

Complying

No effluent was observed

in the drains.

Made

collection of pumping the

arrangement  for

contaminated water for

drains in order to prevent treatment.
contamination during rainy season.
LDAR of refinery is not | Unit is periodically | Not carrying out Leak detection | Partially complying Complied.

TVOC

levels near the valves

carried out.

of distillation column is
around 5ppm and near
sampling point is

70ppm

monitoring TVOC levels
internally.

Unit claims as complying

and repair (LDAR) study through

certified agencies.

Leak Detection and Repair
(LDAR) was carried out by
third party (M/s. CDR
Labs, Chennai) and report

submitted.




In the gas dehydration
unit in the re-boiler
system, rich  glycol
(containing moisture) is
heated to 200°C and
moisture is knocked out
into the atmosphere.
During knocking out
some glycol vapors is
carried along  with
moisture. There was
odor nuisance in the

area.

The Boiling point of TEG
is more than 240°C
whereas, the re-boiler
temperature is
maintained at 190°C. So
the chances of glycol
vaporisation is nil.

Unit claims as complying

No perceptible smell was observed

during the inspection.

Complying

No perceptible smell was
observed during the

inspection.

10

Odour nuisance

Due to cleaning of
drains, removal of oily
sludge and controlled
knock out emissions
TVOC levels are within
the Ilimits and hence

there is no odour

No perceptible smell was observed

during the inspection.

Complying

No perceptible smell was
observed during the

inspection.

274



275

nuisance.

Unit claims as complying

2. Kesanapalli: GGS

Sl. No

Non-compliances observed by

committee during first visit

Compliance status
submitted by the unit and
Upgradations/
Modifications made by

the unit

Status of compliance as
per the Joint Committee
report dated March,
2022

Remarks of the Joint

Committee

Current Status

Effluent is getting mixed with
storm water and storm water is
discharged into main drain
outside the unit premises. pH of
the storm water was 12. In
addition, the leaves and garden
waste is in the drain and getting

putrefied in the drain itself

Drains were cleaned.

Storm water drains were

cleaned and dry at
present. However, there
is possibility of

contamination of storm
water during rains. The
unit has to isolate the
process area from storm
water drains in order to
prevent contamination

during rainy season.

Partially complying

Complied.
Storm water drains
were cleaned and dry

at present.

3 nos of oil catchers
installed in  storm
water drain facilitating
lifting of contaminated

water to the ETP.




No records available
regarding quantity of oily
sludge removed and

disposed.

The effluent stored in treated

effluent sump was red in colour

and pH was more than 12

Red coloured effluent is
taken to ETP for treatment.
Unit informed that
awareness was created
among the workers as not
to add any chemicals into
treated water or fresh water
sumps.

Unit claims as complying

Treated effluent samples
were collected and
analysis reports were

submitted.

Complying

This office collected
the samples from Inlet
and Outlet of 3 Nos.of
ETPs (500 KLD, 750
KLD and 1000 KLD)
on 25.06.2025 and

submitted to Zonal

Laboratory,
Visakhapatnam for
analysis. Results
awaited.

The samples of ETP
inlet & outlet collected
on 17.08.2024 are not
complying with the
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consent limits. Hence,
the facility is liable for
the Environmental
Compensation.

Accordingly, the
facility was directed to
pay Environmental
Compensation of Rs.
36,60,000/- for the
volitation period from
01.06.2024 to
30.09.2024, 122 Days
vide Board directions
dated 15.02.2025.
The representative of
the M/s. ONGC
facility will pay the
levied Environmental
Compensation within

a week time.




There is no dedicated hazardous

waste storage sheds

Dedicated storage sheds
for hazardous waste and
chemicals have been built.

Unit claims as complying

Provided two sheds for

chemical storage and

hazardous waste storage.

However, the unit has

Partially complying
constructed shed, but
continuing storage of oil

sludge openly in sludge

Complied.
Provided dedicated
hazardous waste

storage sheds.

been storing ETP sludge / | pits.
oily sludge openly in The oily sludge was
sludge tanks. No records stored in the sludge
pertaining to storage and tanks and sending
disposal of Hazardous oily sludge for the
waste i.e., waste lube oil/ recovery of oil and
sludge shown during the then to the
inspection. bioremediation.

The unit was disposing the | ONGC having CFE and | Unit has obtained CRZ | Not complying The unit has obtained

effluent by means of marine
disposal but however the unit
has not obtained necessary
permissions from APPCB for
marine disposal. Further, part of
the pipeline used for deep sea
(1000m

disposal stretch  of

auto renewal of CFO for
the
Kesanapalli-w ETP which is
available upto 31.07.2023.

CRZ clearance was also

operation of

obtained for laying disposal

line.

clearance for laying of

pipeline for marine

disposal.

Unit has obtained CFE
from APPCB for laying of
pipeline

for marine

CRZ clearance from
MoEF&CC, dated
11.08.2016 the

marine disposal of

for

treated effluent from
ETP.
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pipeline taking deep sea) is
broken and washed away.
Presently the unit is disposing
the effluent in the coast. The unit
had obtained CRZ clearance for

laying of pipelines.

New contract/tender was
awarded for laying New
Marine disposal line in
place of broken line (which
is expected to be
completed by March-2022,
in the favourable climate
window) Meanwhile,
temporary arrangement
was made with 8’casing
pipe and GRE flexible
connection in place of the
washed-out portion (till the
permanent line will be

made available).

disposal on 13.08.2015.

The facility applied for
CFO of the Board for
marine disposal on
03.12.2020 and same
was rejected by APPCB
on 09.03.2021 as the unit
has not completed the
marine pipeline. Copy of
the rejection letter s

enclosed as Annexure-1.

The wunit has laid a
pipeline for marine
disposal of treated water
from the new ETP into
Sea at a distance about
60 mtrs., only. from the

shore. The facility

M/s. ONGC has
executed the sub-sea
pipe line with diffuser
to dispose the treated
effluent of 3000 m3 /
day.

The broken pipeline
used for deep sea
disposal was

replaced.

However, since there
was minor deviation
in the alignment of the
pipeline, the facility
Carried out EIA
studies for obtaining

CRZ clearance.




Also, additional
arrangement was done to
take a substantial portion of
N.ETP treated effluent to
ED wells ETP (old) for
disposal for deep well
injection, and subsequently
to reduce marine disposal
quantity from New ETP.
Additional high pressure
water injection pump was
installed for this purpose.
Also, additional Effluent
disposal wells were
commissioned after WOR
for effluent disposal (deep
well injection) for capacity
expansion.

Unit claims as work under

progress

discharging 1200 KLD of
wastewater through
pipeline. As per the
analysis report of the
effluent discharging
through pipeline into sea,
the COD levels recorded
as 528 mg/l against the
general standard of 250

mg/I.

During inspection, the
facility has been laying a
new pipeline at a distance
of about 150 mtrs., from
the existing marine

disposal

The facility has completed
laying of 1500 m HDPE

During the inspection,
it was observed that
the wunit has been
discharging the
treated water into Sea
through marine
disposal. As per the
CRZ clearance, the
offshore pipeline shall
be at 1.5 kms from
the Sea shore to
disposal point in the
Sea.

The unit has not yet
linked the online
marine parameters to
the APPCB website.
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line with diffuser in the
sea and trenching work
by dredger pontoon

Marine is in progress.

Table 2: Effluents samples collected and the analysis results are as follows:

5

Sampling Location Inlet of ETP (New ETP) | Outlet of ETP | Inlet of ETP (Old ETP) | Outlet of ETP
1500 KLD (New ETP) 750 KLD (Old ETP)
750 KLD
1500 KLD
S.No Parameter Values (mg/l) Except pH
1. | pH 6.68 8.14 6.27 7.32
2. | Total Suspended Solids at 105°C 496 244 621 435
3. | Total Dissolved Solids at 105°C 20539 15663 18762 16156
4. | Chemical Oxygen Demand 720 320 620 380
5. | Biochemical Oxygen Demand 280 110 350 140
6. | Oil & Grease 60 21 42 16
Note: The values are not meeting the discharge standards.
Water logging observed at the | Area is cleared of water | No water logging was | Complying No water logging was
entrance of the unit logging. Levelling and|observed during the observed during the
cleaning was done. Now | inspection. inspection.




the premise is properly
maintained.
In the ETP area, the unit had | After excavation of the | No oil spillage / dumping | Complying No oil spillage / dumping
covered with fresh soil. The | area, where ever oily soil | of sludge was observed. of sludge was observed.
committee excavated the portion | was observed and which
of the soil and found that black | was removed and
oily soil was present below upto | transferred to sludge bed
depth of 1m for bioremediation.
Opposite to new ETP boundary | The said area was allowed | No waste oil / sludge was | Complying No waste oil / sludge
wall, waste oil & sludge is|to dried up water, where | observed. was observed.
dumped on land to an extent of | ever oily soil was observed
two to three acres and was removed and
transferred to sludge bed
for bioremediation.
After cleaning properly,
initiative was taken to bring
this area under green belt
(by growing greenery)
In around 5 acres of land|The area allowed to dry | No  accumulation of | Complying No accumulation  of

opposite to DG room the effluent

water and where ever

effluent and sludge were

effluent and sludge were
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& sludge is accumulated. From
the sediment sampling it is learnt

that mercury is present in the

range of 201 mg/Kg

contaminated soil was
observed and that portion
was cleared from the area
to sludge pit. Now greenery
is visible in the area. The
analysis by HECS,

shows

solil
mercury  levels

below the quantifiable limit.

the

opposite to DG room.

observed in

land

the

opposite to DG room.

observed in

land

3. Odalarevu

Sl.
No

Non-compliances
observed by committee

during first visit

Compliance status
submitted by the unit and
Upgradations/
Modifications made by

the unit

Status of compliance as
per the Joint Committee
report dated March, 2022

Remarks of the

Joint Committee

Current Status

The ETP is not functioning
properly. Oil is removed from
then

slop oil tank and

effluent is stored in holding

Unit

housekeeping

has improved
and
maintenance activities.

Unit has replaced corroded

ETP of 160 KLD capacity
was in operation.
Collected samples from

inlet and outlet of ETP and

Complying

This office collected

the

samples of the ETP outlet on

07.05.2025 and as per

the

Analysis report the value of Oil




ponds. Multimedia filters
were not in operation on the
day of the visit. Effluent is
disposed on the ground
without treatment. ETP is not
properly working since 2017
and the unit is yet to replace

worn out pumps

valves, serviced pumps &
pipelines, installation of
new diaphragm pump,
replacement of media of

multi-media filters.

Unit is producing 18-30
m3/day of effluent which is
processed in 3-5 hours and
injected into effluent
disposal wells.

The ETP is operational and
functioning properly and
operated in batches
depending upon load to
ETP.

Unit claims as Complying

as per analysis reports,
the treated water s
conforming to the Board’s
discharge standards into
ED wells. Flow meters are
installed at inlet and outlet
of ETP. Effluent samples
results are given at
table.3.

& Grease is 24 mg/L (as
against the standard of 10
mg/L) and is not meeting the

discharge standards.

The facility has completed
ETP revamping works by
replacing old pumps, damaged
pipes and filter media of
multimedia filters. This office
collected the samples of the
ETP inlet and outlet on
25.06.2025 and submitted to
Zonal Laboratory,
Visakhapatnam for analysis.

Results awaited.
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Table 3: Odalarevu raw and treated effluent analysis results

Sampling Location Inlet of Outlet of Sample collected from storm water Sample collected near GAIL
ETP ETP drain Terminal
S.No. Parameter Values (mg/l) Except pH
1. | pH 6.39 6.60 7.78 8.04
5 Total Suspended Solids at 498 305 89 101
105°C
3. | Oil & Grease 32 9 BDL BDL
2 Severe odour | Oil in the CRWS tank and other | No perceptible smell was | Complying Complied.

nuisance and VOC
levels inside unit
premises was
varying from 4.0ppm
to 6.0ppm when

measured using
handheld PID (photo
ionic detector)

analyzer

operational area pits have been
processed and being maintained
regularly within limits so that VOC and

odour nuisance is not available in the

premises anymore.

observed.

No perceptible smell was

observed.




During the visit,
there were rains and
water logging was
observed in the
area. Both Effluent
mixed with storm
water was present in
the unlined lagoon in
more than 10acres
of land between M/s
GAIL and M/s
ONGC
The pH of the

lagoon water

terminals.

was

around 5

Unit claims that MEG barrels were
placed near the referred lagoon having
an area of 1.25 acres (not 10 Acres)
during construction activities.
Unintended and inadvertent leakage of
one of the barrel of MEG in the area
might have resulted into low pH value
in the sample. The same has been
rectified.

Top layer of soil has been recovered

and shall be processed for bio
remediation/Transfer to TSDF for
landfill depending upon sample
analysis.

After removal of the top layer of soil,
the area will be properly protected with
bund and rain water shall be stored in
the pond.

Unit claims as Complying

Patches of water was

observed, in the area
between M/s GAIL and
M/s ONGC terminals.

Collected samples and as
per analysis reports COD
levels reported as 568
mg/Itr indicating that storm
water contaminated with
oil / sludge finding its way
from the facility into low
lying area. the facility has
to isolate all the process
areas from contamination
of storm water during rainy

season.

Not complying

Complied.
The facility was inspected
on 25.06.2025 and no
water logging

observed in the area.

was

Sample of water collected
in the storm water drains

has no contamination.

The samples collected near
the M/s.GAIL Terminal is
also observed to the having

no contamination.
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The storm water
drains are
completely clogged
and was filled with

thick oily sludge.

The storm water drains are being
cleaned periodically in a phase wise

manner to remove the vegetation.

Storm water drains were
cleaned and dry at
present. However, there is
possibility of
contamination of storm
water during rains. The
unit has to isolate the
process area from storm
water drains in order to
prevent contamination
during rainy season.

No records available
regarding quantity of oily
sludge removed and

disposed.

Complying

Complied.
Storm water drains were

cleaned.




4. Gopavaram GGS

SI. No | Non-compliances Compliance status Status of compliance as per the Remarks of the Current Status
observed by submitted by the unit and Joint Committee report dated Joint Committee
committee during Upgradations/ March, 2022
first visit Modifications made by
the unit
1 Unit is generating | Unit is in the process of | As per the CFO of the Board, | Not complying with | Existing ETPs capacity

1800 KLD of effluent
but the capacity of
ETP is 600 KL

ETP

augmenting the capacity.

upgrading

Unit claims as work under

progress

and

permitted quantity discharging into ED
wells is 6 KLD only. But actual effluent
generation varies from 1500 KLD to
1800 KLD. The existing ETP is
capacity of 600 KLD. The facility has
treated &

into ED wells.

been discharging both
untreated effluent
Collected samples from inlet, outlet of
ETP and lagoon located at South-East
direction, untreated wastewater
discharging into ED wells. As per the
analysis reports, effluents discharging
into ED wells are conforming to

Board’s discharge standards.

respect to treatment
Lot of
spillages
observed near the
pumping
station to ED wells.

capacity.

effluent

effluent

The effluent pumping

ETP area

are

stations,

are not not
isolated and there is
possibility of
contamination of
storm water during

rainy season.

is 600 KLD. In addition
to this, the facility has
also constructed and
commissioned another
ETP of capacity 1000
KLD. This

collected the samples

office

from Inlet and Outlet of

both ETPs on
25.06.2025 and
submitted to Zonal
Laboratory,

Visakhapatnam for
analysis. Results
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awaited.

Table 4: Gopavaram raw and treated effluent analysis results (600 KLD)

Sampling Location Inlet of ETP | Outlet of ETP
S. No Parameter Values (mg/l) Except pH
1. | pH 7.01 7.95
2. | Total Suspended Solids at 105°C 204 89
3. | Oil & Grease 21 8
Gopavaram raw and treated effluent analysis results (1000 KLD)
Sampling Location Inlet of ETP | Outlet of ETP
S. No Parameter Values (mg/l) Except pH
1. |pH 7.26 7.75
2. | Total Suspended Solids at 105°C 234 91
3. | Oil & Grease 19 5

Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Kakinada



Annexure- VII B

1. Compliance of the M/s. Oil & Natural Gas Corporation Ltd., Tatipaka GCS & Mini Refinery, Tatipaka (V), Razole (M), Dr.B.R.Ambedkar
Konaseema District to the APPCB directions dated 15.02.2025.

S.No.

Directions

Compliance

1.

The industry shall comply with the ETP outlet
standards, failure to comply deterrent EC amount

will be levied.

The facility has completed the revamping of the entire ETP in Full pledged manner in
the month of April, 2025 against the commitment to be completed by May, 2024. This
office collected the samples of the ETP inlet and outlet on 05.05.2025 and as per the
Analysis report the value of TSS is 74 mg/L (as against the standards of 100 mg/L) and
Oil & Grease is 6 mg/L (as against the standard of 10 mg/L) and are meeting the

discharge standards.

2. The industry shall comply with CTE/ CTO conditions | --
of the Board.

3. The industry shall provide flow meter with totalizer | Complied.
within a month at inlet and outlet of ETP to quantify
the waste water generated, treated and disposed.

4. The industry shall provide separate energy meter | Complied.

with totalizer within a month to quantify the energy

consumption for operation to the ETP.
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The industry shall maintain the online emission monitoring system
intact CO, NOx, PM& SO2 and they shall ensure compliance to the
CPCB guidelines dated. 05.02.2014, 02.03.2015 and further
notification issued for periodical calibration of online pollution

monitoring systems from time to time.

Complied.
The facility has installed online emission monitoring system and is
connected to APPCB portal.

The industry shall periodically calibrate the pollution control
measures on adequacy of the performance for every three months to
the Board.

The facility regularly calibrating instruments associated for GTG and ETP

as per OEM recommendations.

The industry shall ensure that there shall not be any pollution

problems in the surroundings.

Being followed.

Industry shall pay the Environmental compensation as levied by the
Board.

The facility was directed to pay Environmental Compensation of
Rs.27,60,000/- for the volitation period from 01.06.2024 to 31.08.2024 (92
days) vide Board directions dated 15.02.2025. The representative of the
M/s. ONGC facility will pay the levied Environmental Compensation within

a week time.




2. Compliance of the M/s. ONGC, KG Basin Project, Odalarevu Onshore Terminal Allavaram Mandal, Dr. B.R. Ambedkar Konaseema District
to the APPCB directions dated 15.02.2025.

S.No.

Directions

Compliance

1.

The industry shall comply with the ETP outlet standards, failure to

comply deterrent EC amount will be levied.

The samples of ETP inlet & outlet collected on 17.08.2024 are not
complying with the consent limits. Hence, the facility is liable for the
Environmental Compensation. Accordingly, the facility was directed to
pay Environmental Compensation of Rs. 36,60,000/- for the volitation
period from 01.08.2024 to 30.11.2024, 122 Days vide Board directions
dated 15.02.2025. The representative of the M/s. ONGC facility will pay

the levied Environmental Compensation within a week time.

2. The industry shall comply with CTE/ CTO conditions of the Board. --

3. The industry shall provide flow meter with totalizer within a month at | Complied.
inlet and outlet of ETP to quantify the waste water generated,
treated and disposed.

4. The industry shall provide separate energy meter with totalizer | Not Complied.

within a month to quantify the energy consumption for operation to
the ETP.

The facility submitted that they are in the process of procuring separate

energy meter and the excepted date of completion is 31.08.2025.
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The industry shall maintain the online emission monitoring
system intact CO, NOx, PM& SO2 and they shall ensure
compliance to the CPCB guidelines dated. 05.02.2014,
02.03.2015 and further notification issued for periodical
calibration of online pollution monitoring systems from time to

time.

Not complied.

The facility submitted that they obtained budget for 3 Nos of CAAQMS
stations with measurement of (THC CH4 & Non CH4), CO, NOX, SOX,
PM2.5 & PM10, VOC (Benzene, Tolunene, m, p, o-Xylene, Ethyl,
Benzene) & 3 Nos.of CEMS to measure NOx, NO2, NO, SO, CO, HC,
Total PM and expected date of completion 31.03.2026.

The industry shall periodically calibrate the pollution control
measures on adequacy of the performance for every three

months to the Board.

The facility regularly calibrating instruments associated for GTG and

ETP as per OEM recommendations.

The industry shall ensure that there shall not be any pollution

problems in the surroundings.

Being followed.

Industry shall pay the Environmental compensation as levied by
the Board.

The facility was directed to pay Environmental Compensation of Rs.
36,60,000/- for the volitation period from 01.08.2024 to 30.11.2024, 122
Days vide Board directions dated 15.02.2025. The representative of the
M/s. ONGC facility will pay the levied Environmental Compensation

within a week time.




294

3. Compliance of the M/s. Oil & Natural Gas Corporation Ltd., Kesanaplli-GGS, Turpupalem (V), Malkipuram (M), Dr.B.R.Ambedkar
Konaseema District to the APPCB directions dated 15.02.2025.

S.No. Directions Compliance
1. The industry shall comply with the ETP outlet standards, failure to | This office collected the samples from Inlet and Outlet of 3 Nos.of ETPs
comply deterrent EC amount will be levied. (500 KLD, 750 KLD and 1000 KLD) on 25.06.2025 and submitted to

Zonal Laboratory, Visakhapatnam for analysis. Results awaited.

The industry shall comply with CTE/ CTO conditions of the Board. --

3. The industry shall provide flow meter with totalizer within a month at | Complied.
inlet and outlet of ETP to quantify the waste water generated,

treated and disposed.

4. The industry shall provide separate energy meter with totalizer | Complied.
within a month to quantify the energy consumption for operation to
the ETP.

5. The industry shall maintain the Online Emission Monitoring System | Not complied.

intact CO, NOx, PM& SO: and they shall ensure compliance to the | The industry is carrying out monitoring through 3" party.
CPCB guidelines dated. 05.02.2014, 02.03.2015 and further
notification issued for periodical calibration of online pollution

monitoring systems from time to time.

6. The industry shall periodically calibrate the pollution control | There is no Online Emission Monitoring System to calibrate in this
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measures on adequacy of the performance for every three months
to the Board.

facility.

The industry shall ensure that there shall not be any pollution

problems in the surroundings.

Being followed.
The industry awarded work to M/s. OTBL for bioremediation of bottom

sludge.

Industry shall pay the Environmental compensation as levied by the
Board.

The facility was directed to pay Environmental Compensation of Rs.
36,60,000/- for the volitation period from 01.06.2024 to 30.09.2024, 122
Days vide Board directions dated 15.02.2025. The facility has not yet
paid the Environmental Compensation of Rs.36,60,000/-. The
representative of the M/s. ONGC facility will pay the levied

Environmental Compensation within a week time.

Environmental Engineer,
A.P. Pollution Control Board,
Regional Office, Kakinada
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